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 LOK  SABHA  DEBATES

 LOK  SABHA

 Mond  ty,  August  5,  977/Sravana  17,
 T899  (Saka)
 ।

 The  Iok  Sabha  rit  at  Lieven  of  the
 Clock

 [MR  SprAKLR  1  the  क  han}

 QUFSTION  OF  PRIVILEGE
 AGAINST  MINISTFR  Ok  _  IN
 FORMATION  AND  BROADCAST-
 ING  AND  CIITEL  FDITOR,  NEWS

 SERVICLS  a  NGLISH),AIR
 Mr  SPFAKFR  =  Onthe  sth  August

 1977s,  Shri  K  7  Uumk  ishnan  give  notice
 of  a  questi  n  of  privilege  agunsr  wm
 the  Mouster  of  Inf  imati  n  and  Broad
 casting  Shn  L  K  Advan:  and  (2)  the
 Chief  }  titor  News  Scrvices  (I  nglish)
 All  In  ie  Radio  on  the  ground  thatin  the
 English  Niws  Bulletin  broadcast  by  the
 All  India  Radio  at  9  00  PM  on  the  4th
 August,  977  ttwissadthitsom  ot  his
 remarks  made  in  the  House  on  that  day
 were  expunged  by  thc  Speaker  whereas
 none  of  his  remark»  were  expunged

 T  referred  the  matte:  to  the  Minister
 of  Information  and  Broadcasting  for  his
 comments  andalso  called  fora  cypy  of
 the  transcript  f  the  said  News  Bulletin
 broadcast  by  the  All  In  tia  Radi»

 The  Ministry  of  Information  and
 Broadcasting  has  with  the  approval  ot
 the  Munaster,  informed  mx  as  follows

 In  the  9  PM  Fnglish  bulletin
 broadcast  on  August  4,  1977s  the
 following  passage  vccuis  at  the
 end  of  the  news  item  pertaining
 to  the  discussioninthe  Lx  k  Sabha
 on  the  Congress  motion  secking  to
 disapprovethe  conductofthe  Home
 Minster

 ‘During  the  acrimonious  debate,
 fresh  charges  were  flung  by  Con-

 ess  members  Reacting  sharp-
 to  one  of

 re  ial  i  peal challenged  the  relev
 ofthe  charge  and  offered  to  r

 Speaker’  agreed  with  hum  “the d wi  an

 expunged  he  members
 The  Minister

 will  speakon  the  motion  tomorrow  *

 There  8  no  doubt  that  All  India  Radio had  erredinrepornngthus  particular  stem From  the  unc  >rrected  copy  of  the  day’s Procecdings  of  L  ok  Sabha  it  appears  that the  hon  Spcakcr  has  used  the  words,  I
 May  cxpunge  it?  Unfortunately,  the ATR  Correspondent  understood  this  t ७८९  capungeit  [twas  incumt  ent  on  the
 AIR  Correspondent  to  have  checked with  the  ¢ffiaul  Reporters  before  mn
 tioning  anv  cxpnnging®  of  remarks,  t  ut
 in  his  anxiety  to  beat  the  deadline  of  the
 man  84)  PM  Hindi  and  9 PM  Enghh  News  Bulletins  the AIR  =  Coirespyndent  overlooked  this
 important  pi.cauhon

 The  mistake  was  however,  uninten
 tonal  and  regictted  Suitable  instruc
 tions  arc  hung  issucd  to  AIR  Corres
 pondents  to  ७  mcrc  careful  witha  view

 to  ensuring,  avoid  uice  of  recurrence  of
 such  mustakcs

 There  wis  however  no  question  of
 any  wilful  musrcpresentatin  by  AIR
 Under  these  circum  tances  it  is  reques ted  the  Privilege  Mouon  may  kindly  be
 dropped  ce

 In  view  of  the  explanation  and  the
 fegrct  expressed,  I  decline  to  give  my consent  under  Rule  222  of  the  Rules  of
 Procedure  and  Conduct  of  Business  in
 Lok  Sabha  The  matter  is  treated  as
 closed

 I  hope  the  accredited  Correspondents in  the  Press  Gallery,  particularly  the
 Corr  spondents  of  an  official  agency  like
 the  All  India  Radio,  wil]  be  more  careful

 in  tuture  Whenever  in  doubt,  they  should
 check  up  with  the  official  record
 of  the  proceedings  of  the  House

 Ix°0g  brs.
 PAPERS  I  AID  ON  THE  TABLE

 NOTIFICATION  UNDER  MOTOR  VEHICLES
 Act  AND  A  STATEMENT

 THE  PRIME  MINISTER  (SHRI
 beget

 DESAI)  I  beg  to  lay  on
 Table—

 a)  A
 copy

 of  the  Delhi  Motor  Vehicle
 Third  (Amendment)  Rules,  7977

 2



 7  Papers  Laid

 (Hind:  and  English  ag
 & pane

 ee  nos  a  E-3
 ¢  -Tpt  /783,:n  De!  azette
 04०2  hee  r8th  February,  19773
 under  sub-section

 @
 of  section

 733  of  the  Motor  Vehicles  Act,
 3939  together  withan  explanatory
 memorandum.

 (2)  A  statement  (Hind:  and  English
 versions)  showing  reasons  gu
 delay  in  laying  the  above  Notifica-
 tion.

 {Placed  wn  Library  See  N»  LT-970/77]
 NOTIFICATIONS  UNDER  ALL  INDIA

 Services  ACT,  1951

 गृह  मंत्री  (श्री  चरण  सिह)  सध्यक्ष
 महोदय,  मैं  श्रापकी  आज्ञा  से  अखिल  भारतीय
 सेवा  अधिनियम,  95  की  धारा  3  की
 उपधारा  (2)  के  अन्तर्गत  निम्नलिखित

 श्रधिसूचनाभो  (हिन्दी  तथा  श्रग्नेजी  सस्करण)
 की  एक  एक  प्रति  सभा  पटल  पर  रखता
 ह्

 (1)  भारतीय  प्रशासनिक  सेवा  (वेतन)
 सातवा  सशोधन  नियम,  977  जो  दिनाक
 9  जुलाई,  977  के  भारत  के  राजपत्र

 में  अधिसूचना  संख्या  सा०  सा०  नि०
 531(2)  मे  प्रकाशित  हुए  थे।

 (2)  भारतीय  प्रशासनिक  सेवा  (सवर्ग
 में  पद  सनिर्धारण)  ग्यारहवा  सशोधन
 विनियम,  1977  जो  दिनाक  25  जुलाई,
 977  के  भारत  के  राजपत्  मे  प्रधिसूचना

 सख्या  सा०  स०.  नि०  940  मे  प्रकाशित
 हुए  थे  ।
 [Placed  छा  Library.  See  N»  LT-973/77]
 STATEMENT  CORRECTING  ANSWER  TO
 UNSTARRED  QUESTION  No  4874  DATED
 26-7197,  re  ERECTION  OF  FFRTILIZER
 PLANTS  ON  THE  BASIS  09  COAL  AS  A  FEED
 SrocK  AND  PAPERS  UNDER  Com-
 PANIES  ACT,  RTC

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FEeRTILIZERS
 (SHRI  H  N.  BAHUGUNA)  :  I  beg  to
 lay  on  the  Table—

 (x)  A  statement  correcting  the  reply
 gyn

 on  the  26th  July,  7977  to
 nstarred  Question  No  4874  by

 Shri  Ann eae  P.  Shinde  regard-
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 ing  erection  of  Fertilizer  Plants
 onthe  basis  of  coal  as  a  Feed  Stock.
 Placed  in  Library  See  N\.LT-
 972/77]

 (2)  Acopy  each  of  the  following  papers 2
 (Hina  and  English  fang under  sub-section  (1)  of  section
 6798  ofthe  Companies  Act,  956
 (a)(a)  Review  by  the  Government

 on  the  working of  the  Hindus-
 tan  Petroleum  Corporation
 Limited,  Bombay,  for  the  year
 976

 3  (b)  Annual  Report  of  the  Hindus-
 tan  Petroleum  Corporation
 poocipreaemp  anthro  &

 ear
 3976  along  with  the  Audited
 A  and  the  co  5
 of  the  Comptroller  and
 Auditor  General  thercon

 [Placed  tn  Library.  See  N>  LT-973/77]
 Qn)  Review  by  the  Govern-

 ment  on  the  working  of  the
 Bridge  and  Roof  Company
 (India)  Limited,  Calcutta,  for
 the  ycar  7974  )

 (b)  Annual  Report  of  the  Bridge and  Roof  Company  (India)
 Limited,  Calcutta,  for  the
 year  7974  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Com:

 |  eahiosey and  Auditor  General  thereon
 (m)(a)  Review  by  the  Government

 on  the  working  of  the  Bridge and  Roof  Company  (India)
 Limited,  Calcutta,  for  the
 period  from  ist  January,  497§ to  379६  March,  976

 (b)  Annual  Report  of  the  Bridge and  Roof  Company  (India) Limited,  Calcutta,  for  the
 period  from  rst  January,  1975, to  3st  March,  976  along  with
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon.

 (3)  Two  statements  (Hind:  and  Eng- lish  versions)  showing  reasons  for
 delay  in  laying  the  papers  men-
 tioned

 at  items  (2)  (a)  and  (un), above.

 [Placed  sn  Library.  SeeN»  LT-974/77)
 PAPERS  UNDER  CoMPANIES  ACT  AND  A
 STATEMENT  AND  NOTIFICATION  UNDER EssentiaAL  Commopitits  Act

 ‘THE  MINISTER  OF  AGRICUL- AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  I  beg  to
 lay  on  the  Table—
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 (r  Acopy  each  of  the  following  papers )
 (Hind:  and  English  7 under  sub-section  @  of  section
 6798  of  the  Compamcs  Act,  79६6

 Q  Review  by  the  Government  on  the
 working  of  the  Karnataka  Agro
 Industries  oration  Limited,
 Bangalore,  Pgs the  year  974  75

 {u)  Annual  Report  of  the  Karnataka
 Agro  Industries  Corporation  Li
 muted  Bangalore  for  the  ycar
 1974-75  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  Gencral
 thereon

 (2)  A  statement  (Ifind:  and  Enghsh
 versions)  showing  reasons  for
 delay  in  laying  the  above  papers

 {Placed  mn  hbrary  See  N»  lT  975/77]
 (3)  A_copy  of  the  Rice  and  Paddy

 (Southern  Zone)  Movement  C  n
 trol  (Amendment)  Order  ‘1977
 (Handi  and  Fnglish  vers:  ns)  pub lished  in  Notification  N»  SO
 2390  n  Gazette  of  India  dated
 the  30th  July  7977  undcr  sub
 section  (6)  of  section  ३3  of  the
 Essential  Commodities  Act  7955

 [Placed  in  library  See  N  T  976/771

 SHRI  HARI  VISHNU  KAMAlH
 (Hoshangabad)  _I  will  take  up  all  these
 together  In  regard  to  item  By  m_the
 last  part  cf  it  it  has  ben  sad  Tw
 statementsshowingreysonsf  rdw”
 The  House  has  g  t  usedt  this  sub  item
 “Reasons  for  delav’  It  has  been  a  duly
 feature  during  the  wh  le  sessi  n  pract:
 cally  I  would  hike  to  request  you  to
 giveadirectivet  the  Parhamcntary  Com
 muttee  onthe  Papers  Laid  on  the  I  able,
 and  fthey  should  be

 ere
 wered  t

 summon  or  invite  former  Minister  of  the

 pr
 ev:  Gover  b  the  delay

 s  been  due  to  remissness__n  the  part
 of  the  predecessor  Government
 Therefore,  the  comm  ttee  should  have
 powers  to  invite  the  Ministers  of  the  pre-
 vious  government  who  might  have  been
 responsible  for  this  delay  and  your  kind
 directive  in  this  regard  will  be  helpful

 In  Item  No  Se  you  will  kindly  see  that
 sub-item  ad

 to  corrections  in  Sche-
 dule  IV  ¢  Delimitation  of  Parliamen-
 tary  and  Assembly  Constituencies  Order
 ‘1976,  in  respect  Of  the  State  of  Assam
 Is  there  more  72  it  than  meets  the  eye?

 Assam  A  jections.
 an  and  in  the  offing  in  the  near  future  ?
 That  is  ome  question  I  would  like  to  ask
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 With  regard  to  sub-item  (2)—Law Commissions  Report,  I  believe  the  Law
 Commission’s  term  or  tenure  is  comitig toanend  I  would  like  the  Law  Minister to  tell  us  whether  there  would  be  a  new Law  Cor  miguon  or  will  the  present  one be  re-consiftwtted  I  would  hike  to  have  an
 a’surance  from  the  Minister  that  the
 Chairman  of  the  Law  Commission  Justice Gayendragadkar  who  used  to  <toutly defend  the  internal  emergency  with  a Zeal  worthy  of  a  better  cause  would  aot bere  appointed  and  he  should  be  replaced,
 THE  MINISTER  OF  LAW,  JUSTICE AND  COMPANY  AFFAIRS  (SHRI SHANII  BHUSHAN)  _  So  far  as  the Law  Commissions  concerned  i

 MR  SPLAKER-  It  cannot  be  a
 anne

 You  please  lay  your  paper  on  the ‘able
 NotTIFICAIION  UNDFR  REPRESENTATION OF  THF  Peoprr  Acl  Sixt:  THIRD  AND SiXry  FourtH  Ruports  or  Law  COuMIS- SION  AND  DRAFT  ORDER  UNDFR  COM
 PANIFS  ACT  ro  NSIC  Ltp

 THE  MINISTFR  OF  |  AW  JUSTICE COMPANY  AFFAIRS  (SHRI SHANTI  BHUSHAN)  _  I  beg,  to  lay on  the  ‘Table

 (7)  A  copy  of  Notification  No  §O  567 (P)  (Hind  and  Fnglish  versions)
 published  in  Gazette  of  India
 dated  the  rgth  July,  73977  under sub  section  (2)  of  secti  n  9  of  the
 Reprcsentation  of  the  Pec  pl.  Act
 3950  rd

 certain  correct  on  in
 Schedule  IV  of  the  Delimitation cf  Parhamcntary  and  As  embls
 Constitucnctes  Order  3976  in
 respect  of  the  Statc  of  Assam
 [Placed  in  hbrary  Ses  No  LT-
 977/77]

 (2)  a)  A  copy  of  the  Sixty  Third  Re-
 port  (Hind:  and  English  versions) f  the  Taw  Gomm  ssicn  on  the
 Interest  Act  839

 (u)  A  statement  (Hind:  and  English
 versions)  showing  rcasons  for  }ey- ing  the  above  Report

 .  and  Eng!  fish  aer-
 sions)  of  the  Law  Commission  on
 the

 Supp
 ression  of  Immoral  Tya- ‘fficin  Women  and  Girls  Act  795

 (nt)  A  statement  (Hindi  and
 Engl

 sh
 versions)  Show:ng  reasons  for  delay in  lay:ng  the  above  Report

 [Placed  sn  hbrary  SeeNo  LT-978!77}
 A  copy  of  Draft  Order  No”  6

 75-C  4  ur  (Hindi  and  Bngnih  ae!

 00)  A  copy  of  the  Sixty  Fourth GX
 ee  tind
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 Bions)  to  be  tssued  under  sub-
 Section  (4)  of  section  81  of  the
 Compamies  Act,  7956,  r

 egarding approval  of  the  Central  vern-
 ment  to  conversion  into  equity share  capital  part  of  loan  of  M/s
 National  Small  Industnes  Cor-
 poration  Limited  under  sub-
 Section  (6)  of  section  84  of  the
 said  Act  (Placed  sn  brary  See
 No  LT-979/77

 CERTIFIFD  ACCOUNTS  AND  AupIr  RrPort
 OF  INDIAN  INSrITUIE  OF  TFCHNOLOGY
 KANPUR,  FOR  3974  75  AND  STATEMENIS
 THE  MINISTR  OF  PARI  IAMEN-

 TARY  AFFAIRS  AND  LABOUR(SHRI
 RAVINDRA  VARMA)  On  bcrhalf  of
 Di  Pratep  Chandra  Chundcr,  I  beg  to
 lay  on  the  Table—

 (t)  A  copy  of  the  Certified  Accounts
 of  the  Indian  Institute  of  Techno-
 logy,  Kanpur  for  the  year  974-7)
 along  with  the  Audit  Report  there - on  under  sub  section  (4)  of  sec
 tion  23  of  the  Institutes  of  Tech
 nology  Act  I965

 (2)  A  statement  (Ef  mii  and  English ver  ton  )caplaining  the  reasons  for
 not  laying  simultancously  the
 Hindi  vc  SIG  n  of  the  above  paper

 (3)  A  statement  (Hind:  and  Foglish version  )showing  reasons  fc  r  delay
 in  laying  the  paper  mentioned  at
 at  m(t)  [Placed  tn  library  See
 No  LT-980/77]

 NOTIFICATION  UNDLR  INDIAN  RAILWAYS
 Acr

 SHRI  RAVINDRA  VARMA  On
 behalf  of  the  Minister  of  Railway  (Shri
 Madhu  Dandavate),  I  beg  to  lay on  the  T  ible  a  copy  of  Notificatu  n  N
 80  2362  (Hindi  and  Faglish  versions)
 published  mn  Gazette  of  India  dated  the
 23rd  July,  3977  :ssued  under  sub-  cction
 (2)  Of  section  56(B)  of  the  Indian  Rail-
 ways  Aut,  r890  [Placed  in  library  See
 No  LT-98:/77}
 ‘TRA  (AMFNDMENT)  RULES  1977  AND
 REViEw  AND  ANNUAL  Rrport  OF  TEA
 TRADING  CORPORATION  OF  INDIA  LTD

 THE  MINISTER  OF  COMMFRCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA)  I  beg  tolay  onthe  Table—

 a)  A  copy  of  the  Tea  (Ametsdment)
 Rules,  3977  (Hind:  and  English
 versions)  published  in  Notification
 No  GSR  927  in  Gazette  of  India
 dated  the

 rt
 th  June,  1977) Bub-section  (3)  of  section  49  of  the

 Tea  Act,
 3953

 {Placed  ह ल  library
 SeeN>  LT-982/77)
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 (2)  A  copy  each  of  the  following  papers indi  and  English  versions) under  sub-section  q@)  of  section
 6I9A  of  the  Companies  Act,  7956

 (0)  Review  by  the  Government  on
 the  working  of  the  Tea  Trading
 Corporation  of  India  Limited,
 Calcutta,  for  the  year  1975-76,

 (॥)  Annual  Rcport  of  the  lea  Trading
 Corporation  of  India  Limited,
 Calcutta,  tor  the  year  1975-76
 along  with  the  Audited  Accounts,
 andthe  cymments  of  the  Comp
 troller  and  Auditor  General  there-
 m  [Placedinhbrary  SeeN  LT-

 983  77)
 ANNtAr  RiPoORTS  OF  RUBBLR  POARD
 AND  CARDAMOM  BOALD  FOR  7५5  6
 SHRI  MOHAN  DHARIA  I  beg  tolay

 (tr)  Acopyofth  A  amual  Report  (Hinds
 and  Faoglish  ve  Sons)  cn  the  acti-
 vite  of  the  Rubber  Board  for  the
 sewi975  76  [Placcdinhit  rary  See
 N:  LY  984  77]

 (2)  Acopy  of  the  Annual  Report  (IL  १0
 and}  ngl:  hvcr  ion  )  onthe  work
 ing  «tf  the  Cardamom  Boar  t,
 CG  chin  for  the  year  7975  76
 [Pluedinhbrary  SeeN  LT  98s]
 77

 REPORTS  UNDFR  ARIIGIF  757  OF  THE
 CONSTHL  HON  AND  NOTIWICATION  UN-
 per  Crnsrat  Facists  AND  SALT  ACT
 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H  M  PATEL)  I  beg  to  lay  on  the
 Table—

 (7)  A  copy  cach  of  the  following
 Reports  (Hindi  and  Laglish  ver-
 sions)  under  article  75  of  the
 Consutution—

 (7)  Report  of  the  Comptroller  and
 Auditor  Cseneral  of  India  for  the
 yew  =  976—Uaion  Government
 (Commerc  al)—Part  Vi—Praga fools  Limited  [Placed  tn  brary SeeN»  LT-986/77}.

 (ax)  Report  of  the  Comptroller  and
 Auditor  Gens  al  of  India  for  the
 vear  977—Urior  Government
 (Commercial)—Part  I--Introduc-
 tion  (Placed  in  hbrary,  See  No
 अ.पान9871771-

 (2)  A  copy  of  the  Central  Excise  (Eigh- teenth  Amerdment)  Rules,  7977
 (Hind)  and  English  version.)

 Bee lished  in  Notification  No,  GSR
 7008  in  Gazette  of  India  dated  the

 h  July  7977,  under  sub-section
 és)  of  section  38  of  the  Central
 Excises  and  Salt  Act,
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 RE  ATROCITIES  ON  HARIJANS
 MR  SPEAKER  :  The  Leader  of  the

 Opposition  wanted  to  say  something.
 SHRI  YESHWANTRAO  CIIAVAN

 (Satara)  :  As  this  is  the  last  day  of  the
 8e88.0n,  probably,  we  will  not  have  an
 opportunity  to  raise  this  question  I,
 therefore  would  like  to  draw  the  attention
 of  the  Home  Minister.  For  a  couple  of
 mun  ites,  I  would  beg  for  your  atten-
 tion—Mr.  Home  Miniter.

 There  5  a  wave  ot  atrocities  on  the
 Haryans.  When  I  was  about  to  leave  for
 the  House  this  morning,  pcople  trom  a
 village  near  Hardwar  came  with  cloth
 full  of  blood,  and  I  think  they  have  called
 on  the  Prim:>  Minister  also  I  got  a
 20000

 call  Last  nught  tram  thy  Trader
 of  the  Oppusitior  in  the  Madhya  Pradesh
 Assembly  that  m  a  village  near  Ratlam
 Nearly  70-80  people  went  ynd  attacked

 the  Haryan.  de  possessed  them  of  the
 land  they  got  recently  and  that  fow
 people  were  killed  on  the  spot

 There  3  a  news  item  to-day  about  an
 incidentin  Guyarat  I  do  not  w  nt  to  go anto  the  details  of  it.

 Sir,  there  3५  some  sort  of  a  wave  of
 atrocities.  These  ax  not  merelv  indivi-
 dual  cases  There  scems  to  be  some  sort
 of  a  deliberate  and  planned  attack  9  Orly
 the  have-nots  have,  now,  come  into  their
 own  Those  people  who  have  becn  feudal
 warlords  so  fa:  controlling  the  social
 and  economic  life  of  the  rural  arcas  are
 trying

 to  be  violent  and  this  :s  something which  requires  the  attention  ot  the  Cen-
 tral  Government.  If  you  merely  tell  us,
 <Please  refer  st  to  the  State  Government,
 this  State  Government  or  that  State
 Government’,  itis  not  enough  It  is  a
 hie  A  very  sad  phase  in  our  national  life
 which  we  should  take  more  seriously
 would,  through  you  Sir,  draw  the  atten-
 tion  of  the  government  very  scriously  to
 this  matter.  Unless  this  sitvation  is  very
 stubbornly  and  very  severely  dealt  with
 this  thing  will  not  be  stopped.  It  ASS
 really  speaking,  the  test  of  any  g  vernment
 which  wants  to  rule  in  this  country  for
 the  betterment  of  the  people.

 SHRI  M.N.  GOVINDAN  NAIR
 (Trivandrum)  oe

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour’  ee

 CHOWDHRY  BALBIR  SINGH
 (Hoshiarpur  Dad

 MR.  SPEAKER:  It  will  not  go  on

 eet  ee

 Re,  Atrocities  30
 on  Harijans

 SHRI  C_K.  CHANDRAPPAN  (Can-
 nanore):  I  am  on  a  point  of  order.

 MR  SPEAKER  :  What  35  the  point of  order  >

 SHRI  C  K  CHANDRAPPAN Please  see  last  para  of  the  proceedings  of
 6-8-977-—debate  on  atrocities  of  Harijans.

 The  hon  Home  Minister  sa  d-  ce  had
 suggested  to  the  gentiuman  (Mr.  Chairman) who  was  presiding  here  bulwrc  yvu
 (Speaker)  that  to  cope  with  this,  if  neces-
 sary,  the  discussion  might  be  postponed to  the  neat  session  =One  full  day  may be  given  for  the  discussion,  but  only  one dav  and  not  more  than  that.”

 Your  decision  was  as  under  :

 “Now  that  the  Home  Mimiter  has
 agroed  to  have  one  full  day  for  the
 discussion  in  the  next  session,
 there  I5  No  point  in  situng  further
 to-day.  We  will  take  this  up  in
 the  next  session  in  its  duc  time.
 The  House  now  stands  adjourned  ce

 At  that  tim:  there  was  no  formal  motion
 before  the  House  There  should  have
 been  motiwn  betore  th.  House  to  end
 discussion.

 There  was  no  mouon  and  no  motion
 was  put  to  vote  You  never  asked  the
 House  whether  the  House  agrees  with  it.

 MR  SPFAKER  There  36  no  point
 of  order.

 SHRI  JYOTIRMOY  BOSU  **

 MR  SPEAKER.  Nothingis  being
 recorded.

 MR,  SPEAKER  No  further  dis-
 cussion.  Nothing  is  being  recorded

 (Interruptions)**

 MR.  SPEAKER  I  am  on  my  legs.
 The  Home  Minister  could  not  make  a
 statement.  It  38  not  possible  to  do  it;
 there  hardly  any  time.  Leader
 of  the  Opposition  wanted  to  make  a  state-
 ment  ich  I  allowed.  He  made  an
 elaborate  statement.  There  s  no  further
 di  fon  which  is  possible  now.  I  do
 not  allow  anything  further.

 **Not  recorded.



 a  ९  Re  Atrocities
 on  Harizans

 (
 SHRI

 cA  on  .
 DAN  MI

 bo]  कं ‘Begusarat)  Iam
 caning?

 a  point  of  order.
 Only  day-before-yes  y  the  subject
 was  discussed  very  thoroughly  If  the
 Leader  ०  the  Opposition  wanted  to  bring
 in  those  points,  he  could  have  done  it  at
 that  time

 MR  SPEAKER  Its  not  a  point  of
 order

 aft  शिव  मरायण  (बस्ती)
 SHRI  SHYAMNANDAN  MISHRA.**

 (Interruptions)**
 MR  SPEAKER  Nothing»  recorded.

 Will  you  all  like  to  hear  the  Home  Minis-
 ter  or  not  ?  Nothing  8  recorded  except-
 ing  the  Home  Minister’s  statement  7
 am  not  allowing  anybody  Now,  the
 Home  Minster.

 THE  MINISTER  OF  HOME
 AFFAIRS  (SHRI  CHARAN  SINGH)
 Mr  Speaker,  Sir,  just  after  the  hon
 Leader  of  the  Opposition  had  finishcd
 speaking  I  wanted  to  mist  to  give  a
 reply  to  him  But,  I  have  not  been
 al fowed  todoso  TIreallyfelti  Ican
 only  request  the  Leader  of  the  Opposition
 to  advise  his  triends  to  let  the  proceedings
 Bromed  further  I  have  a  mght  to  do

 there  was  absolutely  no  question  of
 rasing  a  row  Everybody  seems  to  be,
 in  rage  and  passion  and  are  flinging  their
 arms  and  fists  Where  was  the  occasion
 for  3६  ?  (Interruptions)

 What  I  was  saying  has  now  been  con-
 firmed  by  the  hon’ble  Members  who
 stood  up  and  started  flinging  harsh  words
 Through  you,  Sir,  I  was  simply  drawing
 the  attention  of  Mr  Chavan  to  this
 If  this  goes  on  no  proceedings  can  be
 carried  on

 As  for  my
 reply

 to  his  notice  to  the
 government  w  may  assure  him—or
 I  may  tell  him—that  before  he  made  this
 statement  I  had  asked  my  office  already
 to  send  for  reports  from  the  Uttar  Pra-
 desh  government

 regarding
 the  Hardwar

 incident  as  reported  in  the  Press  and  a
 letter  from  the  correspondent  about  the
 situation  in  Guyarat  So  far  as  the  third

 Peale
 concerning  the  incident  near

 pal  or  Ratlam  38  concerned  that  has
 not  come  to  my  notice  I  am  not  able  to
 go  through  all  the  newspapers  fully  but
 it  has  not  come  to

 ber
 notice  I  will  ask

 the  secretariat  to  for  a  report  from
 there  The  leader  of  the  Opposition

 AUGUST  8,  797  Re  BOHR.  Iz

 has  been  pleased  to  remark  that  the
 situation  i8

 sernng
 from  bad  to  worse

 Sir,  as  soon  as  the  Janata  Party  took  over
 (  odnterruptions)

 Sir,  why  are  they  flinging  harsh  words
 ainst  me  ?  They  should  address  the

 hair  Sir,  I  was  saying  if  there  are
 still  feudal  warlords  extent  in  the  country then  who  8  responsible?  For  God
 sake  let  me  know  who  t8  responsible  if
 there  are  still  feudal  warlords  in  the
 country  ?  As  for  the  number  of  crimes-
 as  my  hon’ble  friend,  Shn  Shyamnandan Mishra  was  trying  to  say  but  was  not
 allowed  t»b  th  ard—TI  do  not  have  the
 figures  in  my  possess  n  I  did  not  know
 this  question  will  be  raised  otherwise
 the  official  figures  will  shaw  chat  in  the
 second  quarter  of  ‘19775,  that  is,  April  to
 pune:

 the  figures  of  incidents  against  the
 ryans  have  gone  down  in  every  State

 except  the  State  of  Maharashtra  to  which
 my  hon  friend,  the  Leader  of  the  Opposi-
 tion,  belongs

 (Interruptions)
 MR  SPEAKER  Nothing  to  be

 recorded  He  has  called  for  the  records

 RE  BUSINESS  OF  ]HE  HOUSI
 ar  30  hrs,

 SHRI  B  RACHAIAH  (Chamaraya-
 nagar)  Sir,  I  addressed  a  letter  to  you
 requesting  you  to  allow  me  to  raise  an
 urgent  matter  of  public  importance  under
 Rule  377

 MR  SPEAKFR  I  have  not  allowed
 at

 PROF  P  G  MAVALANKAR
 (Ghandhinagar)  ५७,  I  have  a  point  of
 order  A  little  while  ago,  today,  when
 Mr

 e  fa
 a

 Lo
 invited  your  attention

 to  what  ha
 ag

 A
 Salat

 on  Saturday
 evening  towards  the  end  of  debate

 (interruptions)  am  not  making  any
 political  speech  I  am  only  raising  a
 point  of  Order  If  you  think  that  there
 48  not  point  of  order,  then  I  will  sit  down.

 MR  SPEAKER  Now,  this  has
 become  the  House  of  Points  of  Order

 PROF  P  G  MAVALANKAR
 I  am  not  making  any  political  speech On  Saturday  when  the  debate  on  Sche-
 duled  Castes  and  Scheduled  Tribes  was
 coming  to  almost  an  end,

 You
 were  in  the

 Chair  And  you  said  t  the  Home
 Minister  thought  that  even  if  the  House

 **Not  recorded
 —
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 were  to  extend  its  si  by  one  hour, from  7:00  PM  to  S  B  M,  probably the  debate  would  not  have  concluded
 because  a  large  number  of Members  would
 have  been  still  left  out  Therefore,  the
 Home  Munster  suggested  to  the  Chair-
 man  who  was  presiding  over  the  House
 at  that  tumc  that  perhaps  the  discussion
 mught  be

 Peon
 to  a  day  in  the  next

 session  en  you  came  and  said  and
 I  quote

 *  Now  that  the  Home  Minister  agreed
 to  have  onc  full  day  for  the  discussion
 in  the  next  session,  there  AS  no  point  in
 sitting  further  today  We  will  take  up
 this  next  time  m  the  next  session  The
 House  stands  adjourned  ?

 Two  points  arise  from  this  Onc,
 you

 yourself  said  that  the  Home  Minister
 agrucd  to  postpone  it  The  Home

 Ministur  or  any  other  Miniter  m  his
 speech  might  have  made  a  suggestion  to
 the  House  through  the  Chair  that  he
 was  prepared  to  have  more  discussion
 onthis  But  there  was  no  regular  zndi-
 cation  from  the  Minustcr  of  Parliamentary
 Affairs  whose  business  it  is  to  tell  the
 House  that  a  particular  motion  or  dis-
 cussion  wil]  take  place  in  this  or  that
 session  That  was  not  coming  from  the
 Minster  of  Parbamentary  Affars  It
 came  from  the  Home  Munster  But  the
 Munster  of  Parliamentary  Affairs  who  78
 incharge  of  the  business  ot  th.  House
 has  not  so  far  confirmed  :t  Sccondly,
 there  was  no  regular  motion  under  Rule
 340

 SHRI  VAYALAR  RAVI  (Churay-
 inkil)  ‘The  report  18  there

 PROF  P  G  MAVALANKAR  Rule
 340  says

 “At  any  tume  after  a  motion  has  been
 made,  a  Member  may  move  that  the
 debate  on  the  motion  be  adjourned  ”

 Now,  as  far  as  this  matter  s  concerned,
 I  think  that  exther  the  Home  Minister  or
 the  Minister  of  Parliamentary  Affairs
 has  not  formally  put  the  motion  under
 Rule  340  for  adjournment  of  the  discuss-
 i0n,  How  can  therefore  be  a  debate  be

 8th  August,  the  discussion  on  that
 Motion  stands  ,  it  continues  because
 there  was  no  motion  for  its  postponement
 You  said  in  the  house  “the  House  stands
 adjourned  till  rr  00  O'clock  on  Monday
 the  8th  August  7977  ”

 Therefore,  I  submit  that  the  discus-

 ue
 on

 Haryans  —_  be  Ceara  t t  acce!  pout
 psc  that  Fg  in  the  days  let  the
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 Home  Minister  come  with  a  reply  about
 the  action  which  government  want  to
 take  with  regard  to  seeing  that  those
 atrocities  do  not  take  place  Between
 Now  and  the  next  scssion  some  months
 will  pass  We  will  have  more  time  to
 discuss  but  we  are  not  interested  in
 merely  discussing  the  matter,  we  are  not
 iiterested  in  our  voice  going  or  not  going on  record,  we  are  interested  m_  seeing that  there  is  no  recurrence  of  these
 atrocities,  we  ate  interested  in  seeing  that
 therc  is  no  record  in  the  newspapers  of
 the  country  that  the

 Hary
 ans  are  being

 victimised,  killed  or  murdered  If  you fee]  that  my  pout  35  correct  technically,
 kindly  tell  the  hon  Home  Minister  that
 latur  on  m  the  day,  say  at  4  or  50or6pm he  might  come  and  tell  the  House  what
 he  wants  to  say  by  way  of  action  taken, whether  he  wants  to  come  with  some
 white  papcr  (nterruptions)  I  am
 botheicd  about  implementation  I  re-
 quest  your  ruling  on  this  pomt

 MR  SPEAKER  _  So  far  as  the  first
 puint  ts  concerned,  the  Minister  of  Parlia-
 muntary  Affairs  waa  not  there  But  the
 responsibility  i8  yont  responsibility  and
 any  Minister  can  say  that  Therefore,
 that  question  docs  not  arise  As  tar  the
 second  question  that  there  was  no  formal
 motion  Prof  Mavalarkar  i»  correct
 But  I  put  it  to  the  House  and  I  took  the
 sense  of  the  House  that  was  the  view  of
 the  House  nobody  objected  to  the  ad-
 journment  Sc,  that  point  8  over-
 ruled

 ——i

 Boa  37  hrs.
 CAI  LING  ATTENTION  TO  MATTER
 OF  URGFN’  PUBI  IC  IMPORTANCP

 Coca  Cora  Company’s  RIFUSAL  TO
 FULPIL  ITs  RXPORT  COMMITMPNT  AND
 TO  PRODUC  F  BLVBRAGh OF  WHOLLY  INDIAN

 ORIGIN

 SHRI  JOYTIRMOY  BOSU
 (Daimond  Harbour)  _  I  call  the  attention
 of  the  Minster  of  Industry  to  the  folluw-
 ing  matter  of  urgent  public  importance
 and  request  that  he  may  make  a  statement
 thereon

 “Present  situation  of  the  Coca-Cola
 Company,  its  refusal  to  fulfil  its  export
 commitment  and  to  produce  beverage
 of  wholly  Indian  ongin  and  the  closure
 of  its  factories  rendering  about

 a
 lakhs

 of  people  directly  or  indirectly  un-
 empolyed  ?

 e
 THE  MINISTFR  OF  INDUSTRY

 (SHRT  GEORGE  FERNANDES)  The
 acuvities  of  the  Coca  Cola  Company
 #  India  during  the  last  25  yeare  fur-
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 [Shri  George  Fernandes}
 tush  a  classic  example  of  how  a  mult:
 national  Corporation  operating  in  a
 low-priority  high-profit  area  in  a  de-
 veloping  country  attains  runaway
 growth  and,  in  the  absence  of  alertness
 on  the  part  of  the  Government  concerned, can  stifle  the  weaker  indigenous  in-
 dustry  in  the  process

 Coca  Cola  came  to  India  in  the  early fifties  when  four  bottling  plants  were
 set  up  at  Bombay,  Calcutta  Delhi  and
 Kanpur  based  on  import  of  concen
 trates  worth  about  ie  8  lakhs  per annum  on  an  actual  user  basis  In
 i9§8,  the  Coca  Cola  Company  USA
 was  permitted  to  set  up  a  branch  Com
 pany  in  India  under  the  name  of  C  ca-
 Gola  Export  Corgoration  for  the  manu
 facture  of  concentrates  from  imported raw  matcrials,  ostenstbly  for  the  pur
 pose  of  saving  foreign  exchange  spent on  the  import  of  concentrates  by  the
 4  Indian  botthng  plants  It  was
 allowed  to  manufacture  the  concen
 trates  within  the  country  onthe  spcci- fic  condition  that  the  quantum  of  pro duction  would  ७८  such  as  to  meet  the
 requirements  of  the  existing  four  plants
 only  What  really  happened  was  how
 ever  very  different  Taking  advantage of  the  tacts  that  the  manufacture  did
 Not  require  an  industrial  licence  and
 that  the  Registration  C  rnficate  did
 Not  stipulate  any  approved  capacity,  the
 Company  expanded  its  capacity  enor-
 mously  witnin  the  next  few  years  from
 3  lakhs  to  26  lakhs  kg  of  concentrates
 per  annum  without  seeking  any  formal
 approval  from_the  Government  This
 cnabkd  the  Company  to  supply  con
 centrates  to  22  Indian  bottling  plants
 which  had  come  up  by  7970  m  various
 parts  of  the  country  and  to  attain  a
 dominant  position  in  the  beverage
 industry

 The  Company  was  enabled  to  था
 port  raw  material  for  the  concentrates
 with  a  liberal  export  replemshment entutlement  of  20  per  cent,  even  though
 a  subsequent  study  showed  that  the

 amps
 t  content  in  the  conceritrate  is

 only  about  45  per  cent  When  the
 import  entitlement  wes  thereafter  re-
 duced  from  20  per  cent  to  4  §  per  cent,
 the  Coca  Cola  Export  poration
 represented  that  they  would  be  unable
 to  feed  all  the  22  botthng  plants  even
 thongh,  as  I  had  pointed  out  above,  their
 manufacture  of  concentrates  was  speci~
 fically  restricted  to  servicing  the  4  bot
 thng  plants  only  On  this  basis  of
 Sat  rp  :

 ik,  another  study  was  carried
 out  806  the  actual  user  import  entitle-
 ment  of  the  Company  was  fixed  at  Rs
 6  lakhs  per  annum  on  the  basis  of  it¢
 performance  ain  3

 Ba
 in  addition  to

 the  export  replenus.  t  entitlement  of
 4$  per  cent  It  was  however  ded,
 due  to  considerable  preaus:
 exerted  in  the  Parhament  and  outside,®
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 to  scale  down  the  Actual  User  amport: licence  by  ar  per  cent  and  the  Export Replenishment  entitlement  by  0§  per cent  every  two  years  from  1973-74
 Export  was  stated  to  be  another  ob-

 jective  for  setting  up  of  the  Coca  Cols
 Export  Corporation,  as  its  name  would
 imply  The  total  exports  made  during
 1958-76  including  goods  not  manu-
 facturcd  by  the  Company  amounted  to Rs  वा  72  crores  However,  the  Com
 pany  give  up  exporting  goods  not
 manufaciured  by  them  in  7976  after
 it_  was  decided  by  Government  to  take
 imto  account  only  the

 hy
 ort  of  the

 items  manufactured  by  the  Company  for
 purposes  of  fixing  4  ceiling  on  their
 imports  and  other  remittances  ‘The
 tea  wotds  vo  the  caput  of  concen
 trates  madc  by  the  Company  is  open  to
 doubt  A  study  carried  out  by  the
 Government  has  revealed  that  it  was
 possible  for  the  Company  to  adjust  the
 prices  for  the  impoit  of  the  ingre- dients  and  the  exports  of  the  conccntrates, both  of  which  were  handled  by  the
 different  branches  of  the  parent  Com
 pany  and  that  the  cntire  opcrations were  closely  directed  by  the  Head
 Office  of  the  Company  in  the  USA  It
 is  thus  not  perhaps  surprising  that  the
 exports  have  virtually  collapsed  and
 the  Company  has  eaported  goods  worth
 about  Rs  3  84  lakhs  only  in  3976  77

 It  ४  well  known  that  the  company has  carned  profits  and  made  remuttnces
 in  foreign  cxchange  totally  dispropor- tionate  to  its  investment  in  India
 The  Company’s  original  investment  in
 India  by  way  of  cash,  plant  and  ma-
 chinery  was  Rs  6  60  lakhs  During
 ‘1958-74,  wt  has  remitted  Rs  6  87  crores
 in  foreign  exchange  by  way  of  imports,
 profits,  home  office  and  service  charges etc  The  amounts  claimed  by  the
 compnay  as  stil]  due  to  be  remntted  for, the  same  period  is  Rs

 Fy  £9
 crores,

 making  a  total  of  more  than  Rs  to
 crores  This  sum  _  exceeds  the  total
 export  earnings  of  9  92  crores
 during  the  same  period  resulting  m
 a@  met  outflow  of  foreign  exchange Figures  for  the  subsequent  years  are
 still  under

 scrutiny
 n  view_  of  the

 restrictions  imposed  on  the  Company that  the  total  remuttances  should  not
 exceed  80  per  cent  of  the  total  export

 ane,
 and  that  the  value  of  im-

 ports  should  not  exceed  ९  per  cent  of
 the  total  exports,  it  has  not  been  ible
 to  issue  furher  import  licences  Se  raw
 materials  to  the  company

 Problems  have  also  arisen  in  the  use
 of  the  foreign  brand  names  like

 the  company,  no  royslty  or
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 other  consideraticn  is  peyeble  by  the
 user.  It  has,  however,  been  held  that
 the  restrictive  clause  in  the  egreement
 confining  the  user  only  to  the  concen-
 trates  supplied  by  the  Company  weuld
 amount  to  ‘consideration’.  It  has  also
 been  found  that  the  concentrates  are
 sold  to  the  Indian  bottlers  with  a  very
 high  margin  of  profit  (ranging  about
 400  per  cent)  which  would  include  a
 very  large  portion  of  hidden  r  yalty.
 These  matters  are  now  engaging  the
 attention  of  the  ReServe  Bank  which  is
 considering  the  applicaticns  fcr  the
 continued  use  of  these  brand  names.

 I  now  come  to  the  important  matter
 of  the  application  of  the  provisicns  cf
 FERA  to  this  Company.  The  Coca

 Cola  Export  Corporation  is
 eer a  fully-owned  branch  of  the  Coca  Cola

 Company,  USA.  As  it  4S  engaged
 in  a  low-priority  industry  mot  re-
 quiring  sophisticated  technology  end
 with  little  export  potential,  the  Reserve
 Bank  of  India  has  issued  _crders  in
 April,  7977  requiring  the  Corpcraticn
 to  convert  itselfinto  an  Indien  Ccmpeny
 with  foreign  equity  not  exceeding  40
 per  cent  within  one  year,  that  is  by  April,
 i978.  The  Coca  Cola  Export  Cor-
 poration  has  agreed  to  form  the  Indian
 company,  but  has  qualified  its  acceptance
 by  proposing  that  it  should  be  allcwed
 to  have  a  “Quality  Control]  and  Liaiscn
 Office”  of  the  American  Company  in

 “India  to  protect  the  “confidentiality”
 of  the  “carefully  guarded  trade
 secrets”  of  the  formulaticns  of  the
 American  company.  ‘This  propcsal  is
 not  in  consonance  with  the  provisicns  of
 the  FERA,  since  the  proposed  Indian
 company  would  not  in  reality  be  teking
 over  the  operations  of  the  Coca  Ccla

 ‘Export  Corporation  but  would  merely
 function  as  a  Selling  company  of  the
 concentrates  which  would  still  be  under
 the  manufacturing  control  of  the  Ameri-
 can  company.  Furthermcre,  this  ar-
 rangement  would  also  militate  ageinst
 the  guidelines  for  transfer  cf  technc  lc  gy
 into  India,  which  provide  that  the  tech-
 nical  know-how  should  be.  fully

 smi parted  to  the  Indian  compnzy  within  a
 fixed  time  limit.  The  Reserve  Bank
 has,  therefore,  rejected  the  appli-
 cation  by  the  Coca  Cola  Export  Cor-
 poration  in  this  matter.  It  is  ncw  fcr
 the  American  Company  to  decide
 whether  it  would  fully.  comply  with
 the  provisions  of  the  FERA  and  trans-
 fer  to  the  proposed  Indian  ccmpany
 all  the  preSent  activities  including  the
 technical  know-how  and  the  blending
 operations  of  the  concentrates  or  whether
 in  the.  alternative  the  American  ccmpany
 would

 ae
 to  close  down  its  opera-

 @ions  in  India.
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 Government  are  committed  to  the
 policy  that  the  manufacture  of  beverages
 should  be  indigenised  and  that  there
 should  be  no  outflow  of  foreign  ex-
 change  on  this  account.  Government
 consider  that  it  would  not  be  deSirable
 to  permit  a  multi-national  Corpcration
 to  Operate  in  this  field  in  the  country
 to  the  detriment  of  the  Indien  com-
 panies.  Government  have,  द्  therefc  re,
 been  encouraging  reSeerch  and  de-
 velpoment  for  the  manufacture  of  wholly
 indigenous  bevereges  based  upcn  In-
 dian  technical  know-hcw.  I  am  heppy
 to  announce  that  the  Central  Foced
 Technolegical  ReSearch  Institute,  My-
 sore,  has  been  able  to  develop  a  suitable
 formulation  which  is  pow  available
 for  commercial  expliotation.  I  am  sure
 that  the  Indian  bottling  comparies
 would  take  advantege  of  this  develcp-
 ment  and  arrive  at  Satisfactery  arrenge-
 ments  for  the  manufacture  and  Sale  of
 indigenous  beverages  based  on  _  this
 or  cther’  suitable  fcrmulaticns.  If
 these  arrangements  can  be  made  with
 expedition,  I  am  ccnfident  that  the  in-
 vestment  of  about  Rs.  I0  creres  mede
 by  the  Indian  bottling  ccmpanies  can
 be  saved  and  the  werkers,  numbering
 about  6000,  presently  emplcyed  in
 these  plants  kept  cn  their  jobs.  Go-
 vernment  would  be  willing  to  ccnsider
 proposals  for  suitable  assistance  to  the
 Indian  manufecturers  of  beverages  and
 the  Indian  bottling  plants  for  rapid
 indigenisation  of  this  industry.

 SHRI  JYOTIRMOY  BOSU:  This
 Coca  Cola  is  a  Yankee  Coca  culture.  It
 is  a  US-owned  multinational  racket  as
 a  result  of  whose  operation  in  this  coun-
 try,  our  industries  in  the  small-scale
 and  cottage  sector  producing  soft  drinks
 and  beverages  have  gone  out  of
 existence.  If  you  look  into  the  diction-
 ary,  you  will  find  that  ‘coca’  is  a  Peru-
 vian  shrub  and  the  leaves  of  shrub  pro-
 duce  narcotics,  Therefore,  a  person
 who  drinks  Coca  Cola  is  always  inclined
 to  drink  more  of  it  and  at  a  fixed  time
 because  it  has  a  narcotic  effect.  In  this
 company,  many  fishy  things  are  happen-
 ing.  The  Minister  has  chosen
 to  divulge  many  things  for  which  I.am
 thankful.  One  Mr.  William  Kerske,  U.S.
 Operator  and  Lobby  Man  cameona  tou-
 rist  visa  in  June  4976  at  the  height  of  the
 emergency—all  glory  to  that  regime—but
 stayed  for  on  year  under  the  garb  of  legal
 adviser.  But  when  this  Government  came
 into  power  and  initiated  certain  moves,
 he  ran  away.  So  you  can  understand  what
 he  was  doing.  I  want  to  tell  the  country
 through  you,  Sir,  that  this  is  positively
 harmful  to  health.  It  not  only  causes  tooth
 decay  but  the  report  of  the  Nutrition  Re-
 search  Laboratory—Annual  Report  for
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 ist  October

 2966
 to  30th  September  966,

 pase
 73—clearly  says  that  the  drink  i3

 mful  to  children  and  young  people  of
 growing  age.  It  says  :

 “The  results  which  are  presented  in
 Table  29  indicated  that  the  gain  in  body
 weight  of  animals  consuming  Coca  Cola
 was  significantly  lower  than  that  of  the
 other  three  grou; PB.  This  app

 appeared  to  bea
 direct  result  of  the  low  food  intake
 in  this  group  Animals  receiving  Coca
 Cola  consume  about  twice  the  volume  of
 the  fluid  as  those  drinking  tap  water...

 Levels  of  haemoglobin  were  not  diff-
 erent  in  the  various  groups  but  serum
 alubumun  levels  were  significantly  lower  in
 the  group  consuming  Ana-
 lysts  of  Coca  Cola  revealed  that  it  had  a

 H  of  2°7,  ६  total  solid  content  of  72%
 and  contained  caffeine.

 Sir,  this  is  a  drink  that  has  been
 sold  freely  extending  beyond  proportion
 during  the  last  so  many  years  Alt!  h
 it  38  a  synthetic  product,  it  i8

 gong
 0  ler

 the  garb  of  a  fruit  product  and  the  con-
 ditions  of  fruit  products  clearly  stipulate
 certain  things,  but  those  were  amended  to
 suit  the  convenience  and  conditions  of
 Coca  Cola.  The  man  who  was  having  the
 largest  research  institute  in  our  country,
 Dr.  Gopalan,  tried  to_tamper  with  the
 eather  report  on  the  Coca  Cola.

 MR.  SPEAKER  :  No,  no.  I  would
 not  allow  ite

 SHRI  JYOTIRMOY  BOSU  :  Su,
 you  do  not  sllow  us  to  say  anything
 But  I  am  sure  you  understand  what  is
 national  interest.

 MR.  SPEAKER  I  do,  but  I  have
 to  protect  the  individuals  also.

 SHRI  JYOTIRMOY  BOSU  :  What
 happened  to  the  Grape  Fanta?  Were  they
 not  using  unapproved  colourmg  matter
 which  3s  seriously  harmful  to  the  health  of
 the  people  who  are  consuming  ?  What
 happened  to  the  prosecution  ?  They  are
 so  powerful.  There  are  80

 ne  pee in  power  under  their
 pay

 role.  They  very
 comfortably  wriggled  out  of  the  whole
 thing,  First,  the  prosecution  could  not  be
 brought  before  the  court

 sat  he
 8.  Then

 we  had  to  do  a  lot  of  wheedling  on  the
 floor  of  thisHouse  and  that  had  compelled
 them  to  bring  the  matter  before  a  court  of
 law.  But  with  their  mfluence,  they

 ae,
 out.  After  that

 setting  up  committees.  But  they  are  all

 eye  rash. In  T9567  be  sey  ad  28 ts.  it  in  १०9  2: 28  महक  Munster  hes  said  that

 pores
 area  Was

 was  Rs.6°6x

 AUGUST  8,  1977  Company  (CA)  20

 lakhs,  This  is  an  item  wholly  in  the  non-
 priority  sector,  yet  there  8  no  restriction
 on  profits  and  90  percent  of  the  business
 3s  in  foreign  control,  Mr.  Subramaniam,
 in  hus  rep! iy  to  Unstarred  Question  No.
 387  hads

 “Boreign  concerns  and  subsidiaries
 and  branches  of  foreign  com-
 Pantes  will  be  eligible  to  parti-
 cipate  in  the  industries  specified
 in  Appendix  I  along  with  other
 applicants

 What  are  those  ?  If  you  look  at  the
 Appendix  there,  you  cannot  find  this
 You  only  find  electrical  equipment,  trans-
 portation,  machinery,  industrial  machi.
 nery,  machine  tools,  agricultural
 machinery,  earth-moving  machinery  and
 industrial  instruments,  but  you  cannot
 find  the  sott  drmks  and  beverages.  Yet
 they  were  allowed  to  grow  beyond
 every  proportion.

 The  Minister  has  already  given  the
 actual  remittances  It  i3  more  than  Rs.
 10,  crores.  Visili  ly  there  are  some  invoices.
 But  there  are  other  methods,  I  cannot  say,
 but  it  may  be  Rs.  25  crores  In  77  years  the
 growth  of  production  has  beengoo  per
 cent.  4d  fuc  import  heences  were  given
 byour  glorious  previous  regime.  They
 were  shedding  crocodile  tears  all  the  time
 In  तार  year,  7975  Rs  30°25  lakhs  worth  of
 ad  hoc  import  licences  were  granted,
 I  would  [ike  clarification  on  the  same,

 Now,  Coca  Cola  raised  the  price  from
 25  paise—I  do  not  consume  it  much,
 Lseldom  consume  it—to  Rs  °25  parse,
 Now,  what  happened  ?  It  is  much  more
 expensive  than  beer  which  has  a  heavy
 dose  of  excise  duty  in  it.  The  cost  of  Coca
 Cola  is  the  dearest  of  all  beverages  in  the
 country,  alcoholic  and  non-alcoholic,
 The  unit  sales  have  gone  down,  but  the
 profits  have  gone  up  This  is  the  most
 important  thing.  I  want  to  ask  the  hon.
 Minster  here  in  this  context  if  he  can

 mve
 a  clear  and  categorical  rep!  y.

 In  the
 tral  Food  Technological  Research

 aprepriion:  Lied  pone  wa  Sot in  7973  an  ected  two  years  ago.  Is
 it  of  i8  it  not  a  fact  that  under  orders  of  a
 supreme  er  of  the  erstwhile
 Government  m  Delhi  the  researc!

 perl
 eC

 tion  was  put  into  cold  stor:  at  was
 never  allowed  to  be  marketer ~d  for  consum-
 ption  of  the  people  ?

 I  would  like  to  have  a  clear
 Ey

 ly
 from  the  Minister  in  this  regard,  to
 know  whether  government  is  giving  a
 categorical  assurance  before  the  House
 that  within a  target  date  they  are  going to
 prohibit  the  production  and  marketing
 of  Coca-Cola  in  this  country,  and  bring
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 out  at  the  same  time,  a  national  beverage which  will  be  wholly  Indian-c  wned,  men
 aged  and  controlled,  and  at  the  same  time, it  will  be  a  beverage  which  will  mt  be
 a  hazard  to  health

 One  mcre  p  int  what  action  35
 government  g  ing  to  take  cn  the  defiance
 with  regard  to  comphance  cf  the  Fc  reign
 Exchange  Regul:itu  ns  Act?  They  had
 kept  sitting  cver  it  fcr  3  years  They have  given  a  qualified  cnsent  as  the
 Minister  said  The  company  wants  to
 have  a  liaison  quality  contre}  ffixr,  n
 crgamzatin  which  will  gc  and  brite  the
 people  in  p  wer,  so  that  Coca  C:  le  can
 be  leftoutoffocusinthiscountry  Whit
 does  the  Minister  want  tc  say  ab  ut  the
 firstand  sec  nd  questi  ns  ?

 SIIRI  GEORGE  FERNANDES
 Several  questions  have  been  raised  by
 my  frend  Mr  Jyourmcy  Besu  I
 thcught  that  after  the  very  exhaustivc
 Statemcnt  thit  I  had  mide  allfears  abc  ut
 Coca  Cc  Ja  and  al]  qu  sti  ns  would  have
 been  Sct  at  rest

 MR  SPEAKER  ‘You  have  under
 eStimated  his  ability

 SHRI  GEORGE  FFRNANDES
 He  refurred  to  the  rep  rtcf  the  Na
 tional  Nutntun  Laber  t  ry  at  Hyder
 bad,  abi  ut  the  harmful  effect  «2  Coca
 Cola  cn  all  th  se  whe  ccnsumed  aL
 particularly  gr  wing  children  It  is  a
 factthatthe  rep  rtistherc  and  itss  aid
 in  this  report  that  apart  t:  m  the  nere  tic
 effect,  this  drink  dces  have  a  harmful
 effect  on  growing  children  Certain
 tests  were  conducted,  and  the  results  have
 been  analyzed  in  the  course  cf  this
 report  My  friend,  the  hcn  Health
 Minister  i9  here  in  the  Hcuse  Its  fcr
 hum  to  take  action

 SHRI  VASANT  SATHE  ((Akola)
 He  believes  in  urt-cola

 SHRI  GEORGE  FFRNANDES
 I  am  sure  my  friend  the  Health  Mans

 ter  will  most  certainly  investigate  into
 this  question

 MR  SPEAKER  N«ct  to-day
 SHRI  GEORGE  FERNANDES

 Not  to-day  Now,Mr  Jy  tumcy  Bosu
 referred  to  a  fc  reagner  who  was  alk  wed
 entry  into  this  country  on  a  tourist  visa
 in  June  976,—when  mcstcf  us  on  this
 side  were  in  yail—and  who  stayed  cn  tll
 about  2  months  ago  This  gentl-
 man,one  Mr  William  Kertesky  was
 allowed  to  stay  on  till  after  the  Janata
 government  assumed  cffice  When
 we  gctto  know  atx  ut  this  we  drew  the
 attention  of  the  External  Affairs  Munt-
 stry  to  it  And  a  Iittle  later,  I  think
 about  two  mcnths  ago,  this  gentlemen
 applied  to  our  embassy  79  Washington
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 for  a  visa  to  go  to  India  to  take  over  the
 operat

 sons  of  the  Ccca-C  la  Export
 rpcratcn  Our  8  ubts  and  ruspi- cions  that  during  the  «ne-year  period this  gentleman  was  in  cur  ccuntry  cn

 tourist  visa  he  was  not  here  as  a  tourist but  was  in  fact  concerned  with  the  ¢  per- ations  of  the  Coca-Colacompanj,  have
 since  been  confirmed  No  question  ci
 giving  a  visa  to  this  gentlemen  to  cr  me to  the  ७  untrytc  take  ever  Ccce-Cc]
 Cperations  ncw  aris  fcr  twe  rerscn
 Firstly  there  is  hadly  eny  cperaticn
 leftyust  nc  w  sec  ndJy  it  38  the  policy  cf
 the  Government  tc  sce  thet  sc  far  as  the
 management  in  these  arcas  38  co  00८70 6 408  complctely  indigenised
 72  00  hrs  |

 Shri  Bosu  referred  te  the  prac  c{
 Coca  Cola  Its  truc  that  they  sterted
 with  25  pais  and  now  I  thinkit  7  Rs
 3  25  [tas  also  truc  thit  the  per  unit
 eccnsumptinhasgcnedwn  The  figures
 that  I  hive  pertains  t  the  calendar
 years  974  975  ind3i97€  =‘The  pre duction  in  millions  ci  ४9  ttleS  are  os

 f  lic  ws
 7974  609  29
 3975  452  30

 976  462  379
 Itis  ‘bv  us  that  with  the  imercase  in
 price  the  ver  all  unit  pr  duction  ha
 gone  d  wn  Thitis  a  matter  fcr  the
 bottlers  and  the  Cc  ca  Cc  la  Company
 With  the  increase  in  prices  the  prt  fits
 are  undtc  g  up  andthcy  have  gcne
 up

 Itis  truc  that  the  Central  Food  Tech-
 nological  Research  Institute  started  re
 search  int)  prcducang  Indian  cc  ncn
 trates  in  3973  and  =  ccmpleted  thar
 research  m  975  What  were  the  cir
 cumstances  in  which  the  results  cf  ther
 off  rts  were  not  made  kn  wn,cr  were  nct
 made  available  fcr  ७  mmercial  explc  it
 ticn  28  a  question  which  will  have  to  be
 mnvistigated

 I  can  assure  the  House  that  we  shall
 go  into  this  question

 SHRI  JYOTIRMOY  BOSU)  My
 question  was  specific  Wasit  on  ९  ४9008
 by  the  supreme  ०  mmander  9  Delhi?
 T  have  positive  infermaticn  Kindly
 confirmit

 MR  SPEAKER
 into  it

 SHRI  GEORGE  FERNANDES
 Very  often  my  hon.  friend  has  more
 information  than  we  have  But  I  can
 assure  the  hon  Member  and  the  Houce
 that  we  shall  look  ito  this,  we  shall

 He  will  enquire
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 make  definite  investigahons  end  find
 out  the  circumstances  sn  which  the  prc duct  did  not  come  to  be  exploited  ८९  m-
 mercially.

 He  has  also  acked  me  to  State  very  cate-
 Borically  whether  we  are  preporedtc  fix a  time-limat  for  complete  indigenisaticr I  would  lke  to  make  it  very  clear  that  the
 CFTRI  cre  ready  with  their  concen-
 trates  and  ifthe  Indian  bettler®  are  pre- pared  ७५  market  this  beverage,  we  dre  in a  pitt  nto  provide  them  with  all  the
 concentrates

 I  think  I  have  answered  all  the  ques- tions,
 ot  wile  fag  भडीरिया  (इटावा)

 उद्योग  मन्नी  जी  ने  जो  उत्तर  दिया  है  बह
 अभी  एकागी  है।  नए  नुक्तेनिगाह  से  इस
 पर  हम  को  सोचना  होगा।  कोका  कोला
 पर  आप  प्रतिबन्ध  लगाए  यह  तो  नही  हैं
 क्योंकि  यह  एक  विदेशी  पेय  है।  लेकिन
 उसकी  जगह  कौनसा  पेय  लिया  जाए  इस
 पर  भी  झापकों  विचार  करना  होगा।
 एक  नया  उद्योग  इसके  लिए  मुल्क  मे  स्थापित
 करना  होगा।  मै  एक  परामश्श  देना  चाहता
 हु  t  दुग्ध  हमारे  देश  मे  एक  श्रादर्श  पेय  है।
 दही  को  बलो  कर  जो  मट्ठा  बनता  है  वह
 भी श्रमृत  समान  होता  है  ।  सरकारी
 झाधार  पर  हमे  अपने  मुल्क  में  कोई
 न  कोई  ऐसा  उद्योग  स्थापित  करना
 होगा  जो  दूध,  मटठा  इत्यादि  पर
 आधारित  हो,  श्रौर  इन  के  कारखाने  हम  को
 बड़े  शहरो  और  छोटे  कस्बों  मे  भी  स्थापित
 करने  होगे  ताकि  जो  नई  सताने  और  नई
 पीढ़िया  हैं  उन  का  इस  जहरीले  पेय  से  पेट
 झौर  मस्तिष्क  जहरीला  होने  से  बच  सके  v

 अ्प्रेजी  ने  हमारे  विचारों  को  जिस
 तरह  से  जहरीला  बनाया  उसी  तरह  से  यह
 पेय  है  चाहे  बह  कोका  कोला  हो  या  और
 कोई  पेय  हो  t  यह  हमारे  मस्तिष्क  के  साथ
 साथ  हमारे  शरीर  को  भी  जहरीला
 बनाते  है।  इसलिये  उद्योग  मंत्री  दुग्ध  पेय,
 मद्डा  पेय  नीबू  पेय  तथा  झन्य  भारतीय
 पेय  तैयार  करायें  ।  सौभाग्य  से  हमारे
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 स्वास्थ्य  मन्त्री  जी  भी  बैठे  हुए  हैं  उनसे  भी
 कहूंगा  कि  आयुर्वेद  झाघार  पर  कोई  इस
 इस  तरह  का  पेय  निकाले  जिससे  हमारे
 बच्चे  स्वस्थ  हो  सके  |

 भरी  जारज  फर्नानड्िस  ्रध्यक्ष  महोदय,
 मैं  माननीय  सदस्य  के  विचारों  का  बहुत  ही
 आदर  करता  हू,  लेकिन  कहा  तक  हम  सर-
 कारी  पैमाने  पर  छाछ  वगरह  बनाने  के
 उद्योगों  को  लगा  पायेंगे  इस  पर  कुछ  कहना
 मुश्किल  है  ।  लेकिन  इतना  जरूर  कहना
 चाहता  हू  कि  इस  सन्दर्भ  मे  श्रोर  इस  श्रवसर
 पर  कि  यह  पिछले  30  सालो  की  हमारी
 जो  दुर्दशशा  रही  उसका  यह  एक  उदाहरण
 है  कि  दूध  और  मटठा  वाली  बात  तो  रहने
 दीजिये,  लेकिन  जिन  ढाई  लाख  गावों  मे  पीने
 का  पानी  नहीं  पहुचा  पाये  वहा  कोका
 कोला  जल्र  पहुच  गया  ।  हमारी  सरकार
 माननीय  सदस्य  के  सुझाव  पर  कहा  तक
 श्रमल  कर  पायेगी,  यह  मै  नहीं  कह  सकता
 हू  ।  लेक्नि  इतना  जरूर  कहना  चाहूगा  कि
 कोई  पेय  गावो  मे  पहुचे  या  न  पहुचे,  लेकिन
 झ्गले  तीन  सालो  के  भीतर  तमाम  गावों  में
 पीने  का  पानी  पहुचाने  का  काम  हम  जरूर
 करेगे।  इसलिये  हमारी  नीति  का  धुर  इसी  पर
 रहेगा  कि  लोगो  की  जो  बुनियादी  जरूरते
 है  वह  सबसे  पहले  उनको  मिले  शौर  श्रन्य
 पेय  वगैरह  जो  खास  तौर  पर  शहरी  थे
 लेकिन  गलत  नीतियो  के  चलते  गावों  तक
 पहुचाने  का  काम  ही  गया  उसको  जिस  तरह
 से  नियन्तित  किया  जा  सकता  है  वह  जरूर
 नियन्त्रित  किया  जाय  ।

 12.07,  hra,

 “STATEMENT  RE  REVISED  AND
 LIBERALISED  POLICY  FOR  GRANT

 OF  PASSPORTS

 THE  MINISTER  OF  IEXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE)  :  Mr.  Speaker,  Sir.  In  the
 courte  cf  my  réply  in  this  Howse  during



 25  Policy  for  Grant

 the  Debate  in  Foreign  Affairs,  I  had
 mentioned  that  ever  since  I  tock  ¢  fice,  I
 have  been  conSidering  the  question  of
 how  best  to  reduce  delays  in  the  issue  of
 passports.  Iam  fully  aware  ofthe  im-
 portance  of  this  questicn  to  which  many
 Hon’ble  Members  have  drawn  my
 attention,

 व्‌  had  committed  myselfto  undertaking
 a  complete  review  of  the  present  ,  pro-
 cedures  for  issuing  passports  in  order  to
 determine  hcw  far  we  could  simplify  exist-
 ing  procedures  and  reduce  to  a  minimum,
 the  inconvenience  and.  hardship  to
 applicants,  specially  those  frcm  the
 weaker  Sections  cf  cur  people.

 I  would  like  to  draw  the  attention  of
 Hon’ble  Members  to  the  fact  that  there
 has  been  8  very  extracrdinary  increase
 in  the  number  of  passports  that  we  have
 been  issuing  from  year  to  year.  Fer
 instance,  in  ‘1972,  we  issued  only  i°6  lakh
 passp*rts,  but  by  976  which  is  the  last
 year  for  which  complete  figures  are  avail-
 able,  the  figure  alm~st  czme  up  to  6  lakhs.
 The  estimates  fcr  the  current  year  are  cf
 the  order  of  8  lakhs  and  if  this  trend
 continued,  it  seems  a  reascnable  assump-
 tion  that  within  the  next  ccuple  cf  years,
 we  shall  be  issuing  over  I  million  pas¢-
 ports  a  year.

 It  is  against  this  backgrcund  thet  I
 would  like  to  acquaint  Members  with  the
 new  Simplified  procedures  which  we
 propose  to  introduce.

 In  future,  endorsemerts  will  be  given
 for  travel  tc  all  countries  with  whem
 India  has  diplomatic  relaticns.  This
 would  naturally  exclude  countries  like
 South  Africa  and  Rhodesia  whose  pre-
 sent  Governments  we  do  nct  recognise

 ecause  of  their  illegal  or  racialist  charec-
 ter.  Secondly,  the  present  process  cf
 verification  leads  to  deleys  in  the  is-ue  cf
 passports.  Upto  ncw,  the  euthcrity  to
 give  a  verification  certificate  hrs  been
 confined  to  Gcvernment  and  Judicial
 cfficers  of  a  certain  sevel.  I  fee]  that
 Members  cf  Parliament  who  ere  ‘repre-
 sentative  cf  the  pecple  and  are  in  clcse
 touch  with  the  pecple  cf  their  ccnstitu-
 encies  should  be  enabled  to  give  such
 certificates  of  verificaticn.  I,  therefcre,
 prepese  to  introduce  a  System  by  which
 Members  cf  Parliement  weuld  be  fully
 competent  to  give  verificeticn  certifi-
 cates.  Hcwever,  in  this  context,  miy
 Texpress  the  earnest  he  pe  that  Members
 willtake  every  careand  preceuticntc  see
 that  they  issue  certificates  cnJy  cn  the
 basis  cf  perscnal  knewledge,  and  further

 when  they  are  requested  by  the  Passport-
 issuing  Authority  to  confirm  thet  such  a
 certificate  has  been  given,  they  ~  will
 speedily  reply  to  such  queries.

 AUGUST  8,  977  of  Passports  (Stat.)  26:

 As  faras  police  verification  pre  cedures
 are  concerned,  we  propose:to  introduce  a
 uniform.  system  which  .  will  be  designed
 to  elicitsimple  and  basic  infcrmetion,  so
 that  there  will  be  no  need  to  prcbe  into
 an  individual’s  life  and  his  antecedents
 and  thus  beccme  a  source  cf  haressment.
 With  this  end  in  view,  we  are  initiating
 consultations  with  Stete  Gcvernments
 who  are  primarily  responsible  for  the
 issue  of  police  verificaticn  certificates.

 Passport  application  forms  at  present:
 are  available  only  from  the  Regional
 passport  offices  and  the  District  Head-
 quarters.  We  now  propose  that  pass-
 port  application  forms  should  be  avail-
 able  also  through  the  network  of  post
 offices  against  a  small  fee  to  cover
 printing  and  distribution  costs  involved
 in  the  process.  I  would  like,  in  this
 context,  to  express  my  gratitude  to  the
 Posts  &  Telegraph  Board  who  have
 agreed  to  cooperate  with  us  to  introduce
 this  system  on  a  selective  basis  as  a  trial
 measure.

 I  propose  to'introduce  the  new  liber-
 alised  endorsement  policy  with  effect
 fromthe  757  August.  Itis  possible  that
 there  will  be  administrative  delays  in
 bringing  about  the  changeover,  but  I
 have  given  instructions  to  see  that  these
 delays  are  cut  tothe  minimum  and  the  new
 procedure  is  implemented  as  speedily
 as  possible.

 I  would  like  to  mention,  as  a  matter  of
 prudence,  that  I  propose  to  watch  the
 effect  of  the  new  policy  in  all  its  aspects,
 and  ensure  that  there  are  no  adverse
 effects  on  our  citizens  at  home  and
 abroad  consequent  on  the  simplified  and
 liberalised  procedure  for  the  issue  of
 passports.  I,  therefore,  intend  to  review
 the  working  of  the  new  policy  after  a  year
 and  in  the  light  of  the  experience  gained,
 changes  if  required,  will  be  made  to
 correct  any  absuses  or  difficulties  that
 might  come  to  light.

 I  wouid  like  to  close  this  statement
 with  an  earnest  appeal  to.  all  concerned
 that  the  new  and  simplified  procedures
 should  not  become  a  cause  for  the  ex-
 ploitation  of  our  people  by  unscrupulous
 elements.  Ihaveissued  directions  that,
 when  a  new  passport  is  issued,  the
 holder  is  suitably  cautioned  about  the
 need  to  familiarise  himself  with  the  entry”
 regulations  in  foreign  countries  and  to
 get  whatever  visas  are  necessary.  If  the
 passport-holder  seeks  to  go  abroad  for
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 [Shr:  Atal  Behart  Vajpayee]
 employment,  he  should  ensure  that  he
 has  a  fiem  employment  contract  or  is
 sponsored  by  a  close  relative  who  will
 take  some  responsibility  for  his  main-

 enance  We  mustensure  that  passport- holders  are  not  duped  into  travelling abroad  on  the  basis  of  $
 sie

 offers
 trom  foreign  countries  38  @  matter
 on  which  public  opmion  should  ever
 remain  vigilant

 SHRI  K  LAKKAPPA  (Tumkur)  :
 H  had  promised  on  that  day  that  a
 regional  office  at  Bangalore  will  be
 opened  May  I  know  from  him  what
 steps  he  has  taken  in  this  regard?  Will
 he  kindly  tell  us  about  it  ?

 SHRI  A  €  GEORGE  (Makwnis
 puram)  The  hon  Minister  was  kind
 cnough  to  pyint  out  that  between  .972—
 76  the  number  of  passports  issued  had
 ge  up  from  ६  6  lakhs  to  8  lakhs

 SHRIK  LAKKAPPA  The  Minister
 is  not  attentive  when  we  arc  raising  the
 ague

 SHRI  JYOTIRMUOY  BOSU  (Dia-
 mond  Harbour)  Yes

 SHRI  A  C  GEORGE]  Evcn  then  I
 am  thankful  to  him

 MR  SPEAKER  Mr.  Toreign  Mini-
 ster

 SHRIAC  GEORGE  I  am  thanking
 you——Mianister  In  1977)  he  as  expecting
 that  th  number  of  passports  to  be
 issu  d  would  be  nvarly  8  lakhs  Ihe
 few  ५  show  and  tne  Foreign  Minister
 43  quite  aware  that  out  of  धार  lakh  pass
 ports  issued  in  976,  morethan  §  lakhs
 that  is,  25  por  cunt  was  from  Kerala
 alone  Tnere  i3  a  heavy  rush  at  Erna-
 kulam  offi  and  in  view  of  th»  fact  that
 more  than  25  per  cent  of  the  total  pass-
 ports  issusdin  th  whole  of  the  country was  from  Ernakulam  office,  I  am  thank-
 ful  to  him  for  ths  b.nefit  for  al]  the  liber-
 alization  on  behalf  of  the  Mcmbers
 corcerned,  especially  from  Kerala  If
 th  benefit  of  this  liberalized  procedure
 i8  por’

 |
 to  go  to  the  people,  the  number

 of  staff  must  be  increased  and  one  more
 Office  has  to  be  opened  at  Calicut  or  at
 Trivan

 SEVERAL  HON  MEMBERS  rose—
 MR  SPEAKER  One  Member  ata

 time  can  speak  though  it  is  not  allowed
 No  answers  are  given  under

 e (Interruptions)  I  will  call  you.
 Shyamnandan  Mishra

 SHRI  SHYAMNANDAN  MISHRA
 (Begusara:)

 aes
 I  know  what  i8  the

 pospon  of  the  of  External
 Affairs,  80  far  as  the  impounding  of  the

 of  Passports  (Stat.)  28
 Passport  is  concerned?  Since  the  hon. Minister  has  been  pleased  (Inter-
 ruptions)  No,  Yes,  it  does  Since  it relates  to  the  issue  of  the  passport  and 80  on,  itis  directly  connected  with  whe- ther  the  Ministry  of  External  Affairs  i8
 merely  a  service  Ministry  or  it  exercises
 checks  and  scrutiny  with  regard  to  the

 pounding  of  the  passport  bec:  at
 has  been  reported,  Mr  Speaker,  that certain  recommendations  made  by  cer-
 tain  Ministries  with  regard  to  the
 economic  offenders,  had  not  been  heeded
 by  the  Ministry  of  External  Affairs
 So,  some  ot  the  economic  offenders  have
 got  away  with  the  passports  and  their
 Passports  could  not  be  stmpounded.
 Cinterruptzons)

 MR  SPEAKER  _  I  cannot  call  all  of
 you  together.  In  fact,  nobody  should
 be  called  but,  anyway,  now  that  it  has
 started

 PROF  P  ७0  MAVALANKAR
 (Gandhinagar)  I  do  welcome
 (Interruptions)

 MR  SPEAKER  _Itlooksasif  under
 372  no  question  can  be  asked  But,
 anyway,  as  a  liberalised  method,  we
 allow  you  (Interruptions)

 SHRI  JYOTIRMOY  BOSU  It  is
 a  free  day  for  all

 PROF  PG  MAVALANKAR  Ido
 welcome  the  statement  by  the  hon
 Minister  of  External  Affairs  In  fact,
 many  of  us  in  the  House  and  also  out-
 side  have  bcen  waiting  for  this  kind  of  a
 liberalised  policy  I  want  to  make  a
 few  points  One  38  that  although  it  is
 true—as  the  Minister  and  you  also  said—
 that  within  a  couple  of  years,  the  people
 wanting  to  have  a  passport  will  reach  a
 million  mark  or  even  more  than  that—
 the  mere  fact  that  more  people  want  to
 get  passports  should  not  mean  that  the

 rocedure  should  be  so  simple  0  so
 locas  that  some  difficulties  or  dangers
 mightlateroncropup  (Interruptions)

 are  two  points  One  3s  with
 regard  to  Members  of  Parliament  sign-
 ing  the

 Pasep
 ort  a

 4
 ‘ation  I  notice

 that  many  of  us,  while  he  was  making  a
 statement,  at  that  point  of  time,  cheered
 himup.  [also  welcomeit.  I  want  this
 assurance  because  ¢  it,  because

 6a
 MR.  SPEAKER

 more  than  that.
 You  represent
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 PROF.P.G  MAVALANKAR  We do  represent  much  more  than  that  We
 Tepresent  nearly  a  million  voters  and  many more  people.  But  we  cannot  know
 every  one  directly  Therefore,  the  point isthis  Once  it  begins  to  operate,  it  will be  difficult  for  us  What  will  happen ३8  this.  As  soon  as  an  individual  comes to  a  Member  of  Parhament,  the  Member

 of  Parliament  will  write  to  the  ९  Pp  or  a
 higher  authority  of  that  area  asking,  for  a
 clearance  report  about  that  individual
 because  he  would  not  know  about  all  the
 individuals  and  their  records  And  if
 we  sign  without  a  verification  and  the
 Passport

 35  given,  we  will  be  in  difficulty
 erefore,  I  want  this  to  be  opcrated  with

 acaution  When  wercfer  acasefor  veri-
 fication,  the  89  or  higher  authority should  reply  to  us  quickly

 Secondly,  he  has  mentioned  that  the
 application  forms  for  passport  will  be
 available,  apart  from  the  Regional  Pass-

 rt  Offices,  from  the  Post  Offices  also
 89  far  so  good  But  my  point  is  this
 The  Regional  Passport  Offices,  including
 those  in  major  cities  like  Bombay,  Delhi,
 Calcutta,  Madras  and  also  Ahmedabad
 are  suffering  from  :nadequate  staff  and
 absence  of  fullfledged  Regional  Pass
 port  Officers  for  a  long  time,  also  the
 es  working  in  those  offices  do  not

 now  the  language  of  the  region  This
 is  the  difficu!  fy  So,  while  simplifying
 it,  I  would  like  the  Minister  to  take  into
 account  all  these  points  and  see  that  the
 staff  there  is  adequate  and  know  the
 language  of  the  area,  also  fullfledged
 Passport  Officers  are  appointed  thcre

 हरी  मही  लॉल  (बिजनोर)  अध्यक्ष

 महोदय,  इस  समय  गन्ना  उत्पादको  का  लाखों
 रुपया  मिल  मालिको  पर  बकाया

 है  ।  मेरी  आपसे  प्रार्थना  है  कि  सदन  के
 उठने  से  पूर्व  इस  सम्बन्ध  मे  कृषि  मन्दी
 से  एक  वक्तव्य  दिलवा  दीजिए  कि  सरकार
 उनकी  बकाया  रकम  उन्हें  दिलाने  के  लिए
 क्या  कर  रही  है  ?  (व्यवधान)

 भार  SPEAKER  एल  me  read  out
 this  rule  There  are  several  new  Members
 They  are  bably  not  fully  aware  of
 the  rule  Fins  38  Statement  under  rule
 372  Rule  372  read  as  follows

 “A  statement  may  be  made  by  a
 ‘Minister  on  a  matter  of  public  impor-
 tance  with  the  consent  of  the  Speaker
 but  no  question  shall  be  asked  at  the
 aime  the  statement  is  made

 AUGUST  8,  977  of  Passports  (Stat.)  30

 AN  HON  MEMBER  You  have
 already  allowed  a  few  Members

 MR  SPEAKER  [cannot  allow  all  the
 540  Members

 (Interruptions)

 st  उपग्रसेन  (देवरिया)  प्रध्यक्ष

 महोदय  मै  व्यवस्था  के  प्रश्न  पर  खड़ा

 हुआ  हू  ।  मेरा  प्रश्न  आपसे  यह  है  कि
 आपने  श्रभी  कहा  कि  जब  नियम  ३72  के
 अन्त ेत  माननीय  मन्त्री  वक्तव्य  दे  तो
 उसमे  प्रश्न  नही  किया  जा  सकता  है  ।  मै

 प्रापस  इस  पर  व्यवस्था  की  माग  करता

 हू  कि  यदि  उनके  उत्तर  मे  कोई  बात
 स्पष्ट  न  आए  तो  क्‍या  माननीय  सदस्य  उस
 सम्बन्ध  में  स्पष्टीकरण  माग  सकते  हैं  या
 नही  ?

 MR  SPCAKER  Evcnif  a  statement
 is  mot  clear,  you  cannot  ask  for  any
 clarification  under  rule  372  You  may
 raise  it  at  a  later  date  ३५  a  separate  motion
 tor  discussion  at  the  proper  time  I  will
 not  allow  any  turther  questions  because
 this  is  being  converted  into  a  debate

 SHRI  A  BALA  PAJANOR  (pondi-
 cherry  Several  Mcmbers  have  been
 allowed  I  want  to  congratulate——

 MR  SPEAKFR_  You  can  go  and
 congratulate  him  later

 SHRI  A  BALA  PAJANOR  Since
 some  Members  have  been  allowed  to  make
 certain  observations,  I  should  also  be
 allowed  to  make  some  observations

 MR  SPEAKER  No;  please  s:t  down.
 If  each  Member  wants  to  congratulate
 the  Mimster  eee
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 SHRI  A.  BALA  PAJANOR  :  Party- wise.

 MR  SPEAKER  :  No,  not  even  Party- wise.
 Tam  notalfowing  any  further  questions.

 Kindly  sit  down.

 SHRI  SAMAR  GUHA  (Conta):  Sir,
 you  have  allowed  me  to  say  a  few  words:
 T  only  want  to  draw  attentionto

 MR_  SPEAKER  No  please,  T  have
 pencalies

 yu  Iam  not  allowing  any-
 y-

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Sir,  some  clarifications  have  been  sought
 by  the  hon  Members

 MR.  SPFAKFR:  No,  you  need  not
 give  them  otherwise,  there  will  be
 any  number

 SHRI  ATAL  BIHARI  VAJPAYFFE
 But,  in  the  form  of  a  clarification.  Mr.
 Shyamnandan  Mishra  has  made  a
 definite  allegation  and  |  must  hi  given an  opportunity  to  refute  it  He  has  no
 busine  s  to  cat  aspersions

 SHRI  SHYAMNANDAN  MISHRA:
 It  has  been  reported  and  I  can  give  out
 the  mame  of  you  Ike

 SHRI  ATAL  BIHARI  VAJPAYEE  I
 am  prepared  to  place  all  the  facts  before
 the  House,  but  thi  hardly  arises  out  of
 this  statement

 SHRI  SHYAMNANDAN  MISHRA:*
 It  is  not  for  the  Minister  to  say  that

 it  does  not  arise  out  of  the  Statement  he
 can

 saly
 make  a  submission.  (/nterrup-

 ttons).

 SHRI  A  BALA  PAJANOR-  The
 Minister  must  be  allowed  to  answer

 SHRI  JYOTIRMOY  BOSU :  Sir,  all
 the  rules  are  being  suspended  today.

 MR.  SPEAKER  :  No,  I  have  not
 suspended  any  rules.

 sit  सनीशम  बागड़ी  (मथुरा)  :
 अभ्रध्यक्ष  जी,  मेरा  व्यवस्था  फा  प्रश्न  है  ।
 माननीय  विदेश  मन्त्री  ने  एक  वक्तव्य
 दिया,  उसके  ऊपर  झापने  कुछ  लोगो  को
 सवाल  करने  की  इजाजत  दी  i  आपने  इस
 परम्परा  को  मान्यता  दी  कि  सवाल  करते

 AUGUST  8,  7977  of  Passports  (Stat.)  32

 की  इजाजत  है  |  जब  उसमें  से  अहम  शौर
 जरूरी  सवालात  निकलने  लगे  तब  आपने
 अपनी  व्यवस्था  को  बदल  दिया  ।  आपने
 ही  तो  इजाजत  दो  सवाल  करने  की,  एक  के
 बाद  दीोगरे  वह  इजाजत  चली  शर  जब
 महत्वपूर्ण  सवालात  निकलने  लगे  तब  झ्राप
 उस  पर  दूसरी  व्यवस्था  देने  लगे  ।  मैं
 आपके  सामने  रखना  चाहता  हूं  कि  यह  देश
 गाधों  का  देश  है  1  (व्यवधास)  भाप  गाधों
 द्रौर  लोहिया  जैसे  हजारो  व्यक्तियों  को
 परम्पराझ्ो  को  सिफ  कानून  से  नहीं  काट
 सकते  है  ।  समाज  की  परम्परायें  ही  कानून
 बन  जाती  है  1  आप  इस  तरीके  से  उनको
 रोक  नहीं  सकत  है  t  जैसे  कि  गाधी  जी
 कहते  थे  कि  सारे  ससार  में  पासपोर्ट  की
 ज़रूरत  नही  है  शौर  डा०  लोहिया  भी  कहते
 थे  इसलिए  यह  सवाल  उठता  हे  कि  कम
 से  कम  भारत,  पाकिस्तान  और  बंगला  देश
 के  लिए  पासपोर्ट  की  व्यवस्था  खत्म  कर  दी
 जाये,  वहा  साने  जाने  के  लिए  कोई  रारता
 बनाना  चाहिए  तो  माननीय  विदेश  मन्‍्त्री
 इस  नीति  की  तरफ  कोई  कदम  उठा  रहे
 है  या  नहीं  ?  यह  बहुत  श्रहम  सवालात
 है  जिनको  आप  कैसे  रोक  सकते  है  ।

 SHRI  S.  KUNDU  (Balasore):  Mr.
 Speaker,  Sir,  most  respectfully,  I  would
 submit  that  you  have  the  power  to  allow
 members  to  ask  questions  and  seek
 clarification  Nobody  can  take  away
 that  power;  it  is  very  much  inherent.
 But  having  used  that  power  oftce,  you
 yust  cannot  stop  half-way.  Not  all  the
 544  Members  want  to  ask  questions;
 there  are  only  five  orsix.  I  would  most
 hymbiy  appeal  to  you  that  you  may
 kindly  give  one  minute  to  each  of  them.

 Secondly,  Shri  Shyamnandan  Mishra
 made  some  statement  and  Shr  Atal
 Bshari  Vay  payee

 said  that  he  feels  that
 there  has  been  some  allegation  in  that

 ainst  him  and  he  wants  to  make  a
 on arification.  You  may  kindly  consider
 giving  him  a  chance  to  do  t.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar)  :  On  a  point  of  order



 33

 SHRI  S.  KUNDU:  Sir,  you  may  kindly
 reply  to  my  point  of  order  first.  Oncea
 point  of  order  has  been  raised  and@  you
 are  seized  of  it,  nobody  should  be  allowed
 to  come  in  between.  That  sort  of
 procedure  must  be  maintained.

 MR.  SPEAKER  :  So  far  as  this  point
 of  order  is  concerned,  certain  suggestions
 have  been  made......

 SHRI  SHAYMNANDAN  MISHRA:
 With  your  permission,  Sir,  on  a  point
 of  personal.  explanation,  I  would  only
 take  half  a  minute....

 MR.  SPEAKER  :  I  am  replying  to  his.
 point  of  order;  you  can  do  it  later.

 So  far  as  Mr.  Kundu’s  point  of  orderis
 concerned,  under  Rules  372,  no  question
 is  allowed,  but  sometimes  5076  clarifi-
 cations  are  asked,  but  once  the  question
 takes  the  shape  of  the  debate,  the  Speaker
 has  the  right  to  contro]  it.  As  it  has
 taker  the  form  of  a  debate,  I  am  not
 allowing  any  further  questions  on  this.

 As  regards  the  second  point,  Shri
 Kundu  is  right;  if  there  is  any  personal
 accusation  made  in  respect  of  any  allega-
 tion  made  in  the  course  of  the  remarks,
 the  Minister  for  Foreign  Affairs  will  be
 given  an  opportunity  to  explain  his
 position.

 SHRI  SHYAMNANDAN  MISHRA:
 May  I  make  my  position  clear..

 SHRI  SAMAR  GUHA  :  Sii,  If  you
 permit  the  hon.  Minister  to  make  a
 statement,  I  would  like  to  draw  attention.

 MR  SPEAKER  :  I  am  not  allowing
 the  hon.  Minister  to  make  any  clarifica-
 tion,  only  I  am  allowing  him  to  expalin
 the  personal  accusation  made.  Beyond
 that  I  am  not  allowing:

 SHRI  SAMAR  GUHA  :  I  will  not
 take  more  than  two  minutes.

 MR.  SPEAKER  :  Itis  not  a  question
 of  minutes.

 SHRI  SAMAR  GUHA  :  You  know
 the  relationship  between  West  Bengal
 and  Bangladesh.  Thousands  of  people.

 MR.  SPEAKER  :  I  am  on  my  legs;
 please  sit  down.  If  senior  Members  do
 not  cooperate,  how  can  we  conduct  the
 business  of  the  House.  My  regret  is
 that  itis  not  the  mew  Members,  who
 are  ohstructing,  but  it  is  the  senior
 Members.

 SHRI  SHYAMNANDAN  MISHRA  :
 Sir,  under  Rule  357,  I  wanted  to  make
 my  position  clear.  I  wart  to  draw  your

 93  LS—2.
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 attention  to  the  fact  that  earlier  I  had
 given  notice  of  a  question  on  this  subject,
 which  was  not  allowed,  seeking  informa-
 tion  on  this  very  matter.  Today,  what
 I  sought  to  do  was  to  seek  a  clarification
 with  regard  to  the  impounding  of  the
 piisports,  which  is  a  subject  connected
 with  this.  I  did  not  «ay  that  this  is,
 im  fact,  the  po  ition,  I  said  that  it  has
 been  reported  that  certain  persons
 probably  involved  in  economic  offences—
 probably  I  used  the  words  some  economic
 offender  —have  not  away  with  that  and
 the  Ministry  of  External  Affairs  did  not
 heed  the  recommendations  of  the
 Ministries  which  had  made  those  recom-
 mendations.  Now  I  want  the  position
 to  be  clarified.  I  said,  it  has  been
 reported.  May  be,  I  would  like  to  add, this  is  wrong  but  I  want  the  position
 to  be  clarified  because  certain  names  were
 mentioned  in  ‘this  connection  and  they are  very  much  in  my  mind.

 MR.  SPEAKER  :  Only  on  the  question of  personal  allegation.  Other  points  I
 do  not  allow.

 SHRI  KANWAR  LAL  GUPTA  :I
 rise  00  a  point  of  order.

 You  allowed  certain  Members  to  seek
 clarification  and  certain  members  wanted
 some  clarification  I,  2,  3,  4  and  a It  is  entirely  in  your  discretion  to  allow
 or  not  to  allow.  Now,  it  is  the  right
 ofthe  Ministerto  give  clarification.  But
 once  you  allow  the  clarification—you
 please  see  the  rules—If  the  Minister  does
 not  give  the  clarification.

 MR.  SPEAKER  :  No,  please,  I  am
 not  allowing.

 SHRI  KANWAR  LAL  GUPTA  :
 Unless  the  Minister  clarifies  it,  there  is
 no  point  at  all.  There  is  no  point  in
 asking  a  question  if  the  Minister  does
 not  clarify  it.

 My  submission  is  that  when  a  Minister
 makes  a  statement,  it  is  your  right  to
 allow  members  to  seek  clarification  or
 not..

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil)  :  There  is  no  rule.

 SHRI  KANWAR  LAL  GUPTA  :
 There  is  no  rule.  But  once  you  allow
 members.  to  seek  clarifications,  you  must
 allow  the  Minister  to  reply.  Otherwise, what  is  the  pint  in  asking  for  a  clarifics-
 tion  ?  ..(Interruptions)  He  is  oniv
 allowing  the  Minister  to  give  reply  to  the
 allegations.  Aboutthe  point  raised  by
 my  friend  there  about  Kerala  and  aijt
 that  and  some  points  were  raised  from
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 {Shri  Kanwar  Lal  Gupta]
 there  also,  the  Minister  is  supp~sed  to
 clarifv  all  these  things,  nt  cnly  the
 allegation.  That  is  my  pcint.

 MR.  SPEAKER:  Itis  only  a  suggestion
 and  net  a  point  cf  crder.  Yeu  kindly
 reply  to  the  allegaticn.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  am  srry  that  rE

 AN  HON.  MEMBER  :  made  a
 ‘statement

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 ...lost  my  temper  for  a  minute  while  rep-
 ying  to  my  hon  friend—he  is  an  esteemed
 member  of  this  House—Shri  Shyvam-
 nandan  Mishra.  Obviousiy  habits  persist.
 But  I  would  like  to  assure  Mishraji  and

 through  you,  the  entrie  House  that
 the  Ministry  of  Home  Affairs  and  the
 Ministry  f  External  Affairs  have  been
 working  in  close  co-operation  on  the
 question  of  impounding  «f  pass  ports.
 But  my  statement  related  to  the  liberalisa-
 tion,  net  to  issuing  of  passp  rts.  That  is
 why  I  said...(Interruptions)  There  should
 be  no  misunderstanding  «n  that  score.
 Whatever  has  been  published  in  the
 papers  is  not  correct.  There  is  perfect
 co-ordination  between  the  two  Ministries.

 MR.  SPEAKER  :  Shri  Verma.

 SHRI  VAYALAR  RAYI  On  this  I
 -want  a  clarification.

 MR  SPEAKER  :  No  further  clarifica-
 tim.  ग  am  not  allowing.  .(Interruptions)
 Tam  notallowing  any  more  clarifications.
 I  have  called  Mr.  Verma.

 SHRI  VAYALAR  RAVI  :  I  want  a
 clarification  on  item  Ne.  I2.

 In  this  very  House  Mr.  George  Fernan-
 des  when  he  was  in  charge  of  this  Minis-
 try  made  a  policy  statement.  Acccrding
 to  Constitution,  Art.  कड)  it  is  the
 erllective  responsibility  cf  be  Ministry.
 When  Mr.  Fernandes  made  a  statement
 of  policy  on  the  Communicetions  Minis-
 try  on  the  floor  cf  this  House,  we  believed
 it  was  the  policy  of  the  government.
 Now,  the  Minister  has  chenged.  Here
 it  is  stated  “‘some  .aSpects”?  and  not  a
 change.  You  are  within  your  right  to
 change  the  policy.  I  am  not  questicn-
 ing.  Here,  the  crder  paper  says  “some
 aspects  of  the  policy”.  It  is  net  a  new
 policy  or  a  change  in  the  pc  licy  but  Some
 aspects  of  the  policy.  My  pint  is
 whether  the  government  can  change
 policies  according  tothe  change  in  the
 Ministers.
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 MR.  SPEAKER  :  ‘There  is  Belo}  point
 cr  order.  It  is  always  open  to  the
 government  to  change  its  policy.

 12.  40  hrs,

 STATEMENT  RE.  SOME  POLICY
 AND  TELECOMMUNICATION

 SERVICES

 संचार  मन्त्री  (६.  बृुज  लाल  वर्मा)  :

 मैं  संचार  मत्रालय  को  काय॑  सम्बन्धी  नीतियों
 में  मोटे  तौर  पर  जो  कुछ  तब्दीलियां  करने

 की  सोच  रहा  हूं  उनकी  सूचना  सदन  को

 देना  चाहता  हूं  ।  अब  देश  में  ग्रामीण  और

 पिछड़े  इलाकों  में  दूरसंचार  और  डाक

 सुविधाओं  के  विकास  पर  और  साथ  साथ

 इन  सुविधाओं  को  सुदृढ़  बनाने  पर  अधिक

 ध्यान  दिया  जाएगा।

 अब  तक  की  नीति  के  अन्तर्गत  ठेलीफोन

 और  तार  सुविधाएं  सभी  जिलों  सब-डिवीजनों
 तस्सीलों  और  ब्लाकों  के  सदर-मुकामों
 और  उन  जगहों  में  जिनकी  आबादी  10,000
 से  अधिक  है,  दी  जा  रही  थी  ot  ae  मैंने

 निर्देश  दे  दिया  है  कि  ग्रामीण  इलाकों  में  जिन

 जगहों  की  आबादी  5,000  या  उससे  अधिक

 हो  और  पिछड़े  और  पहाड़ी  इलाकों  में  जिन

 जगहों  की  आबादी  2500  और  उससे  अ्रधिक

 हो  उन  जगहों  में  भी  टेलीफोन  और  तार

 की  सुविधाएं  देने  की  योजना  बनाकर  कार्य

 प्रारम्भ  कर  दिया  जाय  ।  नई  नीति  के  अनुसार
 इन  सेवाश्ों  को  उपलब्ध  कराने  के  लिए
 विभाग  को  होने  वाली  आमदनी  का  अन्दाजा

 लगाने  की  कोई  ज्रूरत  नहीं  होगी  .  जैसा

 कि  पहले  होता  था  ।  इस  नीति  से  करीब

 2000  हजार  नंए  स्थानों  में  _  टेलीफोन  के

 पी०  सी०  अ्ो०  और  तारघर  खुल  जायेंगे  ।

 ग्रामीण  इलाकों  में  ऐसी  जगहों  में  भी

 जिनकी  आबादी  इससे  कम  हो  टेलीफोन  और

 तार  की  सुविधाओञ्रों  का  विस्तार  करने  की

 दृष्टि  से  मैंने  हिदायत  दी  है  कि  उन  जगहों
 में  भी  ये  सुविधायें  दी  जाएं  जहां  सब-

 इन्सपेक्टर  के  चाज  वाला  पुलिस  थाना  हो  |
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 एसी  गो  मे  मह  देखा  जाएगा  कि  आमदनी
 कम  से  कम  सालाना  खर्च  की  25  प्रतिशत
 और  पिछड़े  इलाकों  मे  कम  से  कम  i5
 प्रतिशत  तथा  पहाड़ी  इलाकों  म ेकम  से  कम
 0  प्रतिशत  हो  ।  इस  योजना  के  भ्रन्तगंत
 000  नई  जगहों  में  टलीफोन  और  तार
 की  सेवाओं  का  विस्तार  हो  जाने  की  सम्भावना
 डै।

 इस  प्रकार  भ्राशा  है  वि लगभग  4,000

 नई  जगहो  मे  टलीफोन  झौर  तार  की  सुविधाएं
 दी  जायेंगी।  इनमे  से  1,000  स्थान  ऐसे
 हैं  जहा  पिछली  नीति  के  अ्न्तगेत  ये  सुविधाएं
 दी  जानी  थी  श्रौर  3,000  गाव  ऐसे  है
 जहां  नई  नीति  के  अन्तर्गत  इन  सुविधाशो
 का  विस्तार  किया  जाएगा।  जैसा  कि  मैंने
 अभी  बतलाया  है,  हमारा  इरादा  यह  है  कि
 झगले  दो  वर्षों  में  इन  सभी  जगहों  में  ये

 सरुधिधाएं  दे  दी  जाएं।  2,000  स्थानों  मे

 चालू  वर्ष  मे  ही  भौर  शेष  स्थानों  मे  अगले
 यर्ष  i978-79  के  दौरान,  जो  कि  पाचवी

 प्‌  चवर्षीय  योजना  का  अन्तिम  वर्ष  होगा,
 टेलीफोन  ौर  तार  की  सुविधाएं  उपलब्ध
 करा  दी  जायेगी  तुलना  वे  तौर  पर  यह
 देखा  जा  सकता  है  कि  पिछले  तीन  वर्षो
 के  कुल  मिलाकर  लगभग  2,600  स्थानों  मे
 ये  सुविधाएं  दी  गई  जबकि  शेष  दो  वर्षों  मे
 4,  000  स्थानों  मे  ये  सुविधाएं  दी  जायेगी

 इस  समय  देश  के  i  लाख  8  हजार
 से  झधिक  गावों  मे  डाकधघर  काम  कर  रहे

 है।  चाल,  वर्ष  मे  हमने  3,100  गावो  मे  नए
 डाकधर  खोलने  की  योजना  वताई  है
 इसके  अतिरिकत  इसी  वर्ष  से  चलते-चलते
 डाकघरो  के  जरिए  50,000  नए  गावों
 में  डाक  काउटर  सुविधाएं  देने  की  योजना

 बना  ली  गई  है।  पोस्टमास्टर  साइकिलो
 प्र  पड़ोस  के  गावो  में  जायेगे  भौर  वहा  डाक-

 भर  को  सेवाएं  प्रदान  करेगे।  इस  मोजना  के

 पूरा  होने  पर  इस  वर्ष  के  भन्त  तक  लाख

 62  हजार  से  भी  प्रधिक  गांगो  म ेडाक  लेखन

 सामग्री  की  बिक्री  भौर  रजिस्ट्री,  पा्सेस  भोर
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 मनीभाडंर  भादि  की  बुकिंग  शौर  वितरण  जैसी
 डाक  काकटर  सुविधाएं  उपलब्ध  हो  जायेंगी।

 इस  समय  देश  के  2  लाख  गांवों  में
 लेटर-बक्स  लगे  हुए  हैं।  नई  योजना  के
 अन्तरगत  इस  वर्ष  लाख  नए  गांवों  में  भौर
 लेटर-बक्स  लगा  देने  का  इरादा  है  ।

 श्राप  जानते  हो  हैं  कि  इस  वर्ष  के  श््न्त
 तक  देश  के  लगभग  सभी  गावो  भे  दैनिक  डाक
 वितरण  योजना  का  विस्तार  हो  जाने  कौ
 सम्भावना  है।

 न  सभी  नई  योजनाओो  के  पुरा  हो  जानें
 पर  इस  समय  जितने  गावो  मे  डाक  कांउटर

 सुविधाएं  शौर  लेटर-बक्स  सुविधाएं  उपलब्ध
 हैं,  उसके  लगभग  50  प्रतिशत  अ्रधिक  गांवों
 में  इन  सुविधाभो  का  विस्तार  इसी  वर्ष
 हो  जायेगा।  झाशा  है  कि  इस  वर्ष  के  प्रन्त
 शक  देश  के  सभी  गावों  में  रोजाना  डाक
 वितरण,  50  प्रतिशत  से  भ्रधिक  गावों  में
 लेटर-बअक्स  भौर  25  प्रतिशत  से  झधिक
 गांवों  में  डाक  काऊटर  की  सुविधाएं  सुलभ
 हो  जाएगी।

 टेलीफोन  सलाहकार  समितियों  के  गठन
 से  निहित  युक्ति  पर  भी  गहराई  से  विचार
 किया  गया  है।  झ  तक  देश  में  केवल  शहरों
 के  लिए  96  टेलीफोन  सलाहकार  समितिया
 बनी  हुई  थी।  ह. अ  मैंने  यह  निर्णय  लिया  है
 कि  प्रत्येक  राज्य  भौर  सभ  शासित  क्षेत्र  के

 लिए  पअलग-प्रलय  टेलीफोन  सलाहकार
 समिति  बनाई  जाएं,  जो  ने  केवल  शहरों  के

 लिए  बल्कि  गावो  सहित  समूचे  राज्य  के
 टेलीफोत  एक्सवेजों  जौर  पी०सी०भो०  की
 टेलीफोन  सेवाशो  के  सबध  मे  विभाग  को  सलाह
 दे।  राज्यो  की  ऐसी  टेलीफोन  सलाहकार
 समितियों  के  प्रलावा  उन  बड़े  शहरों  में  भी

 जहा  10,000  से  भ्रधिक  देलीफोत  काम
 कर  रहे  हैं,  भलग-भलग  टेलीफोन  सलाहकार
 समितिमों  का  गठत  किया  जाएगा।  इस
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 {att  यूज  लाल  बर्मा  जेकराइन  करने  का  कार्म  i978  में  गती
 प्रकार  ह, द  केवल  49  टेलीफोन  संलाहकारे  बरतांत  प्रारम्भ  होते  से  पहले  पूरा  हो  बि  को
 समितिया  होगी।  संभावना  है।

 मैंने  यह  भी  फैसला  किया  है  कि  भव  से
 कमेटी  के  अ्रध्यक्ष  प्लौर  संचिव--ओ  सरकारी
 अधिकारी  होते  हैं--के  झलावा  इन  टेलीफोन
 सलाहकार  समितियों  मे  भ्रधिक  से  भ्रधिक
 22  खदस्थे  होगे।  इन  उपायों  से  मैं  झाशा
 करता  हू  कि  टेलीफोन  सेवा  को  बेहतर  बनाने
 और  इसके  सम्यक  विस्तार  के  बारे  मे  टेलीफोन
 उपभोक्‍ताझो  और  प्रशासन  के  बीच  और
 घनिष्ट  तालमेल  स्थापित  होगा  1

 आशा  है  कि  सितम्बर,  977  तक  इन
 समितियों  का  पुनर्गठन  कर  दिया  जाएगा।
 इनका  कार्य-काल  दो  वर्ष  होगा  ।  इन  टेलीफोन
 सलाहकार  समितियों  मे  ससद्‌  के  राज्यो  के
 विधान-मडलो  के  सदस्यो  को  भी  शामिल
 किया  जाएगा।

 टेलीफोन  सलाहकार  समितिया  के  ढाचे
 में  होने  वाले  परिक्‍तंन  का  क्षेत्रीय  डाक-तार
 सलाहकार  समितियों  पर  कोई  प्रभाव  नहीं
 पड़ेगा।  वे  पहले  की  भाति  ही  कार्य  करती
 रहेगी।

 उच्च  स्तर  की  सेवा  प्रदान  करने  के  लिए
 सारे  देश  में  फैले  दूरतचार  यलो  शौर  लाइनो
 को  सॉमूहिक  तौर  पर  सुगठित  करने  के  कार्य
 को  विशेष  प्राथमिकता  दी  जा  रही  है।

 खास  तौर  पर  बरसात  के  मौसम  &
 टेलीफीनो  की  खराबियो  की  रोक  थाम  के
 लिये  मुख्य  नगरों  में  टेलीफोन  के  केबुलों
 को  प्रेशराइज  करने  की  एक  विशेष  योजना
 बनाई  गई  है।  ऐसे  नगरों  के  टेलीफोनों  में
 शगे  लास-खास  केबलों  की  लम्बाई
 लगभग  12,500  किलोमीटर  है।  पिछले
 तीन  वर्षों  भे  इनमे  3,000  किलोमीटर
 केबुल  प्रेशराहज  किये  जा  चुके  हैं।  शेष
 9,500  किलोमीटर  केबल  भी  झगले  दो
 |... अ  में  अर्थात्‌  i979  में  बरसात  प्रारंभ
 होने  से  पहले  प्रेशराहण  कर  देने की  योजना
 बनाई  ।है  हैं।  इसमें  स ेकरीय  आधे  कैंदुसों  को

 जेली-भरे  हुए  विशेष  केबुलो  का  भी
 अधिक  प्रयोग  किया  जाएगा।  खास  केबुलो
 की  सुरक्षा  के  लिए  विशेष  रूप  से  मुख्य
 सडको  के  नीचे  या  महत्वपूर्ण  सडको  के
 किनारे,  जिनके  पक्के  फश  बनाए  जा  रहे
 है,  पक्की  बद  नालिया  बनाने  की  योजना
 बनाई  गई  है  ताकि  इन  केबुलो  को  बड़े
 पैमाने  पर  क्षति  पहुचने  से  बचाया  जा  सके  |

 एक  विशेष  प्रभियान  शुरू  किया  जा
 रहा  है  जिसमे  चाल  वर्षा  मे  एक्सचेंजो  वे
 साज-सामान  की  बारीकी  से  चैकिंग  और
 शवरहालिंग  की  जाएगी  ।  पेटाकोण्टा
 क्रासबार  एक्सचेजो  की  सेवा  में  सुधार
 करने  पर  विशेष  ध्यान  दिया  जा  रहा  है।
 तकनीकी  विशेषज्ञों  का  एक  दल  यह  कार्य
 करेगा।  उपभोकताझो  के  टेलीफोन  यत्नों
 और  फिटिंगो  की  जाच  के  लिए  भी  एक
 झभियान  चलाया  जाएगा।  झाशा  है  कि
 इस  वर्ष  पूरे  देश  के  करीब  50  प्रतिशत
 टेलीफोन  यत्र  शौर  फिटिंगो  की  पूरी  तरह
 जाच  शौर  ओोवरहालिंग  कर  दी  जाएगी
 झौर  शेष  कार्य  अगले  वर्ष  पूरा  कर  दिया
 जाएगा।  विशेषज्ञों  की  एक  टीम  टेलीफोन
 इस्ट्रमेट  भौर  डायल  की  क्वालिटी  की
 जाच  कर  रही  है।  यह  समिति  इनमे
 सुधार  के  उपाय  बतलाएगी,  जिससे  कि
 ये यत्र  बगैर  खराबी  के  अधिक  से  अधिक
 समय  तक  भ्च्छी  सेवा  दे  सके।  चार  बड़े
 टेलीफोन  जिलो  के  सगठनात्मक  ढाने  के
 पुनर्गठन  के  लिए  मैंने  एक  उच्चस्तरीय
 समिति  बना  दी  है।  उस  समिति  ने
 अपना  कार्य  भी  प्रारभ  कर  दिया  है।

 भ्रपनी  विदेश  दुरसंचार  सेवाशों  के
 विस्तार  भौर  उनके  भाधुनिकीकरण  (मार्डे
 नाइजैशन)  पर  ध्रधिक  बल  दिमा  जादएँगा।
 हमारी  मह  योजना  है  कि  इस  र्थ  के
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 a  हक़  उतर  39  देशो  जेसे  36  देशों  के
 साध  जिनके  सहां  हिंद्र  महासागर  इटेलसेट
 उपग्रह  की  ओर  उत्मुख  मानक  भू-उपग्रह
 केन्द्र  [स्टेडड  भ्र्य-स्टेशन)  है,  हम  सीधी
 उपग्रह  सचार  सेवा  स्थापित  कर  लें।
 अपनी  यह  योजना  पूरी  करने  का  हम
 पूरा  प्रयत्न  करेगे।  सोवियत  रूस  के  साथ
 सीधे  ट्रोपोस्केटर  सपर्क  स्थापित  करने  भ्रौर
 मद्रास  को  मलेशिया  के  साथ  जोडने  वाले
 अन्त  समुद्री  (सब-सैरीन)  केबुल  की  स्कीमे
 भी  हाथ  मे  ले,  ली  गई  है।  दिल्ली  और
 बम्बई  मे  शभरनन्‍्तर्राष्ट्रीय  टेलीफोन  श्रौर

 टेलेक्स  सेवाओं  के  लिए  आधुनिक  गेट-वे
 एक्सचेज  बताने  की  योजना  बनाई  गई  है।
 देहरादून  के  भू-उपग्रह  केन्द्र  म  ऐसा  उपस्कर
 लगाया  गया  है  जो  भ्नन्तर्राष्ट्रीय  टेलीविजन
 प्रसारणो  का  सचालन  करने  में  सक्षम  है।
 ये  परियोजनाएं  पूरी  होने  पर  भारत  की
 विदेश  दूर-सचार  सेवाए  विश्व  के  बिसी  भी
 उच्चत  देश  की  ऐसी  सेबाझो  के  मुकाबले
 की  हो  जाएगी।

 SHRI  VAYALAR  RAVI  Sir,  7  28९
 na  pont  of  order

 MR.  SPEAKER  He  3s  ¢n  a  point
 Oforder,  Whatis  your  pomtcfcrder  ?

 SHRI  VAYALAR  RAVI  My  punt
 of  crder  35  this,  Just  now  the  Miniter
 Said  about  the  extension  cf  the  interna-
 tional  subscriber  dialing  teleph:  ne  service.

 to  the  whole  of  U.K  Only  a  few  da
 ago  when  the  House  is  m  sessicn  t he hon,  Minster  made  a  press  statement  cn
 the  same  subyject—a  week  880  utside—
 and  today  he  makes  a  policy  statement
 That  is  my  pc  int  of  order  He  made  a
 “press  statement  last  week.

 MR.  SPEAKER  You  could  have
 taised  the  privilege  questicn  end  nt
 @  point  of  orde:.  You  cannt  reise  a
 pemt  f  order  that  he  cannet  m.ke  his

 $  atement.

 SHRI  KP  UNNIKRISHNAN
 \Bedagara)  He  regards  this  as  a  privilege and  so  he  reserves  his  nght  to  move  a
 privilege  motion.

 MR.  SPEAKER  °  That  5  a  different
 matter.  I  heve  alreaay  ruled  out  his
 point  of  order.

 Services  (Stat.)

 I  io  on  ©  po  ree
 polar

 fo  ¢
 0३9८7  is  ४098९  wiien  the  brn.  "lembees Of  the  Opposition  raise  prints  cf  <  rdes, they  should  not  threaten  that  they  are Ging  to  bring  a  prr That  is  what  I  Seas  bal

 moun

 MR  SPEAKER  I  think  the  ruks require  to  be  changed.  When  the points  of  order  are  raised  s«veral  Mem- bers  should  net  raise  them  every  day

 PROF  70  MAVALANKAR(Gandhi- nag  r)rose—
 MR_  SPEAKER  Is  at  28  peant  cf order  ?  Any  other  thirg  was  nv  t  alle  wed

 PROF  PG  MAVALANKAR  Kindly listen  te  me  When  the  hon  Minister was  making  a  p  lic}  tatumcnt  he  had Bone  into  other  questicns

 MR  SPEAKER  Thatis  nt  4  int of  order  You  shr  uld  have  said  it  earher,
 PROF  P.G  MAVALANKAR  ‘Sir,  I am  cnly  making  my  submissin  The hon  Mansster,  while  meking  a  statement has  gone  into  the  entire  gamut  f  the

 working  «f  the  various  department:  in his  Mamistry  last  week  =  I  would  be  brief, Sir,  Last  week  while  the  Minister  was
 replying  to  specific  questi  ns,  you  had
 permitted  supplementanies.

 MR  SPEAKER’  Under  what  rule
 you  are  making  your  submissions  ?

 PROF  PG.  MAVALANKAR  Sir, T  wrote  to  yc  wu  seeking  yc  ur  permission befi  re  70  O'clock  I  tock  care  t  write  a letter  to  you  secking  permissx  n  earlicr to  speak

 MR  SPRAKER  §$Youcannt  do  that Rule  372  does  not  provide  for  tha
 That  is  why,  in  this  particuler  crse,  last
 time,  a  certain  indulgence  was  given, And  everybody  had  started  m.  king submuissx  ns  Hence,  4  am  00  ६  alicwing it  now.

 PROF  T_G  MAVALANKAR  Under Rule  377  I  have  a  night,
 MR  SPEAKIR  N°  please.  The hon  Minister  my  ccnunue  new

 शी  बअजलाल  |. 4  इस  समय  बम्बई
 और  लन्दन  तथा  नई  दिल्‍ली  शौर  सन्दन  के
 बीच  प्रन्तैराष्ट्रीय  एस०  tte  डी०  (उपभोक्ता
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 oft  बुजलाल  बर्मा]
 ट्रक  डायलिंग)  टेलीफोन  सेशा  दिन  मे  कुछ
 समय  के  लिये  उपलब्ध  है  a  सितम्बर  977
 के  भरत  तक  समूचे  ब्रिटेन  के  लिये  यह  सेवा
 जचौबीसो  घटे  मिलने  लगेगी।  भाशा  है  कि
 मार्च  i978  तक  ऐसी  सेवा  सयुकत  राज्य
 झमरीका  के  त्यूयाकं  भौर  वाशिंगटन  नगरो
 के  लिये  भी  चालू  हो  जायेगी।

 भेरे  मत्ालय  के  अधीन  जो  दूर  सचार
 उपस्कर  का  निर्माण  करने  वाली  यनिे
 अर्थात  इंडियन  टेलीफोन  इडस्ट्रीज,  हिन्दुस्तान
 टेलीप्रिटस  लिमिटेड  भोर  डाक  तार  कार-
 खाने  हैं,  उन  की  वर्तमान  उत्पादन  क्षमताझो

 का  मैं  इस  दृष्टि  से  पुनरीक्षण  कर  रहा  ह
 कि  उन  की  उत्पादन  क्षमता  इतनी  बढ़
 जाये  कि  वे  देश  की  सभी  झावश्यकतावे
 पूरी  कर  सके  1  मेरा  यह  प्रयत्न  होगा  कि
 अगले  तीन  चार  वर्षों  मे  दूरसचार  के  उच्च  कोटि
 के  साज  सामानों  के  उत्पादन  में  देश
 झात्मनिर्भर  हो  जाये।

 जब  से  मैंने  सभार  मती  का  कार्यभार
 सभाला  हु,  विभाग  के  भ्रधिकारियों
 कर्मचारियों  शौर  उन  के  संघो  के
 प्रतिनिधियों  के  साथ  मेरा  धमिष्ट  सम्पर्क
 होता  रहा  है  उन्होंने  मुझे  विश्वास
 दिलाया  है  कि  वे  अधिक  कुशल,
 विश्वसनीय  शौर  उच्चकोटि  की  सेवा
 प्रदान  करने  में  भ्रपना  पूर्ण  समर्थन  देगे।
 विभाग  के  सभी  कर्मचारियों  के  ऐसे
 बढ़े  हुए  उत्साह  भौर  उन  के  पूर्ण
 सहयोग  को  देखते  हुए  मुझे  पूरा  विश्वास
 है  कि  निकट  भविष्य  में हम  सभी  तरह से
 बेहतर  सेवा  प्रदान  करने  मे  सफल  होगे  ।

 ३3  55  hrs,
 PERSONAL  EXPLANATION  BY

 MINISTER
 >

 स्वास्थ्य  हवा  परियार  कल्याण  मंत्री
 (शी  राख  भारामण)  भ्रादरणीय  प्रध्यक्ष
 महोदय,  दिनाक  4  अगस्त,  977  को  लोक
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 सभा  में  नन्दा  प्रस्ताव  पर  बोलते  समय  शी
 उन्नीकृष्णन  ने  गृह  मक्षी  ण्य  मेरे  विशद
 व्यग्तिगत,  भ्नगेस  एवं  झसत्य  झारोप  लगाए
 थे  उस  विषय  में  भे  स्थिति  स्पष्ट  कश्मा  चाहगा  A

 डा०  जें०  पी०  सिंह  जो  चौधरी  साहब  के
 दामाद  है  विलिग्डन  झस्पताल  में  सर्जन  हैं
 उन्होंने  24  मार्च,  972  को  श्री  कटेश्वरनाथ
 के  पेट  का  आपरेशन  किया  और  उस  झापरेशन
 के  दोरान  एक  बैवकाक  फोसेप  उनके  भ्रमाशय
 मे  रह  गया  जो  28  मार्च,  972  को  निकाल
 दिया  गया  ।  इस  घटना  के  तुरन्त  बाद  4
 अप्रैल,  972  को  Bo  एल०  भार०  पाठक
 जो  उस  समय  विलिग्डन  भ्रपस्ताल  मे  सर्जरी
 विभाग  के  प्रधान  थे  श्र  sto  go  बी०
 बिष्ट  जो  उस  समय  भ्रस्पताल  के  चिकित्सा
 अधीक्षक  थे,  दोनो  ने  इस  घटना  के  लिए
 डा०  जे०  पी०  सिह  को  बिल्कुल  दोषी  नहीं
 पाया  ।  बाद  में  इस  घटना  के  सबंध  में  लिए
 गये  बयानों  के  श्राधार  पर  तत्कालीन  महा-
 निदेशक  ने  निम्नलिखित  टिप्पणी  की

 “Staff  Nurse,  Kunju  Kutty,  who  relieved
 staff  nurse,  Abraham,  during  th
 course  ¢  fc  on  Shri  Kateshy
 Nath  att  35  pm.  has  in  her  state-
 ment  admutted  that  the  surgecn  at  the
 time  the  cperatun  ended  had  asked
 routinely  if  every  count  was  OK
 and  that  she  answered  “Yes”
 Staff  Nurse  Kutty  38  acc  rdingly
 responsible  fcr  having  mussed  to
 count  the  number  of  instrument  which
 were  available  with  her  after  the  ¢  pers- tion  has  ended
 I  evnsider  that  the  respensibility  ६७
 the  mushap  is  cf  the  nurses  who
 aseisted  the  surgeon  in  the  operatic  n,”

 उपर्युक्त  विवरण  से  स्पष्ट  हैकि  डा०
 जे०  पी०  सिह  की  इस  असावधानी  के  लिए
 कोई  जिम्मेदारी  इस  अधिकारियों  ने  भ्रपती
 पहली  जांच  में  नहीं  रखी  ।  पत्रावली  को
 देखने  से  शात  होता  है  कि  इस  मामले  की  जांच
 के  दौरान  डा०  एस०  सी०  भाटिया,  जूनियर
 मेडिकल  प्रोफिसर,  विलिग्डम  भ्रस्पतास,  कुंजी
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 gat,  स्टाफ  नर्स,  आपरेशन  चियेटर,  ए०
 झब्ाहम,  सिस्‍्टर  इंचार्ज,  भापरेशन  थियेटर,
 बी०  भ्रत्राहम,  स्टाफ  नर्स,  आपरेशन  बियेटर
 एंव  डा०  जे०  पी०  सिह,  सीनियर  सर्जन,
 बविलिंगडन  हस्पताल  के  बयान  लिए  गये।
 चूकि  कुमारी  कुंजी  कुटी  स्टाफ  नसे,  झापरेशन
 चियेटर,  ते  झपनी  जिम्मेदारी  को  स्वीकार
 कर  दिया  था  इस  आधार  पर  एवं  भ्न्प  साक्ष्यो
 के  झाधार  पर  तत्कालीन  महानिदेशक  ने
 उन  नर्सों  को  देस  घटना  के  लिए  जिम्मेदार
 ्य  हो  आपरेशन  थियेटर  से  सजन  की
 मदद  कर  रही  थी  ।  फाइल  को  देखने  से
 यह  पता  चलता  है  कि  बाद  में  बिना  किसी
 अतिरिक्त  साक्ष्य  के  महानिदेशक  का  यह  मत
 हो  गया  कि  डा०  जे०  पी०  सिह,  जिन्होने
 झापरेशन  किया  था,  उनकी  जिम्मेदारी  भी
 नसों  के  साथ  साथ  होती  है  ।  यह  बात
 ध्यान  रखने  की  है  कि  इस  घटना  के  लगभग
 4  वर्ष  के  बाद,  झ्रापात-स्थिति  के  दौरान,
 जबकि  राजनैतिक  कारयंकर्ताशो  एवं  उनके
 सम्बधियो  को  किसी  भी  सच्चे  या  झूठे  भारोप
 पर  नुकसान  पहुचाने  का  सिलिसला  चला,  तब
 इस  मामले  को  भी  फ़िर  से  जोर  शोर  से  उठाया
 गया  भर  डा०  जे०  पी०  सिह  को,
 जिनको  किसी  भी  भ्रधिकारी  ने  घटना  की
 तुरन्त  जाच  के  बाद  दोषी  नहीं  पाया  था,
 4  वर्ष  बाद  एकाएक  ्ारोप  पत्र  दिया  गया
 और  उसके  बाद  उनके  खिलाफ  बहुत  ही  तेजी
 से  कार्यवाही  शख  हो  गई  t

 डा०  जे०  पी०  सिह  ने  झपने  विरुद्ध
 लगाये  गये  भारोणे  के  विषय  में  एक  बहुत
 विस्तृत  प्रत्यावेदन  दिया  भर  उनके  प्रत्यावेदन
 की  छानमीत  के  बाद  उस  समय  भी,  जबकि
 कर्मचारियों  पर  झापात-स्थिति  का  आतंक
 छाया  हुआ  था,  कार्यालय  ने  अपने  नोट  विनाक
 I4~7-76  में  डा०  जे०  पी०  सिंह  को

 दोषमुक्त  करने  का  सुझाव  दिया  ।  17 J
 76  को  उप  सचिव  ने  भी  यह  राय  दी  कि

 इस  मामले  को  समाप्त  कर  देना  नाहिए  ।
 19-7-76  को  संयुक्त  सचिव  ने  प्रपनी

 SRAVANA  3470,  40890  (SAKA)  Explonstion  =  %

 टिप्पणी  में  लिखा  कि  बह  संदिग्ध  है  कि
 डा०  जे०  पी०  सिंह  को  ही  एस  मामले  के
 लिए  पूरी  तरह  से  जिम्मेदार  ठहराया  जा
 सकता  है  झत:  उन्होने  डा०  जे०  पी०  सिंह  को
 केवल  मौखिक  चेतावनी  देने  के  लिए  सुझाव
 दिया  ।  2I-7-76  को  तत्कालीन  सचिव
 ने  महानिदेशक  की  भी  राय  जाननी  चाही  ॥
 3-8-76  को  डा०  गोयल  महानिदेशक  से

 जो  एक  विख्यात  सर्जन  है  सयुक्त  सचिव  की
 राय  का  समर्थन  किया  उसके  दूसरे  दिन,
 र्थात,  4-8-76  का,  तत्कालीन  सचिव  ने

 महानिदेशक  एक  सयुख्त  सचिव  की  राय  का
 समर्थत  किया  और  यह  लिखा  कि  चेतावनी
 ato  fag  की  थ्रिलर  पंजिका  मे  न  लगाई
 जाये  ।  किन्तु  हसके  दूसरे  दिन  ही  तत्कालीन
 स्वास्थ्य  मतली  डा०  कर्ण  सिह  ने  ध्पनी  सभी
 सबधित  विभागीय  भ्रधिकारियो  की  राय  को
 न  मानते  हुए  डा०  जे०  पी०  सिह  की  ह...
 पजिका  में  चेतावसी  लिखने  का  भादेश  पारित
 कर  दिया  ।

 23.00  hrs.

 डा०  सिह  ने  उक्त  श्ादेश  के  विस्ड  एक
 अपील  जनता  सरकार  के  बनने  के  पहले  ही
 कर  दी  थी।  इस  भ्रपील  पर  उप-सचिव  मे
 यह  मत  व्यक्त  किया  कि  डा०  सिह  की  चरित
 पजिका  में  जो  चेतावनी  रखी  गई  है,  विभाग
 को  उसे  हटा  देनी  चाहिए  a  इस  राय  से
 स्वास्थ्य  सेवा  महानिदेशक  भी  सहमत  थे  ॥
 इन  लोगो  की  राय  को  देखते  हुए  भौर  पिछले
 सुझावों  के  सदर्भ  मे  सचिव  ते  भी  यह  सिफारिश
 की  कि  यह  चेतावनी  इनकी  चरित्र  पंजिका
 में  न  रखी  जाये  ।  उन्होने  यह  भी  लिखा  कि
 डा०  जे०  पी०  सिह  एक  कुशल  अभ्रधिकारी
 है  शौर  जो  गलती  हुई  बह  उनकी  नसिंग  स्टाफ
 की  लापरवाही  के  कारण  हुई  -  इन  उपर्युक्त
 कार्यालय  टिप्पणी  के  ब्राधार  पर  मैंने
 निम्नलिखित  झावेश  दिया

 “मैं  सचिव  की  राय  से  सहमत  हूँ,
 चेतावनी  चरित्र  पजिका  में  न  रखी  जाये”
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 {  at  राज  स्तराल'  ]
 इस  समय  तक  मुझे  पता  भी  नही  भा  कि
 ओऔ  जे  Pro  सिंह  चरण  सिह  के  रिश्तेदार
 हैं,  मतो  जे०पी०  से  और  न चो०  प्रभ
 सिंह  जी  से  मुझ  े  इस  बारे  में  कूछ  कहा
 था ।

 उपर्युक्त  विरण  से  यह  स्पष्ट  है  कि
 हा०  जे०  पी०  सिंह  के  विरुद्ध  राजनैतिक
 एवं  व्यक्तिगत  देबयुक्त  कारणों  से  प्रन्याय
 किया  गया  जिसका  परिमार्जन  करना  मेरे
 विभाग  का  शौर  मेरा  कर्तव्य  था  q  श्री
 उन्नीकृष्णत  का  इस  प्रकार  का  इनसिनुएशन
 कि  चौधरी  साहब  के  कहने  से  मैंने  यह  कार्य:
 बाही  की,  सबथा  सत्य  है  ।  इस  विषम  से
 चौधरी  साहब  ने  मुझ  से  कभी  किसी  प्रकार
 की  कोई  बातचीत  नहीं  की  बल्कि  सत्य  तो
 यह  हैं  कि  एक  सुयोग्य  सर्जन  के  प्रति  जो
 झन्पाय  हुआ  था  मैंने  झपने  विभाग  के  सभी
 अधिकारियों  की  राय  एवं  स्वयं  भी  उसका
 निराकरण  किया  ।  श्रीमन्‌,  श्री  उन्नीकृष्णन
 के  भावण  को  पढ़ने  से  यह  बात  साफ  हो  जाती
 है  कि  उन्होंने  तथ्यों  का  पुरा  पता  लगाये  बिना
 केबल  प्रफवाहों  के  भाधार  पर  मेरे  बिरद्ध
 एवं  चौधरी  साहब  के  विरुद्ध  अनल,  झसत्य
 ख्ामक  एवं  निराधार  झारोप  लगाये  |

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara)  7  oC el

 MR.  SPEAKER:  Iam  rotallowing
 any  debate.

 SHRI  K.  P.  UNNIKRISHNAN  :
 I  ma.t  be  allowed  to  mike  a  statement.

 MR.  SPEAKER:  N.  nothing  of  the
 Sort.

 SHRI  K.P.  UNNIKRISHNAN  :
 He  has  referred  to  me.

 MR,  SPBAKER  :  I  am  not  allowing Shri  Unnikrishnan  or  anybody  to  speak
 now  and  nothing  will  go  on  rec  urd.

 SHRI  K.  P.  UNNIKRISHNAN  ....*

 AUGUST  ९  ह .. अ  Explanation  48

 ea  Ofte ue  4
 ‘(Cherayin-

 SHRI  K.  P.  UNNIKRISHNAN  :  On
 @  pnt  of  order.

 MR.  SPEAKER:  The  point  of  order
 will  go  an  rec  rd.

 SHRI  K.  क्,  UNNIRKRISHNAN  :
 Under  rule

 357
 a@  member  may  with  the

 permissi  था  (६  the  Speaker  make  a  per-
 Sonal  explanatuon  alth  agh  there  38  no
 questi  wn  bef  re  the  Howse

 pet
 no  debat-

 able  matter  moy  be  brought  fc  rward  and
 no  debate  w  uld  arise.  My  contention
 as  that  according  to  the  rules  he  has  to
 submitan  idvancec  py;  I  have  a  grievance
 also  that  sf  that  ॥५  not  translated,  I
 cannot  f  li  w  what  he  said  abc  ut  me  cr
 abut  «ther  members  «f  the  H  use
 What  he  said  ३४  ba‘ically  0007६  ble
 matter

 MR.  SPEAKER.  N.

 SHRI  K.  P.  UNNIKRISHNAN
 That  १५  my  esntenttn  Sec  ndly,  in
 between  upart  from  what  38  ccntesned  in
 his  written  statement  that  he  had
 Submitted  t  youn  advance,  he  has  been
 speaking  ex  tempore  in  between  which  has
 gone  into  the  =  record.

 MR  SPEAKER  :  Whatever  such
 intervention  3५  there,  I  will  expunge  it.

 go  out  of  records.
 SHRI  RAJ  NARAIN  :  According

 to  the  rules  of  the  House,  a  Minister  can
 add  to  his  statement.

 Whi MR.  SPEAKER  :  ch  rule  ?,
 (Interruptions)

 को  राजनारायण  :  शीमण,  यहां  पर  हम
 लोग  जवाब देते  हैं,  जवाब  भें  भ्रगर  किसी  भीज
 की  कमी  रहती  है  तो  स्टाफ  के  लोग  यहां
 बैठे  रहते  हैं  जो  फौरन  लिखकर  भेज  देते
 हैं  कि  हसके  मुताबिक  जवाब  पढ़  दिया
 जाये  भौर  उसके  मुताबिक  हम  पढ़  देते  हैं।
 हमारा  जो  स्टेटमेंट  है  उसको  झगर  आप

 *Not  recorded.



 इतना  जरूर  बताया  कि  “सन्‌  i972"
 इसमे  लिखा  हुआ  है  भौर  यह  बात  फिर
 उठाई  गई  सन्‌  976  मे,  चार  वर्ष  बाद
 --यह  भी  इसमे  लिखा  हुआ  है  7  976
 का  पीरियड  एमर्जन्सी  का  पीरियड  था,
 उस  पीरियड  मे  किस  तरह  से  हम  लोगो
 के  रिश्तेदारों  को  जो  सरकार  की  सबिस
 में  थे,  पीनलाइज  किया  गया है  बात
 करते  हो  ।

 श्यो  एस०  सत्यमारायण  राध  (करीम
 सगर)  “बोल  रहे  हैं  ।

 He  has  used  an  unparliamentary  w  rd
 He  was  behaving  hike  this  in  Rayya  Sabha
 also,  He  uSed  the  words—

 He  45  a  responsible  Minister  and
 hei  wrong,  We  are  not  gosng  to  tolerate
 this  2009s

 MR  SPEAKER  Plaese  do  not  record
 anything

 (Intrerruptsons)Y,
 MR.  SPEAKER  _I  shall  g>  through

 the  record...  If  there  ore  any  unperita-
 mentary  words  from  either  side,  I
 am  ging  to  expunge  them  There  AS
 no  doubtaboutit.  Iamalso  notallowing
 a
 ‘gry

 except  the  orignal  statement
 ]  have  cleared  the  origina]  statement
 ‘There is  nothing  debatable  init  =  Except-
 ing  thet,  J  will  net  alicw  anything
 Everything  else  wall  go  out  of  the  record
 No  further  disci  ssicn  38  alle  wed

 Cnterruptsons)%
 MR  SPBAKER  .  Please  do  not  record

 anything.

 ____—Matarruptionsy%  Emergency,  however,  a  decition  was  taken

 SRAVANA  vy,  1799  (SAKA)  ह
 ह;  Delhs  (Stat.)

 MR  SPEAKER  :  I  am  not  allowing
 any  further  submissions  to  be  made Thereis  no  question

 coher?
 pont  of  order

 In  the  guise  of  pornt  of  order,  every-
 body  wants  to  speak  on  both  sides—I
 am  _  not  referring  to  one  side  only— more  e‘pecially  the  semor  members
 I  am  not  allowing  any  point  of  order

 The  Home  Min  ter  will  now  make
 a  statement

 SHRI  VASANT  SATHE  (Akol:) Is  there  any  supplementary  list  of  busi-
 ness  ?  J  do  not  find  anything  about  the
 Home  Mimster  making  a  statement in  the  list  of  bu  ness

 MR  SPFAKER  The  Home  Minter wrote  to  me  this  morning  that  he  wants to  make  a  tatement  about/r)  Intx  cuc- ton  of  Police  Commiseiuuer  ‘Ssyolum in  Dalby  and  (2)  Publication  of  a  photostat
 copy  ofa  MISA  warrant  dated  26th

 Pha 3975  sued  by  the  then  Deputy  m=
 mission  of  Delhi  I  have  allowed him  to  make  the  statements

 3१3  76  hrs.
 STATEMENT  RF  _  INTRODUCTION OF  POLICE  COMMISSIONER

 SYSTEM  IN  DELHI
 THE  MINISTER  OF  HOME AFFAIRS  (SHRI  CHARAN  SINGH) Sir,  The  Police  79  Delhy  have  been

 governed  by  the  provisions  of  the  Indian
 Police  Act  of  ‘861,  which  provides  for  the
 general  superintendence  and  control  of
 the  District  M

 apereate
 over  the  working of  the  police  question  of  introduc-

 ing  the  Police  Commussioner  system in  Delhi  has  been  under  consideration
 of  Government  fo~  the  last  20  years  ever
 since  the  Estimates  Committee  made  a
 recommendation  to  this  effect  Sub-
 sequently,  the  Delh'  Police  Commission
 also  knowr  as  the  Khosla  Commission
 IN  ats

 report
 submitted  wm  3968  also  re-

 comme!  the  introduction  of  ths
 system  in  Delhi

 2  The  sdvantages  aad  disadvantages of  a  change-over  to  the  Police  Com-
 missioner  system  had  been  considered
 in  depth  from  tmetotime  Itis  no

 During  the

 **Expunged  88  ordered  by  the  Chair.
 %Not  recorded.

 Emergency,  however,  a  decition  was  taken



 $t  Photostat  Copy  of  AUGUST  197  MISA  Warrant  (Stat.)
 (Shri  Charan  Singh]

 an  November,  7976  that  the  recom-
 mendation  of  the  Khosla  Commission
 pa

 a  change-over  should  be
 reject

 3  Government  have  reconsidered  the
 matter  in  the  light  of  the  complexities of  the  task  of  police  and  the  new
 challenges  faced  by  them  with  progressive urbanisation  of  the  Union  territory  of
 Delhi  and  ra

 pid  Br
 growth  of  population The  Police  ssioner  system  has

 been  obtaining  im  the  former  Pre  idency towns  of  Bombay,  Calcutta,  and  Madras
 right  from  the  inception  of  the  modern
 concept  of  policing  and  :t  has  been  operat-
 ing  to  advantage  in  other  metropolitan areas  of  Hyderabad,  Bangalore Ahmedabad,  Nagpur  and  Poona,  where
 it  was  introduced  subsequently  The
 duality  imherent  inthe  present  police—
 magistracy  system  inhibits  the  police in  quickly  responding  to  situations  and
 affects  the'r  efficiency  in  their  primary tak  of  crime  control  and  maintenance
 of  law  &  order  It  25  also  indicative  of  a
 Jack  of  truet  in  the  police  and  hence
 curbs  its  initiative  and  efficiency  After
 considering  all  aspects  of  the  matter
 and  in  the  interest  of  «mprovement
 of  the  efficiency  of  the  police  in  this
 capital  city,  Government  have  decided  to
 switch  over  to  the  Police  Commissioner
 sys

 tem  Steps  are  being  taken  to  see
 t  the  change-over  to  the  new  system 38  effected  as  early  as  possible

 Sir,  with  your  permission  I  may  add
 that  the  Government  has  decided  to
 advise  the  State  Government  of  Uttar
 Pradesh  also  to  introduce  this  system in  their  metropolitan  city  of  Kanpur

 43  23  hrs.
 STATEMENT  RE  PUBLICATION  OF
 A  PHOTOSTAT  COPY  OF  A  MISA
 WARRANT  DATED  THE  26TH  JUNE,
 97 3gissuen

 BY  THE  THEN  DEPUTY 8  MISSIONER  OF  DELHI

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  CHARAN  SINGH):Szr,  the  pubhi-
 6800  n  fa

 et
 ecpy  im  the  sssue

 of  Indian  ess  of  28th  =  July,  19775,
 of  a  MISA  warrant  alleged  te  herve
 been  issued  by  the  former  Deputy  Comm
 3886  ner  f  De  hi  on  the  26th  June,3975  was
 rased  in  the  House  day  before  yesterday
 and  with  your  permission  I  wish  to  make  8
 statement  on  the  subject  today

 The  publication  cf  this  document
 which  did  not  contain  the  particular  cf
 the  person  to  be  detained  naturally  caused

 52
 US  Breat  concern,  A  num!
 also  ought

 to  raise  Chie  mage  oma

 ter  and  send  a  detailed  report,  Unfn nately  due  ५०  pre  cccupation  of  the  mila Officers  <f  the  Delhi  Admum  tration with  the  ser!  us  food  situeticn  m  Delt the  enquiry  into  this  mater  has  mt  yet been  completed.  We  have  so  far  received onlv  a  preliminary  rep  rt  cr  ntainng  the explanation  £Shr  Sushil  Kumar,  the  then Deputy  Commissioner  of  Delhi

 He  has  e
 ps  degre

 that  in  a  meet: convened  by  the  then  Lt  Govern  rin  the evening  of  25th  June,  1975,  the  Lt  Go- vernor  gave  Specific  crders  that  senior leaders  =f  the  opposition  as  well  as their  foll  wers  should  be  detained  under MISA  immediately  and  that  the  Deputy Commussi  ner  should  iggue  orders.  «nr the  basis  fists  to  be  furnished  to  him by  the  p  lice  He  has  also  stated  that  there was  continy  १७७  pressure  from  the  Lt  Go. vernor  as  wellas  the  then  Prime  Mimster’s house  thet  assue  of  warrants  cf  arrest should  be  expedited.  He  hat  alco  stated tha:  each  detenti>n  was  approved  by  him personally  Five  copies  «  f  warran  $  had to  be
 prevared

 in  each  case.  In  scme
 cases,  h  wever,  forms  of  warrant  were signed  by  him  and  given  to  other  persons

 SHRI  VASANT  SATHE  (Akola): The  miter  i8  sub  udsce  Shr  uld this  not  all  go  there  ?  his  iy  producing more  evidence.  (Interru  )  Your want  all  evidence  to  ae produced here.  But  when  we  talk  cf  Belchi,  you  say
 ‘stop’,  Thatis  all  The  matter  is  sub
 judsce  Now  you  have  Shah  C  mmissu
 Why  do  you  not  produce  all  ghis  evidence there  २  A  statement  made  by  ‘ome  police Officer  about  what  orders  were  issued  to lum—  Is  it  not  a  matter  for  enquiry  ?
 Kindly  tell  me.  Under  the  guisecf  a
 Statement  here  is  an  evidence  being
 produced  to  preyudice  the  mind  of  pub- lic  and  also  bring  pressure  en  the  judge. This  भाए]  appear  in  the  presstom  rrow,
 Is  it  not  ?  You  cann>t  heve  double  sten-
 dards  When  Belchs  was  being  discussed,
 why  did  you  not  allow  a  discusston  cn
 छलका  incident  ?  (Interruptions)

 I  want  your  ruling  on  thi.  I  have  raised
 8  pont  ०६  order.  (Interruptsons)

 SHRI  CHARAN  SINGH  :  I  don’t
 See  in  what  manner.  It  ts  clear  my  hon.
 friends  there  want  to  drown  the  sins  of
 their  Rovernment  by  shoutings  here.
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 SHRI  VASANT  SATHE  Is  this  an
 answer  tc  my  questicn  ?  (Jnterruptsons)

 SHRI  CHARAN  SINGH  Warrantsof
 arrest  had  to  be  issued  in  each  case

 MR  SPEAKER  I  will  give  a  rung
 SHRI  CHARAN  SINGH  Its  not
 @  sub-yudice  cose  (Interruptions)

 MR  SPEAKER  I  have  got  to  give
 apivirg  Plee  €
 SHRI  KANWAR  LAL  GUPTA

 (Delhi  Sadar)  The  villain  cf  the  piece  aw
 the  Lt  Geverncr  He  shculd  be  arrested

 SHRI  CHARAN  SINGH  Five  cc  pies of  warrant  had  to  be  prepared  m  each
 case  (Interruptions)

 SHRIVASANT  SATHE  The  excesses
 €  mmutted  related  to  Emergency

 MR  SPEAKER  You  dcn’t  want  me
 tc  give  a  ruling  ?  Allright  Then  Iam  not
 giving  the  ruling

 SHRI  VASANT  SATHE  What  3
 your  ruling  ,  Sir  2  I  was  only  speaking

 MR  SPEAKER  N,no  Yu  were
 sh  uting  I  wanted  to  give  a  ruling  You
 did  nc  t  allow  me  to  do  it

 SHRI  CHARAN  SINGH  In  some
 cases  (Interruptions)

 SHRI  VASANT  SATHE  Is  this  the
 wey  ,  Sir?

 MR  SPEAKER  I  wanted  t  give  a
 ruling  You  did  nct  allow  me  tc  dc  it

 SHRI  VASANT  SATHE  What  did
 I  do  ?  I  was  nly  answering

 MR  SPEAKER  You  were  not  answe-
 ring  anything

 SHRI  VASANT  SATHE  If  you  want
 an  apology  to  you,  I  will  ap  k  gize  But
 give  a  ruling  wntt  Ee  way  १०  8० cn  Kunidly  give  a  ruling,  Sir

 MR  SPEAKER  Have  you  fimshed  ?
 I  am  on  my  legs  Please  sit  down  I  was
 about  to  give  a  ruling  Even  when  I  was
 giving  the  ruling,  Mr.  Sathe  went  on
 shouting  some  cther  things  I  was  not
 allewed  to  give  the  ruling  I  rhcught
 Mi.  Sathe  never  wanted  me  to  give  a
 ruling  on  the  pcant  Otherwise  he  would
 have  all  wed  me  to  give  a  ruling

 (Interruptions)
 MR.  SPEAKER  Now  plesse  v

 told  you  I  wanted  to  give  a  ruling  You
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 never  allowedit  Have  you  got  the  patience to  lasten  to  others  ?
 SHRI  VASANT  SATHE  Yes
 MR  SPEAKER  No  _  So  far  as  the

 objection  raised  is  concerned,  nS
 were  asked  in  this  House  about  the  bis blank
 warrant  Papers  pubhshed  these  things
 They  were  asked,  and  the  Home  Minister

 was  asked  about  the  blank  papers  It  is
 in  that  connects  n  that  he  55  meking  &
 Statemert,  because  prpers  pub’  hed
 certain  things,  about  blank  papers  That
 48  why,  m  the  circumstances,  he  i5  making astatement  Therefore,it  has  n«  thing  to  do
 with  the  enquiry  Enquiries  and  state-
 ments  bef  re  the  Commissicn  will  be
 there  already  He  has  n  t  given  any

 pe nion  He  doesn  texpress  any  opinion  He
 m  rely  siys  what  report  he  has  gct That  is  what  he  iS  Saying

 SHRI  VASANT  SATHE  Now  that
 You  have  given  a  ruling,  I  dc  n’t  want  to
 Say  anything

 SHRI  CHARAN  SINGH  In  some
 cases  however

 SHRI  VASANT  SATHE  Den’t
 apply  double  standards  when  Belchr
 cmes  (  Interruptions)

 SHRI  CHARAN  SINGH  Mr  Sathe
 व  expected  better  things  from  you

 AN  HON  MEMBER  Please  ask
 Mr  Sathe  mt  to  add  fuel  to  the  fire.

 (  Interruptsons)

 SHRI  VASANT  SATHE  Who  will
 decide  the  correctness  of  this  >

 SHRI  CHARAN  SINGH  In  some
 cases  (Interruptions)

 SHRI  VASANT  SATHE  Who  will
 decide  it?  You  have  decided  already
 Then  you  remove  the  Shah  Commission.
 you  remove  it  (Interruptsons)

 MR  SPEAKER  On  your  own,  you
 =

 shout,  but  I  am  not  allowing  any-
 in|  :

 (Interruptions)
 MR  SPEAKER  No  submissions,

 70  lead
 of  order  ,  and  then  I  wir

 lecids
 SHRI  SOMNATH  CHATTERJEE

 adaviur)  Mc  Sathewunmerved.  oe
 Gane)



 88  Lathi  Charge  in

 SHRI  C.  K.  JAFFER  SHARIEF
 (Bangalore-  North)  :  Sir,  I  rise  on  a

 t  of  orde:.  You  said  that  the  Minister
 is  going  to  make  &  statement  just  to  clarify what  has  appeared  in  the  press  and  that
 he  is  not  going  to  refer  to  an’

 thing
 with

 regard  to  the  Commission.  But  now  he
 has  come  out  with,...  (Interruptions)

 SHRI  VASANT  SATHE  :  ५०%

 तर
 MR.  SPEAKER :  Please  do  not  record

 SHRI  CHARAN  SINGH  :  In  some
 cases,  however,  forms  of  warrant  were
 signed  by  him  and  given  to  other  persons to  fill  up  names  and  other  details  on  the
 basis  of  hos  caclier  d=cision  to  detain  various
 persons,  He  has  clearly  admitted  that  the
 pay,

 of  there  being  in  existence  a
 lank  MISA  warrant  signed  by  him  on

 et
 §  cannot  altogether  be  ruled  out, though  he  has  also  pointed  out  that  for  a

 complete  7८
 ply

 it  would  be  necessary  for
 him  to  sce  the  original  of  the  photostat
 copy  as  well  as  all  the  other  relevant  docu-
 ments.  According  to  the  Delhi  Adminis-
 tration,  69  warrats  of  arrest  were  issued
 by  th:  Deputy  Commissioner  on  26th
 June,  ‘1975.

 Needless  for  me  to  say  that  this  is  a
 serious  matter  and  deserves  a  thorough
 probe.  The  Delhi  Administration  is  being
 asked  to  ascertain  ail  the  facts  relevant
 to  this  matter  and  place  them  before  the
 Shah  Conmission  of  Inquiry  for  such
 further  investigation  as  it  may  deem
 necessary.  The  Government,  on  its  part, ‘will  also  tak>  such  appropriate  action  as
 may  be  necessary,  on  ig

 e
 t  of  a  detailed

 report  from  the  Delhi  ministration,

 23535  hrs.
 STATEMENT  RE.  ALLBGED  LATHI
 CHARGE  IN  TIHAR  JAIL,  DELHI

 DURING  EMERGENCY
 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar)  :  Sir,  I  want  toknow....
 MR.  SPEAKER  :  The  ori:

 sco
 question

 was  an  Unstarred
 Question.

 reply  was
 laid  on  the  Table.  Therefore,  any  further
 Oral  clarification  under  the  rules  is  not
 permissible.  It  is  not  permissible  to  give
 any  oral  reply.  So,  I  am

 eqatne
 the

 hon.  Member  to  lay  it  on  th  le.
 SHRI  KANWAR  LAL  GUPTA

 I  lay  on  the  Table  a  Statement
 regarding certain  information  given  by  the  Minister

 of  Home  Affairs  on  the  22nd  June,  7977
 in  =  -  fo  Ay  Questio  os

 3
 n° regarding  allege  i  charge in  Ti  ail,

 Delhi,  toring  Bmergency.

 AUGUST  8,  yr’  Tibar  Jait  (Stat.)  56
 Starerent

 In  reply  to  my  Unstarred  Question No,  2399  ,  replied  on  22nd  June,
 Bae the  Home  Minister  stated  that  no  lathi

 charge  was  made  in  the  Jail  during  emer-
 gency.  vere

 In  this  ion,  it  is  submitted  that
 I  too  was  detained  in  the  Central  Jail
 Tihar,  Delhi.  I  can  say  irom  my  personal
 knowledge  that  it  is  incorrect  to  say  that
 no  lathi  charge  was  made  inTihar  Central
 Jail.  As  amatter  of  fact,  many  persons detained  in  the  Jail  were  injured  and
 some  of  them  severely  wounded  on
 account  of  lath:  charge  made  in  the  jail. Even  the  record  of  Tibhar  Central  Jail  will
 substantiate  my  contention.  Those  who
 were  injured  can  be  produced  even  now,
 because  thev  are  the  residents  of  Delhi.
 Moreover,  even  the  Home  Miunister,
 Shri  Charan  Singh  ji,  was  also  detained  in
 the  jail  at  that  tume  and  he  must  be
 knowing  this  fact  that  there  was  a  lathi
 charge  in  Tihar  Central  Jail.

 It  seems  that  the  Delhi  Adminstration
 has  wrongly  sent  this  information  to  the
 Home  Minister,  I  re

 —
 the  Home  Minis-

 ter  under  Speaker's  Direction  25  to  cor-
 rect  his  statement  made  on  the  22nd
 =  1977.  It  is  further  submitted  that

 may  take  action  against  those  Officers
 who  misguided  him.

 ‘THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  CHARAN  SINGH)  :  I  lay  on  the
 Table  a  Statement  in  reply  thereto.

 Statement
 Unstarred  Question  No.  3390  sought

 information  regarding  the  names  and where  lathi  charge  waa  made  in
 jails  during  Emergency.  In  my  written
 reply  on  22nd  June,  19773  I  had  stated
 that  replies  from  १5  States  and  Union
 Territories  were  being  awaited  and  that
 36  States  and  Union  Territories  had
 reported  that  no  lathi  charge  was  made  in
 their  Jails  during  Emergency.  Union
 Territory  of  Delhi  was

 here  Tat
 the

 latter  category.  On  28th  June,  Shri  Kanwar
 Lael  Gupta  had  written  a  letter  stating
 Central jul,  Dell,  di  द्  the  =  ee *  ,  during t  3
 that  there  lathi  and  that  he
 added  that  I  should  be  knowi

 aroha  Deseo the lathi  charge  since  I  was  also  in
 the  same  jail.  Though  I  was  detained  in
 Tihar  Jail,  Iwas  not  personaily  a  witness
 to  any  lathi  charge.  But  I  do  recall  that
 analarm  was  sounded  andthe  impression
 of  a  lathi  charge  having  been  made, was  widespread  amongst  the

 een  ot  recorded.
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 perhaps,  wholly  accurate,  I  no  inten-

 Hence  further  inquiries  have  been
 made  from  the  Delhi  Administration  It
 has  again  been  stated  by  the  Delhi  Ad
 munistration  that  although  there  was  a
 scuffle  on  the  2nd  October,  1975,  where
 the  ja]  authorities  had  to  use  munimum
 force  to  control  the  situation  no  lath
 charge  was  resorted  to  and  that  6  persons
 *eavediminrajuritrabing  ahy  confit
 On  a  caicful  examination  of  the  report
 receiyed  from  the  Delhi  Admimstration, T  am  not  satisfied  that  all  the  rely  nt
 fact?  have  b-cn  ascertained  The  manner
 am  which  force  was  used  has  not  been  clearly
 brought  out  Nor  has  any  satisfactory  ex-
 planation  been  furnished  for  the  inyuries sustained  by  76  prisoners  It  would,
 therefore  be  necessary  to  ascertain  all
 the  relevant  tacts  by  a  thorough  inquiry
 Accordingly  I  propose  to  institute  a
 judicial  inquiry  into  the  matter

 SHRI  KANWAR  LAL  GUPIA
 We  would  hke  to  hear  him  =  Tassure  you,
 Sir  that  we  would  not  ask  any  questions

 MR  SPEAKER  Itis  lad  on  the  Table
 We  are  circulating  it  today

 PRO]  DIIIP  CHAKRAVARTY
 (Calcutta  South)  Unless  the  Home
 Munister  makes  a  statement,  we  would
 not  know  what  he  has  stated  and  the
 House  will  adjourn  today  Please  permit
 him  to  make  the  statement

 MR  SPEAKER  We  are  circulating
 it  today

 SHRIA  BALA  PAJANOR  (Pondi-
 cherry)  As  far  the  statements  which  are
 made  m  the  House  but  not  included  in
 the  List,  are  concerned,  we  do  not  get
 English  translanon  of  that  ‘Certain
 remarks  are  expunged  but  if  we  are  not
 supplied  English  translation  of  the
 Statement,  we  id  nc  understand

 t
 SHRI  kK  7  UNNIKRISHNAN

 (Badagara)  Both  Enghsh  and  Hind
 translations  must  be  made  available

 MR  SPEAKER  For  every  proceedings
 which  ey  eek  i”  =

 00  will
 be  supp!  in  38)  ३  every  pro-
 ceedings  which  38  in  English,  a  trans-
 letion  will  be  supplied  to  other  Members

 to  your  residential It  will  be  supplied  as  early  as  possi! Be

 33  40  hrs.
 MATTERS  UNDER  RULE  377

 MR  SPEAKER  Today  beingt  he
 last  day  of  the  session  I  have  decided  to
 allow  many  matters  under  Rule  377 Ph  3  exccption  is  being  made  on  the  la  ६
 day  of  the  se&  on  On  other  day  only oneortwo  matter  would  be  allc  wed  to  be
 raisedi  future  depending  upon  the  ur-
 gency  ond  the  importance  of  the  matter

 ought  t>  be  rar  cd
 Sin  C  ina  B  su  net  heres  I

 have  allowed  Shri  Krishna  Chandra
 Halder
 (0)  SHARING  OF  GANGA  Waters  Wirt
 BANGLADLSH  THROUCH  THF  FARAKKA

 BARRAGI
 SHRI  KRISHNA  CHANDRA  HAI

 DLh  (Durgapur)  57  I  have  given notice  undcr  Rule  377  on  an  urgent  matter
 of  public  importance

 We  want  an  honourable  settlement  on
 sharing  ot  Ganga  waters  through  the
 larakka  Barrage  with  Banglades  We
 want  to  have  triendly  relatiens  with
 Bangladesh  and  other  neighboui  ing  coun-
 tries  At  one  t  me,  you  know  that  the
 Calcutta  Port  was  considered  to  be  the
 most  important  port  in  the  country  for
 export  and  import  The  experts  have
 given  an  opinion  that  the  minimum  quan-
 tity  Of  40,000  cusecs  of  water

 aly
 the

 lean  months  will  be  required  from
 nee through  the  Farakka  Barrage  to  save  the

 Calcuttaport  The  density  of  population inWet  Bengal  is  the  highestin  our
 country  For  the  industrial  development of  our  country,  in  our  national  interest, the  settlement  should  be  arrived  at  jn uch  a  way  that  the  Calcutta  por:  i8  saved
 If  the  Caleutta  port  is  not  raved  and  it  is
 allowed  to  die,  the  eastern  region  parti-
 cularlv  West  Bengal,  will  suf  er  So,  T
 want  that  40,000  cusecs  of  water  from
 Ganga  should  be  released  to  save  the
 Calcutt  port  im  the  interest  of  the  coun-
 try

 T  would  request  the  hon  M:nister  con-
 cerned  through  you  Sir,  to  make  a  state-
 mest  today

 in
 regard

 to  this  important
 metter  rores  of  people  are  anxious  to
 know  what  will  be  the  fate  of  the  Cal-
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 (Shri  Krishna  Chandra  Helder]
 cutta  port  atid  whether  the  minimum
 ey

 of  40,000  cusecs  of  water  will  be
 lowed  to  come  from  a  to  save  the

 Calcutta  port  Today  being  the  last  day
 of  the  session,  I  would  request  you  to
 direct  the  Minister  of  Parliamentary
 Affairs  or  the  Minister  concerned  to  make
 eae

 today  during  the  course  of  the
 iy

 Qn)  OPBNING  OF  SRINAGAR-RAWALPINDI
 AND  SUCHETGARH-SIALKOT  0870९
 SHRI  BALDEV  SINGH]  ASROTHA
 ammu)  The  plea

 boone
 n  roads  from

 ¢  nagar  to  Rawalpindi  from  Suchet-
 garh  to  Sialkot  in  Jammu  and  Kashmir
 appeared  in  Hindustan  Times  newspaper of  sth  July  on  account  of  the  statement
 made  by  Shri  Mohammed  Afzal  Beg,  the
 Deputy  Chief  Minister  of  Jammu  and
 Kashmir  This  pertaine  to  a  very  rmpor- tant  matter  of  public  interest,  political
 importance  and,  as  such,  I  would  request
 the  Hon’ble  Minister  concerned  to  make

 @  statement  today  on  the  floor  of  the
 House  regarding  the  action  of  the  Govern
 ment  on  the  subject
 323  44  hrs.

 {Mr  Deputy-SpEAKEr  tn  the  Chair)
 Gn)  FINANCIAL  ASSISTANCE  GIVEN  TO
 KARNATAKA  FoR  DrouGHt  RaLimr  Works

 SHRI  $  NANJESHA  GOWDA
 (Hassan)  Mr  Deputy-Speaker,  Sir, I  would  like  to  draw  the  attention  of  the
 Central  Government,  particularly,  the
 Finance  a  ie

 in  his  reply  bea uestion  on  ust  regarding  the
 fands  allotted  to  vernon  States  for  drought
 relief  works  particularly  to  Karnataka,
 he  was  pleased  to  say  that  R8  4  5  crores
 were  released  for  drought  relief  works
 In  this  context,  I  would  like  to  say  that
 during  7972-73  and  1973-74  there  was
 failure  of  rains  n  the  State,  in  १0

 =  4 districts,  and  there  was  no  water  t  dri
 no  food  to  eat  and  no  fodder  for  cattle

 ‘That  was  the  situation  During  those
 years  also  the  Government  of  India  was
 pleased  to  send  a  Central  team  and  released
 crores  of  rupees  to  the  Karnataka  Govern-
 ment  to  spend  on  droughtrelief  works
 While  allotting  money  on  drought  relief
 work,  the  Government  of  Irdia  took  pains mg  ving  money  to  Karnataka  State  also
 I  thank  the  Goverr  ment  of  India  for  that
 But  in  that  regard  I  would  like  to  say that  the  Government  of  India  did  not
 have  any  check  over  the  exp*nditure  made
 by  the  States,  particularly  in  Karnataka

 During  7972-73  and  ‘1973-745,  ५०  many
 ‘agencies  were  empowered  to  spend  this
 money  PWD  was  empoweredto  spend monev  on  various  works  such  as  to  pro- wide  labour  in  villages.  The  State  Mar-

 AUGUST  8,  977  Rate  377  60

 keting  Coop*rative  Federation  wis  also
 empowered  to  supply  food,  seeds  and
 et

 to  such  families
 rod wee Sante -  Tam  sorry ९0  say  that  rae

 tive  Federation  which  was  entrusted  to

 suppl
 ly  manure  aad  foodgrains  to  those

 ected  areas  did  a  lot  of  scandal  in  my
 State  The  comcerned  authority  gave an  order  to  them  to

 supply
 free  seed  to

 the  poor  farmr»  who  No  seeds  for  the
 next  coming  season  for  sowing  purp7ses, because  the  raim  was  )

 =
 to  come  But

 you  know,  what  happened  was  that  the
 free  seed»  which  were  to  be  supplied  to
 the  poor  farmers  were  given  to  somebody else  against  bogus  names

 MR  DEPUTY-SPEAKER  Your
 time  is  up

 SHRIS  NANJESHA  GOWDA  I
 want  some  more  time
 MR  DEPUTY-SPEAKER  Neg  be-
 cause  mitters  are  bsing  ratsed  under  rule
 377

 SHRI  S  NANJESHA  GOWDA  In
 that  regard,  I  am  sorry  to  say  thet  the
 mon+y  wa  misused  by  so  many  political leaders  who  were  occupying

 nag
 th  offices

 They  becime  Ministers  Cabinet
 Ministers  in  that  Government  I  am
 sorrv  to  say  that  the  Government  of  India
 38  Not  taking  any  interestin  having  a  check
 over  the  money  givert  to  those  States  even
 though  swindling  has  takenplace  I  have
 arecord  before  me  This  ts  the  Rep  rt
 of  the  ‘Pub!  Accounts  Committee  which
 was  concurred  with  by  the  Congress
 Members  also

 SHRI  K  LAKKAPPA  (Tumkur) I  am  on  a  7070  of  order
 SHRIS  NANJESHA  GOWDA  I

 do  not  know  why  that  R-portis  not
 considered

 SHRI  K  LAKKAPPA  Helis  br  ng-
 Ing  a

 the  ething  —Congress  (Interrup-
 teons

 MR  DEPUTY-SPEAKER  He  38
 only  quoting  for  the  Public  Accounts
 Committee’s  Report

 SHRIS  NANJESHAGOWDA  87
 far,  no  acrion  has  been  taken  on  thar  I
 request  the  Government  of  India  and  the
 Financ>  Mn  ster  particularly  to  probe into  this  matter  and  take  an  appropriate
 action
 (iv)  Reportep  Strike  For  Two  Hours
 BY  LIC  EMPLOYEES  ALL  OVER  THE  COUN-

 TRY  ON  बनहिना977
 SHRI  DINEN  BHATTACHARYYA

 Serampore)  With  your  permission,
 iz,  I  want  to  raise  a  matter  of  public  im-

 portance  Onthe  4th  of  tine  month,  more



 ३  ५  Matters  under  SRAVANA  1,  3699  (SAKA)
 than  47,000  employees  of  the  Life
 Insurance  Corporation  of  India  through-
 out  the  country  demanded  as  per  cent
 bonus  under  the  old  agreement  which  was
 modified  by  the  previous  Congress  Go-
 vernment  wrongly  and  illegally  ‘They
 stopped  work  for  two  hours

 This  Janata  Party,  in  their  manifesto
 also  a  sured  before  elections  that  any-
 thang  wrong  i

 that  was  done  to  the  weaker
 sections  or  t

 F
 pic  ees  or  the  peasantry will  be  rectified  ere  i8  a  ca  e  which

 was  discu  sed  here  in  thi  Houle  in  the
 last  Lok  Sabha  from  both  side«  and  unani-
 mously  it  was  taken  for  granted  that  the
 Government  of  India  had  done  some-
 thing  which  was  unprecedented  in  the
 history  of  our  country  Moreover,  the
 agitation  that  they  started  on  4th  will
 continue  and  the  situation  will  further
 deteriorate  if  Government  doe  not  come
 forward  immediately  with  certain  acticns
 im  respect  of  payment  of  bonu  as  per  the
 agreement  that  the  LIC  employees  hid
 with  the  management

 I  also  want  to  raise—as  today  is  the
 last  day-—the  question  of  payment  of  mim
 mum,  bonus  which  was  taken  awav  by  the
 vrevious  Government  by  an  amendment
 of  the  Bonus  Act  There  have  been  re-
 presentations  trom  all  quarters  The
 State  Gover!  of  West  Bengal  and
 Kerala  have  made  representations  to  the
 Central  Government  to  come  forward

 ediately  with  a  with  regard
 to  their  decision  on  payment  of  min  mum
 bonus  The  Durga  Pua  in  West
 Bengal  i,  coming,  the  Onum  festival  in
 Keralai  coming,  Diwali  is  also  coming,
 before  these  festivals,  if  the  questi  n  of
 bonus  6  not  Settled  if  the  announcement
 34  not  made  the  workers  wil)  not  Keep
 quiet  and  they  will  be  compelled  t  tart
 anagitationonthis  I  would  request  the
 Labour  Minster  who  3s  here  to  be  hind
 enough  at  least  to  express  to  pel!  out
 as  to  what:  the  desire  of  rhe  Govern
 ment  what  the  Government:  going  t
 do  with  regard  to  payment  of  mimmum
 bonus  and  also  about  payment  of  bor  ur,
 as  per  agreement,  to  th.  LIC  employees—
 widch  was  modified  by  the  previous  Go-
 vernment  A  large  number  of  MPs
 have  made  a  repre  entation  to  the  Finattce
 Minster  to  do  something  in  this  matter
 Todays  the  lastday  We  also  demanded
 that  there  should  be  a  discussion  on  this
 issue  But  nothing  has  been  done  I
 do  not  know  what  the  Government  :s

 gins
 to  doim  this  matter  The  Labour

 inister  must  reply,  Sir  He  is  here

 Rule  आप  62

 (४)  MAHARASHTRA  KARNATAKA  BOUNDARY
 Dispvurs

 ची  कदाच  ह. 2  धोंड्य  (नदिड)  डिप्टी
 स्पीकर  साहद,  मैं  झापके  माध्यम  से  भानरेबिल
 प्राइम  मिनिस्टर  साहब  भौर  होम  मिनिस्टर
 साहब का  ख्याल इस  भ्रहमियत  के  मसले  की
 तरफ  दिलाना  चाहता  हू।  महाराष्ट्र  भौर
 कर्नाटक  की  बाउण्ड़ी  का  सवाल  बहुत  सालो  से
 चला झा  रहा  है,  इसके  कई  हिस्से  हैं---
 बैलगाव,  कारबार,  नेपानी,  भाढ़की,  सतपुर
 औरोद  हुमनाबाद  बौर  बीदर--यहा  पर
 2  लाख  लोग  मराठी  में  बात  करते हैं  ।
 955  से  यह  मसला  श्रभी  तक  हल  नहीं

 हुआ  है  अगर  एक  व्यक्ति  के  खिलाफ
 कोई  बेइन्साफी  होती  है  या  फैमिली  प्लानिंग
 का  जुल्म  होता  है,  तो  उसको  इन्साफ
 दिलाने  के  लिए  हम  भागे  बढ़ते  है,  लेकिन
 पिछले  20  सालों  से  इन  i2  लाख  लोगो
 को  हुकूमत  इन्साफ  दिलाने  के  लिए  तैयार
 नही  है  ware  की  बात  हम  दुनिया  के
 सामने  करते  हैं,  लेकिन  घर  में  इन  2
 लाख  लोगो  के  लिए  हमने  क्‍या  किया  है  ?

 कई  कमीशन  मुकरेर  किये  गये,  वहां  के
 लोगो  ने  मोर्चे  निकाले,  साराबन्दी  सत्या-
 ग्रह  किया,  चुनकर  आये  महारष्ट्र  श्रसेम्नली
 के  अन्दर  रेजोल्यूशन  पास  किये,  पिछले
 महीने  ही  महाराष्ट्र  कौन्सिल  में  एक  यूनै-
 निमस  रेजोल्यूशन  पास  किया,  यह
 मसला  हल  करने  की  हुकूमत  को  माग  की
 गई  असेम्बली  के  अन्दर  लोगो  ने  भ्रपने

 गुस्से  का  इजहार  किया--लेकिन  कुछ  नहीं
 हुआ  ny  महाराष्ट्र  मे  6  चीफ  मिनिस्टर
 बन  चुके,  केन्द्र  मे  7  होम  मिनिस्टर  बन
 चुके,  4  प्राइम  मिनिस्टर  बन  चुके--लेकिन
 कोई  नतीजा  नहीं  निकला  ।  मैं  सेन्द्रल
 गवर्नमेट  से  गुजारिश  करना  चाहता  हे--
 झाप  इस  मसले  के  लिए  इन्साक  देना
 चाहते  हैं  या  नहीं  ?  झाप  खामोश  क्यो
 हैं  ?  पहले  कांग्रेस  की  हुकूमत  थी,  ह... 2
 जनता  पार्दी  की  हुकूमत  भाई  है,  श्रापको
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 [att  कैशंगराब  भोंड्न]
 इन्साफ  देने  के  लिए  वक्त  क्यो  सही  मिलता
 है?  सेन्ट्रल  ह... अ  कहती  है!  कि  दोनो
 स्टेट्स  एक  हो  वाये,  तब  यह  मसला  हल
 करेगे  ।  अचर  व्सेनी  गवर्मेमेदश  एक  न  हो
 तो  क्या  इन्साफ  नहीं  मिलेगा  ?  क्या  ये
 गुलाम  हैं,  जानवर  है,  उनको  झभी  भी
 डिटेस्शन  भे  रखा  जा  रहा  है,  ज्यादती  की
 जा  रही  है।  ये  नाइसाफी  क्यो  ?  प्री
 इसकी  कितनी  कुर्बानी  चाहिये  ?

 श्रभी  हाल  में  जनता  पार्टी  के  सदर
 साहब  महाराष्ट्र  गये  थ--चन्द्रशंबर  साहब
 --उन्होने  कोल्हापुर  मे  फरमाया  कि  यह
 छोटा-सा  मसला  है  ।  क्‍या  लेने  बैठे  हो?
 अगर  उनका  कहना  सही  है  तो  मुझे  बडे
 अफसोस  के  साथ  कहना  पडता  है  कि  दिल्ली
 को  हमेशा  दूसरा  के  मसले  छाटे  लगते  है।
 दिल्ली  का  मसला  बड़ा  और  दूसरा  का
 छोटा  ।  झजब  इसाफ  है  ।  मै  भापसे
 गुजारिश  करना  चाहता  हू  उनके
 साथ  नाइन्साफी  मत  कीजिये  भौर  उन  i2
 लाख  मराठी  स्पीकिंग  एरियाज  के  लोगा  के
 साथ  इन्साफ  कीजिये  ।

 (9)  Grant  OF  FESTIVAL  ADVANCE  FOR
 Onam’  TO  CENTRAL  GOVERNMEN]  km-

 PLOYHES  IN
 SHRI  VAYALAR  RAVI  (Chireyinki!) Sir,  with  your  permis 4  n,m  y  I  draw the  attention  of  the  Hc  use  and  f  the  Hon

 Manister  to  an  imp  rtant  problem  regard-
 ing  Kerala?  There  are  about

 Fann Central  G  vernment  employees  in  Kerala
 where  the  festival  f  Onam  1९  celebrated It  3४  an  important  festival  which  all
 Sections  of  the ¢  people  celebrate  The
 Kerala  G  vernment  pives  a  Festiva)  Ad-
 Vance  t>  ४8  empl  yee  to  celebrate  this festival  but  it  is  either  nct  given  to  the
 Central  Government  employees  <r,  if
 given,  the  quantum  ही  less,  I  would theret  re  appeal  tc  the  Central  Govern- ment  and  “he  Finance  Minaster,  Since
 Onam  5  now  at  the  do  rstep,  to  i5sue m  tructi  ns  as  carly  as  p~ssible  to  all  the

 cncerned  authorities  in  Keral  ,  inchud-
 ing  the  P  &  T  and  Communica’:  ns
 Department  to  issue  Festival  Advance
 to  their  emp!  yees  to  celebrate  Onam

 AU@ustT  8,  te77  Rule  ह...  हद

 Otherwise,  there  will  be  ।  discrimination
 against  them,  as  against  the  State  Gc-
 Vernment  employees

 In  this  conhection,  I  may  add  that  ४5
 Mr  Bhattacharya  has  mentioned,  Kerala
 is  also  in  the  grip  of  agitation  by  we
 and  Government  empl  yees  because  they
 are  not  given  bonus,  An  all-Party  dele-
 gation  has  been  entrusted,  by  the  Kerala
 Leg'slature,  with  th.  job  ९६  coming  ¢  ver
 here  and  meeting  the  Labour  Minister
 and  the  Home  Minister  and  the  Finence
 Mint  tr  in  regard  to  the  bonus  assue,,
 but  J  am  a‘raid  they  have  n  t  been  given
 any  time  ५  far  All  par  eS  are  repre-
 Sented  by  the  delegation  including  the
 Janata  Party,  Maxi.t  Party  and«  thers

 MR  DEPUTY  SPEAKER  Yes,
 please  conclude  now,  Mr  Shi

 (vit)  RFPCRTED  DILAPINATED  CONDITION
 OF  THE  CRAVP  Of  LATE  PRESINENT  SHRI

 Taxmruppin  ALI  AHMED
 SHRI  MOHD  SHAFI  QURESHI

 (Anantr  ag)  Iw  uld  lke  ६  draw  the
 attenti  nf  the  Hon  Muni  tert  itting
 here  andr  q  eSt  them  to  convey  my  feel
 ing  and  th  feeling  {  the  Hous  to  he
 Prim  Mi  3  ter  inicg  rd  te  the  following
 matter  Jut  ा १५  Parhamct  Street
 lies  the  grave  of  the  'ate  President  Fakhr
 uddin  Ah  Ahmed  If  you  see  the  condi-
 ti  nc  fthe  grave  today,iticina  dilapida-
 ted  ९  ndition  I  was  really  pained  to  see
 on  last  Friday  that  the  entire  grave  5  now
 sinking  It  i8  a  ‘kurcha’  grave  and  \t  wes
 then  decided  by  the  Gevernmert  thee
 they  will  erect  n  ta  very  expensive  but  r
 modest  m  nument  there  to  pretect  his
 grave  Iti  juSt  acre  ss  Parliament  Street
 and  it  I  oks  odd  to  see  the  grave  of  the
 late  P  esident  in  such  a  dilapidated  ndi-
 tion  I  would  therefore  suggest  that  the
 Government  should  take  some  action  in
 this  regard
 (amt)  REPORTED  Poor  QUALITY  0.  COTTON:
 SEEDs  SUPPLIED  TO  FARMERS  IN  GU:

 posed RESULTING  IN  LOss  Op  COTTON

 SHRI  ANANT  DAVE  (Kutch)  Sir,
 I  would  like  to  draw  the  attents  n  of  the
 Houseto  the  problem  of  the  farmers  m  the
 Guyarat  State  Due  to  pcor  cotten  seeds
 being  supplied  to  the  farmers  this  year,
 though  there  has  been  a  seascn  cf  grod rains  all«  ver  the  State,  the  farmers  are net  able  to  ratse  their  crop  ef  ction,

 hese  farmers  who  produce  ¢  ‘ton  are
 facing  a  bad  situation  They  have  been
 put  to  a  inss  of  lakhs  of  rupees  due  to
 these  pocr  quahty  seeds.  Guyarat  pro-~ duces  a  huge  crop  of  c  tton  every  Year
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 but  this  year  there  will  be  no  crop  cf
 cotton.  As  there  was  shcrtage  of  cotton
 in  the  country,  it  was  decided  that  74
 lakh  bales  cf  cotton  will  be  imported,
 but  now  there  will  be  mere  shortege.

 The  farmers  who  produce  cotton  seeds
 are  not  responsible  for  this  but  it  is  some
 individual  merchants  who  distribute  the
 Seeds  who  are  responsible.**

 74  hrs.

 MR.  DEPUTY-SPEAKER  :  It  will
 not  80  on  record.  I  am  very  Scrry;  if
 you  make  individual  attacks  on  anybody,
 who  is  not  a  Member  of  this  Hc  use,  it
 will  not  go  on  record.

 SHRI  ANANT  DAVE  pee

 MR.  DEPUTY-SPEAKER  :  You
 cannot  misuse  the  p»rmission  given  under
 Rule  377  and  attack  some  individual  who
 happens  to  be  somewhere  else.

 SHRI  ANANT  DAVE  :  Our  hand-
 loom  trade  will  not  get  sufficient  cotton
 this  year  and  this  is  a  national  loss  also.
 I  would  like  to  know  whether  the  Minis-
 ter  of  Civil  Supplies  would  assure  the
 poor  farmers  of  Gujarat  and  other  people
 that  proper  investigations  would  be  made
 and  persons  who  have  committed  such
 Scandals  would  be  punished.

 (ix)  ATTEMPTS  Of  MONOPCLY  HOUSES  TO
 SCUTTLE  Rs.  I00  CRORE  GOVERNMENT

 SUPPORTED  NEWSPRINT  PROJECT  OF
 MysoRE  PAPER  MILLS

 श्रीमती  मुणाल  गोरे  (बम्बई  उत्तर)  :

 मैसूर  पेपर  मिल  के  कारोबार  के  बारे  में  मैं

 कुछ  तथ्य  उद्योग  मंत्री  के  ध्यान  में  लाना

 चाहती  हूं  ।  सभी  जानते  हैं  कि  न्यूजप्रिंट
 आ्रायात  करने  में  काफी  फारेन  एक्सचेंज  हमको
 खर्चे  करनी  पड़  रही  है  ।  इसको  देखते

 हुए  975  में  75000  टन  स्यूजप्रिट
 इम्पोर्ट  करने  के  लाइसेंस  दिए  गए  थे  ।

 मैसूर  पेपर  मिल  की  सौ  करोड़  की  एक
 पांच  साला  प्रोजेक्ट  है  |  अगर  यह
 प्रोजेक्ट  सफल  हो  जाये  और  पूरी  हो  जाए
 तो  विदेशी  मुद्रा  की  काफी  बचत  हो  सकती

 है  ।  लेकिन  हो  यह  रहा  है  कि  तीन  जो

 बड़े  बिजनेस  हाउसिस  हैं,  जालोन,  हरिहर

 SRAVANA  v7,  899  (SAKA)  Rule  377  66  )

 फोलीफाइबर  जो  बिड़लाज  की  कम्पनी  हैं
 और  वैस्ट  कोट  पेपर  मिल  जो  बांगुर  और
 सोमानी  की  है  ये  तीनों  मिलकर  मैसूर  पेपर
 मिल  पर  कब्जा  करने  की  कोशिश  कर

 रहे  हैं।  मैसूर  पेपर  मिल  में  काफी  हद
 तक  कर्नाटक  सरकार  के  शेयर  हैं।  गवर्नमेंट
 आफ  इंडिया  चाहती  हैं  कि  उसका  एक्स-
 पेंशन  हो  जाये  और  वहां  पर  जल्दी
 प्रोडब्शन  शुरू  हो  जाये।  लेकिन  हम  देख  रहे
 हैं  कि  32  करोड़  का  उनको  जो  लोन

 वगैरह  चाहिये  वह  कहीं  उसको  न  मिल
 जाये  इस  वास्ते  ये  तीन  बड़े  बिजनेस  हाउ-
 सिस  बहुत  कोशिश  कर  रहे  हैं  ।  साथ  ही
 उसको  रा  मैटीरियल  न  मिले  इसकी  भी
 काफी  कोशिशें  इन  लोगों  की  तरफ  से  हो
 रही  हैं  ।  हरिहर  पोलीफाइबर्ज  को  उसकी
 जरूरत  से  ज्यादा  युकलिपटस  वुड  दिया
 गया  है,  उसको  जरूरत  पचास  हजार  टन
 की  है  जब  कि  उसको  75  हजार  टन  दिया
 गया  है  ।  इस  प्रकार  से  रा  मैटीरियल  को
 कानर  करने  का  काम  भी  चल  रहा  है  ।
 इस  कम्पनी  में  काफी  शेयर  छोट  शयरहोल्डसे'

 के  हैं  । आई  ०डी  ०बी  ०आरई  ०  से  जो  लोन  वगैरह

 उसको  दिया  जाना  हैं  वह  भी  इसको  नहीं

 मिल  रहा  है  ।  ऐसी  परिस्थितियां  बिड़ला

 के  हाउसिस,  वेस्ट  कोस्ट  पेपर्स  मिल्‍ज  या

 बांगुर  हाउसिस,  जालोन  हाउस  की  तरफ  से

 मिल  कर  पैदा  करने  की  कोशिश  की  जा

 रही  है,  ताकि  यह  योजना  श्रागे  न  बढ़  सके  ।

 उद्योग  मंत्री  से  मैं  अर  करूंगी  कि  जब

 आपने  एलान  कर  दिया  है  कि  बड़े  इंडस्ट्रि-

 यल  हाउसिस  को  आगे  विकास  करने  का

 आप  मौका  नहीं  देंगे  तब  श्रसल  में  जो  यहां

 स्थिति  पैदा  करने  की  कोशिश  की  जा  रही

 है  उसको  आप  नजर  में  रखें  और  देखें  कि

 इनकी  ये  कोशिशें  सफल  न  हों  ।

 **No5t  recorded.
 Iogi3  LS—3.
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 34°05  hrs.
 SALARY  AND  ALLOWANCES  OF
 LEADERS  OF  OPPOSITION  IN

 PARLIAMENT  BILL—contd.
 SHRI  HARI  VISHNU  KAMATH

 (Hoshangabad):  I  rise  on  a  point  of  order.

 MR.  DEPUTY-SPEAKER:  On  what  ?

 SHRI  HARI  VISHNU  KAMATH:  I
 take  my  Stand  on  the  proviso  to  sub-rule
 (2)  of  Rule  376  and  Rule  80  and  Rule  66.

 At  the  outset  I  submit  that  this  is  a
 major  Bill  and  not  a  mincr  Bill  to  be  dis-
 posed  of  summarily,  and  it  should  not  be
 bull-dozed  or  steamrolled  or  road-rollered.

 I  submit  that  after  the  resurrection  of
 democracy  aS  a  consequence  of  the  non-
 viclent  electoral  revolution  cf  March,
 this  Bill  has  emerged  as  a  milestone,  a
 Jandmark,  on  our  march  to  a  mdel  par-
 liamentary  democracy.  I  accept  that  and
 I  am  happy  that  it  has  been  introduced.
 But  it  is  rather  ill-timed  because  there
 is  a  lot  of  misery  due  to  floods  in  the
 country  and  the  people  are  suffering  on
 account  of  the  flood  devastation.  I  think
 it  would  be  far  better  if  it  is  brought  at  a
 later  date.

 Why  I  do  rise  a  pceint  cf  crder  is:
 under  the  proviso,  you  are  well  awere,  and
 the  House  is  well  aware,  that  this  Billis  a
 bitofaninterloper.  This  Billis  an  inter-
 loper  in  the  sense  that  criginelly  it  was
 not  there;  it  was,  I  would  net  say,  smuggled
 Or  Sneaked  in  but  intreduced  at  a  late  stege
 and  broughtto  the  notice  cf  the  members.
 (Interruptions).  My  friend  here  says,
 Surreptitiously.  That  is  perhaps  a  harsh
 word.  Ido  not  know  whether  the  Opp»si-
 tion  is  imp2ztient.  I  am  sure  the  leader
 of  the  Oppo  iti  0  will  not  mind  if  this  Bill
 is  taken  up  in  the  next  session.  I  am  sure
 they  will  not  mind  a  three  months’  delay
 because  you  are  wellaware  that  the  hen.
 Minister  of  Inf  :rmation  and  Bre  adcasting
 Shri  Advani,  is  waiting  here  for  the  last
 so  many  days  f-r  a  discussicn  on  the
 White  Paper,—White  paper  cr  black
 paper  cr  red  paper  or  whatever  colcur
 youmny  like,  that  paper  has  been  put
 down  fr  discussion  to-day  and  that  has
 been  allstted  7  hours.  Please  ]  ck  at  the
 clocknow.  Itis5  minutesorro  minutes
 past  2  and  the  Huse  has  agreed  to  sit
 only  upto  7  O’clock.  So,  there  are  only
 less  than  five  hours.  I  am  sure  this  Bill
 will  take  an  hour  or  an  hour  and  a  half,
 ifnoticnger....

 SHRI  DINEN  BHATTACHARYA
 (Serampore)  There  are  so  many  am-
 endments.

 SHRI  HARI  VISHNU  KAMATH  :
 So,  the  time  left  for  the  Minister  of  In-
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 formation  and  Broadcasting  will  beon  es
 4  hours  or  even  less.  If  the  House  agree
 to  have  a  memorable  day,  a  memcrab
 night  and  have  a  midnight  session  as  w©
 once  had  in  the  Third  Lok  Sabha—I  do
 not  know....

 SHRI  DINEN  BHATTACHARYA  :
 We  got  a  good  dinner.

 SHRI  HARI  VISHNU  KAMATH  :
 That  makes  it  attractive,  it  acts  aS  an
 incentive.  If  the  House  agrees  to  sit  all
 night  or  at  least  till  midnight,  then  we  are
 agreeable  that  this  Bill  should  be  taken
 up  now.  Otherwice  if  the  Oppcsition
 agrees,  then  this  Bill  may  be  taken  up  in
 the  next  session,  That  is  my  first  sub-
 mission....

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry)  :  Provided  it  is  given  retrespec-
 tive  effect....  (Interruptions).

 SHRI  HARI  VISHNU  KAMATH  :
 If  you  are  agreeable,  I  will  net  proceed
 further...  CUnterruptions).  You  do  net
 Seem  to  be  agreeable  and  you  are  impatient
 to  have  it  passed....

 SHRI  HITENDRA  DESAI  (Godhra):
 We  stand  con  nobody’s  mercy.

 AN  HON.  MEMBER  :  What  is  the
 intention  of  the  government  ?

 _SHRI  HARI  VISHNU  KAMATH  :
 Sir,  proviso  to  sub-rule  2  of  Rule  376
 reads  as  follows  :

 “A  point  of  order  may  be  raised  in
 relation  to  the  business  before  the
 House  at  the  moment:

 Provided  that  the  Speaker  may  permit
 a  member  to  raise  a  point  cf  order
 during  the  interval  between.  the
 termination  ofoneitemcf  business
 and  the  commencement  of
 another....”

 Under  Rule  377  hon.  members  made
 their  submissions.  Between  the  termi-
 nation  of  that  item  of  business  and  the
 commencement  of  the  next  business,  I  am
 raising  this.

 MR.  DEPUTY-SPEAKER  :  That  is
 why  I  am  hearing  it.

 SHRI  HARI  VISHNU  KAMATH  :
 Icometo  Rule  80.  Itreads  as  follows:

 “The  following  conditions  shall  govern
 the  admissibility  of  amendments
 to  clauses  or  schedules  cf  a  Bill: -

 (i)  An  amendment  shall  be  within
 the  scope  of  the  Bill  and  relevant
 to  the  subject  matter  ofth  ecleuse
 to  which  it  relates.”
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 How  is  it  applicable  to  this  Bill?
 Please  see  clauses  i3  and  I2  of  this  Bill.

 THE  MINISTER  OF  PARLIAMEN-
 ‘TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA).  It  is  not
 under  consideration.

 SHRI  HARI  VISHNU  '  KAMATH  :
 ‘When  you  move  the  Bill  for  considera-
 tion,  it  will  be  toc  late  fcr  me.

 ‘Clauses  II  and  I2  are  in  effect  amend-
 mentS  to  some  other  ActS  which  have
 already  been  passed  by  this  House.
 Salary,  Allowances  and  Pensicn  cf  Mem-
 bers  of  Parliament  Act,  I950  and  the
 Other  Act  which  is  sought  tc  be  emended
 through  the  back  door  by  this  Bill—Par-
 liament  (Prevention  of  Disqualification)
 Act,  1959.

 Please  lock  at  the  amendments  that
 are  sought  to  be  made.  They  are  not
 within  the  scope  of  this  Bill.

 Please  refer  to  line  ‘13,  page  4.  This
 refers  to  the  provision  in  the  earlier  Act
 passed  by  the  Parliament—where  the  phrase
 “fan  officer  of  Parliament’  appears.
 Through  the  medium  of  this  Bill  that  has
 to  be  amended.  That  is  outside  the
 Scope  of  this  Bill.

 ‘Amendment  to  Clause  I2  is  cutside
 the  scope  of  this  Bill  because  the  Gcvern-
 ment  apparently  takes  it  fcr  granted
 that  the  House  will  pass  the  earlier
 provisions  of  the  Bill.  If  the  earlier
 ‘provisions  are  not  passed,  this  will
 not  arise.  Therefore,  the  prcper  ०९  urse

 das  under  Rule  66  which  is  as  under:

 “A  Bill,  which  is  dependent  whol]
 or  partly  upon  ancther  Bill........  ae

 “They  want  to  by-pass  this  rule.  What
 they  should  have  done  is  to  get  it  passed
 upto  Clause  I0  and  then  they  should
 have  brought  two  more  Bills—Amend-
 ments  to  Salary,  Allowances  and  Pension

 of  Members  of  Parliament  Act,  1954,
 and  another  Bill,  an  emending  Biil,
 namely,  Parliament  (Preventicn  of
 Disqualificaticn)  Act,  ‘1959.  New,  Sir,
 these  two  Bills  could  have  been  intro-
 duced  along  with  this  Bill  cn  the  same
 dey  and  taken  up  tcgether  after  this
 Bill  had  been  passed,  as  I  said,  upto

 ‘Clause  ‘10.  Thereafter,  the  cther  two
 Bills  could  also  heve  been  taken  up
 and  passed.  Therefore,  what  I  submit
 is  this.  This  Bill  to  be  moved  by
 the  hon.  Minister  is  untenable  as  it  is.
 It  is  out  of  order.  It  shculd  be
 taken  up  after  prcperly  regularising
 the  procedure,  and  I  submit  that  this
 may  be  taken  up  in  the  next  Session:
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 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  :  Sir,  it
 iS  always  a  great  pleesure  tc  acccmpeny
 the  hon.  Member  from  Hoshangabad
 back  and  forth  through  the  rules  of
 procedure.  I  must  say  with  ell  respect to  the  hen.  Member  that  the  points
 which  he  has  made  out,  in  my  humble
 Opinion  do  nct  prevent  the  House
 from  granting  me  leave  to  intrcduce
 this  Bill.  Sir,  this  Bil]  has  not  been
 introduced  surreptitiously.

 SHRI  HARI  VISHNU  KAMATH  :
 I  never  said  so.

 SHRI.  RAVINDRA  VARMA  :  He
 was  on  the  point  of  berrowing  that
 expresion  from  scmebcdy  else.  I  do
 not  accuse  him  of  using  any  such  ex-
 pression.  I  believe,  Sir,  this  Bili  has
 found  a  place  in  all  the  statements
 which  I  made  in  this  honourable  House
 on  Government  Business  cn  mcre  than
 one  occasion.  When  I  wes  asked
 whether  I  weuld  be  able  to  intrc  duce
 the  Bill  in  this  session,  I  did  reply,
 the  Bill  was  not  ready,  but  we  do  hcpe
 to  bring  this  Bill  before  the  session
 adjourned.  Therefore  it  wcvld  be  tctally
 wrong  to  imagine  that  Gcvernment
 has  sprung  a  surprise  in  this  Hcuse.
 It  is  before  the  Hcuse  in  the  shepe
 of  Government’s  intenticn  to  bring
 Such  a  Bill.

 SHRI  HARI  VISHNU  KAMATH  :
 That  is  why  I  used  a  mild  language—
 intecloper,  I  said.

 SHRI  RAVINDRA  VARMA:  I
 am  most  thankful  for  his  mild  larguage,
 which  is  characteristic  cf  him.  There-
 fore,  Sir,  I  would  humbly  urge  you
 and  the  House  to  permit  me  to  go
 ahead  with  this  motion.

 MR.  DEPUTY-SPEAKER:  ‘The
 Minister  for  Perliamentary  Affeirs  hes
 given  you  ्  history  cf  hew  this  Bill
 came  into  being.  I  think  almcst  from
 the  start  of  the  session  this  subject
 was  raised  end  they  said,  the  Bill  was
 not  ready.  Now  that  the  Bill  is  ready,
 he  has  brought  it  before  the  House,
 and  it  is  listed  in  the  List  of  Business
 of  today.  There  is  nething  wreng
 in  taking  up  the  Bill.  If  hon,  Members
 could  use  scme  self  restraint  we  can
 finish  it  in  an  hour.  If  there  are  con-
 Sequential  amendments  which  arise  out
 of  the  Bill  they  can  be  introduced.

 श्री  उ  सेन  :  (देवरिया)  :  उपाध्यक्ष

 महोदय,  चूंकि  आज  सदन  का  सत्र  समाप्त

 हो  रहा  है,  इसलिए.  मैं  .एक  महत्वपूर्ण
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 विषय  की  ओर  सरकार  का  ध्यान  आ्राकषित
 करना  चाहता  हूं  ।  मेरा  कहना  है

 *

 MR.  DEPUTY-SPEAKER:  You
 cannot  go  on  like  this.  You  should
 have  taken  my  permission  under  Rule
 377.  It  will  not  go  on  record.

 श्री  उग्रसेन  :*

 MR.  DEPUTY-SPEAKER  :  I  did
 not  permit  anybodv.  Nothing  will  go on  record.  Now,  the  hon.  Minister.

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND
 LABOUR  (SHRI  RAVINDRA
 VARMA):  Mr.  Deputy-speaker,  Sir,
 Ibegto  move  }  :

 “That  the  Bill  to  provide  for  the
 Salary  and  allowances  of  Leaders
 of  Opposition  in  Parliament,  be
 taken  into  consideration.”

 This  is  a  very  simple  Bill  and  a  very
 short  Bill,  However,  Sir,  I  would
 entirely  agree  with  my  distinguished
 and  hon.  friend  from  MHcshangabad
 that  this  is  a  very  significant  Bill  and,
 in  a  Sense,  it  can  also  be  deScribed  <s
 a  histcric  Bill.  It  is,  as  he  said,  a
 landmark  or  milestone  as  far  as  this
 Parliament  is  concerned,

 SHRI  HITENDRA  DESAI:
 Don’t  call  it  ‘landmark’.  Some  of  the
 States  have  already  such  provision.

 SHRI  RAVINDRA  VARMA  :
 As  far  as  this  House  is  concerned  it
 is—JI  do  not  know  why  the  hon.  Membex
 should  take  an  cffence  to  sucha  simple
 remark  made  in  ihe  maiter.  It  is,
 in  our  Opinion  a  milestone,  in  our
 advance,  along  the  path  to  fuller  and
 more  effective  democracy  in  this  country.

 Sir,  it  is  a  testimony  of  our  living
 faith  in  democracy,—our  living  faith
 in  the  right  of  dissent  in  a  democracy
 fer  the  Oppositicn,  in  the  legitimate
 role  of  the  Opposition,  in  a  rarlia-
 mentary  Demccracy  and  our  faith  in
 the  necessity  fir  the  Government,  as
 far  as  all  organs  of  public  opinion  are
 concerned,  to  provide  the  Opposition
 with  the  necessary  Oppcrtunities  to
 the  evaluation,  formulation  and  expression
 of  public  opinion.
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 Sir,  on  an  occasion  like  this,  I  think, it  would  be  wrong  cn  my  part,  to  make

 any  jarring  Cr  marring  observaticns
 about  the  attitude  that  others  might have  to  the  Opposition.  I  wish,  nc  bi  dy
 compels  any  reference  to  whatever
 might  have  happened  in  this  country and  whatever  consequence  the  people
 may,  legitimately,  cr,  ctherwise,  have
 drawn  about  the  attitudes.  of  different
 parties  in  the  Opposition.

 As  far  as  this  Government  is  ecncerned, Since  this  Government  believes  Sincerely and  genuinely  in  the  system  of  parlie-
 mentary  sysiem,  it  believes  that  the
 Opposition  has  a  definite,  distinct  res-
 ponsibility  and  role  to  play  in  a  Palia-
 mentary  Democracy.  It  shall  not  be
 guilty  of  muzzling  the  Opposition; it  shall  not  be  guilty  of  extinguishing the  right  of  dissent,

 Sir,  it  believes  that  democracy  is
 the  rule  of  public  opinion  and  the
 public  cpinion  can  be  formulated  only
 if  the  instruments  and  means  necessary
 for  the  fi'rmulation  of  public  cpinion
 are  equally  available  tc  all.  When
 there  is  the  evolution  or  the  expression
 cf  public  opinion,  naturally,  there
 would  be  an  attempt,  an  effcrt  made  to
 discover  a  consensus.  But,  it  may
 not  be  always  possible  to  discover  a
 consensus.  ७०,  Parliamentary  Demo-
 cracy,  aS  you  knew,  has  tc  function
 in  ierms  vf  the  identification  of  the
 majerity  opinion  and  the  minority
 opinion.  Under  such  circumstances,
 the  view  and  the  will  of  the  majority
 has  to  prevail.  The  position  cf  the
 minority  is  equally  Sacrcsanct  in  a
 Demeciacy.  It  is  essential,  therefore,
 to  provide  cppcrtunities,  amenities,
 and  Status  necessary  for  the  Oppcsition
 to  play  its  legitimate  role  in  a  Parlia-
 mentaiy  Democracy.

 As  my  hon.  friend,  the  Rt.  hon.
 friend  from  Gcdhra  said,  it  is  not  the
 first  occasicn  that  this  matter  is  being
 discussed  in  this  ccuntry,  nor  is  this
 country  the  first  country  which  is
 addressing  itself  to  this  question.

 Other  countries  like  Great  Britain,
 Canada,  New  Zealend  and  nearer  home
 even  Ceylon  have  made  provisicns  of
 this  kind.  In  our  ccuntry  true—as
 he  was  anxicus  to  remind  this  House—
 many  States  have  adopted  similar  legis-
 lations.  Therefcre,  this  is  ncthing  new
 but  as  far  aS  this  government  here  is
 concerned  we  are  quite  conscicus  that
 even  aS  the  government  has  a  role  to
 paly  the  Opposition  has  alsc  a  role  to
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 play.  We,  therefore,  want  to  prcevide
 every  Opportunity  to  the  Opposition  to

 be  effective  —to  be  legitimately  effective.

 The  Opposition  in  a  parliamentary
 democracy  iS  a  symbel  cf  a  national
 alternative.  It  is  the  focal  pcint  round
 which  alternative  views  and  policies
 crystallise.  It  has  a  sacrosanct  responsi-
 bility  in  democracy  to  mount  an  eternal
 vigilance  on  the  acts  of  omission
 and  commission  of  the  Administration.
 ‘The  Opp2sitien,  therefore,—which  is
 a  genuine  Opp*siticn—is  regarded  al-
 mst  aS  a  national  alternative  and  every
 student  of  Political  Science  knows  that
 the  legitimate  Opp  ‘sition,  the  authentic
 Opposition,  is  always  regarded  as  a
 potential  or  alternate  government.

 SHRI  HARI  VISHNU  KAMATH  :
 The  Opposition  should  be  truly  leyal
 to  the  principles  and  practice  of  parlia-
 mentary  democracy.

 SHRI  RAVINDRA  VARMA :  Sir,
 he  is  one  of  the  fathers  cf  the  Con-
 stitution.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur)  :  He  is  one  of  the  unwilling
 or  reluctant  fathers  of  the  Constituticn
 as  almost  all  his  amendments  were
 rejected.

 AN  HON’BLE  MEMBER  :  He  is
 a  bachelor  father.

 SHRT  RAVINDRA  VARMA  :
 Anyway  he  knows.  Theref>re,  Sir,
 we  are  of  the  view  that  in  the  same
 way  we  hold  that  the  majority  has
 a  duty  to  pr  tect  the  rights  of  the  minority,
 the  minority  has  a  duty  te  ensure  the
 prevalence  >f  the  right  cf  the  mojcrity
 to  rule.  If  there  is  irreconcilibility
 and  if  there  is  no  granting  of  the  para-
 mpuncy  necessary  of  the  will  of  the
 majority  as  expressed  by  the  electcrate,
 then  there  may  be  no  democracy  of
 the  like  we  want  t>  eStablish.  The
 joyalty  of  the  minority  to  the  interest
 of  the  c  untry  is  taken  fr  granted
 and  should  never  be  queStiond.  Sir,
 Tr  am  not  saying  something  which  is
 light.  When  anybody  who  is  in  govern-
 ment  immediately  wants  to  write-cf
 the  Opp  ‘sition  by  questioning  its  mctive,
 then  things  take  the  same  shape  as
 they  took  very  recently.

 Sir,  I  do  not  want  to  take  much  time  of
 the  House  because  I  do  not  think  there
 is  difference  of  opinion  as  far  as  the
 basic  question  is  c»ncerned.  The  Billi
 Seeks  t>  provide  the  -Leader  of  the
 Opposition  in  this  House  as  well  as
 the  >ther  Huse  with  due  rec>gnition,

 awith  status  that  should  attach  to  an

 Bill

 important  position  like  that  of  the
 recognised  Opposition.  It  also  tries
 to  provide  the  Leader  of  the  Oppcsition
 with  such  amenities  and  facilities  os
 he  requires  to  play  his  role  effectively in  a  parliamentary  democracy.  This
 Bill  does  net  attempt  to  dc  enything
 more.  It  tries  to  do  what  is  basicelly
 and  absolutely  necessary  tc  ensure  that
 due  recegniticn  is  eccorded  to  the
 Leader  of  the  Opposition  end  to  ensure
 that  he  is  provided  with  facilities  and
 the  amenities  necessary  to  pley  an
 effective  role.

 I  do  not  want  to  say  more—es  I
 Said  earlier—because  we  are  nct  here
 for  recrimination  or  retaliaticn,  We
 are  here  to  “pen  a  new  chapter.  We
 are  here  to  try  and  see  that  new  attitudes
 are  developed  in  this  country.  We
 are  here  to  see  that  every  institution,
 every  attitude  that  vitiated  democracy, that  inhibited  demecracy,  is  got  rid
 of  andeverything  thet  is  necessary  to
 support  democracy,  to  sustain  demo-
 cracy  and  to  create  bastions  of  deme  cracy
 in  the  minds  of  the  pecple  and  ins-
 titutions  is  promcted.  Therefore,  Sir,
 without  taking  much  cf  the  time  of
 the  House,  since  I  am  confident  that
 this  is  a  Bill  which  is  above  controversy
 and  which  is  based  on  a  principle  which
 everyone  accepts  in  this  Hceuse  and
 outside,  I  would  commend  this  Bill  for
 the  consideration  cf  the  House.

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “Thet  the  Bill  to  provide  for  the
 salary  and  allowances  of  Leaders
 of  Opposition  in  Parliament,  be
 teken  into  conSideraticn.’

 I  am  told  that,there  are  some  amend-
 ments.  Mr.  Vinayak  Prasad.  Yadav,
 do  you  want  to  move  your  amendment?

 SHRI  VINAYAK  _  PRASAD
 YADAV  (Saharsa)  a  Yes,  I  mecve:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  cpinicn
 thereon  by  the  4th  November  3977."?(I)

 SHRI  -M.  Vv.  KRISHNAPPA
 (Chikballapur)  :  Mr.  Deputy-Speaker,
 Sir,  I  am  glad  to  welcome  this  Bill
 moved  by  the  hen.  Minister  who  was
 once  my  colleague  and  whe  is  new  a
 Minister  in  the  present  Morarjibhai
 Government.  By  having  moved  this
 Bill,  he  has  shown  a  8006  gesture.
 It  is  a  good  gesture  which  the  Congress
 Government  would  have  shcwn  eerlier,
 But  there  was  no  reccgnised  party in  the  Oppesition  at  that  time.  Certain
 norms  have  been  fixed  to  get  a  reccgnition
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 (Shn  M  पप्  Krishnappa}
 by  a  party  J  think  70%  of  the  total
 Strength  ५६  the  House  i5  necessary  to
 Setrecognition,  It  wasa  latest  federutun
 of  individuals  or  the  Members  of  a
 party.  A  party  which  has  been  elected
 on  a  mamisfest',  I  think,  3५  8  party
 that  can  claim  recegmtu  n  in  this  Hq  use
 And  _no  party  could  get  that  mmmum
 number  The  gnress  Gc  vernment
 could  not  recognise  the  Oppc  sition
 Otherwise,  १0  38  the  Cingres,  as  a
 mc  vement  as  an  organisaticn  that
 fought  for  the  freedom  cf  this  cc  untry
 and  after  freedom  gave  a  sound  eccn  mic
 bisic  for  the  pr  per  we  rkimg  ¢f  demo-
 cratic  institut  n  in  this  ccuntry  Our
 teunding  fathers  of  the  Cc  nstitution,
 one  «  f  whem  3s,  here,  had  in  mind  that  a
 day  wuld  cme  when  dem  cracy
 would  work  in  this  country  in  full
 swing  Sir,  we  must  also  think  «f  the
 peop  of  this  ccuntry,  beacuse,
 ultimately  it  48  their  uncc  mmcn  ७९  mmcn
 Sense  that  has  brought  the  Ci  nstuuricn
 to  this  country  If  you  ०७  mpare  this
 country  with  the  neighbc  uring  cc  untrics
 —Pakistan  and  Bangladesh—w hich got  independence  a  day  e  rlicr  than
 this  country,  you  will  know  what  is
 the  system  of  Government  they  are
 following  So,  the  pcople  of  India
 have  given  a  Givernment  today  to
 this  ccuntry  which  are  in  a  comft  itable
 majority  ४७  rule  and  they  have  given,
 fr  the  first  time,  a  Strong  097९  siti.n
 to  fight  and  bring  to  light  the  drawbacks
 of  the  Government  in  power  So,
 the  people  ५६  India  have  chosen  4  path
 which  Bty  giing  to  Stay  3n  this  c  untry
 Itas  not  new  We  had  alrcady  had  it
 in  varius  formy  There  was  a  rule
 ot  Dharma  here  an  the  days  cf  Ash  ka
 ana  Buddha  Dharmas  «  word  which
 has  not  equivalent  w  rd  im  Englist
 that  kceps  this  universe  in  balanc,
 that  ASS  09  Dharma  Demi  cracy  alcne
 can  kcep  this  universe  in  balance
 Democratic  government  alcne  an  keep
 this  country  in  balance  This  has  been
 reahscd  by  the  pecple  cf  this  ०९  untrv
 and  this  lias  alse  becn  redected  t  day
 It  has  fallen  to  ow  ket  bastertesaly
 spe  king  to  de  this  During  30  years

 no  Congress  gevernment  laid  firm
 doundations  on  the  ce  nomic,  scicntiue
 and  industrial  frents  tir  8  ५0  w  iking
 cf  democracy

 SHRI  HARI  VISHNU  KAMATH
 You  have  destroyed  it

 SHRI  M  दि  KRISHNAPPA
 ‘That  party  also  gave  talent  =  Ycu  must
 nt  f  rget  that  the  talent  which  AS
 sitting  in  front  ¢  f  us  t  day  is  the  pri  duct
 «{  Congre’s,  the  Frime  Munister  us
 the  product  ९६  congress,  the  Hcme
 M  is  the  prod  ¢f  Congress
 J  see  almost  half  of  my  fnends  sitting
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 there  are  from  Congress  But  for  that,
 the  people  would  nt  have  veted  jor
 them  because  truste’  leaders  <f  the
 C  ngress  are  there,  pecpl.  wh  were
 m  oe  0.  92  ६४७  have  g  or  there  t
 give  leadership  ४  the  country  My
 friend  Shri  Ravi  Verma  Said  that  it
 ‘waS  a  new  chaptcr,  I  welcome  the  new
 chapter  There  sh  प्रांत  decrum  and
 decency  in  this  House  I  welec  me
 that  {  can  assure  you  on  behalf  cf
 our  party  that  we  arc  here  to  c  (perate with  the  government  in  a  construc  ive
 way  and  sce  that  there  will  nct  be  Jack
 of  dec  rum  and  dcccncy  But  the
 trouble  Start  x  metume  from  the  ¢  ther
 sid  because  y  u  are  in  bigger  number.
 In  the  last  chapter  ५६  Mahabaratha,
 Yaksha  asks  Dhirmaraya  what  was
 the  wonder  cf  w  nders  ?

 AN  HON  MYMBER  Indira
 Gandhi

 SHRI  M  ५  KRISHNAPPA
 In  the  hands  of  such  people,  dem  cracy
 has  no  future  in  this  ccuntry  Dhar-
 maraja  replied  every  day  people  arc
 dying  and  still  man  dcew  net  behieve
 that  he  is  g  ing  t¢  dic  cne  day  that
 is  wender  cf  winders
 CInterrupnons  ,  If  you  know  that  one
 day  you  will  have  co  cme  here  then
 an  ttitude  cf  mind  will  be  there
 You  think  you  are  gi  mg  to  be  perma- nent  there  (Interruptions)

 AN  HON  MEMBFR  Only  your
 party  thought  so

 SHRI  M  V_  KRISHNAPPA
 That  is  why  you  are  behaving  in  such
 away  Que  dsy  some  (  yu  will have  «  6  me  to  this  side  all  cf  you cann  ६  ९  me  because  then  you  will

 be  in  p  wer  If  y  wu  realise  that,  you will  ५  neider  all  things  with  due  consi-
 dcratxn  that  a  matter  deserves  I
 thank  my  friend  and  Shri  M  rar Desas  inimotry  for  huving  breught this  |  rward  li  was  Sid  that  it  was
 n  thing  new  We  are  folk  wing  the
 M  ther  cf  parbaments,  that  3४  British
 Parhument  In  England  and  in  many
 «ther  countries  with  a  parliamentay dem  cracy  working  successtully  there
 1५  this  system  In  many  state,  in  cur
 country  they  have  airtroduced  this
 It  i5  again  given  to  cut  party  to  establish
 a  strong  democracy  ain  his  country  and
 hist  ry  would  repeat,  it  4५  only  Congress
 that  wuld  establish  a  sound  demo-
 cracy  Today  we  have  that  pr  siticn
 Not  nly  the  ree  gnised  opp  sition
 party  hao  been  given  facihties,  ¢  ther
 Opp  Sition  grcups  als  have  been  given facilities.

 In  Britain,  not  only  the  recognised
 Opposition  party  has  been  given  facilities, even  other  groups  have  been  gtven  facili-
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 tres  by  the  Britsh  Government  I  ho)
 a  day  would  come  here  also  when
 other  Opposition  group  leaders  would
 also  get  the  facilities  so  that—Parhament
 ary  denccecy  would  work  well  in  this
 country

 SHRI  KANWAR  LAL  GUPIA
 nares

 Sadar)  There  is  no  nced  for  any urther  discussion  on  this

 MR  DEPUTY  SPEAKER  Mr
 Kanwarlal  Gupta,  there  arc  ७६  or  seven
 more  members  to  spcak  If  all  the  seven
 Membxrs  agree  we  can  pass  it  Anyway,
 I  appeal  to  them  to  take  as  little  time  as
 possible

 SHRI  HARI  VISHNU  KAMAIH
 Mr  Deputy

 Speaker,
 Sir,  I  shall  not  be

 long  Bccause  I  have  given  notice  of  am-
 endments,  I  will  have  to  speak  again I  will  not  repeat  the  arguments  I  will
 not  repeat  myself  I  will  now  say  what
 I  will  not  say  later  on

 MR  DEPUTY  SPEAKER  May  be,
 you  can  say  now  what  you  want  to  say
 later  on

 SHRI  HARI  VISHNU  KAMATH
 Put  it  any  way  you  like  In  Mahabaratha,
 it  38  sad

 यदग्नहि  दन्यत्न

 यन्नेहास्ति  ७»  तत  क््रचित्‌
 It  is  Sanskrit  Sanskrit  is  the  mother
 language

 I  was  interested  to  hear  my  old  colle-
 ie  in  the  Third  Lok  Sabha,  Shri

 Kushnappa  talking  of  the  virtues  of
 democracy,  how  his  party  has  been
 strengthening  the  roots  of  democracy,
 how  his

 party
 has  becn  cngaged  even

 today  in  that  laudable  task  But  I  cannot
 forget  what  happened  during  those  twenty
 months,  really  hideous  monstrous  twenty
 months  ot  Emergency  It  was  during  those
 teventy  months  that  those  very  friends—
 who  now  talk  so  big  of  democracy  who
 now  pledge  themselves  to  democt  acy  and
 who  now  talk  about  their  contributions
 to  democracy—who  destroyed  the  very
 house  which  they  sought  to  build  in  the

 pred
 twenty  or  twenty  five  years

 t  them  not  speak  of  democracy  today
 My  hon  friends  there—let  them  search
 their  hearts,  let  them  search  souls  and
 pledge  themselves  anew  if  they  can,
 solemnly,  truly,  truthfully  and  lovally
 to  the  principles  and  practices  of  parha-
 mentary  democracy

 The  Minster  of  Parhamentary  Affairs
 the  right  hon  Gentleman  from  Ranchi—
 he  has  travelled  a  long  way  from  crala

 Bil
 to  Ranchi—I  hope  :t  has  been  a  pleasant
 journey  I  think  hes  happier  in  Ranch

 in  kerala

 AN  HON  MEMBER  [he  Minister
 As.  not  listening

 SHRI  HARI  VISHNU  KAMAIH
 It  was  not  anything  derogatorv  or
 ‘Pey  rative  I  said  it  was  pleasant  yourmy —whcther  it  t5  from  Kashmir  to  Kanya Kuma:  or  from  Kutch  to  Kohima,  it  18
 always  a  pleasant  travel  throughout  India
 I  am  sure  trom  Kanya  Kumari  or  trom
 Kaladi  to  Ranchi  3s  a  very  pleasant  jour-
 ney  In  this  inspiring  observations  while
 moving  the  Bill,  he  reterred  to  thisland-
 mark  or  mulcstone  I  agree  with  him  and
 I  made  a  similar  observation  while  raising the  point  of  order  Unfortunately,  I  cannot
 say  whether  the  milestone  or  land-mark
 that  we  are  going  to  build  today  by  the
 Passage  of  this  Bill  will  not  be  disfigured, defaced  or  defiled  again  I  ooking  at  thar
 record  for  the  last  20  months,  I  am
 anxious  that  it  should  not  happen.

 What  happened  last  year  ?  The  then
 Congrcss  President,  500  D  K  Borooah, madc  some  statement  and  I  was  astounded when  I  read  that  statement  What  did
 hesay  >  I  donot  know  where  he  i3  _hidin
 today  or  where  is  his  hide  out  He  sau ei “*The  opposition  is  irrelevant  im  our  coun-
 try  today  ay  And,  they

 Rd
 Plauded  him to  the  skics,  they  wah  wahed  him  and

 agrecdwithhim  Theopposition  members were  then  in  jail  Even  the  Rt  Hon
 Member  from  Ranchi  was  n  jail  at  that
 tme  When  all  the  opposition  group leaders  were  in  jail,  they  wcre  waxing
 eloquent  about  democracy  9  this  House at  that  time  this  House  had  become
 moribund  and  paralvsed  When  the  then
 Congress  President  talked  about  the
 opposition  being  irrclevant,  not  one  of
 them  raised  their  voice  in  protest  against it  Iwas  in  Delhi  at  that  time—I  was  bc-
 ing  pr  sccutcd  and  pcrsecuted  also—and

 wa,  reading  vey  carcfully  all  the
 newspapers  Not  one  voice  was  raised  in
 protest  That  was  ther  attitude  I{  that
 is  the  attitude,  where  is  the  guarantee that  they  have  changed  ther  stripes  or
 sports  ?  Tieir  saying  so  will  not  do
 Let  them  tell  us  solemnly  let  them  assure
 =

 that  they  have  really  changed  their
 earts

 ‘lhe  tormer  Prime  Minster  had  no
 respect  for  the  opposition  whatsoever
 During  the  ten  years  she  was  unfortuna-
 tely  in  power  in  this  country,  the  people suffcredsomuch  Demc  cracy  was  devalued
 andd  wngraded  Democracys  was  slowly eroded  and  finally  destroyed  hat  did  she
 say?  When  the  opposition  tned  to  torge
 unity  in  this  country  during  the  20  mon=
 ths  of  emergency,  she  came  out  with  an
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 incredible,  astounding,  most  audacious,
 most  cheeky,  and  most  offensive  observa-
 tion  “The  Opp  nition  has  been  subdued,
 but  not  vanquished  Pp  Intoxication  of
 power.

 AN  HON.  MEMBER  .  Arrogance  of
 power,

 SHRI  HARI  VISHNU  KAMATH
 Not  mere  airogance,  but  intoxication  of
 power,  dementia  of  power,  power-
 demented,  That  was  the  spirit  of  the
 then  Prime  Munuister.

 There  are—I  do  not  know  who
 described  at  so—four  stages  ol  intoxica-
 tion  The  first  stage  is  supposed  to  be
 yocose,  the  second  ls  bellicose,  the  thud

 is  lachrymose  and  the  fourth  i5  c>  natose,
 *Lachrymose’  means  tears,  croco  lile  tears.
 ‘Jocose?  means  they  were  very  happy
 T  have  got  so  many  cuttings  here  today
 which  I  hed  prepared  for  the  discussion
 on  thy  White  Paper.  [  cannot  read  them
 now  because  T  do  not  have  much  time
 Jocose—ev  ‘rybody  was  happy  22  this
 country,  all  was  peaceful  wd  iormil
 when  the  Emergency  wi  pr  >laimed
 and  all  were  quiet  y  going  about  their
 normal  iwvocations  Even  Mr.  B.K  Nehru
 im  London  said  ‘‘Nothing  has  happened
 in  this  country”  We  hav.  got  evciything
 im  the  White  Paper  itself  I  will  read  st
 at  the  proper  me.  Our  Ambassador  32
 America  said,  “‘Pcople  were  going  on
 with  thir  normal  business  and  they
 were  happv  that  the  Emergency  wis  pro-
 claimed  Our  Ambassadors  and  High
 Commisi  ners  staged  4  Command  pele
 formance  They  were  asked  to  do  ४०,
 andth  ६  did  t”  That  is  why  perhaps
 we  cannot  hive  much  quarrel  w  th  them,
 though  they  overcid  then  part  thev
 did  at  with  a  zeal  worthy  of  a  better
 cause  That  1S.  my  guevance  against
 them  that  2६  वा.  charge  agaist  them
 First  of  all  it  was  yocose  —>virbo  hy  was
 happy.  Then  cime  th.  belli  ose  stage.
 Sho  went  about  saving  “They  are
 subdued  but  not  vanauishid  I  have
 not  vanqu  shed  them,  Let  thm  all  come
 I  will  vanquish  them.”  This  ts  bellicose.
 Then  lachrymose  I  have  got  the  entire
 tape  contaimng  the  T.V.  intesvicw  of
 David  Frost  with  Mrs,  Gandhi,

 SHRI  RAVINDRA  VARMA  What
 is  the  evidence  of  lachrymose  *  What
 evidence  do  you  have  ?

 SHRI  HARI  VISHNU  KAMATH
 J  said,  crocodile  tears.  They  also  shed
 tears.  After  all,  man  is  a  supsrior  animal.

 SHR?  RAVINDRA  VERMA  When
 the  crocodile  8  in  water  we  do  not  know
 what  are  teats  and  what  arc  drops  in
 the  water.
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 SHRI  HARI  VISHNU  KAMATH  :
 They  are

 ae
 ous,  and  so  they  can

 come  on  land  too,

 SHRI  RAVINDRA  VARMA:  They
 crawl  any  way.

 SHRI  HARI  VISHNU  KAMATH:
 They  are  amphibious,  There  are  croco-
 diles  even  on  that  side  Pheretorc,  lachry- mose  is  when  they  start  shedding  tears.
 She  said  “I  am  sorry”,  that  is  what
 David  Frost  quoted  “that  this  thing
 happened.”  There  is  only  one  sentence
 I  will  read,  David  Frost  asked  the  former
 Prime  Minister  ‘‘Of  al]  the  things  that
 happened  during  the  Eme  ency,  what
 do  you  regret  most  rm  What  did  she  say  ?
 Ste  sud  “One  natucatly  cegrecs  any
 suffering  ®  Naturally,  as  our  hon.  Home
 Munister  said  the  other  day,  lying  comes
 to  her  naturally,  she  seldom  speaks  the
 truth  Lying  comes  naturally  to  her,
 as  truth  come  naturally  to  Mahatma
 Gandhi  She  told  Frost  “One  naturally
 regrets  any  suffering  or  hardship  to  peo-
 ple,  and  there  was  some”—some  suffer-
 ing  during  the  Emerguncy—“‘tor  whch
 T  have  expressed  regret”  —regret  to  David
 “Frost  and  not  to  us—  and  I  am  sorry” —one  more  woid  ‘sorry’  —that  this  took
 Place.”

 “but  it  was  not  deliberate”,  she
 said,

 The  next  question  was  “And  that  38
 the  thing  most  of  all  What  about  the
 way  in  which  the  sterlization  programme
 became  mach  more  enforced  during  the
 mergency  ¢  In  retrospect  would  you

 have  said  that  was  a  major  mistake  3
 The  poor  worian  comes  out  with  regret
 She  replis  She  mistake  was  that  it
 was  lett  to  offic  als  largely,  instead  of
 ciuzens”—Sarjav  and  Ruksina  pro-
 bably—”  taking  up  and  persuading  peo-
 ple  The  government’s  policv  was  not
 cocrcion  at  all  Somehow  there  was  sort
 of  both  things—on  the  onc  side  perhaps
 over-gealousness  of  peopk*—like  the
 Lt  Govcinor  about  whom  we  heard  just
 a  littl.  while  ago,  and  Shri  Sushil  Kumar —”  thinking  they  wuld  eachcompete
 with  the  other  in

 having  more,  and  some-
 tmes  people  doing  things  deliberately
 in  order  to  make  the  government  and  the
 programme  unpopular.”

 The  best  piece,  the  piece  de  resistance,
 of  the  interview  comes  next,  about
 democrac,.  I  want  completely  to  blast
 what  peuple  tke  Mr.  Krishnappa  said.

 MR.  DEPUTY-SPEAKER.  I  thought
 you  will  keep  something  for  a  later
 occasion.



 BL.

 SHRI  HARI  VISHNU  KAMATH:
 That  will  come  later  on.  The  most
 interesting  thing  is  this.  I  am  sure  you
 have  read  the  full  text.  Mr.  David  Frost
 asked  a  question:  ‘‘Also,  you  were  in  the
 middle  of  your  crisis”?  —-when  the  Emer-
 gency  was  proclaimed.  She  replies:  ‘“‘That
 was  not  much  of  a  crisis  because  nobody
 had  any  doubt  that  I  would  win  my
 case  in  the  Supreme  Court.”?  Have  you
 any  doubt  ?  Nobody  had  any  doubt,
 she  says.  Then  he  asks,  just  as  we  are
 asking  now,  David  Frost  asks:  ‘““Nobody
 had  any  doubt  pee  across  question.  She
 says:  ‘‘No,  I  don’t  think  so.”?  Then  the
 Next  question  is  of  Frost:  ““Well,  why  was
 ‘the  law  changed  then  Fad  It  is  a  very
 deep  probe  that  David  Frost  makes  ‘““Why
 ‘was  the  law  changed  on  the  sth  August
 ....°?  —he  knows  the  date  also—**...  .if

 ‘you  would  have  won  it  any  way  iad  (inter-
 wuptions)  If  you  want  to  save  democracy,
 ‘there  is  a  duty  cast  on  you;  arrest  her
 and  try  her;  then  only  you  are  true  de-
 mocrats.

 a5  hrs.
 SHRI  K.  Pp.  UNNIKRISHNAN

 <Badagara):  What  is  the  relevance  of  all
 this  ?

 SHRI  HARI  VISHNU  KAMATH:
 You  are  not  here  to  decide  it;  the  chair
 will  have  to  decide  it.  I  say  you  do  not
 ‘deserve  this  Bill.

 SHRI  _  K.  P.  UNNIKRISHNAN:
 ‘Then  withdraw  it;  take  it  away.

 SHRI  HARI  VISHNU  KAMATH:
 “Why  was  the  law  changed  rd

 Now  comes  the  best  of  the  lot.  She  says:
 “Well,  that  was  because  they  were
 terrorising  people’’

 -—who  ?  JP  and  others  were  terrorising
 the  people  ?—

 “including  the  Judges.”

 —they  were  terrorising  the  judges  !—

 “©The  Judges  were  getting  phone
 calls”?

 —from  whom  >?  From  her—

 “and  so  on.  I  think  the”

 she  fumbles  a  little,  I  think

 “this  was,  that  the  Members  of  Par-
 liament  just  got  worked  up,  it  was

 me  inl  idea.” ५ ह  certainly  not  my  idea.
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 The  amendment  was  not  her  idea.  If
 this  is  your  democracy,  to  hell  with  such
 democracy.  We  do  not  want  that  demo-
 cracy.

 Then  Mr.  Frost  asks:

 Changing  of  the  law  was  not  your
 idea  rad

 She  says:

 “That  particular  part  of  it  was  not
 my  idea.”

 It  was  done  by  Members  of  Parliament,
 by  the  then  majority  party,  it  was  not  her
 idea.  If  you  feel  your  interests  get  hurt,
 if  you  have  got  the  truth  in  your  heart,
 say  it  was  her  idea  only,  and  not  your
 idea,  to  make  amendments  to  the  Cons-
 titution,  Then  only  we  can  rely  on  you.

 One  last  word,  before  I  have  my  say
 on  the  amendments  later  on.  I  think  the
 Minister  of  Parliamentary  Affairs,  the
 right  hon.  gentleman  from  Ranchi,  said
 in  the  course  of  his  speech  while  moving
 themotion  that  several  Assemblies,
 several  States,  have  introduced,  have
 passed  similar  legislation.  He  has  not
 given  us  a  list,  or  mentioned  the  names
 of  those  States.  But  that  is  a  different
 matter.  If  I  remember  aright,  the  pioneer
 in  this  field  was  West  Bengal,  Dr.  8.  C.
 Roy  in  his  time.  That  is  why  I  have  got
 an  amendment  later  on.  The  West  Bengal
 Assembly  in  7957  or  3958  was  the  first
 to  pass  a  Bill  of  this  kind,  a  legislation
 of  this  kind.  But  the  then  Leader  of  the
 Opposition  refused  to  accept,  as  far  as
 I  know,  the  amenities,  the  facilities  and
 the  salary  that  was  offered  to:  him  as  the
 Leader  of  the  Opposition  in  the  Bill.
 We  do  not  expect  the  Leader  of  the  Op-
 position  here  to  do  a  similar  thing.  Let
 them  have  it  we  do  not  mind  it.  That  is
 all  I  have  got  to  say  on  the  Bill.  I  sup-
 port  the  Bill  in  principle,  not  in  details.

 SHRI  SAMAR  MUKHERJEE  (How-
 rah):  Mr.  Deputy  Speaker,  Sir,  at  the
 stage  of  introduction,  Shri  Jyotirmoy
 Bosu  has  opposed  this  Bill.  Because  the
 time  was  very  short,  we  could  not  give
 amendments  at  the  proper  time.  Very
 hurriedly,  this  morning  we  submitted
 certain  amendments  and  most  probably,
 the  Members  might  not  have  seen  those
 amendments.

 The  purpose  of  this  Bill  is  to  make
 the  leader  of  the  Congress  Party  es  the
 leader  of  the  entire  opposition.  We  cannot
 accept  this  position  because  of  the  com-
 position  of  the  opposition.  There  are  so
 many  groups  and  parties  who  differ  in
 their  programmes,  ideology,  policies,
 basically  and  fundamentally.  This  Bill
 is  the  result  of  the  immitation  of  the
 British  Parliamentary  system.  This  idea
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 hes  come  out  of  the  tdea  of  two-party
 syatem  which  th.  Janata  Party  leadership
 3g  welcoming  in  India  after  the  parlia-
 mentary  clections  But  we  arc  totally  op-
 posed  to  this  idea

 SHRI  KP  UNNIKRISHNAN  You
 want  only  cne  party  rule

 SHRISAMAR  MUKHFRJEL  What
 tg  this  two-party  system  ?  In  place  of
 JanataParty  Congicas  will  again  come  into

 wer,  that  2  two  party  system  In
 England,  in  Amutica,  this  two  party
 system  is  there  and  irom  there  you  are

 ing  to  imitate  this  idea  ljus  was  the
 desre  of  the  Indian  bourgeoisie  long  be-
 fore  bec.u%  in  Fngland  capitalism  is
 safe  wither  Labour  Party  comes  into
 power  or  the  Conservative  Party  comes
 into  power  Here  this  attempt  wae
 started  long  byfore  how  the  two  party
 system  could  be  brought  about  But
 the  Indian  iciitics  are  totally  differe:t
 from  the  rcaliucs  in  England  Atte:  the

 Parl  ~  and  Assemblv  clections,
 you  can  see  the  whole  picture  of  India
 Who  is  the  alternative  in  West  Bengal  ?
 After  Janata,  who  should  be  the  alter-
 native  ?  Now  the  West  Bengal  Janata
 Party  President,  Mr  PC  Sen  has  told
 that  Congress  should  be  mide  the
 alternative  and  not  the  CPI(M  or  the
 left  block  ‘To  make  Congress  to  be  alter-
 native,  he  has  suggested  that  We  should
 help  to  revive  Congress  m  its  old  glory
 Is  it  the  task  of  the  Janata  Party  to  revive
 Congress  in  its  old

 glory
 after  t$30  Sears

 of  monopoly  rule  and  the  reject:  n  by  the
 people  ?

 SHRIKP  UNNIKRISHNAN  Why
 are  you  gett  ngs  cared  ?

 SHRI  SAMAR  MUKHERJFE  What
 will  happen  m  ‘Tamil  Nadu  «  What  is
 the  position  there  >  Who  will  be  the
 alternative  t>  the  Tinita  Party  >  There
 are  States  where  both  the  Janata  Party
 and  the  Congress  are  very  weak  But
 the,  want  to  see  Congress  as  national
 alternative  to  Ja  vata  Party  and  thats  why,
 this  Bill  has  been  brought  forward  to  give
 statutory  recognition  to  the  leader  of  the
 opposition  ‘The  national  alternative
 means  that  you  want  after  Janata  Party,
 the  Congress  Party  should  come  into
 power  But  the  pe  yple  of  India  have  not
 responded  to  this  theory  of  two-Party
 alternative  You  have  secn  the  results  of
 Assembly  elections  it  Kashmu,  Tamil
 Nadu  West  Bengal  Punjab,  Pondicherry
 and  Gos  In  the  South,  the  picture  is
 also  different  from  North,  which  as  not
 im  favour  of  Janata

 In  this  context,  this,  vcr)  _
 of  a

 two-party  system  s  absolutely  wrong
 and  Tinrealistic  This  will  not  help  the
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 Indian  people,  60  crores

 re
 le  su

 ressed  and  exploited,  to  a  ps  pal native  to  save  them  from  their  abject economic  and  social  life  That  ss  why, I  say,  the  entire  ideology  of  this  Bill
 is  absolutely  wrong  The  way  out  is  the
 left  and  democratic  alternative

 We  are  tilkmg  of  a
 fed  es

 demo-
 cracy  But  the  world  has  advanced  much
 Beyond  parliamentary  democracy,  there
 are  new  types  of  deomocracks  now  in
 cxistence  2n  various  socialist  countrics
 There  are  peoples’  democracits,  there
 are  Sovict  demucracies  there  ate  other
 forms  of  prolatarian  democracies  The
 world  4५  advancing  towards  that  But
 sull  in  relation  to  totalitarianism,
 parliamentary  democracy  is  a  very  big advance  In  that  respect,  we  welcome  the
 deteat  of  the  Congress  Party  which  led
 the  conutry  to  totalitarianism  and  ncar
 facism

 Now,  by  bringing  forward  thi  Bull
 at  such  a  stage,  you  are  giving  credibslity
 to  the  Congress  although  thcre  are  other
 Opposition  groups,  assuring  to  the
 Congress  peontica

 the  ful  Fest  scope
 to  develop  themselves  as  an  alternative
 The  Indian  people  are  not  preparcd  for
 this  thing  [he

 be ed
 must  bc  there,

 all  sections  of  the  opposition  870  ups
 must  be  given  equal  scope  to  express
 thur  points  of  view  We  have  given  some
 amendments  Unfortunatcly,  they  have
 not  been  circulated

 MR  DEPUTY-SPKLAKER  When
 you  move  the  amendments  you  can  read
 them  out

 SHRI  SAMAR  MUKHFRJFF  I
 am  explaining  the  idea  behind  the
 amendmints  We  want  that  equal  facilities.  +
 should  be  given  to  Icadars  of  all  the
 parttes  and  groups  in  the  «  pposition  We
 arc  totally  opposed  to  the  mcreascd  pay
 of  the  Leader  of  the  Oppostion  No  extra
 pay  should  be  given  to  the  Leader  of  the
 Opposition  The  Leader  of  the  Opposition
 and  the  kaders  of  other  parties  and

 oups  can  function  within  the  pay  of
 ्  yooo  per  month  which  suddenly
 Mrs  Indira  Gandhi  increased  to  satisfy
 her  own  party  MPs  and  with  Rs

 £ daly  allowance  The  Leader  of
 Opposition  and  the  leaders  of  various
 parties  and  groups  can  also  function  from
 the  same  bungalows  which  they  are
 occupying  They  need  not  require  bigger
 bungalows  to  function  more  effectively
 They  do  not  need  to  take  the  entre  family
 throughout  the  country  along  with  them.
 Special  provisions  have  been  made  in
 this  Bill  for  that  We  are  opposed  to
 these  things
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 What  we  are  prepared  to  accept  is, some  sc¢cretarial  assistance,  some  tele-
 Phone  concessions,  some  postage,  some
 conveyance  allowanc.  and  things  like
 that  We  agree  that  these  conccssions
 should  be  provided  not  only  to  the  Leader
 of  the  Opposition  out  to  all  the  Icaders
 of  parties  and  gioups  in  the  opposruon

 AN  HON  MEMBER  [ot  every Member

 SHRI  SAMAR  MUKHFRIEL
 There  was  such  a  pr  posal  We  supported that  That  proposal  5  not  her  It  oO
 only  in  relation  to  this  Bill  that  T  am
 speaking

 As  Mr  Kamath  sud  when  Dr  BC
 Roy  brought  forward  this  Bill  in  West
 Bengal,  ou:  party  at  that  time  opposed
 that  Bull  and  Mr  Jyoti  Basu  who  is  now
 the  Chiet  Minister  and  who  was  then
 the  leader  of  the  opposition  refused  to
 accept  that  position  A  similar  Bill  was
 brought  forward  in  Kerala  also  There
 also,  our  party  opposed  the  Bill  and  the
 Bill  was  not  pursued  upto  the  last  But
 there  one  Stcnographer  and  one  peon
 has  been  provided  to  Mr  FE  MS  Nam-
 boodirrpad  He  has  accepted  that  facility
 Beyond  that,  we  have  not  accepted  any-
 thing  Tt  you  do  not  pay  cxtra  pay  0
 Rs  2,500,  that  docs  not  mean  that  the
 status  of  the  Icader  of  the  Opposition
 is,  nN  any  way,  down-graded  by  that
 There  is  no  need  to  pav  extra  salary,
 there  ts  no  necd  to  give  special  facilities,
 like  big  bungalows  allowing  the  entire
 tamil,  to  travel  free  throughout  the
 country,  giving  special  air  concessions
 and  al!  these  things  We  arc  totally
 opposed  to  thse  things  That  s  why
 we  want  that  the  amendment  which  we
 have  place  i  should  be  accepted  and  this
 special  Dav,  house  concessions  and  other
 facilitie  must  be  completely  dro  ped
 and  this  Billshould  he  called  rhe  Sal  fares and  Allowances  of  the  Leadeis  of  the
 Opposition  ani  Parties,  Bill,  In  this  way,
 it  shoul  {  come  so  that  all  the  Opposition
 Parties  and  groups  should  gct  tacilitics
 to  function  so  that  they  can  reflect  the
 views  and  proticms  of  the  people  whom
 they  represent  correctly  on  the  floor  of
 this  Howe

 SHRI  A  BATA  PAJANOR  (Pondi-
 cherrv)  Mr

 pee  uty  -Speaker,  Sir,  I
 congratulate  the  Munister  of  Parliamen-
 tarv  Affairs  tor  introducing  a  Bill  like  this.
 We  calls  it  a  landmark,  a  milestone,  etc
 as  everybody  used  to  say  But,  while
 congratulating  him,  I  want  to  tell,  as  I
 old  him  earlier  also,  that  it  5  not  a  realis-
 tic  Bul  and  I  can  go  one  step  farther  and
 gay  that  it  35  not  pragmatic  490

 Ball
 I  am  in  agreement  with  Mr  Samar

 Muhher  ig
 for  many  of  the  points

 which  has  raed  =  (Interrupticns) But  I  remember,  in  3969  ,  when  there
 was  a  defection  by  the  Congress,  and  it
 was  dusembed  in  those  days,  which  I
 used  to  rcad  from  the  papers,  as  CONGE
 TORES  I  70  THY  CONGO  7४58४  RT thev  uscd  to  call  it  like  this  in  those  davs
 I  think  thats  how  one  day  they  demanded
 Opposition  Parties  privileges  But  I  am  not
 very  happs

 to  call  this  Bill  as  Members’
 Salaries  bill?  or  the  Oppostition  Parties’
 Salaries  and  Facilities  Bill  It  can  be  des-
 cribed  as  facilities  that  95  privleges  to  the
 Opposition  Parties,  Natur  auy,  t Be  Leader
 cf  the  Opposition  is  entitl.  to  have  the  same, But  what  hind  of  Opposition  Party  can  it
 breed  3५  the  question  ?  That  75  why,  I
 suggested  to  the  hon  Muinjsta  concerned
 while  introducing  the  Bull,  that  it  is  not
 realistic  and  pragmatic  If  we  are  prag-
 matic,  then  he  could  hivc  seen  the  history
 of  this  country  an  the  past  30  years  as  to
 how  democracy  developed  in  this  country

 T  am  also  in  agreement  about  the  sorry tale  of  20  months/  in  which  not  only  you suffered  but  every  onc  suffered  in  this
 country  it  happend  not  only  during that  period  but  also  during  30  years  where
 onl,  one  party  ruled  this  country  But
 this  thing  was  done  first  time  in  3967  an
 Madras  bx  our  late  revered  leader  Anna
 Even  in  those  times,  we  gave  facilities  to
 the  Members,  not  salary  tothe  concerned
 Leader  of  the  Opposition  As  far  as  its
 ttle  is  concerned,  It  !s  alsoto  be  changed But  I  do  not  want  to  add  a  group  ora
 party  suct  as  my  Icarned  friend  said

 We  are  all  political  lLaders  of  the  Oppo- sition  Parties  You  may  see  how  the
 AIFADMK  which  ruks  two  States  in
 this  country  35  functioning  We  are  nine
 Members  herc  in  the  Tok  Sabha  and  ro
 Members  7  the  Rava  Sabha  We  are  29
 Members  in  the  Parhament  But  what  5
 our

 position
 #  We  arc  not  haying  a  room

 on  the  ground  floor  ४५  have  to  goto  the
 thid  floor  If  we  gotothe  third  floor  for
 any  refercnce,  and  meanwhile  if  there
 33  a  quorum  bell  we  cannot  consult  each
 other  and  comeback  Then,  naturally,
 therc  is  a  tendency  amongst  us  to  go  from
 that  r0om  to  our  house  So,  you  are
 not  developing  democracy  in  a  proper manner  that  is  expected  of  all  of  us,  but, on  the  contrary,  vou  give  a  hp-service
 Ican  also  agree  with  Mr  Kamath  and  add
 some  humour  to  the  discussion  But,  T
 do  not  want  to  take  things  in  hight  humour because  in  the  very  beginning  I  ee  with
 Mr  Kamath  that  this  Bill  may  be  consi-
 dered  inaverylewsurely  and  deep-rooted manner,  not  ॥  8  huiry  when  everybody is  worried  about  the  white  paper  or  tha black  paper.  Tamnotsure  But,  anyway we  are  goingto  discussit  That  i§  mania
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 mania  and  many  of  us  were  asked  to  neh

 this  and  pass  it  in  order  to  give rar  wan  gselary  of Rs  2,500 and  other to  give  facilities,  etc  ,  because  as  long  as

 pa)
 have  not  passed  the  Anti-Defection

 ,  I  am  not  sure  whether  this  no
 y

 2
 (Opposition  Members)  will  remain  the
 same  for  ever  Unless  you  recognise  the
 Political  parties—you  are  not  going  to
 Yecognise  me  and  other  Opposition Members—in  thos  House,  you  are  not
 going  to  give  8  certain  amount  of  undue
 allowance  You  are  goin;  Ze

 encourage
 Not  democracy,  but,  =

 t
 as

 hand,
 you  are

 going
 to  subvert  racy  in

 this  country,  because,  my  hon  and  lear-
 ned  friend  in  the  Opposition  who  spoke has  welcomed  it,  because  ॥  38  for  the
 benefit  of  a  friend  ot  his  Naturally  he  3s
 interested  in  lus  another  friend  getting the  money  You  had  the  privilege of  ruling  this  countrv  for  the  past  30
 years  and  we  are  going  to  be  in  the
 Opposition  for  the  coming  years
 (interruptions)  But  I  do  not  agree  with
 Tum  because  you  had  the  privilege  of
 ruling  this  country  tor  the  past  30  years
 Cinterruptions)  I  say  that  you  also  rule
 one  of  the  States—not  in  the  very
 near  future  They  had  the  privilege  of
 getting  the  «  facilites  for  the  last  30
 vears  with  the  result  that  they  know  everv
 nook  and  corner  of  the  admunistration  of
 this  country  Not  only  that,  to  be  prag- matic,  realistic  and  honest,  they  will
 have  access  to  manv  of  the  facilities  that
 are  available  in  the  d  tic  institutions

 S,  they  ds  nn  ६  Y  quire  any  as  soe
 tence  or  any  m  ref  cilitython  many  f  us
 who  ore  put,  und  r  this  ystem  int  a
 backwerd  and  awkward  positin  S  , T  request  thit  thi  Bill  may  be  p  stp  red
 f>r  some  m  re  time  and  a  ५८७  uS  ¢  nsi-
 deration  may  be  given  to  the  conterts  f
 this  Bill  Ifthe  Mini  ter  is  rate  reSted  only in  having  a  discussion  fr  the  cake  |
 discussi  and  want  tc  pushit  thr  ugh, Tam  n*tg  ing  te  moke  eny  m_  re  sugges~ ti  ns  But  I  hope  thet  he  will  epply  hus
 mind  and  give  regird  f  r  our  feelings  also—
 and  not  enly  fr  the  feelings  f  the
 Congress  of  Mrs  Indira  Gandhi  r  the
 National  Congress  whatever  yu  mry
 termit  Yam  afraid,  this  number  will  n  t
 be  the  same  I  want  you  to  take  the  stetis-
 tics  on  the  vating  p»wer<  f  these  .52  Mem-
 bers  and  the  v  ti  wer  of  us,  the
 oting  power  Of  the  the  ‘voung:

 ad  my  cel cutie  n 1

 the  may"
 oy  Af

 in  the  sun  T
 believe,  ‘he  is  suring  फ्र  us  in  the
 Srpgilion

 eomakef  ra  better

 a  eat,
 of

 ithe  Uninet Beneas  on  cf  the  Cited
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 ornf  Canada.
 a  riba

 ieee  have
 is cw  dem  ‘a  Want  #  dem  क्ष।

 India,  nt  the  dem  t  Bagi

 See  the  history  of  England,  you  will
 that,  in  Lon  en  it  is  the  small  parties thet  are  constituted  into  8  small  State.
 Itis  noteven_ne—halfc  f  Teil  Nadu  cr
 one  third  ef  U  P  86  to  apply  the  May’s
 Parhamentary  system¢r  to  bring  in
 the  system  fdem  creeyin  the  United
 Kindgd  mcr  the  USA  mry  nct  fitin  with
 the  Indian  demecrecy  I  appeal  tc  the
 Minster  through  yeu,  Sir,  tree  nsider
 this  Bill  and  give  real  credibylity  and
 proper  p  ‘ition  to  the  Opp  «ition  parties int ais  ९  untry

 An  ther  pint  is  thi  The  hen
 Marxist  Member  has  ०  rrectlv  expl  ined it  See  the  petterr  of  z  verrrrent<  in
 the  c  untiy  In  the  n  rth,  in  Kashmir, the  Not:  ne]  C  nference  3s  ruhrg  In
 the  south  ,  द.  Stotes  are  ruled  by  cur
 Party,  the  All  Indira  Anna  DMK  ,  in
 Kerel?  itisn  t+  C  ngre  rule  it3°  the
 the  CPI—C  ngre  calls  8८  thatac  ring In  G  aitisa  diff  rent  Preity  In  Wert
 Benge)  it  4  the  Marxi  i  P  riy  thrt  38
 ruling  In  Punyabitic  the  Akeli  D  I  that
 35

 My  learned  fnerd  from  the  C  ngrese said  that  they  did  net  give  these  facilities
 to  ue  beciuse  wc  were  26  27  and  so  cn, and  a8  per  the  C  r  titution  cr  the  rules,
 only  thet  ti  n  Party  which  hes  ven

 Tr  cent  ५ Poe  t  tal  membership  can erome  १  rec  gmsed  Opp  stn  Party That  means,  acc  rdingt  my  criculatcn
 itworks  out  t  54  Thet:  if  .n  Op-
 Pp

 anon  Paty  he  54  Member  At  will
 ec  me  8  rec  gm  ed  Oppresinien  Prriy

 My  Party,  7००  rding  t  *( शाट  cf  yeu, m  y  be  aregional  Party  But  upp  ०४
 regional  Party  67  mes  2  mUP  ‘Then whet  will  ४  ppen  ?  1 1५  the  reay  n
 why  I  wanted  y  u  (०  heve  a  realittic  end
 farsighted  view  on  thie  =  Suppese  in

 Ug
 2 or  ¥

 ®
 #

 rem  nal  perty cr  psup in  UP or  Bi
 )

 and  they  cepture  the  entire  ‘eats m  the  State  and
 every  thet

 Stete  hes
 Only  40  67  30  Seets  ea:  De  you  meen to  sey  that  they  8४  7८  cen  be  the  real
 Opposinen  and  the  cralitien  thet  my

 cerned  ् were  brothers  and  ‘isters  Cugterfir so  many  yeart  Nr  weoder,  tuch  a
 Mensure  28  being  brought  forweid  mw, ase  bepthers  end  sisters:  f  the  seme
 tribe.  Ft  Shevid  F.

 t  be  the  ettitude ih  ४  Byll  like  this,  {  sincerely  appeal ts
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 the  hon.  Minister  thro  you,  Sir,
 to  r.consider  it  and  co osiier  the  Oppo-
 Sition  the parties  here  and  them
 real  facilities  that  are  to  apo

 I  am  also  opposed  to  the  question  of
 salary.  The  Prime  Minister  ts  getting
 so  much  I  do  not  know,  S:  t  as
 your  salary  The  salary  of  Rs,  2,500
 per  months  not  necessary  because

 Howse  Committee,  says  that  practically

 ares  Ope
 sition  Party  leader  is  getting

 a  low  fur  himself,  if  my
 Hoel

 of  Parlhament  requircS  8
 stem  typist,  typing  facilities,  end
 ०0598  to  function.  to  assist  the  0९  v-
 emment,  as  has  been  rightly  pcinted
 out  by  the  learned  Minister  «  f  Parlta-
 mentery  Affairs,  to  be  the  sentinel,  to  be
 the  watch-dog  <f  democracy  he
 Opp  sition  leaders  are  required  to
 have  contact  nt  only  with  their  own

 %  but  also  with  the  people,  they
 ag  to  reflect  the  ambitions  of  the

 a  better  way.  So,  I  weuld  appeslto
 you  on  this  gracious  day,  this  hon  ureble
 day or  the  golden  day  cr  the  milestene  or
 the  landmark  as  9  wu  call  it,  that  if

 87688

 Pasty  if  Am Pea aro A  in  te,  case  of in  the  ca:
 the  Amendment  Bill  Though

 ve  our  sUggestions,  they  were  re-
 jected.  in  toto  and  the  Bull  wus  passed.

 observing  for  x  me  time  This  is
 no  Service  to  democracy  ner  to  the  pec  ple.

 While  ccncluding,  I  ccngretulete  the
 Mansster  the  for  bringing  up  the  Bill  but
 I  would  congratulate  him  mcre  heartily if  he  comes  up,  instead,  with  a  more  pre-
 gmatic  and  a  mc  re  realistic  Bull  Ister  on.

 DR  VA  SEYID  MUHAMMED
 (Cohtcut)  Sir,  I  suppc  rt  the  Bill  and
 welccme  it  Itis  mt  for  the  reacen,  85
 one  <  the  Hin  Members  has  said,  that
 the  Leuder  cf  the  Opp:  sition  gets  8५  me
 more  monevt  5  far  from  that  reas  n
 The  Hon  Minister  who  intre  duced  the
 Bil)  apphed  certain  tests  and  he  found
 that,  in  order  t>  help  the  efficient
 working  cf  the  Opn  sition  thise  pro- visions  are  necessary  As  far  88  the  detal«
 led  pr  visi  ns  ae  cCncerncd—-Rs  2000  ९7
 Ro  2500,  travelling  alle  wance  ete  —we
 are  nct  it  all  concerned  with  them  =  If
 the  Hcn  Maunsster  cc  nsiders  thst  these
 things  are  y  fc  r  the  ef  werke
 ing  cf  the  Oppositic  n,  it  35  up  to  hum  snd
 as  far  as  we  are  ccncrned,  we  do  mt
 express  any  cpinunicn  thrt  But  we
 suupport  the  Bin  and  welecme  it  fir  very
 sound  reasons  It  ४४  nct  because  at  the
 sheagee

 moment  ur  Party
 ved

 pens  to
 ve  the  Leader  cf  the  Oppesiten  in

 a  dem¢cracy,  politic!  f  rtunes  change, end  this  ७४)  is  9  tcnlyf_r  the  prrsent
 butf  ralltmestc  c  me  Those  whe  are
 there  at  present  aS  the  majority  mey  be  m
 the  Opp  sition  here  Ister  jot  «s  we  who
 were  there  on  the  cther  side  as  the
 maycrit}  are  heie  nw  in  the  Oppotinon,
 So,  whether  the  provisions  of  the
 Bill  affect  us  adversely  or  are  advantage.
 ous  to  us  at  the  precnt  m(ment  35
 immatenal  The  principal  things  is  that,
 as  the  Hon  Minister  has  put  it  very
 Clearly,  in  a  parliamentary  democracy  i¢
 ३38  accepted  that  the  0950  iticn  has  ४  im-
 portant  and  vital  role  0  pley  and  it  is  cn
 the  basis  of  this  that  in  England,  for  a
 tong  time  now,  and  in  Canada  and  various
 other  ७  untries  which  have  already  been
 cited,  this  syStem  (f  Statutenly  ४70  cM-
 clally  reoognising  the

 hy  py
 le  and

 pos
 iding  ae  fcr  the  Leader  of  the
 siton  has  been  provided  for.
 role  of  the  0797९  sition  is  ‘to  oppese*.

 But  that  does  mt  mean  that  it  cppcses
 unreasonably,  destructively  and

 an vely  it  connctes  that  the  Opposition
 opposes  constructively  and  with  the
 greatest  Sense  for  responsibilty  ह  cur
 Leader  of  the  tition,  Shri  Chaven
 on  various  Sats  ns  has  unequive  cally
 and  clearly  stated  that  we  extend  our  full
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 sole  co  pie
 we wilt  funcrion  as  a  responsible  ~

 tive  cppositjon  to  the  Go



 or  Sal.  &  Allows,  of

 [Dr.  ५.७.  Seyid  Muhammed]
 That  is  in  the  sense  thet  when  the  Ge  vern-
 ment  proposes  any  mezgure,  when  the
 Government  has  teken  any  ecticn  which,
 acc  rding  ve  ur  best  lights,  is  in  tle  lest interest  .fthe  c  untry,  We  will  certainly
 supp  -rtit.  That  des  not  mean  that  on  all ९  ९८४8  ns,  We  are  prepared  Or  we  ०7९  will-
 ing  to  act  as  a  rubber  stamp  to  the  actions
 and  proposalsofthe  Government.  We  have
 our  policies,  we  have  our  objectives  and
 we  have  our  pregic  mmes  which  are  very
 well  known  to  the  ccuntry.  In  any action  that  the  G:  vernment  tekes  «  r  any
 measure  that  it  ints¢  duces,  3t  will  be  cur
 duty  and  cur  p  hicy  to  see  thet  cur
 Policies  and  pr  grammes  which  we  had
 while  in  the  G  vernment  are  not  impeded
 by  the  new  measures  which  the  Govern-
 ment  muy  take  in  the  Icgislative  cr  the
 executive  fields.  Its  also  our  duty  to
 See  that  what  wec  neider  to  be  pr  g- restive  and  the  basic  foundations  of  cur
 plicy  in  the  ec  nomic  and  all  cther
 fields  are  not  only  tampered  with,  but
 are  also  implemented  by  the  Gevern-
 ment,  Our  suppertt  any  actien  or
 prop-sals  by  the  Gevernment  will
 depend  on  one  {acter,  whether  these
 measures  are  in  the  best  interest  «{  the
 country  er  net.  That  is  the  p  ‘sitive
 and  constructive  c  operation  whichour
 Leader  of  the  Oppositicn  has  <  ffered.
 Our  opp  siti  n  also  means  thet  whenever
 an  attempt  is  made  by  the  ७४  vernment
 which,  according  t)  our  best  lights,  will
 am  ‘unt  to  tampering  with,  destruction,
 m  dification  or  annihilation  of  our  poli- cies  and  prcgrammces  which  we  c.  nsider
 in  the  bsst  interest:  [the  country,  we  will
 certainly  cppose  that.  This  is  the  sense
 in  which  we  extend  «  ur  cooperati  n  snd
 that  is  what  is  understcod  everywhere when  we  say  that  the  opposition  has  a
 positive  role  te  =  play,  a  constructive
 role  to  ploy,  and  a  responsible  role  tc  play.

 There  may  be  cccasions  when  the
 GG  wvernment  will  use  t8  majority  te  get
 support  for  the  measures  which  it  propc- SeS  to  introduce  in  this  House,  bur  in
 the  other  House,  where  we  have 8  majority,  we  will  ty  Cur  be  tte  sce  that mo  measure  is  passed  which,  ४९००  iding 5  us,  is  deterimental  to  the  best  interests of  the  country  end  people  of  cvuntry. Itis  notin  the  sense  ‘fc  nfrontation  in
 the  Rajya  Sabha  we  bring  some  amcnd-
 ments  or  with  the  majority  that  we have  git  there,  certain  Resolutions  are amended.  It  द दा ह  in  a  sense  of  con- frontation  or  obstruction  that  we  do  se, There  is  no  meaning  when  some  amend- ments  are  brought  ‘r  some  Bills  sre
 opprsed  in  the  Rajya  Sabhs.  in  sutking and  saying  tht  the  Rajya  Sabha  is  stand-
 ing  in  the  way  of  the  Government.  It is  vr  duty  when  we  earnestly  and  genui- nely  feel  that  certain  measures  are
 being  introduced  which  we  cannot  accept
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 to  use  the  majority  in  the  Rajya  Sabha
 whenever  we  can.  I  am  sure  that  when
 we  Say  this  with  the  greatest  sense  of
 ह्  sleight

 the  G:  vernment  who  clrims to  have  the  best  ideals  and  objectives Of  democracy  will  understand  this  and
 appreciate  this,

 I  want  to  edd  enly  cne  thing  mre.
 I  do  not  wish  to  tak  on  the  voric  us
 criticisms,  I  would  say,  ५०  irrelevently made,  whatever  hes  Roppened  bef  re, frem  time  to  time,«  ur  respi  nsible  lerders
 Of  various  levels  hive  capres  co  furtive
 regrets  for  certo  thy  gs  vhul  bive
 happened,  It  is  nct  that  we  are  Suppert- ing  unybedy  er  ary  acticn  ५३  iry  pr posal  or  ony  curf  rturate  thing  which  his
 happened  in  this  ७  untiy,  which  by  ony standard  ५६  demecratic  neim’  cznnct  be
 justified.  It  is  not  cur  idea.  But we  50  feel  that  while  the  gevern- ment  is  entitled  and  the  members  are entitled  to  say  that  but  they  shculd  not
 go  on  al)  the  time  saying  as  if  that  25  the main  issue,

 While  the  arrgance,  2५  semebedy mentioned,  (  f  pt  wer  38  definitely  detri- mental  te  the  best  interests  cf  this
 ecuntry,  I  alse  with  to  sey......

 SHRI  DINEN  BHATTACHARYA  :
 Too  Jate  new.

 DR.  V.  A.  SEYID  MUHAMMAD  : ..that  cheap  vulgarity  «  f  newly  ecquired power  is  disgusting  and  nauseating.

 wit  विनायक  प्रसाद  यादव  (सहरसा)  :
 उपाध्यक्ष  महोदय,  माननीय  मंत्री  जी  ने
 अभी  जो  विधेयक  सदन  के  सामने  रखा  है  बहू
 एक  ऐतिहासिक  विधेयक  है  ।  इस  एतिहा-
 सिक  विधेयक  को  पास  कराने  के  लिए  जो
 समय  निश्चित  किया  गया  हैं  यह  बिल्कुल
 नकाफी  है  ।  आप  बिल  के  आझ्राग्जेक्ट्स  को
 देखें  जिसमें  कहा  गया  है  कि  संसदीय  लोकतंत्र
 में  विपक्षी  नेता  की  भूमिका  को  ध्यान  में  रखते
 हुए  ऐसा  विचार  है  कि  लोक  सभा  या  राज्य-
 सभा  मे  विपक्षी  नेताशों  को  कानूनी  मान्यता
 प्रदान  की  जानी  चाहिए  और  उन्हें  संसद  में
 अपने  कृत्यों  का  निवंहन  करने  में  समर्थ  बनाने
 के  लिए  उन्हें  वेतन  तथा  कुछ  श्न्य  सहलियतें
 शौर  सुख  सुविधायें  दी  जानी  चाहिए  |

 इस  बिल  का  यह  उद्देश्य  ह ैलेकिन  बिल
 भें  जो  प्रावधान  किया  गया  है  वह  सिर्फ
 सकान  झौर  उनके  बेतन  के  आरे  सें  है



 93  Sal,  &  Allows.  of  SRAVANA  1,  70899  (SAKA)  Leaders  of  Opp.  94

 समझता  ह  केवल  यही  दो  सुविधायें  देने  से  थे
 झपने  कत्तंव्यो  का  निर्वहन  नहीं  कर  सकते
 हैं।  ससदीय  लोकतत्न  मे  जो  विपक्षी  नेता
 हैं  उनको  सिर्फ  थोडी  पे  दे  देने,  मकान  देने  भ्रौर

 चूसने  की  सहुलियत दे  देने  से  वे  भ्रपने  कृत्यो  का
 ठीक  से  निर्वेहन  नही  कर  सकते  हैं।  जब  तक
 विपक्षी  नेता  को  सरकारी  फाइल  तक  पहचने
 झ्लौर  मुहकमे  के  भ्रधिकारियो  तक  पहुचने  के
 लिए  विशेष  प्रावधान  नहीं  किया  जायेगा
 तब  तक  इफेक्टिवली  कोई  भी  विरोधी  दल
 का  नेता  ससद  में  ठीक  प्रकार  फबशन  नहीं
 कर  सकता  है।  इसका  एक  पहलू  तो  यह  है  1

 दूसरी  बात  यह  हे  कि  भ्रभी  मुकर्जी  साहब
 कह  रहे  थे  कि  इस  बिल  मे  प्रावधान  है  कि
 विरोध  पक्ष  की  जो  बडी  पार्टी  होगी  उसी  को
 मान्यता  दी  जायेगी  ।  मान  लीजिए  इस
 लोक  सभा  मे  जो  सबसे  बडी  विरोधी  पार्टी
 होगी  उसके  50  मेम्बर  है  भर  दूसरे  जो  म्रुप्स
 हैं  उनके  सौ  मेम्बर  हैं  इसलिए  वास्तव  में
 मेजारिटी  भे  विरोध  पक्ष  यही  है  ।  यद्यपि
 यह  ऐतिहासिक  बिल  है,  बहुत  महत्वपूर्ण  बिल
 है,  बहुत  पहले  इसको  लागू  होना  चाहिए  था
 पर  नही  हुआ,  मत्री  जी  श्रब  इसको  लाए  है
 तो  थे  धन्यवाद  के  पात्र  हैं  लेकिन  जिस  तरह
 का  इसमे  प्रावधान  है  उसको  देखते  हुए  मैं
 समझता  हू  बिल्कुल  ठन्डें  दिमाग  से  ज्यादा
 सोच  समझ  कर  इससे  बढ़िया  बिल  लाया
 जाना  चाहिए  था  ताकि  वास्तव  भे  जो  रीयल
 झपोजीशन  हो  उसी  को  मान्यता  मिल  सके
 प्रोर  वह  इफेक्टिवली  फंक्शन  करना  शुरू
 कर  सके  ।

 माननीय  मत्री  महोदय  ने  इग्लैंड,
 प्रास्ट्रेलिया  भोर  श्रीलका  के  उदाहरण  दिए  हैं  ।
 जहा  तक  भारत  का  सावल  है,  हमारे  यहा
 शु  से  यह  विचाराधारा  रही  है  ।  कबीर
 में  कहा  था  :

 निदक  नियरे  राखिए  झागन  कुटी  छवाय
 बिन  पानी  साबुन  बिना  निर्मल  करे  स्वभाव  ।

 पह  हिन्दुस्तान  की  पुरानी  परम्परा  है  कि  जो
 हमारी  निन्दा  करे,  उस  को  हर  तरह  की  सहुलि-
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 यत  मिलनी  चाहिये,  उस  को  झागन  में  रखना
 चाहिये,  ताकि  हम  पवित्र  होतें  रहें  ।

 इस  बिल  में  श्रपोजीशन  लीडर  के  लिये
 जो  प्रावधान  किया  गया  है  वह  सरकार  की
 मशा  या  मत्री  महोदय  की  मशा  के  अनुरूप
 नही  है,  इतने  से  बह  श्रपने  कत्तंव्य  का  निकेशन
 नही  कर  सकेंगे  ।  इसी  लिये  मैंने  भ्रमेष्डमेन्ट
 दिया  था  कि  इस  को  पब्लिक  ओपीनियन  के
 लिये  भेजा  जाय  झोर  फिर  इस  पर  समुचित
 रूप  से  विचार  कर  के  हिन्दुस्तान  की  परिस्थिति
 के  मुताबिक  इस  को  बनाया  जाय  ।  हमारे
 सामने  यह  प्रश्न  है  कि  वास्तव  में  श्रपोज्ञीशन
 लीडर  कौन  होगा,  जा  ॥धिकाश  में  प्रपोज्ञीशन
 में  बैठेगे,  वह  उन  का  नेता  नहीं  होगा,  जो
 ला्जस्ट  पार्टी  होगी  या  जिस  के  पच्यस  मम्बर
 हो  जायेंगे,  वह  विपक्षी  दल  का  नेता  बन
 जायेगा  ।  इस  तरह  की  व्यवस्था  से  जो  इस
 विधेयक  की  स्थ्रिट  है,  वह  लागू  नहीं  हो
 सकेगी  ।

 हम  से  कहा  जा  रहा  है  कि  जो  ऐतिहासिक
 बिल  लाया  गया  है--इस  को  शुभस्यशी  क्रम
 पास  किया  जाय,  लेकिन,  उपाध्यक्ष  महोदय,
 मेरा  यह  अनुरोध  है  कि  आज  लोक  सभा  के
 इस  सत्र  का  भ्रन्तिम  दिन  है,  इस  में  जल्दबाजी
 न  की  जाय  और  इसको  पब्लिक  भोपीनियन
 के  लिए  भेजा  जाय  ।  यद्यपि  मैं  भ्रपनी
 अ्रमेण्डमेन्ट  को  प्रेस  नहीं  करूगा,  लेकिन  मैं
 मंत्नी  महोदय  े  श्ौर  आप  के  जरिये  समूचे
 सदन  से  निवेदन  करूगा'  कि  यह  बिल  जितना
 ऐतिहासिक  है,  उतना  ही  महत्वपूर्ण  भी  हैं,
 इस  लिये  इस  पर  गम्भीरता  से  विचार  करने
 के  बाद  हस  में  ऐसे  प्रावधान  लाये  जाये,  जिस
 से  इस  का  मकसद  पूराहा।  यदि  मत्री
 महोदय  मेरी  प्रार्थना  का  स्वीकार  कर  ले--
 तब  इस  बिल  के  साथ  इन्साफ  होगा,  वरना
 हडबडी  में  पास  कर  देने  से  इस  में  बहुत  सी
 शुदियाँ  रह  सकती  है  ।

 इन  शब्दों  के  साथ  मैं  अप  को  धन्यवाद
 देता  हू  ।
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 SHRI  M  N  GOVINDAN  NAIR
 (Trnvandrum)  I  oppose  this  Bull
 because  you  are  putting  the  cart  before
 the  horse

 Weare  expermmenting  with  democracy
 and  democratic  practices  The  elementary
 thing  in  democratic  functioning  is  to
 understand  the  views  of  the  opposition and  if  they  prove  to  be  correct,  without
 standing  on  any  false  piestigce  to  accept
 it  The  opposition  should  also  take
 it  to  their  mind  that  parliamentary  func-
 tioning  should  not  be  an  obstick  race
 These  two  concepts  should  hist  be
 accepted  as  norms  of  fuxtioning  But
 thats  not  done

 Should  I  quote  examples?  It  will
 take  mv  time  So  I  am  not  quoting
 examples  From  the  dav  the  Sussion
 started  when  the  Opposition  su  tl  some-
 thing  which  way  verv  क  ievant  and
 which  everyone  of  vou  telt  wis  cortect,
 did  you  accept  it?  You  still  say  it  affects
 your  prestig  You  hie  ह कल  reached
 that  stage  of  accepting  Opposition views  with  an  ona  mynd

 PROF  DILIP  CHAKRAVARTY
 (Calcutta  South)  ७)  many  instances
 are  therc

 SHRI  M  N  GOVINDAN  NAIR
 Everybody  has  heard  about  Isaac
 Newton  He  was  a  brilhant)  min scientist  When  he  bcome  so  renowned he  had  little  tume  to  look  after  his  work
 He  madc  an  arrangemcnt  that  hig door  should  be  locked  to  keip  away visitors  But  he  asked  the  catpenter to  make  tw>  holes  tor  his  two  dogs to  come  in  Once  his  servant  came in  He  asked  why  did  vou  get  the  two holes  made?  Newton  replied  that  it was  one  for  each  dog—the  big  hole was  jor  a  big  dog  while  the  smaller hole  was  for  th.  small  dog  The servant  saul,  ‘“Cin’t  the  small  dog com.  through  a  Ing  hole?  [hen  it
 struck  him  to  b  correct  Many  centuries
 have  passed  after  this  mcdent  Can
 287५  one,  because  ot  this  incident,  consider Sw  Isauc  Newton  to  be  interior  in
 mtelligence  to  hisservant?  No  Whocver mav  b:there  in  th.  ruling  party,  there would  be  something  or  the  other  which
 mav  be  brought  to  notice  by  the  opposity- on  and  there  mav  be  some  truth  in  what
 they  point  out  and  you  will  have  to
 examine  that.  Paying  allowances  and
 Siving  certain  facilities  will  be  all  right
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 but  what  is  important  is,  your  mental
 attitude.  That  must  change  first.  You
 have  not  changed  your  mental  attitude.

 The  practices  of  some  other  country luke  Britain  will  not  work  here  For
 example  so  far  as  the  Anna  DMK  AS.
 concerned,  their  numbers  will  never
 reach  such  a  figure  as  to  become  a
 big  opposition  party  They  function
 in  a  particular  region  ven  if  they
 capture  all  seats  trom  Tamil  Nadu
 this  cannot  be  done  Iam  not  pleading for  any  special  benefits  or  previleg tor  opposition  groups  or  parties  ‘You
 have  to  recognise  our  situation  in  the
 existing  context  in  the  country  and
 you  १ ह.  just  follow  the  Briush
 method  In  USA  they  have  Republican
 and  Democratic  parties,  in  Britain  thcy have  Conser  ative  and  Labour,  they
 may  have  a  tcw  Liberals  here  and
 there,  but  it  s  one  of  these  mayor  parties which  are  voted  to  power

 In  our  country  what  happens?  We
 are  ruled  by  wascs  and  counter  waves.
 Om  wate  puts  somebody  in  power. Another  wave  removes  that  person and  put  somebody  else  in  power
 So,  we  are  still  in  that  wave-stage, so  to  say  From  there  we  should
 reach  a  stage  whcre  policies  and  prog-
 rammes  decide  the  fate  of  parties
 Our  country  has  not  yet  developed
 to  that  stage  Lhat  is  why  I  said  in
 the  beginning  ‘You  are  putting  the
 cart  betore  the  horse  ?

 T  am  not  opposing  the  Bill  because
 they  git  benefits,  nor  am  I  demanding
 that  we  must  also  get  a  share  of  the
 benefits  as  an  Opposition  party  What
 I  say  ७  that  we  should  be  politically
 mature  to  accept  opposition  vicw  if  at
 is  correct  You  are  not  daing  «  So
 I  oppose  the  Bill

 PROF  P  G  MAVALANKAR
 (Gandhinagar)  This  Bill  which

 Pie hon  Minister  for  Parliamentary  affairs
 has  brought  today,  which  my  esteemed
 friend  Mr  Kamath  characterised  as
 ‘good  in

 pamepie
 has  got  certain

 very  laudable  objects  and  principlcs

 Sir,  it  38  accepted  all  over  the  world
 in  all  democracies  that  the  opposition
 has  a  very  special,  honourable  and
 essential  role  to  play,  and  an  important
 part  to  play  in  any  democratic  set-up.

 And,  as  he  rightly  ५१  d,  the  Opposition
 is  an  alternative  to  the  ermment.
 But  the  difficulty  ७  that  although  at
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 iN  principl.,  this  Bull  has  some

 ecuve  provisions,  and  it  hes  also
 some  unsavoury  terms.  what
 more,  J  am  not  quite  sure  whether
 the  tammg  or  this  Bilis  appropriate

 As  you  know,  Mr  Deputy-Speaker,
 Sir,  the  phrase  ‘His

 Majenty
 Oppo

 sition’  was  first  ०0000  in  England  even
 before  the  First  Reform  Act  of  Parhg
 ment  was  madc  that  i8,  ore  832 m  hi

 Aw
 table  where  I  could  write  Ido  not

 have  any  tacthty  ५  wy  tar  as  Sec-
 netarial  assistance  38

 pe  on
 all

 we,  M  Ps.  are  on  par  with  the  Ministerg and  we  are  on  the  same  tooung,  we  de not  get  any  such  assistance  Thay are  Mstusters  antl  they  get  more  vigitors and  so,  they  have  more
 hey  ol

 ‘hat, dogs  not  mean  we  get  ar  have  less
 He All  of  ua  arc  basically  Members  en.

 you  are  giving  facshties  to  the  Minigtera and  to  Opp  xition  Leaders,  why  not  te
 Mi  s  of  Park  whether_they and,  it  was  Mr  John  Ca

 who  had  coined  thc  phrase  His  Majesty’s
 Qpposition®  So,  in  England  todgy
 they  are  having  ‘Her  Mayesty’s

 Oppo siuon’  which  i8  an  altetnative  to  Frer
 y’s  Government  In  fact  Her

 Ma
 any

 Government  {is  incom
 solo without  Her  Mayesty’sOpposition  There

 m  UK  that  principle  38  accepted

 I  was  telling  that  the  timing  ts  not

 appropriate
 and  th.

 Browsers  are batable  and  may  I  say  also  that  some
 of  them  are  controversial  Why  such
 a  huecry?  On  th  one  hand  they  are
 nof  able  to  pay  munimunmr  Wages  et,
 to  a  large  numiber  of

 Reorle
 ™  variotts

 fields,  on  the  other  id  though  tt
 is  symbolic  here,  and  I_ugree,  that
 the  expenditure  will  be  Rs  2  lakhs
 per  year  as  the  Financial  Memorandum
 in  the  Bill  says  and  this  amount  is  not
 much  they  are  adding  these  burdens
 I  can  ot  course  understand  that  it
 is  a  question  of  attitude  towards  the
 opposition  We  are  prepared  td  pay
 this  much  moncy  to  the  Leaders  of
 the  Opposition  But  the  Government
 are  not  prepared  to

 Pay
 to  many  ot

 the  people  in  various  walks  of  life  who
 areinneed  of  strengthening  thurres=
 pectrve  roles  by  performing  their  dugics
 in  ther  respective  fields

 As  far  as  the  question  of  this  Goyern-
 Ment’s  atntade  to  the  Opposition  ७
 doncetned,  its  atutude  to  the  Opposition
 is—I  would  not  ssy  hogourable  or
 better—normal  Ihe  previous  Govern-
 ment’  attitude  to  the  Oppositiqn  Was
 abnormal  This  Government's  atticude
 is  starmal,  I  repeat  if  the  Minister
 seve  that  he  ३8  reapecting  the  Oppasition
 he  y  not  doing  any  favour  40  thtth
 That  was  expected,  ‘Thetis  inh  an
 @  democratic  set-up

 mere
 &

 ras  pg  why  os t  2  principle tok  te  MPs,  ५)
 ‘=

 belong  to  this,  that  or  ng  party?  There-
 fore,  I  say  there  is  a  case  for  the  इफ retarial  aseistance  and

 rage  ०4
 in  Parhament  House  that  183,  some of  cabin,  small  cubicle  I  believe,  thet ts  provided  tor  even  in  colleges
 universitica,  but  not  to  Members of  Parhamcnt  |  We  have  to  carry  the foad  of  reports  with  uy  in  handa  and we  do  not  know  when  the  reports  wil) come  up  for  discussion  and  we  bring them  along  with  us  If  we  have  rooms, we  cas  kcep  them  and  relex  there  and be  there  utdisturbed  =  Theretore  where is  the  hurry  f  r  making  provisions  to
 the  ]  eadcrs  of  the  Oppo  ition?  Because
 my  time  ts  limited  I  want  to  go  th  h
 quickly  The  MP»  Salaries  and  "allo. wances  Act  hay  alyp  been  touched  ia this  Bill  As  Mr  Verma  said

 rg  tly thas  4५  8  consequential  thing  If  it
 were  s  then  remove  also  the  pension business  from  this  which  have in  that  pariicular  Act,  te  former  Membars of  Parlrament

 T  was  telling  that  this  Bill  was
 in  principle  But  what  are  the  realittey  ?
 W  arc  not  here  coming  as  professionals — Ww  are  not  professionals—we  are  not
 funcuoning  @  Govcrnment  servants  or the  I  Ke  M  Pss.  work  38  Hot  a  0b, at

 gs  scallions
 whichis

 4०८
 by  us  becatise 9  public  service  idea  Now  Sir. in  India  there  are  lakhs  of  people  who alter  thear  jobs  are  over  are  not  gétring

 adequate  pe  ion¢  There  are,  for
 amph  ex  servicemen  from  the  a

 ot navy  and  the  air  force  and,  even,
 ten  to

 Fe  end
 of  service  or  so,

 ey  git  Re  30  97  50  as  ping) {  the  ex  Members  of  Pariiameny by  merelv  putting  ome  term  of five  years, are  gettsig  Rs  360  or  whatever  it  as and  that  3६  going  up  to  Rp  $00)  र्ा month  This  pension
 22

 on  ‘Mpist be  removed  by  him  hope  he  will
 agree

 with  me  on  this  Tf  he  gives that  promie  that  he  will  get  tid of  the  pensioh#  business  from  that then  I  shall  agree  with  this  aie 3 CUntert  uptsons)
 My  nea.  pont  is  this  Though this  Bill  is  really  good  im  itself,  it  as

 rather  unpractical  I  do  not  know

 the  presence  or  @  pre-cxwstenot  of  2
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 faact.  P.G,  Mavalankar}
 two-party  system  But  sf  there  is  no
 tw)  party  system  in  the  country  how
 ean  you  have  this  kind  of  Bill  now?
 We  are  a  large  cyuntry  and  we  have
 80  Many  parties  in  India  We  have
 a@  muln-party  system  I  am  not  for
 the  multi-party  system  I  am  progressi-
 vely  for  a  fewer  parties  I  want  inde-
 pendents  too  to  function  because  that
 would  be  a  good  check  on  this  or  that
 party  And  as  long  as  they  are  genuine
 and  6390  ingependcnts  and  dependable
 yndependent  not  Aya  Rams  or  Gaya
 Rams  its  good  tor  us  My  point  is
 that  in  a  country  luke  ours  whcre  there
 %®  mo  tw)  party  system  why  have
 ths  Bi  wich  prov  de  for  a  Leader
 of  the  099)  ition?  Suppose  there  are
 thre  Oppo  ition  Pirtics  im  the  mext
 Lok  Sabha  cach  gettin,  an  cqual  number
 of  scats  Whom  will  you  make  the
 Leair  ०  the  Oppo  ation  which  will
 be  an  alturnat  ve  to  the  Government  ?
 Can  you  have  three  alternatives  >

 Foally  Sir  look  at  the  irony  Two
 tri  nd  from  th  Congress  party  spoke w  {lin  thoir  own  wav  «hour  demecracy
 and  the  Congre  party  but  if  3s  :ronical
 that  the  party  wich  only  recently  sought to  de  troy  dem  cry  hould  be  the
 beneficiary  of  democracy  today  Now,
 they  are  ayng  it  38  good  Where
 were  they  during  those  nimtcen  months
 They  de  troycd  the  parliamentary  sys-
 tem,

 MR  DEPUTY  SPEAKER  Please, Mr  Mavalankar,  try  to  finish  now
 PROF  P  G  MAVALANKAR

 Sr  I  wllony  take  one  or  two  minutes
 more  In  the  pres  gallery  there  were

 ress  oom?
 mdents  appointed  by  the

 Epeaker  and  their  accreditation  cards
 were  camuclled  and  they  were  removed
 from  the  pre  gallery  during  the  Fmer-
 g  period  by  the  Congress  Government,
 ay  et  this  Congres  party  not  talk
 of  democracy  Morscover,  Sir,  after  the

 reat  split  in  r969  when  the  Congress
 oy  became  an  Opposition  Party  for
 the  firt  tim*—having  more  than  50
 members—a  private  members  Bill  for

 recyg?  ing  the  Oppo  ition  leader  was
 di  cussed  in  this  House  and  the  then
 Ruling  Party  [Congress  (R)]  ridiculed
 that  effort  Today  who  i8  ridiculing whom?  Sir  the  principle  behind  the
 Bill  As  good  but  the  timing  is  bad

 MR  DEPUTY-SPEAKER:  You
 have  atready  taken  much  time  Please

 ,  ROW
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 PROF  P  G  MAVALANKAR
 Sir,  only  a  few  sentenccs  more  In
 this  country  we  want  al]  of  us  to  develop a  democratic  attitude,  and  there  must
 be  the  governmental  responsiblity towards  the  Oppos:tion  as  well  This
 Bill  is  good  because  it  shows  a_  good attitude  of  the  government  to  the  Oppo- sition  Opposition  must  oppose  and
 propose  but  not  ob  truct.  Hav  ng  said
 that,  the  point  is  that  thoug:  thi  Bull
 3s  good  in  principle  it  does  not  meet
 the  requirements  of  time  and  I  do  not
 thirk  Janata  Party  need  bring  this
 Bill  to  assure  the  entire  country  that
 they  believe  im  democracy  The  very fact  that  people  have  voted  them
 to  power  shows  that  they  know  how
 they  stand  and  where  they  tmd  Let
 the  Congress  party  behave  7५  tsibily
 and  democraticllly  and  thc:  ३४६४  for
 this

 का  MR  DEPUTY  SPEAKIR  The
 Minister

 SHRI  DINEN  BHATTACHARYA
 Sir,  before  the  Mamister  ५१०३०  F  for-
 mally  move  under  Rulc  709  w  th  vour
 permission  that  th:  debate  b  mstponed and  taken  up  in  the  next  Ses  con  Rule
 Io9  say

 At  any  stage  of  a  Bill  wh  cha  «under
 discus  ion  in  the  Huc  a  motion
 that  the  debate  on  the  B  Il  be  ७०)  urned
 may  be  moved  with  the  ccn  cnt  of
 the  Speaker  ‘“‘

 MR  DFPUTY-SPIAKLR  I  am
 Not  giving  you  the  con  crt

 SHRI  DINEN  BHATTACHARYA
 Under  Rule  340  I  do  not  require  your
 permission  36  00  hrs  Under  rulc  340  3t35
 stated  that  after  the  motion  has  been  made,
 a  Member  may  move  that  the  debate
 on  the  motion  be  adjournd  So,  I
 am  bringing  this  motion

 MR,  DEPUTY-SPEAKLR  In
 the  first  place,  you  will  have  to  obtain
 the  permission  of  the  Speaker  to  move
 the  motion  and  secondly  I  am  not

 pving
 the  permission  to  raiseit  =  There-

 ९,  it  does  not  arise

 THE  MINISTER  OI  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 GHA  RAVINDRA  VARMA). Mr  DEPUTY-SPEAKER,  Sir,  I  am
 Grateful  to  the  hon,  Member  who  have
 participated  in  the  debate  The  debate
 on  the  Bill  has  shown  that  there  78  a
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 tf  one  wants  to  make  a  departure,  sf  one
 Wants  to  a  new  precedent  If  one  wants to  find  the  way  for  a  new  method  of  func
 troning,  one  has  to  make  a  beginning  and
 that  beginnng  has  to  be  from  the  very
 beginning  =  One  cannot  postpone  a  good
 day,  one  should  start  if  one  feels  that  this 38  @  measure  which  has  to  be  bri  ught  in

 re,  I  do  not  think  that  my  gcod friend  who  said  that  the  measure  33  nt
 timely,  thinks  that  this  measure  is  ५०  unti-
 timely  that  this  should  not  be  discus  cd or  debated by  the  House  I  am  not  re
 ferring  to  all  the  points  that  he  rasSed  =I
 would  like  to  be  very  brief  in  answering this  debate  As  I  said  earlier,  there  i\  a
 large  measure  of  agreement  as  far  as  the
 Principle  १5  concerned  I  do  not  want  t
 enter  into  a  discuussi  n  on  the  queston Of  whether  the  party  which  today  is  the
 major  party  in  (९  sition  has  ०  ntributed to  the  growth  of  democracy  in  this  ०  untry or  has  contributed  at  Jea.t  at  seme  ut  8० ints  history  to  the  destructic  n  and  erosion of  democracy  in  this  country

 I  said  earker  it  5  not  apart  of  my  inten
 tion  to  rasse  euch  contre  versy  while  I  em on  this  Bill  Irrespective  ¢f  what  they
 may  have  done,  the  Government  1s
 concerned  with  its  attitude  tc  the  (55
 Sition,  Its  attitude  to  the  ¢  ppc  tC  nas  nc  t
 governed  by  what  those  who  are  tcdry
 Sitting  in  Opposition  cn  that  side  might Or  might  not  say  abcut  the  ick  cf  the
 pr

 posit  n  IT  wi  uld  have  like  to  be  rr  w
 word  of  the  hcn  Member  but  I  knew

 thatit  maght  brirtle  with  mcanings  whic one  may  nt  totally  be  abl.  tc  acccpt
 re,  I  hope  will  pardcn  me  aL I  do  not  jump  at  the  word  that  he  has used  and  accepted  Ue  wever  if  7४  ver) clear  that  irrespective  of  what  their  atti

 tude  mught  have  been,  the  attitude  of  this
 Government  and  this  party  to  the  Oppx
 sition,  the  sdea  of  the  opposition,  thc
 institution  of  the  opposition,  the  mght  to
 dissent  continues  and  will  ccntinue  to  be
 whatI  have  explained  Its  m  t  bilateral We  do  not  want  to  teke  a  view  that  if  thes
 behave,  we  behave  We  believe  in canons  we  believe  in  certain  norms,  we
 believe  in  principles  and  therefore  we  will Stand  by  those  principles  y

 AN  HON  MEMBER  It  means  we
 wall  behave  whether  they  behave  or  not

 the  pressure
 of  public opinion  on  I

 to  38  Ma  tting
 ;  an  aria by  imple,  if one  does  not  do  so,  then  one  cannot  build

 os  bog
 public  pressure  necessarily  on  those

 must  behave  whether  they  are  in
 Government  or  in  the  opposition  Now, I  think  the  main  question,  as  far  ह.  this
 BAL  was  cotcerned,  was  raised  by  my  hon

 Bill
 fiend,  Mr  Samar  Mukerjec  and  jatar  on
 to  some  extent  by  my  good  triund,
 Mr  Govindan  Nair  I.mnct  quite  sure
 whether  Mr  Govindan  Nair  was  heie
 when  I  initiated  the  discussicn  cn  the
 Bill  That  does  net  matter  The
 pont  that  Mr  Mukherjee  raiscd  ard
 which  was  later  «n  suppcrted  by  my
 gucd  frend  Govind.  n  Nair  is  very  ympct tant  i9:S  not  thet  we  w  nt  to  igntr¢  that
 point  We  accept  the  fuct  thet  in  a  ४८१४
 big  cc  untuy  like  curs  there  mey  bc  meny
 Partiesinc  ppc  siticn  tc  the  govarn  ent
 So  many  gr

 Led
 in  opp  siucn  to  the

 &  vernment  hey  have  all  their  legit
 mate  place  Even  «  there  has  aa  0८
 Scme  criterion  by  which  we  can  dewipha
 identify  what  is  the  main  thrust  ¢t  the
 thinking  on  the  ide  cf  the  (  ppositun_  in
 Oppcsition  to  the  government  Onc
 hon  Membrr  frem  this  side  said  that  we
 should  use  the  word  rea]  (ppcsiti  n  as
 distinct  frcm  numerical  stro  gth  ci  the
 Oppositx  nin  this  House  =Thi  ,  Ishculd
 Submit,  is  a  very  elutve  will¢  i  the  wisp,
 itis  danger  us  to  accept  such  a  defirticn
 After  all,  all  of  us  who  are  here  are  here
 by  virtue  ot  the  kcgrc  of  numbers  In
 elections,  we  gct  elected  by  vituec  {  the
 kc  gicof  numbers  Here  77  this  Hc  use  we
 siton  this  side  ot  the  House  and  my  80०  d
 firend  Mr  Sathe  sits  on  the  other  side  of
 the  House,  perhaps  recluctantly,  0५०४५  ८
 of  the  logicof  numbers  ‘Thercicre,  i€  35
 very  difficult  tcr  us  to  gnc  re  the  logic  t
 numbrs  and  say  thatthere  5  no  diffcrence
 between  a  party  in  the  opposinc  nm  which
 has  a  cergain  requisite  number  of  membts
 and  the  other  groups  in  the  ¢  ppositicn
 who  also  perform  a  function  as  gruups
 in  the  opposition  =  It  45  not  pr  Stable  ६६
 ignore  those  differences  In  this  country
 almost  everybody  has  seid  that  there
 must  be  certain  cunsclidatnn  cf  ferces
 if  not  polarisation  o4  pC  litical  ferces  4
 do  not  want  to  enter  into  this  discussion
 at  this  stage  because  it  iS  a  Very  major
 discussion  and  this  Bill  need  not  be  the
 peg  on  which  one  wantsto  hang  such  4
 task  People  have  talked  20  this  courtry
 of  polarisation  orof  the  need  fcr  polenta
 tion  or  at  least  for  consolidatz  n  &  that
 there  may  be  some  effectiveness  bror  ght
 into  the  functioning  of  partes  in  the  cp-
 psition  (Interruptions)  Regicnal  partics
 will  always  be  there  and  when  peopletalk
 of  consclidation,they  talkof  conse  Iidatic  n
 of  the  oppositun  groups  (intcrrupiun  ;
 Iam  not  talking  of  regional  partics

 SHRI  A  BALA  PAJANOR)  We  are
 also  a  party

 SHRI  RAVINDRA  VARMA  You
 can  have  a  label  attached,  by  attaching
 a  label  to  salt,  salt  will  not  be  turned  into
 sugar.  re,  I  do  not  want  to  talk
 of  labels.  If  parties  want  to  confine
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 [Shri  Ravindra  Varma]
 themselves  to  a  particular  area,.  the  logic
 of  their  developments  will  be  circums-
 Cribed  by  the  logic  of  their  parochialism
 In  a  big  country  like  ours;  there  are,
 fortunately  for  “us,  many,  who-  believe
 thatitis  possible  to  have  national  policies,
 national  groups-and  national  parties;  not
 only  parochial  parties

 SHRI  A.  BALA’  PAJANOR  4  Ours  is
 not  a  parochial  party.  .

 SHRI  RAVINDRA  VARMA‘:  T.am
 not  referring  to  any  pirticular  party  and
 I  am  talking  of  political  parties  in’  this
 country  which  may  involve  at’scome  point
 of  time  some  people:  There-are  certain
 political  tendencies  in  this‘country  which
 cannot  be  ignored.  or  wished  away.  -I
 wish  T  could  wish  them  away  but  unfer-
 tunately  it  is-not  possible.  “But  the  main
 point  behind  what  Mr:-Mukherjee  said
 is  that  perhaps  our  object  was  to  make-the
 Congress  Party  the  only  opposition’  party
 or  to  recognise  only  the  Congress  Party
 as  the  opposition.’  I  should  -not-  like  to
 use  any  objectionable  word  as  far  as  my
 good  friend  is  concerned-but  I-sheuld
 like  to’  submit  that  this  is  almost  an-un-
 cAiritable  interpretation.’  --It  is-not  to
 enshrine~  the  Congress’  Party~'as  the
 opposition:  party—particularly:after-what
 they.  have  done,  as  my  friend  says  that  we
 have  brought  forward  this:  Bill:---Today
 they  are  in  the  Oppositien;temerrow  Mr.
 Mukherjee  might  beheading’  a-~-group
 having-  behind  -him  “enough  members  to
 be  recognised  as:  an-~opposition--  party
 Or  it  may  be  Mr.  Govindan  Nair

 AN  HON.  MEMBER  Why  not  you?

 SHRI  RAVINDRA:  VARMA>:  T:am
 coming  to  that..  Don’t:  be  in  avshurry.:  We
 are’  here  now.  -Buts.we  maybe:  there
 tomorrow,  nottomorrow;  but-oma:future
 occasion,  We  have:  been:  theres  long
 enough;  but  you  have  not  been  here>  leng
 enough  and  the  country  will  keep-you  there
 for  long  enough.  (Interruptions)

 -[amealways  willing  toc-accept  yourinvi-
 tation.  “provided  sit  cis  motto:  Karnataka
 Bhavan:  ha  do!  notknow:where  lit:  is.
 Leaving  that  aside;  therefore:  the!  ques-
 tionis  not  who  is  to:enjoy  the  facilitiesand
 amenities  that.the  Bill:provides;  but  it  is
 the  question  of:providing:the  Opposition
 which  has  this  largest  strength,  which
 therefore,  can-claim.to.  be.  rec»gnised,  as
 the  Opposition  Party  with  certain  facili-
 ties  and  amenities.  I  would,  ifthe  hon
 Members  Mr.  Mukherjee  and  Mr.  Govin-
 dan  Nair  feelthat  the  Government  and  the
 House  itself  should.  cdnsiderthe  desirabi-
 lity  and  the  necessityof  providing  certain
 facijities,-if-  not  similar  facilities,  which
 will  enable  ‘every:  group:  to  function
 effectively,  consider  it..  But  thatcis  a
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 ‘facilities  today

 “matters  can  certainly  be  brought wp  inthat

 House

 the«  effectiveness’-  of  ~the  -“Mentb

 a8  I°aid  earlier;  kshallrepeatthat—awhat-

 found  wanting  in  considering  that!

 Leaders  of  Opp:  i04
 Bill

 different~quéstion  which~-has  “not  -been
 eovered  by-  this’  Bilk--  Of  “course,
 understand  that  question  bein

 ar
 little  further  and  said  that even  individua members-~  should-  ~have  ~-facifities

 T  do  not  think  they  are  not  having“any
 This  Bill  does.  not  deal

 with  those  facilities  ‘Phe  hiin:-Member
 knows  that.  there-  is  Committee  ‘catled

 am  not  recalling  wrongly  and

 ‘Committee  and-I-am  sure-‘nobady
 House,  whether-he  is  in  the  Oppesiticn
 erin  the  ruling  Party,  would  like  76  take
 a’Stand  which  weuld-reduce  the  _éffec-
 tiveness  the  -hon:  -Members-~  of’  this

 Everything’  should  bedcne,  cf

 Parliament,  their‘effectiveness  in  serving
 their  constituencies  and  ‘this  “Huse
 Therefore,  such  matters  can  |  always  be
 discussed  I

 When  my  good:friend  wasspeakifig,
 I  was-almostiremindedtof  thesnursery

 -rime  about  ‘Baba  black  sheep  andaicte
 for  the  little  bey  ctying-in  the  lane,  at That
 would,  not.be  ancexact:  depictioniof’  the
 position,  Itis  not  :so:badvas  the  ease  ef  जय
 the  poor  boy!  who  was  wailing  in  the:latie
 becauSe  there  was  no:  wod]  of  the:  black
 sheep.  ड  Interruptions)

 PROF.  P.  G:  MAVALANKAR:  :<Do
 you.  mean:  to.  saysthat  the.  Members  of
 Parliament  are  getting  adequate  facilities  ?

 say  to-the  chon.  Member'that  certainly

 sidered:and  this  Government:  will  nc

 My-?friendsMr  Pajancr  said  thatthis
 Billis:  neither*pragmatic  ner  practicable

 _iDamnet  quite  sure:  whether:  that  we¢s!the
 consistent  tone  that  owas  cevident  4A*ail
 partsofspeech.  I  do  think  as  conditions

 _  standtodax,  this  Sbill‘is_practi¢cable“and
 perhaps,  thiscis;the  anly  pragmatic  ‘stép
 that  we  cculd  have  teken  4

 renew
 My-friend  Mr.  5Yadavswho  :spéke-frem

 “here,  Said  thatthe  prc  visions  of.  the  Pill
 arenctenough:>  Unfortunately  iqcdé  nét

 »Seeshim  around.  Hecsaid:  thatitherprovi-
 Jsions-of:-the  Bulk  arscnct  enough  and  that
 omove  facilities  should  be  madeaveilable to  _
 the  Leader  of  the:Oppasition  ‘Somewhere,

 one  haste  make  a  beginning?2:As  Psaid
 earlier,  this  was  a  -matter  cfrevolution  of

 “certain  attitudes,  evolution  ficertsin‘cir-
 cumstances  where  certain  facilities  become
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 neces  and  certain  facilitses  sre  used

 the  extastey  A  bepunning tas  to  be  muade ity.  4  to  be  ma
 bait  we  have  tried  to  meke  a

 wg.  By  and  large,  the  Bali  dk  es
 सि fv  ynist  of  the  ctnsiderath  ns  that
 were  urged  by  hon  members  _  I  wuld,
 therefire,  commend  this  Bill  for  the
 agcaptance  of  this  House.

 MR.  DEPUTY-SPEAKER  —  Shri
 Yinavak  Piased  Rac  in  bis  ‘peesh  has
 alteady  seid  that  he  is  withdrawing  his

 dment  His  he  the  Jcave  of  the
 House  to  withdi.w  it?

 HON  MEMBERS:  Yes

 Amendment  No  7  was,  by  leave  withdhaun
 MR.  DEPUTY-SPEAKER  The

 questic  nis
 ‘  "Phat  the  Bill  ro  provide  for  the  salary

 and  elk  wances  «f  Leiders  ¢  f  Oppesiticn
 w  Parliament  be  taken  int)  considerate:  oe

 dhe  motion  nas  adopted
 MR.  DEPUTY-SPEAKER  =  We  shall

 take  up  clause-by-cliuse  ७  nsidcration
 Clause  2—(Defintttn)

 SHRI  A  K.ROY  (Dhanbad)  I  beg
 mc  ve
 Page  I—

 (0)  hne  7,—
 for  “Leader  of  the  Opposition”

 substitute  “‘rcal  Leader  «f  th
 Oppositic  n”

 (00  line  19s
 for  “Leader  of  the  Opposition” substitute  “‘real  Leader  of  the

 Oppositx  n’"(3)
 Page  I5—

 Q)  Hine  cir
 for  “numerical  strength”  subs-
 tstute  “political  strength”

 @)  hne  36,—
 for  “numerical  strength”  subst:-
 tute  “political  strength”  (4)

 SHRI  HARI  VISHNU  KAMATH
 Tbegto  move  ,

 Bull
 Page  ह

 after  line  x3,ansert~
 “Provided  th.  t  the  strength  of  such

 party  in  the  Council of  the  Heuce Shell  be  net  less  than  one-tixth of  the
 eral  seetubershep

 ef  the
 .  =

 cil  r  th  H:  use  respectively.” 1S,

 SHRI  SAMAR  MUKHERJEE  :  I begtomeve  :
 page  In

 for  Clause  2,  substitute
 cry  Teader  of  an  oppositien  party  cr

 group  means  the  leader  of  an  oppo- Siti  nN  party  cr  group  reccgnised as  such  by  the  ccnventien  and
 Practice  <  f  the  Parliament”  (23)

 SHRI  AK  ROY  (Dhonbad)  |  Sir,  I
 wassurprited  when  I  sew  this  Bill  because
 we  have  g  tre  menev  fer  the  werkers  to
 be  given  bers  We  cannt  afferd  to
 return  the  CDS  nyvny  Frervwhere Ww  १7९  fivine  big  kecturesen  utterity  end
 whatn  t  Jucttedev  I  rerdin  the  pepers that  cur  Presidcnt  38  coming  cut  of  the
 Rashtiapeti  Ph  ven  to  leed  9  mere  hum-
 ble  life  In  that  context  we  are  wasting the  tyme  of  the  House  in  deciding  the
 silarv  and  allowances  to  be  pard  to  the
 kadcrs  ¢f  oppsinon  J  consider  this »  an  insult  to  the  whole  opposition Have  we  get  ne  cther  functions  except «xtractine  m  re  facilities  fre  m  this  He  use?
 T  was  Iistening  to  the  speech  of  an
 hen)  member  who  was  dtmanding  more
 facilities  for  ordinery  members  I  am
 cpprsced  te  thitalso  We  ordinary
 members  have  gt  sufficient  privilemes
 c¢mpared  to  the  poor  necple  of  India
 T  want  thet  n>  orivileges  should  be
 extended  ond  cven  come  existing  privileges cf  the  Members  may  also  be  curtailed
 Any  extra  me  ney  to  the  Opposition  lea
 who  henpens  this  tyme  to  be  the  leader
 of  the  Congress  Party  will  be  considered
 in  the  courtrv  at  large  9९  @  bonus  for
 Fmergency  They  br  ueht  Emergency
 put  us  into  torture  end  this  Government
 has  comc  out  with  a  bonus  for  them

 Another  point  which  I  oppose  vehe-
 mently  and  politically  is  the  economic
 aSpectof  the  thing  सेपा  I  have  substitu-
 ted  “duties  and  resnonsibilities  of  the
 Leader  of  the  Opp  sition”  Sir,  we  are
 in  the  transiti.nal  pert  d  The  country AS”  Standinp  At  must  take  a  turn  and  in  that
 p  sition  the  responsibilities  and  duties
 cf  the  Opposition  wil  be  8  very  vital  ond,
 Evcn  our  hon  Minister  has  seid  ब
 mocracy  means  the  rule  of  reason”.  फ्  क I  would  like  to  read  a  few  lined  oe
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 MR.  DEPUTY-SPEAKER  :  I  told
 you  to  take  only  two  minutes.  You  have
 already  taken  five  minutes,

 SHRI  A  K.  ROY  .  Please  give  me  one
 or  two  minutes  I  shall  be  very  brief.
 Harold  Laski  in  his  ‘Democracy  in  crisis’
 writes  e

 ५  The  ruk  of  democracy  was  to  be  the
 rule  of  reason  The  party  which
 best  grasped  the  purpose  of  the
 electorate  would  win  manority  in
 the  Icgislature  and  वा  would  utc
 the  normal,  constituti  nal  forms
 to  give  effect  to  that  purpose  oo

 “The  flaw  in  the  argument  was  an
 obvious  one  It  assumed  =  thc
 absolute  validity  of  the  form  of  the
 political  State  regardless  of  the  eco-
 nomic  character  of  the  s  ciety  वा
 waS  Supp?Sed  tu  represent.  It
 did  not  see  that  such  economic
 regime  gives  birth  to  a  political
 order  which  represents  the  interests
 of  thse  who  9९  minate  the  regimc,
 who  p  >ssess  in  it  the  essential  ins-
 trumcents  of  cc  nomic  powcr  a”

 My  poness  this  Dem  cracy  docs  not
 myan  parhamentary  democracy.
 It  38  not  Synonymous  to  parha-
 mentary  democracy  and  parliamentary
 democracy  7४  nut  synunymous  to  the
 Britich  type  of  parliamentary  democracy.
 YL  wever,  dem  cracy  has  got  its<  wn  his-
 torical  background  tor  evolution  and  in
 India  we  cannot  afford  to  take  any  other
 dem  icracy  frem  outside  and  that  3९  why
 on  both  the  counts  I  opp  se  the  salaries
 and  all»wances  of  Leaders  of  Opp  sition
 I  want  to  substitute  with  ‘  the  duties  and
 resp  »nsibilities  of  the  Leaders  of  the
 Opposition”  so  that  it  can  lead  to  the
 Indian  type  of  democracy

 SHRI  HARI  VISHNU  KAMATH
 Mr.  Deputy  Speaker,  Sir,  clause  2  Seeks ty  define  the  Opp  sition  and  which  party leader  will  be  entitled  to  amenatics,  salaries and  all  these  things,  The  criterion  has
 been  entirely  left  to  the  Speaker  for  this
 Huse  and  ६)  the  Chairman  for  the  other Huse.  But  I  would  hike  that  this  pr viston  be  embodied  in  the  statute  itself
 and  n%t  left  to  the  hon,  Speaker  here  and
 the  Chairman  of  the  other  House.  | think  At  35  devirable  that  this  critersc  n, this  yardstick,  should  find  a  place  m  the
 Statute  itself  I,  theref  re,  seck  to  pres- cribe  the  The  Speaker  then can  certainly  recognise  the  party  which has  the

 bec
 Wnty  numerically,  but  in  my humble  judgment,  the  minimum  should be  one-sixth  Of  the  total  membership  of the  House,  not  one-tenth  Today,  as  tar as  I  am  aware,  the  ruling  of  the  hon,
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 Dadasahch  Mavalanker,  the  Speaker  of the  First  Lok  Sabha,  still  stands,  the
 yardstick  still  stands  and  35  stillin  force— that  for  the  Opp  sition  to  be  recognised 88  a  Party,  the  Oppositicn  Party  should haveatleasta  Strength«f  ro  per  cent  of the  House.

 Numerically,  it  ॥$..  equivalent to  the  quorum  of  the  ~  House.
 Unfortunatcly,  except  in  1969,  there  was never  a  JOY,  strong  Opp:  sition  in  this House  «ince  r952  In  1969,  there  was  an
 Opposition  having  more  than  10% strength  Even  then,  the  then  gcvern- ment  did  9  t  extend  to  them  the  facilities which  we  asc  sceking  to  give  to  the  Oppo- sition  through  this  bill.

 I  would  Ike  that  the  prescribed  mini- mum  strength  shi  uld  be  ince  rporated here  an  the  Statute  itself  The  House  is well  aware  that  in  the  election  law,  the minimum  धक  the  t  tal  votes  pc  Hed  hes been  fixed—-f  rsaving  the  sccurity  depe  sit —as  one-1xth: th  and  not  1/10,  or  4  If  you sct  less  than  16  of  the  total  5  tes  polled, Vou  lose  your  deposit.  Not  that  I  went to  putiton  a  par  withthis  But  I  think there  i5  some  logic  in  it  10%  may  be tro  hittle,  and  25%  too  high  =  There- fore,  16-2/3%  1५  the  golden  mean.  So J  would  very  much  desire  that  this  mini-
 mum.  ol  16  should  be  fixed  in  the  statute itself  “There  fore  I  commend  the  amend- ment  tor  the  wh  le-hearted  acceptance  cf the  House

 MR,  DEPUTY  SPEAKER  I  shall now  put  amendments  Nos  3  and  4  of Mr  A  K  R  ytothe  voteofthe  Houre,

 Amendment,  Nos  3  and  4  were  put  and
 negatrived

 MR  DLPUTY-SPEAKER  I  shill now  put  amendment  No  35  of  Mr Kamath  to  the  vote  of  the  House.
 Amendment  No  35  was  put  and  negatived

 MR  DEPUTY-SPEAKER  I  shal] now  putamendment  No  23  of  Mr.  Semar
 Mukherjee  (१  the  vote  of  the  House.

 the  Ameidment  No  23  was  put  and
 negatived.

 MR.  DEPUIrY-SPEAKER.  The question  35
 “That  clause  2  stand  part  of  the  Bill.”

 I'he  motion  was  adopted
 (  lause  2  was  added  to  the  Rell

 (Se
 Gama

 (Salary  of  leaders  of
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 MR  DEPUTY-SPEAKER  Now
 clause  3  On  clause  3,  are  you  pressing your  amendment,  Mr  Roy  ?

 SHRI  A  K  ROY  Yes
 MR  9  PULY-SPEAKER  Mr

 Roop  Nath  Singh  Yadav,  I  think  you  are
 not  moving  it

 SHRI  ROOP  NATH  SINGH
 YADAV  (Pratapgarh)  No

 MR_  IDLLPUTY-SPEAKER  Mr
 age

 te  you  pressing  amendment
 0  76  *

 SHRI  HARI  VISHNU  KAMATH
 Yes  Itisin  list  No  5

 MR  DLPUTY-SPEAKIR  Now
 Mr  A  K  Roy

 SHRI  ५  K  ROY  I  move
 for  “tw  thousand,  two  hundred  and

 fifty  rupecs  per  mensem”
 Substiute—“five  hundred  aad  one

 rupe  ५  per  mensem”  (5)
 We  AM  ombers  of  Parliament  get Rs  £9948  our  salairv  ind  Rs  $00/~ as  th  constitucncyiAllowance  You

 knw  Sr,  that  when  we  make  a
 cut  Motion  we  make  a_  symbolic
 cut  ot  Re  a  towards  disapproval
 ot  th  policy  As  the  Lvadcr  of  the
 Opp  sition  is  supposed  to  disapprove the  nohcv,  naturally  he  can  be
 given  only  Re  r/-  more  for  his
 performance

 SHRI  HARI  VISHNU  KAMATH
 Impve

 for  da  50  3,  substitute—
 43.  Lach  Leader  of  the  Opposition

 shall  be  enutied  to  r  ceive  as  alary
 of  tv>  thousind  two  hundred  and
 fifty  rupecs  per  mensem  oo  (36)

 I  seca,  fi  st  of  all  a  linguistic,  a  stylistic
 change,  and  I  will  explain  the  rationale
 behind  2  ~The  rationale  5  very  sound,
 in  my  humble  judgmcnt,  and  what  Shri
 Samar  Mukherjee  has  said  has  reinforced
 what  I  have  m  view,  when  he  made  his
 observation  on  the  motion  moved  by  the
 nght  hor  gentk  man  from  Ranchi,  that
 in  West  Bengal  the  then  Leader  of  the
 Opposition  refused  to  acccpt  the  salary
 which  was  fixed  in  the  Bill  The  Govern-
 ment  will  find  itself  in  an  awkward
 position  or  a  contretemps,  may  be  hypo-
 thetical,  I  am  not  sure,  if  the  Leader
 of  the  Opposition  refuses  to  receive
 the  salary,  accept  the  salary  That  is  why
 I  sav  “entitled  to  receive”  instead  of
 “paid  t>  ium’.  You  can  take  the  horse
 to  the  water  but  cannot  make  it  drink
 So  also, if  he  declines  to  accept,  it  will

 Bull
 put  the  Government  in  an  awkward  situa-
 tion  Will  they  hand  over  in  a  thath  the
 amount,  or  a  che

 que
 for  Rs  2,250 ?  I

 think  icgally  also  the  construction  of  the
 viause  i8  unfortunate  Because,  if  you
 see  the  next  clauses,  clauses  3,  4  and  $, about  fringe  benefits,  all  ot  th  em  say “entitled  to  receive”  But  here  it  1S  said
 “paid  to  him”.  I  do  not  see  the  rationale
 behind  it

 Coming  to  the  amendment  of  Shn
 A_K_  Roy,  which  suggcsts  that  the
 salary  be  fix.d  at  Rs  §0:,  I  do  not  think
 itis  reaso  ible  Because,  I  think  he  for-
 gets  or  overlooks  the  provision  that  once
 a  person  is  declared  and  recognised  as
 the  Leadcr  of  the  Opposition,  he  will
 not  be  entitled  toth  salary  and  allowance
 of  a  Menker  of  Purkiment  We  get  a
 salary  ot  Rs  ९00  and  an  allowance  of
 Rs  500,  which  3s  tax  free,  and  during a  Session  we  are  paid  about  Rs  1,500
 per  month  by  wx,  of  DA_  There-
 fore,  during  a  session  we  get  Rs  2,500 er  month  So  far  as  the  salary  of

 $  2250  8  concerned  T  do  not  think
 itis  tax  free  I  do  not  know  whether  the
 Minster  wants  to  make  it  ta\-free  So
 far  as  a  Membr  35  concerned  his  daly allowance  and  travcihng  allowance  are
 tar  free  only  Rs  soo  will  be  taxed  As
 wc  have  raise  |  the  ciiling  for  tax  exemp- tion,  that  also  will  be  tan  tree  So,  during
 the  session  a  membcr  8५0  Rs  2,500,
 tax  free  Therctore,  I  do  not  think  this
 figurc  to  Rs  (25250  5  very  Ingh  I  accept the  Bill  in  principle

 MR  DIPUTY-SPFAKIR  I  will
 now  put  amendment  No  $  of  Shri  A.K
 Roy  of  the  vote  of  the  House

 Amendment  No  §  was  put  and  negatived
 SHRI  HARI  VISHNU  KAMATH

 3ir,  before  you  put  my  amendment  to  the
 vote,  let  us  hear  the  Minister

 SHRI  RAVINDRA  VARMA  I
 have  listened  with  great  attention  to
 what  the  mght  hon  gentkman  from
 Hoshangabad  has  to  say  I  do  not  think
 the  clause  as  it  has  bec  drafted

 a
 the

 Bill  needs  to  be  modificd  in  the  fashion
 he  has  suggested  I  am,  thereforc,  sorry
 Tam  notin  a  position  to  accept  his  amend-
 ment

 MR  DEPUTFY-SPEARTR  I  Will
 now  put  amendment  No  76  moved  by
 Shri  Kamath  to  the  vote  of  the  House.

 Amendment  No  76  was  put  and  nega-
 ted

 MR,  DEPUTY-SPEAKER  The  qu-
 estion  38  .
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 {Mr  Deputy  Speaker}
 “That  clause  3  stand  part  of  the  Bill”

 The  motion  was  adopted
 Glause  3  wus  added  to  the  Bill

 Clause  4—(Residence  for  Leaders  of
 oppost  tion)

 SHRIA  K  ROY  _I  beg  to  move
 Page  2s
 for  clause  4,  substitute—
 4  Bach  Leader  of  the  Opposition  shall,

 $9  long  as  he  continucs  as  such
 Leader,  be  duty  bound  to  focus  the
 gnevances  of  the

 (aged
 to  the

 policies  and  action  of t  vernment
 with  a  clear  socio  political  alterna
 tive  to  the  present  system  cau  ing those  grievances  oo  (6)

 SHRI  HARI  VISHNU  KAMATH
 I  beg  to  move

 Page  2,—
 for  lines  4  and  5,  substitute—
 “to  the  proper  miuntene.  of  such

 tesidunc.”  i?
 SHRI  A  K  ROY  My  main  em is  as  this  that  the  Leadcr  of  the

 ecm  would  be  duty  bound  to focus  the  grievances  of  the  people  to  the
 policies  and  action  of  the  Government with  a  clear  socio  political  altcrnative to  the  present  system  causing  thosc  gric vances  That  means  that  the  Leader  of the

 Opposition
 should  be  really  the  Lia- der  of  the  Opposition  and  not  counter

 fest  Leader  of  thx  Opposition  It  AS ‘ood  that  our  Minister  of  Labour  and
 atliamentary  Affairs  does  not  want to  muzzle  the  voice  of  the  opposition unlike  the  previous  Government  But what  he  is  dog  is  more  dangerous He  wauts  to  sweeten  the  voice  of  the

 opposition  We  are  talking  of  ‘parlamen-
 tary  democracy  in  England  But  look at  the  history  There  the  parliamentary democracy  took  more  than  200  years to  take  the  present  shape  Today,  if  we want  to  come  in  the  torefront  in  the soale  of  bourgsois  democracy,  we  have  to
 gallop  and  in  that  galloping  if  we  have adopted  the  present  stage  of  their  demo- cracy,  we  will  be  making  a  mistake You  know  that  in  any  historic  develop- ment,  contradictions  play  a  most  impor- tant  part  Contradictions,  struggic,  bet- ween  the  opposition  and  the  Government are  the  gor

 gs
 force  that  pushes  the  cou- ntry  ahead  any  measure  to  sweeten

 any  measure  to  collude,  any  measure  to have  gn  understanding  so  that  there  35  a
 pinion:  4

 system  having  same  class interest,  having  same  philosophy,  having same  social  and  political  outlook,  must

 AUGUST  8,  977  Leaders  of  Opp  Iz
 Bll

 a
 That  is  why  I  bave  sad  in  other

 uses  that  numerical  strength  does not  matter  What  matters  3s  the  polsti¢al
 strength  If  you  wish  the  birds  of  the
 same  fcather  to  flock  together,  it  will
 nat  help  the  country  That  is  why,
 any  attempt  by  the  Govcrnment  to  some~
 how  mancouvre  or  somehow  tame  the
 Opposition,  must  be  opposed  because
 it  3s  the  struggle,  the  confrontation
 between  the  opposition  and  the  Govern-
 ment  that  pushes  us  forward

 SHRI  HARI  VISHNU  KAMATH
 Here  the  clause  sys

 bach  T  cade:  of  the  Opposition  shall, so  long  as  the  continues  as  such
 Teadcr,  and  for  a  period  of  one
 month  immediately  thereafter,  be
 enuthkd  without  payment  of  rent  to the  use  of  a  furnished  residence  and n>  charge  shall  fall  on  the  Leader
 of  the  Opposition  personally  im  respect of  the  maintenance  of  such  residence  ”

 Look  at  the  wastage  of  words  What  a
 plethora  of  words  !  I  did  not  expect  the
 Ministcr  to  fall  a  victim  to  such  plethora of  words  A  poet—I  do  not  know  which
 poet—has  rightly  said  Bravity  is  the
 soul  of  wit”  I  do  not  wish  the  charge to  be  levelled  against  the  Munster, the  Membcr  from  Randhr  that  he  is  dull-
 witted  He  as  not  dull  witted  at  all
 ‘Therefore,  my  amendmcnt  is  very  brief
 I  seck  to  delete  the  last  bit  Please  look
 at  it,  ‘no  charge  shall  fall  on  the  Leader
 of  the  Opposition  personally  m  respect of  the  maintenance  of  such  residence’
 T  seek  to  amcnd  it  like  this

 Each  I  eadcr  of  the  Opposition  shall, so  Jong  as  he  continues  as  such  Leade:,
 and  for  a  period  of  one  month  im-
 mediately  thereutter,  be  entitled  with-
 out  payment  of  rent  to  the  use  of  a
 furnished  residence  and  to  the  proper
 maintenance  of  such  residence  ?

 How  briefly  at  looks  !  How  convincing  !
 So,  the  Minister,  as  a  lover  of  language and  style,  should  accept  this

 SHRI  RAVINDRA  VARMA  I  do
 not  think  that  I  am  m  a@  position  to
 accept  my  hon  frend,  Mr  Kamath's
 amcndmcnt  As  far  hus  allegatton  that
 there  is  a  plethora  of  words  in  the  clause, do  not  know  who  should  complain about  the  plethora  of  words

 MR  DEPUTY  SPEAKER  _  I  first
 put  the  amendment  moved  by  Shn  A  K
 Roy  to  the  vote  of  the  House

 Amendment  No  6  was  put  and  negatived
 MR  DEFPUTY-SPEAKER  Now,  I

 put  Mr  Kamath’s  amendment  to  the
 vote  of  the  House
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 Amendment  No  77  was  put  and  nega-
 tived

 MR.  DEPUTY-SPEAKER  The  que-
 stion  is

 “That  Clause  4  stand  part  of  the  Bull
 The  motion  was  adopted

 Clause  4  was  addd  to  the  Bill

 श्री  रूप  नाथ  सिह  यादव  माननोय  मत्री
 जो  को  मेरा  सुझाव  मजूर  नही  है,  हालाकि
 बहुत  जरूरो  था,  इसलिये  में  पेश  नहीं
 करूगा  |

 MR  DEPUTY  SPHAKER  Iie  is  not
 moving  the  amendment

 SHRI  HARI  VISHNU  KAMATIL
 In  clause  §,  there  1S  the  word  ‘  family”
 That  has  not  been  defined  |  hat  should
 be  defined  What  »  family”  ?  There
 is  no  definition  of  that

 MR  DEPUTY-SPEAKFR  the
 Miunaster  will  take  note  of  his  sugg  stiun

 AN  HON  MEMBLR  He  as  a
 bachelor

 MR  DBPUTY-SPEAKER  =  [hough
 he  a  bachelor,  hy  »  concerned  about
 the  family

 The  question  s
 ‘That  clausc  §  stand  part  of  the  Bll”
 The  motion  was  adopted
 Clause  §  was  added  to  the  Bill
 Clauses  6  and  7  were  added  to  the  Bull

 Clause  8

 (Ammues  to  Leaders  of  Opposstion)
 SHRI  HARI  VISHNU  KAMATH

 I  beg  to  move

 Page  3
 omit  lines  I  to  ३  (18)

 SHRI  SAMAR  MUKHERJEE
 (H  wrah)  I  beg  to  move

 Page  2,  line  39,—
 after“‘Opp  sition”  snsert—

 “parties  and  groups”  (24)

 Bul
 Page  3,  line  जा

 after  “‘Opposition”  snsert—
 “partics  and  groups”  (25)

 SHRI  HARI  VISHNU  KAMATH
 Su,  my  amendment  seeks  to  delete  sub-
 clause  (2)  of  clause  3  It  reads

 ‘(2)  subject  to  पाए  rules  made  in
 this  bchalf  by  the  Ccntral  Government, each  Leader  of  the  Opposition  shall
 be  cntitled  to  a  conveyance  allowance
 of  three  hundred  rupees  per  month  oe
 MR  DEPUTY  SPEAKTR  It  8

 selt-explanatory  Why  do  you  want  to
 mike  a  speech  on  that  >

 SHRI  HARI  VISHNU  KAMATH
 I  want  to  give  reasons  why  I  want  to
 deleted  that

 Bricfly,  the  reasons  are  —  the  Leader
 of  the  Opposition  is  already  cntitled  to  a
 salary  of  Rs  2500  and  othcr  facilities  and
 amemitics  menuioncd  in  Clauses  4,  5,  6
 and  7  All  these  Clauses  provide  0
 vatious  am  nits  and  facilities  [here-
 tore  T  believe  and  ३  am  convinecd,  that this  additional  =  fiuility  of  conveyance allowance  of  Rs  30c  per  month  is  not
 culled  for,  particularly  when  the  time  1s
 als)  inappropriate  to  give  cxtra  remu
 nearauon  4  hope  the  Government  will
 be  wis.  cnough  to  do  iway  with  this
 provision  of  conveyance  allowance  of  Rs
 300/  prr  month,  besidcs  what  has
 alrcady  buen  given  1५  4  consequence  of
 the  clauses  which  havc  already  becn  ad-
 opted  Lhope  the  I  eader  ot  the  Oppost tion  would  not  mind  it  the  Oppostion will  not  mind  it  because  it  is  i  paltry  sum
 comparcd  to  What  has  alrcadv  becn  sane
 timed  by  the  House  It  mk  the  House
 will  be  reasonable  enough  to  accept this  amendment  dcicting  sub  clause  2  of
 Clause  &

 MR  DFPUTLY  SPIAKIR  _I  now
 put  th.  amendment  b  M:  Kamath
 to  the  vote  of  the  Hous

 Amendmnt  No  38  wi  put  and
 negatiocd

 MR  DFPUTY  SPLAKIR‘’  I  now
 put  amendmerts  No  24  and  2६  by  Mr
 Samar  Mukheryce  to  the  vote  of  the
 House
 Amndment  Ne  24and26r  putand

 meatived
 MR  DLPUTrY  SPFAKFR  The

 questions  i8
 That  clause  8  stand  part  of  the

 |  ७

 The  m  tion  as  adopted
 Clause  8  was  added  to  the  Byt
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 MR.  DEPUTY-SPEAKER  ~:  The
 question  is  :

 “That  clause  9  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  9  was  added  to  the  Bill

 Clause  r0—(Power  to  make  rules)

 SHRI  SAMAR  MUKHERJEE  :  I
 oeg  to  move  :

 Page  oe

 Omit  lines  I4  to  27  (26)

 Page  3,  line  23,—

 after  “Opposition”  insert—

 “47  opposition  party  or  group”’(27)

 MR.  DEPUTY-SPEAKER  :  I  now
 put  amendments  Nos.  26  and  27  moved
 by  Shri  Samar  Mukherjee  to  the  vote  of
 the  House.

 Amz2ndments  Nos.  26  and  27  were  put  and
 negatived

 The  question  is  :

 “That  clause  70  stand  part  of  the
 Bill.”

 The  motion  was  adopted

 Clause  70  was  added  to  the  Bill

 Clause  11—(Amendment  of  Act  30  of
 7954)

 SHRI  R.D.  GATTANI  (Jodhpur)  :
 I  am  moving  my  amendment  No.  7.

 I  beg  to  move  :

 Page  जना
 द

 for  lines  I  to  5,  substitute—

 59)  after  sub-clause  (i)  the
 following  sub-clause  shall  be  in-
 serted,  namely  :—

 <<Gi)  a  Leader  of  the  Opposition
 as  defined  in  the  Salary  and  Allow-
 ances  of  Leaders  of  Opposition
 in  Parliament  Act,  19773  and’;
 and

 (¢)  the  existing  sub-clause  (ii)
 shall  be  re-numbered  as  sub-clause
 Gii).’  (7)

 AUGUST  8,  977  Leaders  of  Opp.  yI6
 हे  Bill

 SHRI  RAVINDRA  VARMA  :.-  Not
 merely  to  dispute  the  hon.  Member  from
 Hoshingabad’s  charge  of  cassedness  and
 the  substance  of  this  motion,  we  accept
 this  amendment  No.  7.

 MR.  DEPUTY  SPEAKER  :  The
 question  is  :

 Page  4,—

 for  lines  i  to  5,  substitute—
 ८  (b)  after  sub-clause  (i),  the  follow.

 ing  sub-clause  shall  be  inserted,
 namely  :—

 “Gi)  a  Leader  of  the  Opposition
 as  defined  in  the  Salary  and  Allow-
 ances  of  Leaders  of  Opposition
 in  Parliament  Act,  79777  and

 (c)  the  existing  sub-clause  (ii)  shall
 be  re-numbered  as  sub-clause
 (iii).  (7)

 The  motion  was  adopted!

 MR.  DEPUTY-SPEAKER  :  Shri
 Annasaheb  Gotkhinde,  are  you  moving
 your  amendment  ?

 SHRI  ANNASAHEB  GOTKHINDE
 (Sangli):  No.

 SHRI  HARI  VISHNU  KAMATH  :
 I  am  moving  my  amendment  No.  ‘19.
 For  the  words  ‘an  officer  of  Parliament’?
 the  words  ‘as  an  officer  of  Parliament?
 shall  be  substituted.  That  has.  been
 perhaps  accepted.

 MR.  DEPUTY-SPEAKER  :  No
 it  is  not.  You  are  moving  your  amend-
 ment.

 SHRI  HARI  VISHNU  KAMATH  :
 I  beg  to  move  :

 Page  4,—

 omit  lines  2  and  33  (9)

 I  draw  your  attention  to  the  same  rule
 80.  It  says  :

 ‘The  following  ccrditions  shall
 govern  the  admissibility  of  amendments
 to  clauses  or  schedules  of  a  Bill  :?

 If  you  rule  it  out,it  willbe  an  infringe-
 ment  of  thisrule  80:  Admissibility  of
 amendments.  It  further  says  :

 5०38  amendment  shall  be  within  the
 scope  of  the  Bill  and  relevant  to  the
 subject  matter  of  the  clause  to  which
 it  relates*,
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 Now  the  clause  ttoelf  5  a  yumble  here
 In  clause  Ir,  80  many  amendments  of
 various  hucs  and  kinds  have  been  put
 here  Itis  a  rumble  tumble  so  as  to  say
 and  I  do  not  know  whethc  this  kind  of  a
 mix-up,  you  would  allow  im  a  serious
 statutory  legislation  of  Parliament
 There  ts  om  earlier  al  o  regarding
 the  Leadcrot  the  Opposition  In  clause
 II,  there  are  verbal  amendments  and  this
 one  also  come  in  in  this  amcndment—
 Officer  of  Palliament  =  lhit  amendment
 I  fear,  has  no  locus-stands  im  tais  Bull
 because  it  i8  neither  within  the  ५०००८
 norisit  relevant  to  thesuyect  matter  of
 the  Bill  Therefore  I  thoughtit  better,  I
 said  so  earlier  also,  thatif  the  Billhad  been
 introduced  minus  these  चिना,  two  clauses
 and  passed  two  mor  bills  should  have
 been  introduced  and  moved  amending
 the  Members  of  Parliament  Salary  &
 Allowances  Act  7954  and  another  Bill
 seeking  to  amend  the  Picvention  ot  Dis
 qualification  Act  7959  As  it  ‘18s,  at  has
 no  place

 SHRI  RAVINDRA  VARMA  |
 do  not  accept  his  amendment

 MR  DIPULY  SPEAKLR  i
 shall  now  put  Mr  Kamath’s  amendmcnt
 to  the  vote  of  the  Hou  ५

 Amendment  N>  9  was  put  and  ngatwved

 MR  DFPUTY-SPLAKER  The
 question  is

 ‘That  Clau  err  a  amcendd  stand
 part  of  the  Bull

 The  motion  was  adopt?
 Clause  77  as  amended  was  added  to

 the  Bill
 Clause  2  was  added  to  the  Bll

 Clause  I—(Short  ttle  and  comm
 cement)

 SHRI  HARI  VISHNU  KAMAIH  १
 beg  to  move

 Page  I,—
 for  lines  5  and  6,  substsinte—

 (a)  It  shall  come  into  fore  on
 January  26,  7978  (14)

 This  in  my  judgment  5  the  most  im
 tt  amendment  that  I  have  tabled

 Re  i 38  af  amendment  to  Clause  I—
 Short  Title  and  Commencement
 Through  this  amendment  I  seck  to
 provide  that  this  Bill  will  not  come  into
 effect  at  once  but  will  come  into  effect
 warhest  on  Jamnary  26  3958,  beacuse
 it  will  serve  the  purpose  of  also  ensuring

 Brll
 that  the  ]-timing  of  this  Bill  has  been
 looked  into,  and  we  have  provided  for  that
 objection  also—for  the  थी  taming  of  the
 Bll  And  I  believe  that  this  interval
 between  now  and  then—  this  august Howie  is  discussing  this  Billin  the  month
 of  August  —this  interrugnum  between
 now  and  then,  will  be  usefulin  moie
 ways  than  ome,  because  by  that  time,
 perhay Pes

 the  Government  also  would
 have  the  time  and  energy  to  bring forward  Bills  with  regard  to  bonus—
 which  has  been  a  bone  of  contention, which  has  been  rightly  agitating  the
 minds  of  all  the  people  inside  and  outside
 —and  other  matters  But  more  than
 that  the  next  two  months  will  also  show,
 will  also  disclose  to  us  how  exactly  that
 Party  which  sought  to  destroy  demn-
 cravy  how  the  Congress  Party  which
 sought  to  destroy  democracy  during  the
 last  20  Months,  will  shape  The  shape of  things  to  come  we  do  not  know  yet
 By  January  26  7978  we  will  know  whe
 ther  they  are  really  repentant  whether
 they  are  really  loyal  to  cdemocracy  which
 Me  want  them  to  pe  Then  only  can  there
 be  a  reciprocity  Therefore  believe
 this  iterrugnum  between  now  and
 then  will  be  very  useful  The  Bull
 Should  not  come  into  effcet  til]  January 6  978  because  you  are  well  aware
 that  this  date  26th  January,  is  a  very
 important  day  in  our  annals  perhaps  the
 most  important  day  in  our  po! itical annals  First  वा  was  the  independence
 day  ,  before  India  became  independent, it  was  only  independence  day—the  day on  which  Pandit  Jawaharlal  Nehru
 movedthe  Resolutiyn  othe  banks  of  the
 Raviin  Punjab  in  January  1930—the Poorna  Swatra)  Resolution  Then  the
 Constitution  was  promulgated  and  it
 camc  into  force  on  the  26th  taraan:  1980,
 twenty  ycars  later  We  should  there
 fore  make  such  a  provision—about
 coming  into  effec  —in  the  Byll  itself
 and  should  not  leave  it  to  the  Govern-
 ment  because  Parliament  i5  supreme m  a  Parhamenary  democracy  I  think
 the  Parhament  sh  uld  have  the
 power  in  some  matters  at  least,  lest
 Government  should  seck  te  appropriate to  itself  more  and  more  power  I  think
 the  Janata  Government  will  not  do  :t
 bur  the  Congress  Government  was  an
 example  it  went  on  vecoming  more
 and  more  powerful  Now  _  there  is  a
 reverse  trend  the  Janata  Government
 has  set  a  good  trend  The  Hon
 Mimster  for  Information  and  Broad-
 casting  announced  that  equal  facilities
 would  be  provided  to  the

 Sppos
 3007

 i  regard  to  Radio  time  and  time
 that  shows  the  earnestness  of  Govern-
 ment’s  iftenions  3n  regard  to  this  Bill
 too  What  more  can  you  have  ?

 $o  thereis  no  harm  if  the  Bill  docs  not
 come  toto  effect  af  once  it  can  came
 into  effect  later  on  If  it  can  be  held
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 Leatets  of  Opp.

 [  Shr)  Heri  Vishnu  Kamath  ]
 over  till  the  mext  Sesston  it  awould  —  be
 fax  better,  fut  it  +t  cannot  be  so  hebd

 over,
 +  0898  come  into  effect  in  January,

 197
 So,  that  my  plea,  and  I  hope  it  will

 egal
 itself  to  the  acceptance  of  the

 louse
 SHRI  RAVINDRA  VARMA  Clause

 to  73  (ay  Covers  all  the  eventualities  and
 p>?  sibilities  the  hon  Membcr  ha»  referred
 to  and,  therefore,  Ido  not  accept  his
 amendment,

 MR  DEPUTY-SPEAKER  The
 question  is

 “Page  t,—
 for  lines  5  and  6,  subststute—

 “(2)  It  shall  come  into  force  on
 January  26,  7978  ”  (4)

 The  motion  was  neganved
 SHRI  SAMAR  MUKUERJEE  I

 move.
 “Page  r,  line  4—
 after  “Opp  sigon’?  insert—
 ‘parties  and  groups”  (22)

 MR  DEPUTY-SPFAKER  T
 shall  now  put  amendment  N22  to  the
 vote  of  the  House

 Amendment  No  22  was  put  and
 negative.

 MR  DEPULlY-SPEAKER  The
 questi  ni

 “Tnat  Claus  x  stand  part  t)  the
 Bul?

 The  motun  was  adopted
 Clause  १  wt  added  to  the  Bul.
 Lhe  Fnactune  Formula  was  added

 to  the  Bill
 LONG  TITLE

 SHRI  SAMAR  MUKHERJEE  4
 move

 That  ia  the  Long  Tith,—
 after  “Opp  sition”  msert—

 “parties  ind  groups”  (27)
 MR.  DEPULY  SPEAKER  I  Shall

 now  put  amcndment  No,  27  to  the  vite
 ot  the  House.

 Amendment  No  -  2  svas  put  and
 negatived

 AUGUST  8,  977  Motion  re  White  I20
 Peper  on  Misuse  of  Muss  Mei

 MR  DEPUTY-SPEAKER  The
 question  35  ;

 “That  the  Title  stand  part  ०  the
 Bin”

 The  motion  was  adopted.
 The  Title  was  added  to  the  ह... अ

 SHRI  RAVINDRA  VARMA  Sit,
 1  move

 “That  the  Bill,  8७  amunded  be
 passed

 MR  DEPUTY-SPFAKER  The
 qucstron  is

 “That  the  Bill,  as  amended,  be
 pisscd  oe

 The  motion  was  udopted

 a7  hrs
 Motion  Ri  White  Paper  on  Misuse

 of  Mass  Media  during  internal
 emergency

 MR  DIFPUTY-SPFAKER  We

 Li
 take  up  discussion  on  th  White

 aper

 SHRI  ए  G  MAVALANKAR
 (Gindhi  Nagar)  Sir,  I  rise  on  a
 point  of  700  Tinvite  your  attenticn
 to  two  mittcrs  which  I  think  are  Serious
 and  I  want  your  ruling  on  them  bef  re
 we  priced  with  the  discussion  cn  this
 Report,

 We  sce  frcm  paragraph  $  on  9  6,
 t  wards  the  end  of  the  Preface,  that  this
 White  Paper  39  based  pred¢  minently
 cn  the  Das  Committce’s  Report  sub-
 mitted  to  the  Gc  vcrnment  cn  June  22,
 1977,  Itis  said  that  this  Whute

 pare
 er

 has  been  prepared  «n  the  basss  of  that
 tcport  aS  well  as  “ther  matertal  avail-
 able  to  the  Government?  My  point  s
 that  this  Das  Ci  mmittee’s  repc  rt  was
 not  laid  on  he  Table  of  the  House  It
 was  mide  avatlabl  to  us  in  the  Library
 as  late  aS  Saturday  afterncon  and,
 in  between,  came  Sunday,  while  today
 we  heve  been  dealing  with  other  matters
 that  were  befire  the  House.  Soe,  even
 when  an  important  White  Paper  like
 this3s  to  be  discussed,  and  it  itself  says
 thatitis  on  the  basis  of  9c  me  rep¢  rt,  that
 basis  28  act  made  availible  to  us
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 $s 220५०
 the  ‘other  materfal  available

 ment’  has  also  nct‘been  made
 avaldble  to  us  The  cther  material
 is  aise  not  available  to  us  It  3  cf
 evurse,  available  to  the  Gi  vernmunt
 but-we  do  not  have  the  mitaue]  on  which
 the  discussion  has  to  be  based

 Thirdly,  kindly  Sec  page  29  4  this
 White  Puper  Paragraph  21,  which  ww
 abouy  the  guidchnes  cn  censc  hip  say

 “att  these  guidelines  were  framed
 with  the  approvil  {the  Minister

 B)  “sy
 The  Ministe:  was  Shr:  Advani’s  pre

 ‘decess.  r  Shri  VC  Shukh
 “Ye  wrote  to  Shri  Raghuramaiwh

 on  Janary  t,  7976  to  btain  the  clear
 ance  (  {the  Speaker  f  the  Lik  Sabha
 and  the  Chairman  of  the  Rajya  Sabha
 to  pre  censorship  There.  9  thie
 available  to  show  what  happened  there
 after  Shortly  afterwards  ar<«min
 Parlament  H  usc  ws  set  cside  fur  this
 purpose  ।

 This  is  very  ser  us  matter  Fiuther
 information  should  have  been  c¢  Iccted
 fiom  Parhament  Flouse

 MR  DEPULY  SPFAKFR  You  can
 discuss  all  thesc  seri  us  things  in  your
 speech  No  more  punt  ct  crder

 st  उपग्रसेन  (देवरिया)  *  माननीय
 उपाध्यक्ष  महोदय,  में  एक  ही  बात  जानना
 चाहता  हूँ--कल  इस  के  कि  माननीय  मल्ली
 जी  श्वेत-पत्र  पर  अपना  भाषण  प्रारम्भ  कर
 इस  के  लिये  सात  टे  बिजनस  एशयाईशरी
 कमेटी  ने  एलाट  किये  हैं,  इस  लिये  पहले  यह
 तय  कर  लिया  जाये  कि  ध्राज  2  बजे  रात
 तक  बैठा  जायेगा  या  कंसे  होगा  ?

 MR  DEPUTY-SPEAKER  Thy
 cs  NOt  a  point  of  c  rder

 SHRI  VASANT  SATHE  (Ak  In)
 »  this  question  35  really  mmpértant

 Seven  hours  have  been  all  tted  frr  a  dis
 cassson  on  this  White  Paper  Hf  the  hon
 Minister  45  going  to  make  his  speech a  detailed  sprech—on  the  White  Pper as  be  thd.in  the  Rajya  Sabha,  he  will  take
 ap  hoarors  What  I  would  suggest is.  that  he  should  not  speak  at  all  He
 has  sheady  given  the  Winte  Paper  =  Let
 Shri  =Unmkrishnan  &  Speech
 teday.  We  do  not  agree  to  ourtial  ti tame  feom  seven  hours,  that  will  not  be
 fair  ६0  us.  (अ  should  not  be  curtetted

 of  Mass  Media
 at  all  Enther  we  sit  tcday  till  12°00
 O'vlock,  if  the  House  «grees,  ard  rf  thet
 4S  not  agreeadle  then  let  us  mt  heve  a
 truncited  di  cus  icn  It  ७६  9  sipe  ne  i4
 to  the  next  session  nd  we  arc  serecable to  that  (Interruptions)

 SHRI  KANWAR  IAL  GUPTA
 (Welht  Sadar)  You  are  playing a  subtlh  g  me,  y  u  don  t  want  tc  tece
 the  Hi  use  (Interruptions)

 MR  DEPUTY-SPEAKER  Let  us
 not  St  irta  discussi  n  Ike  thie

 श्री  प्रसेन  उपाध्यक्ष  महोदस,  मैं
 चाहता  हु  कि इस  पर  भाज  ही  बहस  हो  ..

 MR  DEPUTY-SPEAKLR  Yeu
 capt.  rise  agen  and  »g.in  Please take  y  ur  Seat  ‘Lhis  i8  net  the  way Yeu  have  been  an  experienced  legislate  r
 and  a  Parbamcnt  mn  you  cnnct  get
 up  2$un  and  .g  in  ard  netattw  try- b  dy  clse  to  raise  a  px  ant  of  C  rdor,

 भरी  हरिकेश  बहादुर  (गोरखपुर)  8
 उपाध्यक्ष  महोदय,  पह  अहाइट-पेपर  श्रधूरा
 है  भौर  इसमे  बहुत  सी  झामक  ब्ातें  कही  गई
 है,  जब  तक  इसमे  सुधार  न  हो,  तब  तक  इस
 प्र  बहस  नहीं  होनी  चाहिगे  ।

 MR  DEPUTY-SPRAXYER  That  is
 not  a  peint  cf  ordct

 st  यशंदस  शर्मा  (थुरदार्सपुर)
 उपाध्यक्ष  महादय,  मेरा  कहना  यहू  है  वि  इस
 व्हाइट  पेपर  पर  7  अठे  का  समय  दिया  गया
 है  भौर  इस  बृष्टि  से  इस  पर  चर्चा  शक्,  होगी
 चाहिए  ।  मन्नी  महोदय  को  ग्रह  विषम  शुरू
 करना  चाहिए  शौर  जितमा'  डिस्कशन  ्र
 पर  हो  सके  करना  नबाहिए  ॥  काकी  ह...
 सेशन  में  यह  चला  जाएंगा  4

 MR  DEPUTY  SPEAKER  It  is  sow five  minutes  past  five  Fhe  Minister wnll  start  the  discussion  and  ther  a  few
 merabers  can  take  part  in  the  discussion
 and  at  about 7  or  7°r5  PM  We  cah  ats-
 ‘perse  and  the  discussxan  wif}  be  post
 poned  to  the  néxt  session

 SARI  VASANT  SATHI  ्  do
 not  agret  to  half’  to: ie  and  half  the
 BeR  sersion
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 MR  DEPUTY  SPEAKER:  ‘Then  I
 will  put  it  to  the  House,  that  the  House
 do  agree  to  sit  till  7°35  p.m.  and  then
 carry  on  the  discussion  to  the  next  session.

 SEVERAL  HON.  MEMBERS  :  Yes,
 Yes.

 SHRI  VASANT  SATHE  :  These  are
 not  matters  in  which  you  can  bulldoze
 us.

 MR.  DEPUTY  SPEAKER  You
 yourself  said  that  the  Minister  should  start
 the  discussion  and  then  Mr.  Unmknshnan
 co  speak.  That  is  what  you  have  sugges- ted,

 SHRI  K.  GOPAL  (Karur)  :  We  can
 sit  tomorrow.

 SHRI  V.  ARUNACHALAM  (Tirunel-
 १००)

 :  Opportunity  should  be  given  to  all
 arties.
 MR.  DEPUTY  SPEAKER  :  No

 tomorrow.  The  House  will  adjourn  today.
 The  hon.  Minister.
 THE  MINISTER  OF  INFORMA-

 TION  AND  BROADCASTING  (SHRI
 L.K.  ADVANI):  I  beg  to  move:

 “That  this  House  do  consider  the
 White  Paper  on  misuse  of  mass  media
 during  the  Internal  Emergency,  lad
 on  the  Table  of  the  House  on  the
 Ist  August,  1977.

 Members  opposite  need  not  be  worried.
 IT  am  not

 pone
 t»  take  long.  I  have  just

 a  few  preliminary  remarks  to  make  I
 have  no  intention  whatsoever  of  trying to  paraphrase  this  White  Paper  which  is
 eloquent  in  itself,  which  has  its  own
 story  and  which  I  do  not  propose  to  reiter-
 ate  or  paraphrase.

 But  I  would  like  to  say  something  about
 the  background  of  this  White  Paper  and
 the  shape  it  has  assumed  and  why  it  has
 assumed  this  shape.  I  can  anticipate that  very  many  of  my  friends  on  that  side
 and  this  side  will  repeatedly  tell  me
 that  this  is  inadequate,  this  does  not
 cover  the  whole  ground,  that  the  mass
 media  has  been  absued  to  an  extent  which, as  the  White  Paper  itself  has  said,  is
 inconceivable  in  a  democracy  and  the
 extent,  the  words  have  been  used,  has  not
 been  shown  fully  and,  therefore,  very
 many  of  my  friends  who  Bary  _  been meeting  me  have  been  pointi  out.
 It  is  this  that  I  want  to  explain  because
 when  the  issue  of  excesses  of

 jon  were
 the  issuss  which  the  government  had  to
 discuss  at  that  state,  and  the  consideration
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 at  that  stage,  was  whether  the  terms  of
 reference  should  include  the  abuse.  of  the
 mass  media.  At  that  stage  the  govern- ment  felt  that  while  the  other

 *p
 heres  of

 activity  which  have  been  included  in
 the  terms  of  reference  by  the  Shah
 Commission  need  a  thorough  inquiry, need  a  th  rough  probe,  need  an
 examination  of  both  sides  of  the
 picture,  OL.  there  ate  allegations  that
 persons  ied  oO  were  I5  years  old  were
 forcibly  sterilised,  that  those  who  were
 75  years  old  were  forcibly  sterilised  and
 then  there  are  allegations  that  certain
 Persons  were  tortured,  there  are  allega- tions  that  lawyers  who  appeared  as
 Counsel  for  detenus,  were  arrested  for
 that  reason.  Now  all  these  are  matters
 which  can  be  established  only  after  a
 thorough  inquiry.  You  have  to  call  for
 evidence,  you  have  to  hear  both  sides,
 you  have  to  hear  the  government’s  point of  view  and  then  only  it  can  be  establish-
 ed.  And  this  whole  process  is  bound  to
 take  a  few  months/several  months,  if
 not  a  year  or  more.  It  was  felt  that  ao
 far  as  mass  media  are  concerned,

 pro
 romi-

 nent  among  them  being  those  w!  are
 under  the  control  ot  Government  like
 radio,  T.V.,  censorship  of  films,  relaese
 of  raw  steck,  various  institutions  in-
 ing  to  cinema  in  which  case  t ere  i is no  need  of  going  through  an  extensive  and
 prolonged  judicial  enquiry.  The  records
 are  there  to  speak  for  themselves.  Why can  the  Ministry  of  Information  and
 Broadcasting  not  bring  out  a  White
 Paper  on  the  basis  of  what  i8  available
 there  itself  ?

 Of  course,  vou  can  invite  from  the
 people,  from  the  press,  from  the  cinema
 world  or  from  the  media  whatever
 complaints  thry  want  to  make  and  on  that
 basis  you  sec  what  corroborates  the
 records,

 I  can  tell  you  frankly  that  I  myself
 know  about  so  many  things  which  are
 not  there  in  the  White  Paper.  I  know
 about  them,  but  just  as  a  judge  knowin;
 something  docs  not  take  cognisance  o
 it,  he  can  take  cognisance  of  it  when
 the  whole  process  t  at  is  necessary  to  do
 justice  to  be  equitable  and  fair  has
 gone  throu

 gh
 and  it  that  has  to  be  gone through,  what  I  know  on  the  basia  of

 my  personal  information  or  what  has
 been  merely  complained  of  orally  to  the
 Government,  then  the  process  could  not
 have  been  that  sharp.

 Let  the  Ministry  of  Information  and
 Broadcasting  compile  all  the  facts  that
 are  available,  which  cannot  be  disputed
 and  bring  those  facts  cher  in  the  form
 of  a  White  Pap

 er.  ‘Whereas  all
 things  which  before  they  can  be  estab-
 lished  as  facts  have

 ६०  ६०
 through  certain

 processes,  have  to  go  through  a  stage  of
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 enquir'  Llicy  can  be  referred  to  the
 mmission  Let  the  Shah  Com-

 mussion  examine  them  This  is  the  reason
 why  many  of  you  would  iccl  that  what
 has  appeared  in  the  White  Paper  is
 m-adquate  It  docs  not  cover  the  whole
 ground  which  I  do  not  dispute

 Mr  Mavalankar  now  and  carlicr  some
 other  Members  had  urged  that  the  Das
 Committee  Report  which  is  the  basis
 for  this  White  Paper  alse  be  made  availa
 ble  to  the  Members  of  the  JTouse  Day
 before  yexuiday  I  hid  dnechons  from
 the  Speakcr  in  this  regird  and  it  was
 made  available  Although  my  own
 feeling  was  that  an  Enqury  Commitee
 Report  as  such  which  had  already  becn
 called  for  bs  the  Das  Coninussion,  has
 been  called  to  by  the  Shal  Commission
 The  Shah  Commission  has  also  called
 for  all  the  records  ull  the  fis  th  wt  have
 been  gone  through  by  the  Dy  Comnuttee
 T  fot  that  that  could  be  Icft  to  the  Shah
 Commission  What  I  have  included
 ne

 48  something  which  Ww  undisput- able
 There  are  certun  depaituics  also

 One  depirture  2  that  having  established
 that  the  abuse  of  niis  mc  dit  wis  because
 of  the  Government  thar  u  power  hove
 established  it  to  the  hilt  that  mght  fi  om
 the  Primc  Mimster  to  the  Munster
 Incharge  of  this  Department  at  that
 stage,  they  were  al)  hrectung  the  whole
 thing  and  at  was  under  then  ditection
 that  this  absue  of  mass  media  took  plice I  felt  that  the  simplc  concept  cf  ministurt
 al  responsibility  and  ofhaal  ancnymily
 should  be  adhered  to  so  fir  ४७  White
 Paper  i.  concerncd

 The  Das  Commnttec  menuoned  scveral
 names,  and  designations  of  officials  I
 felt  that  except  where  it  i5  necessary,
 we  may  refer  to  it  othcrwise  we  may attribute  to  the  Mimstry  ४  such  =  =That
 as  the  difference  betwecn  this  and  the
 Enquiry  Commuttec  Report  Also  after
 the  Das  Committe.  had  compkted  is
 work,  the  Ministry  isclf  came  across
 certain  files  and  papcrs  here  and  there
 which  gave  material  which  has  been
 meorportated  7  not  in  the
 Commuttee’s  Report  ‘Therefore,  it  is
 mentioned,  predominantly  on  the  basis
 of  Das  Committec’s  Report  and  certain
 other  material  also  which  is  avulable  in
 the  record

 पारा  GAURI  SHANKAR  RAI
 (Ghazipur)  What  3५  the  difficulty  in
 making  it  available  to  the  Members?
 What  about  other  materials  ?

 SHRI  LK  ADVANI  Das  Com-
 mittee  Report  has  been  made  available

 of  Mass  Media
 Regarding  other  materials  there  are
 certain  documents  of  the  Government
 which  cannot  be  made  available

 A  I  said  earlur,  If  I  were  to  go  into
 every  one  of  thesc  tacts  and  chapters  and
 editorialise  the  whole  thing  7  would
 take  along  time  What  we  have  dene
 is  this  Tf  you  carefully  go  through  this
 White  Paper  you  will  notice  that  except for  the  caption  ‘misuse’  which  has  been
 deliberaciy  used  there  is  no  other
 change  It  was  in  fact  in  the  terms  of
 reference  of  this  committee  becau  «८
 about  that  there  was  no  doubt  whatso-
 ever  The  other  chapter  i»  captioned
 ‘Approach  to  Media’  Those  are  the
 porticns,  that  5  the  first.  capticn’  and
 the  ‘Approach  to  Mcdia’  where  there  has
 been  scme  kind  =  of  valuc  sudgment attached  to  it  There  has  becn  scme
 kind  of  editorial)  ing  «  tosay  Other-
 wise  the  icct  of  them  are  all  cold  facts,
 no  commcnts  no  valuc  judgment  In
 fact  there  was  s«cme  value-judgment  or
 commc¢ntin  the  Das  Committee  Report We  saw  to  it  that  that  i9  also  excluded

 Let  the  people,  let  the  Parliament, Jet  the  Press  let  the  Mcdia  themsclves
 make  thai  own  judgment  ‘lhey  made
 their  own  judgments  and  the  yudgments which  have  appcared  arc  veiy  clear.
 Fven  though  some  may  characterise
 them  as  inadcquate  even  though  some
 may  characterise  them  as  the  ‘tip«f  the
 iceberg’,  what  has  come  out  really  makcs
 one  shuddcr  of  the  horrid  state  of  :  flairs,—
 nothing  short  of  it,—that  such  thing should  have  been  done

 Therefore  I  want  to  plead  with  the
 House  that  this  White  Paper  should  not
 mcrcly  be  regarded  as  an  indictment  of
 what  ha  happened  in  the  past,  but  it

 ‘a  much  more  than  that
 This  s  intended  to  arouse  the  demo

 cratic  conscience  of  the  people  This)
 intended  to  make  them  resolve  and  to
 make  them  pledge  themselves  that  this
 king  of  a  thing  shall  never  happen
 again

 SHRI  K  P  UNNIKRISHNAN  (Bada
 gara)  It  aS.  happening  even  now
 You  have  started  it  again

 SHBEL  K  ADVANI  Please  bear  with
 me  and  I  can  tell  you  this.  I  was  telling this  to  my  friend  on  the  other  side  when
 he  pointed  out  that  in  certain  cases  on
 Television  and  Radio  some

 pabbeaty was  given  to  me  or  to  it  an
 that  the  opposition  was  blacked  out
 I  said  this  I  am  telling  you  agan
 There  has  been  an  earnest  attempt  during
 the  last  four  months  to  sce  that  the  mass
 media  behaved  in  a  balanced  ,  in
 an  objective  manner.  Despite  these
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 {Shr  LK.  Advani
 things,  when  there  worelap  ¢s  here  and
 there,  when  they  were  pointed  out  to
 me  J  had  corrected  them  And  the  only
 explamation  3५  that  “somutimes  habits
 diehard”  ‘Thati$  the  only  explanation
 that  I  have  to  make

 AN  HON  MFMBIR_  fibits  initiated
 by  the  other  side  whert  they  were  in  the
 Government

 SHRI  LK  ADVANI  We  are  not
 a

 todoit  Justas  my  hon  colluague
 hrs  Ravindra  Varma  said  while  piloting

 the  other  Bill  that  “hat  Bill  has  nothing
 to  d>  with  the  attitude  of  the  oppo-
 simon’,  similarly  here,  ay  far  as  this
 Govyrnm  nt.  com  red  its  attitude
 to  dem  rcracy,  its  attitude  to  democratic
 values  (including  the  most  preciows  of
 these  valucs,  freedom  of  capression  and
 freedom  of  informauon  which  wait
 completely  subvurtud  by  this  abuse  of
 Media)  38  thdt  frecdom  of  eapression  is
 NOt  pUst  a  political  issue,  but  2f35  an
 atticle  of  Bith  wth  this  Government

 Right  from  the  beginning  ever  since
 we  have  a  stuncd  office,  cvery  single
 pledge

 that  we  have  made  is  bung,  ful
 led  and  Iam  ficling  very  proud  to  say

 this  It  has  berm  aid  that  something
 should  be  done  for  converting  the  Radio
 and  Lelevision  into  autonom  jus  corpora
 tion  ,  and  frecing  the  news  media  of
 Government  contrl  of  any  kind  All
 the  e  thing  are  ५  rtainly  being  given
 effect  to

 I  would  like  to  appeal  to  those  Oppe
 site  to  think  as  to  what  ha  happencd
 during  tho  ८  39  or  20  months  ?  I  think
 you  wit!  ३००७६  this  that  it  was  an  aberra-
 tion  Let  th  mm  realise  that  this  was  the
 re  ult  of  a  tendcncy  towards  tle  authori-
 taranism  and  dictatorship  You  cannot
 Say  that  it  wa  mecessary  as  some  people
 stillgs  on  avungthat,:fasumilarsituation arise»  as  obtained  in  Juli¢,  7975  again
 there  willbe  anemerg.ncy  W¢  are  still
 bmg  threatened  by  emergency  I  am
 sure  that  that  the  view  pint  does  not  re-
 Present  the  viewpoint  of  the  Congress
 Party  Unterrupstonsy  {  hope  at  least  th  at  if
 $0,  I  hope  that  vase  is  a  fone  voide  and
 ithad  no  support  during  the  course  of
 these  739  months  ‘Thcre  wa  an  impor
 tant  issue  in  an  important  ca  €  t

 A  oe up  before  the  Gryirat  High  rt
 Tt  was  the  case  of  Bhaonn  Patra  a  Sarvo-
 deya  Journal,  which  was

 sued
 to

 censorship  amd  virtral  banning  was
 ordered  |  When  they  went  to  the  court,
 a

 oy  eee
 observation  was  made

 ty  the  Crmarat  }
 फ्

 Court  Justices
 tD  Mehta  and  8A  Sheth  I  quote
 hey  saydi

 पान  very  fornistionof  the  drcta-
 torshrp  lies  m  the  strong  desrre  on
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 part  of  an  individual  or
 fe,

 of
 individuats  0  entrench  selves
 into  power  for  ever

 TT
 less  of  what

 the  people  want  or  desire  Such  a
 desire  on  the

 part
 of  ar  indevidual

 or  a  group  of  individuals  can  be
 succe  sfully  achieved  onty  if  he  or
 they  are  able  to  sell  the  idea”

 How  does  the  dictatorship  come  about  ?
 How  38  the  democracy  converted  into  a
 dictatorship  ?  This  i5  what  the  court
 38  trying  to  analyse  I  quote

 “Tf  he  or  they  are  able  to  sell  the  idea
 either  by  press  censorship  or  other-
 wise  by  completely  controlling  the
 ma  $  media  ol  communications,  that
 what  thev  did  is  always  correct  and
 admits  of  no  error

 This  38  what  the  outgoing  Government
 tried  to  do  or,  if,  I  exclude  the  Goverst-
 ment,  the  caucus  tried  to  do,  thanks  to
 vigilance  of  the  pecple,  thanks  to  the
 commitment  by  the  Janata  Party  to
 the  whole  nation  to

 freeqomine  Oe
 ression

 freedom  of  information,  that  this  had
 not  come  about

 Sir  om  this  occasion,  well  may  I
 smitiare  a  debate  on  the  White  Paper  ?
 T  have  nothing  more  to  say

 exer  ap  te say  that  I  look  forward  to  this  debate
 on  this  White  Paper  a  debate  assocrated
 with  it,  the  strengthening  the  commuit-
 ment  to  the  people  the  freedom  cf
 cxpiession  and  freedom  of  information  >

 77  20)  «hrs

 [SHRI
 SONU  SINGH  PATIL  sn  the

 Chaar]

 MR  CHAIRMAN  Mr  Unntkrsi-
 tan

 SHRI  HARI  VISHNU  KAMATH
 Befor.  you  call  him,  I  warit  0  6
 some  clarification  On  the  4h  or
 sth  of  July  when  the  Demande  far
 Grants  relating  to  the  Infdrhiation  atid
 Broadca  ting  Mitastry  wete

 itl
 3

 I  raised  a  question  whether  00  a  3  le
 date,  im  this  session,  not  merely  the
 White  Paper  on  the  misusé  of  niats
 media  but  the  entire  working  of  the
 Information  and

 ere
 Munsstry

 a  he  reid  Fgh enough  to  reply  that
 place  a  White  Paper  I  want  to  know
 now  whether  the  discussion  48  going  १०
 be  only  on  this  White  Paper  or  it  includes
 the  entire  gamut  of  the  Information
 und  Broadcastitg  Ministry  ‘wast  2
 tienfication  with  regerd  to  thit.
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 SHRI  LK  ADVANI  Of  course,
 Sir,  technically,  the  motion  i8  On
 White  Paper  But,  those  who  have  gone
 through  it  would  have  moticed,  this

 casting  So,  with  a  focus  on  the  White
 Paper,  you  can  say  so  many  things

 PROF  PG  MAVALANKAR  Sir  on
 page  29  of  the  White  Paper  t  has  been
 stated  that

 eeThere  3५  nothing  to  show  what
 happened  thereafter  nm

 This  sentence  with  regard  tc  the
 press  censorship,  precensorship  of  Par-
 hhamentary  priceedings  The  6  cu-
 ment  says  that  nc  thing  75  available  |
 want  tc  kn  w  how  is  it  that  ncthing  is
 available  trcm  the  Lok  Sabha  Secre
 taniat  Why  did  the  Minister  nct  Cbtain
 the  files  and  other  matertals  available
 from  the  Lk  Sabha  Secretariat?  I
 d  not  know  why  he  has  not  replied  to
 my  question

 MR  CHAIRMAN  What  i9  the
 explanation  ?

 SHRI  L  K  ADVANI  I  am  sure
 Prot  Mavalankar  wh  appreciate  that
 fer  any  enquiry  by  Government  it
 would  never  try  to  enter  the

 perce of  Parhament  ‘And  this  fact  hes  been
 ments  ned  and  that  iS  scmething  fcr
 the  Heuse  itself  to  ct  nsidcr  and  net  fer
 the  Minister  to  consider

 SHRI  VASANT  SATHE  S::_  to-
 m  rrew  we  knew  nething  else  will
 appear  in  the  Press  execpt  the  speech
 of  the  Minister  The  same  38  true  «f
 TV  and  rad:  Let  us  sce  what  happens
 This  will  be  the  pr  cf  (interruptions)

 MR  CHAIRMAN  Mr  Sathe  it  is
 not  proper

 SHRI  SAMAR  GUHA  4ir,  the
 remark  that  has  been  made  by  Mr
 Sathe  -  328  not  only  uncharitable  but
 cbnoxious  They  should  have  hung

 down  ther  heads  in  shame  (Interruptsons)

 Sir,  the  Cther  day  I  spoke  abc  ut  one
 hour  and  forty  five  minutes  about  mv
 Resolution  on  Netaji,  yt  in  many

 pers  there  was  oct  even  one  line
 mention  of  it  I  did  not  com
 On  another  day  I  spoke  for  wen
 five  minutes  on  a  non-nffictal  Bill
 and  not  a  Single  line  about  it.
 T  did  nt  complain  It hae!  the  Press
 (Interruptions)

 3833  L  B-5
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 MR  CHAIRMAN  May  I  request

 nee
 Members  not  to  have  cross-

 t
 SHRI  L.  K  ADVANI  Sir,  I  had

 no  intention  whatscever  of-—in  the  very
 Pp  remark  king  a  controver-

 Sia]  remark  but  Mr  Sathe  has  pr  voked
 me  int:  saying  so  by  referring  to  the
 Objectivity  and  the  balanced  r

 Qe tion  During  the  last  four  months  that  I
 have  been  tn  office  I  have  been  con-
 Stantly  having  sample  surveys  made  cf
 the  relevant  pcrpcrticn  cf  time  being
 given  to  the  government  and  the  op-
 p%sition  I  have  befcre  me  the  ree  rd
 of  first  week  of  May,  1977,  which  was
 an  eventtul  weck  (Jnterruptions)

 SHRI  VAYALAR  RAVI  (Chira-
 ynikil),  ग्रा  you  calied  Mr  Unni-
 krishnan  t:  speak  and  after  that  hc  w  can
 vou  call  the  Minister  m-between  ?

 SHRI  K  7  UNNIKRISHNAN
 Sir,  you  can  call  the  Members  if  there
 iS  any  p  intct  crder  but  hcw  can  you
 ask  the  Minister  t  reply  to  something  ?

 MR  CHAIRMAN  Its  true  I  had
 called  Mr  Unnskrisbnen  but  then  Mr
 Sath  hid  a  crss-talk  Mr  Guha
 raised  certain  pcint’  Mr  Advant
 wanted  t  expl.in  certain  things  It  fs
 net  thut  he  had  started  his  speech
 again  I  have  also  given  a  direction  to him  that  he  sheuld  be  brief  This  45 the  usual  practice  (/nterrupticns

 SHRI  K.P  UNNIKRISHNAN Once  y  u  call  a  Member  to  start  hus
 speech  only  prints  «f  ¢rder  cr  be
 raised  if  8790  dy  wants  to  interrupt CUnterrupticns)

 MR  CHAIRMAN  But  yu  did  not
 start  when  I  calkd  you  (Interrupt:  ns)

 SHRI  C  N  STEPHEN  (Idukk:) Sir  I  have  @  point  of  order  Rule  342 says  like  this
 “342  A  mction  that  the  policy  or

 Situation  for  Statement  cr  eny  cther
 Matter  be  taken  inte  cx  nsideration
 Shall  not  be  put  to  the  vote  of  the
 House  but  the  House  shall  procede to  discuss  such  matter  immxdiately
 after  the  mover  has  crnciuded  his
 Speech  and  no  further  question  shall
 be  put  at  the  conclusion  ¢f  the  debate
 at  the  appcinted  heur  unless  a  mem-
 ber  movea

 substenuve  —
 in

 spr
 ropriate  terms  to  approved  b:

 है  Speaker  and  the  vote  of  the  House shal}  be  taken  on  such  mouon”
 CUInterruptions)

 Now,  the  mover  ts  entitled  to  make
 his  opening  speech  With  that  opening
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 (She:  C  H.  Stephen)
 speech,  the  motion  AS.  moved  and  the
 rule  35  that  the  House  has  acepted to  discuss  this  matter  After  he  has
 made  his  speech,  sf  some  hon  Member
 rasseS  certain  pnts,  the  mover  can
 answer  those  points  at  the  end  The
 mover  is  not  entitled  to  answer  those

 aants  at  every  stage  The  procedure
 E  that  the  motion  must  precede  the
 discussion  Theref>re,  immedsately  the
 speech  AS:  over,  the  House  shall  proceed
 with  the  discussion  on  the  motion
 That  is  the  rule.  Now,  the  question  is
 how  to  proceed  with  the  discussion
 After  the  hn  Miunister’s  s

 peech:
 the

 Opp  sition  Member  opens  the  discus-
 sion  in  anSwir  to  the  statement  made
 by  the  Minister  Now,  whatcver  he
 wants  to  say,  the  hn  Minister  can
 reserve  it  f  r  his  specch  that  he  would
 be  giving  again  att  g  end  of  the  debate, but  7  ६  at  this  stage  Theref  re,  here
 it  violates  the  rule  (Jnterrupttons)

 MR  CHAIRMAN  Mr  Stephen has  brought  to  my  nmtice  rule  342  I
 appreciate  his  argument  But  he  must
 also  kindly  refer  to  Rule  3§8(2)  which
 Says  like  this

 ““358(r)  After  the  member  who
 moves  a  m  tin  has  sp  ken,  cther
 members  may  spcak  to  the  m  tion
 in  such  crder  aS  the  Speaker  my
 call  up>n  him  os

 I  say  that  I  called  upon  Mr  Unnikri-
 shnan  t  speak  He  had  n  t  started  his
 sptech  In  between  Mr  Sathe  started
 (nterrupnons)  Then  _Mr  Guha  started
 raising  some  p  ints.  Then  I  allowed  Mr.
 Advani  t»  speak  There  3६  np  int  of
 order  The  Speaker  35  entitled  to  allow
 such  things  under  rule  358  The  p  int
 of  order  48  over-ruled  (Interruptions)

 SHRI  ्  P  UNNIKRISHNAN
 D>  not  think  that  you  can  brow-
 best  me  Let  it  be  cn  rec  rd  that  your
 ruling  80९४  against  all  the  rules  (Jnter-
 ruptsons)

 SHRI  L  K  ADVANI  I  have  just one  point  to  say  (Interrapttons’  I  am
 talking  of  Doordharshan  Out  of

 39 sons  of  the  ruling  party  and  the
 Readers  of  the  ruling  party,  the  oppo- sition  (Interruptions)

 SHRI  VASANT  SATHE  Sir,  cn
 this  I  have  a  punt  of  crder

 MR  CHAIRMAN  Under  the  garb  of
 Pre

 Of  order,  speeches  are  made

 arly  Sondd
 Hon  Members  must

 Please  hi  ten  to  me  There  must  be
 only  genuine  p  ints  of  order  Under
 the  garb  of  a  p  int  cf  crder,  sf  you want  to  say  Some  thing,  tf  25  not  cor-
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 rect,  I  will  decide  whether  ycu  sre
 using  this  garb  and  whether  it  i°  a  point of  order  What  is  your  point  of  crder?

 SHRIC  M  STEPH  FN  1
 358

 MR  CHAIRMAN  I  allowed  Shri
 Sathe

 SHRI  L  K  ADVANI  I  de  not
 want  tc  aperk,  I  am  net  spekirg

 MR  CHAIRMAN  Shr)  Advens  hes
 agreed  nm  tt  speck  Sc  let  Mr  Urri-
 krishnan  speak

 SHRI  A  K  ROY  (Dhanbad)  We
 Should,  be  allcwed  to  speck  also

 MR  CHAIRMAN  I  will  go  ecccid-
 ing  to  the  crder

 Hon  Member  whose  cubstitute  mc-
 ti  ns  to  the  Givernment  Mcncn  have
 becn  circulated  may,  at  they  de‘ire  to
 m  ve  thar  substiute  metens  send
 shps  to  the  Table  within  35  minutes
 indicating  the  ०0०7४]  numbers  ्  their
 sub*titute  m  tin  they  w  uld  hke  to
 move,

 SHRI  K  P  UNNIKRISHNAN
 I  was  happy  to  hear  the  piclimnary remarks  f  the  Munis‘cr  when  he  caid
 that  the  White  Paper  was  alse  intendid
 to  uphold  demc  cratic  valucs  and<‘arcuse
 the  democratic  conscience”,  he  also
 added  very  significantly  that  .  wes  net
 a  matter  of  party  and  that  freed¢m
 cf  press  was  an  article  «f  faith  with
 him  I  would  gc  beyond  that  and  say that  what  35  invclved  in  this  3६  not
 only  not  a  party  matter  but  3°  impertent to  the  very  survival  cf  this  country
 because  this  c(  untry  crn  survive  aS  8
 naticn  97  only  sts  diversity  5  accepted  and
 meintained  (Cnterruptions)  There  38
 geographical  diversity,  regional  diver-
 Sities,  cultural  diversitv  end  freed¢m
 of  speech  and  expressicn  must  nece‘-
 Sanjy  attract  the  deep  ccncern  cf  ali
 the  pecple  whe  want  the  unity  cf  the
 country  to  be  maintained  I  welccme
 Mr  Advani’s  asturance  though  I  em
 not  Sure  from  the  performance  of  the
 Jast  700  days  or  more  that  he  has  at-
 tempted  to  uphold  or  five  up  to  it.

 I  should  also  hike  to  sey  that  I  em
 not  here  to  defend  anybedy,  cr  td  de-
 fend  the  former  mimster  becruce  mv
 party  has  taken  action  and  it  has  &  parti-
 cular  view  of  the  problem  based  cn
 our  assessment  and  the  AICC  when  it
 met  in  Delhi  a  few  weeks  ego  pessed  a
 political  resolution  and  I  we  invite
 your  attention  to  thet  pohner)  rece  )u-
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 tion  and  say  that  we  are  nct,  as  a  party,
 party  to  what  has  been  revealed  as—
 personally  I  fecl—‘a  massive  pattern  of
 abuse’  shaking  public  confidence  in
 this  country  This  White  Paper  does
 reveal  a  particular  pattern  of  abuse  and
 I  can  personally  vouchsafe,  and  Krishna
 Kanty:  knews  because  be  was  also  a
 witness,  that  I  opposed  some  of  these
 things  publicly

 SHRI  KANWARLAL  GUPTA
 What  about  the  former  Prime  Minister  >

 SHRI  K  7  UNNIKRISHNAN
 I  am  not  here  to  defend  anybody  ,
 wh  ever  is  resp  nsibk,  pick  them  up
 provided  you  d>  it  legally,  c  nstitu-
 tionally,  pr  vided  alse  y  ud  it  mtin
 a  vindictiv.  m  nner,  so  thit  we  cen
 get  ut  >f  the  situate  n  sc  that  it  may
 never  be  repeated  by  Mr  Advani  cr
 Nanay:  Deshmukh  +  Smr  Guha
 (An  hon  Member  Or  Unnikrishnan)
 67  anyb  dy  Jhazis  the  p  int  I  w  uld
 like  t  make  Wed  nt  want  to  bdi
 cate  ur  tusk®  We  shall  fully  c  operate
 with  y  u  iS  a  party  ndm  stcf  us  even
 45  individuals  in  this  tok  But  let  us
 8५  ahad  ket  usd  it  nt  with  a  spirit
 cf  vindictiveness  I  find  fr  m  vai  us
 prnunaments  that  the:  a  definite
 pattein  f  vindictisene  =  parallel  ५४7८
 tiven.  $  35  al  =  emerging

 Mr  Advani  pinted  ut  tht  the
 White  Paper  tells  its  wn  st  iy  I  must
 say  that  I  was  frankly  di  ipp  inted
 with  the  White  Paper  Nt  nly  that  it
 has  nt  revealed  nvthing  m  n—I
 have  a  grievance  n  that  c  unt—but
 aly  that  it  indulges  in  m  ny  _  plices m  cheap  Sensati  nalim  T  ke  fr  ex~
 ample,  the  qucsti  n  ft  Cancy  affair
 which  has  been  sensaticnalised  by  the
 cheap  press  inthis  c  untry  Id  nt
 think  thet  a  questi  n  ftliskind  f  whet
 they  themselycs  cal)  the  unauthe:  ed
 entry”  fa  shp  f.  girl  called  Candy to  the  Pn  film  institute  deserve  a
 place  in  a  White  Paper  There  are  m  ny m  re  Serious  cases  which  I  will  charge this  Mainster  and  this  C  mmittee  f
 having  deliberately  cmitted  This  is
 my  charge  Candy  35  referred  to  egun and  again  in  poge  7  and  page  too!

 There  was  a  man  called  K  N  Prasad
 an  this  Ministry  Where  33  his  neme?
 Isit  the  c  ntenticn  of  the  h  n  Minster
 for  inf-rmaticn  that  he  has  never  heard his  name?  Is  it  the  contenticn  «f  the
 officials  f  the  Ministry  «r  the  Chair-
 man  of  this  Committee  that  they  have
 never  heard  his  name?  This  man  was
 the  mam

 ore
 r  cn  behalf  f  the  dy- nastic  messiah  and  he  was  an  cperatcr on  behelf  f  the  extra-c  nstitutional  sour-

 ce  of  power  in  that  Minttry  Whet
 was  tus  role?  From  where  was  he

 of  Mass  Medu
 brought  and  what  did  he  do  then?
 Does  it  find  any  mentson  there  ?  Whc  m
 ‘She  trying  to  shicld?  Who  4s  trymg to  shield  wie  m?  I  weuld  hke  to  sska
 questicn  as  to  what  are  his  c  rnecticns
 with  RSS?

 I  hope  Mr  Advan:  has  also  heard
 about  a  newspaper  called  Patriot’ There  was  a  newspaper  called  Patriot”
 and  here  still  Ib  Tt  was  also  a  victim of  the  activities  of  a  particular  grou of  people  in  the  Ministry  Where  As  at
 You  can  mention  Statesman’,  you  can
 mention  numerous  cher  apers  What
 happened  to  ‘Patriot??  Who  was  tele-
 phoning  the  theatre  owners  of  Delhi
 and  saying  that  they  should  not  release
 Newspaper  advertisements  to  Patriot  २
 Who  instructed  DAVP  to  treat  Patiot®
 on  a  separate  focting?  Why  is  it  that
 Patriot’  is  kept  out  of  the  White  Paper  ?

 Is  st  because  that  it  does  not  toe  the
 line  of  Mr  Advan?

 I  know  that  there  are  several  other
 memorandums  which  the  Committee
 has  received  Why  is  it  that  they  are
 deliberately  kept  out  from  this  White
 Paper  ¢  I  know  about  Hindustan  Times
 Committee  >  uphold  the  jcurnalists’
 np

 and  ethics  I  know  about  several
 other  ccmmittecs  memorandum  where
 many  significant  pointers  ard  views
 were  given  wheie  many  significant views  Were  expressed  Why  a6  it  not

 ublished  or  mentioned  in  this  White
 aper’  There  was  an  appeal  to  Dass

 Committee  regarding  the  yudgmert  in
 Verghese  case  This  ws  a  demand  by
 many  ycurnalists  of  this  ccuntry  t  publish the  judgement  in  the  Verghese  case  That
 judgment  was  rot  published  This
 should  be  published  It  was  spic  ficallv
 appealed  tc  the  Ccmmittee  thot  it
 should  form  an  append:  to  this  White
 Paper  It  38  not  there

 New  I  come  tc  an  ther  port  Mr
 Samar  Mukherjee  might  ister  t  me
 for  a  change  Over  200  jotrrahsts
 were  arrested  during  the  cmergercy. I  am  speaking  as  a  professiora)  col-
 league  Where  38  the  Inst  of  those  jc  ur-
 nabsts  in  this  White  Paper?  Is  3t  be-
 cause  only  verv  few  of  t  hem  bekng  to
 Mr  Advani's  component  grcup  in  the
 Janata  Parry?  Mcst  of  them  belorged to  the  left  groups  not  onlv  of  the  Janata
 Party  but  also  of  the  CPI(M  CPI
 and  others  So  thur  names  need  not
 be  published!  Baleswar  Aggarwal’s
 name  must  be  pubhshed  He  must  te
 pushed  around  as  a  great  victim  of  the
 emergency  He  must  be  projected  tut
 not  mapy  other  journalists  who  suf-
 fered  Not  only  were  they  dis-accre=
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 dited,  but  they  also  went  to  jails  and
 suffered  with  most  of  you  There  38  no
 list  of  them  in  this  A  Marxist  friend
 was  telling  me  the  other  day  about  a
 particular  journal  m  Bengal  This  is
 where  I  say  I  am  disappointed  with  this
 white  paper  It  does  not  attempt  to
 give  a  complete  list  or  a  total  view  That
 is  where  my  charge  comes

 Judging  not  only  from  ths  white
 Paper,  but  from  the  other  activities  of
 the  ministry,  a  clear  trend  is  emerging which  ts  a  very  disquieting  and  distrub-
 ii  trend,  whether  it  is  in  Samachar, All  India  Radio,  Door  Darshan  or
 anywhere  else  There  is  continuing  mis- as*  Of  sass  mode  whik  I  shall  prove
 conclusively  I  challenge  the  Minister
 if  h+  would  dare  appoint  a  parliamcntary connittee  to  probe  into  the  specific
 charg*s  I  am  making  There  is  a  con-
 ceal*d  censorship  still  operating  in  this
 couury  because  there  5  a  Strange  jute
 pr  ss  in  this  country  It  will  be  inter-
 esting  to  see  the  ownership  pattern  ot
 th  press,  where  it  stands,  who  owns
 whit  and  also  whose  prees  freedom
 3  3m>  people  want  to  safeguard  It  is  the
 freedom  of  the  newspaper  barons,  not
 ths  freedom  of  the  journalist  The
 yournalist_  may  rot  in  jail  or  go  any-
 where  cise,  but  the  freedom  of  the
 newspaper  barons  who  own  the  news-

 apers,  who  happen  to  be  mostly  jute rons  and  barons  of  various  other
 kinds—their  treedom  must  be  protec- ted!  This  government,

 Particularly ths  Munistry  is  interested  in  pro-
 tecting  their  interests

 Tt  ७  not  only  the  case  of  the  press, but  ils>  the  case  of  various  other  limbs
 of  the  ministry  As  the  white  paper Sav»  L7  page  9,  the  newspapers  are  still
 classifid  into  three  categories  ‘frien-
 लीप"  neutral?  and  hostile?  This  whole
 ap»  rach,  disquieting  and  disturbing
 approach  of  continuing  the  mususe  of
 th  mass  media  is  verv  clear  from  the
 managsment  of  Samachar  I  for  one
 Mever  agreed  with  that  contention,  the
 need  tor  a  single  agency,  even  initially I  sent  a  strong  note  opposing  the  mono-
 lithic  character  of  the  creature  called
 “Samicnar’  There  are  many  :nterests an  the  Mimstry  who  stil]  want  to  keep it  up  Much  of  the  abuse  has  come
 out  from  this  monstrosity  called  Sama-
 char  Any  news  agency  performs  a  vital function  towards  the  reading  public  and the  newspa;  Its  credibility  should
 be  totally  al hove  board

 J  invite  your  attention  to  some  speci- Gc  cases  of  misuse  There  was  a  ques- tion  in  the  Rayya  Sabha  the  other  day about  running  special  trains  for  Mr
 Sanjay  Gandht  It  was  answered  by Mr  Madbn  Dandavate  It  was  not  only
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 have  no  complaints,  but
 .  bag  J

 House  a
 question  was  put,  Question  No

 Bae
 5,

 on  37707  by  my  y  ine  Mr  Vi
 Ravi  “Were  special  trains  hured  for
 RSS  Chief,  Shri  Balasaheb  Deoras,  in
 Kerala?”  Similar  reply  was  given— the  conditions  governing  the  release
 and  use  of  such  special  trains  But
 Balasaheb  Deoras’  special  trams  are
 Never  mentioned  by  Samachar,  Door-
 darshan  or  All  India  Radio  I  am
 telling  him  that  if  he  does  not  know, he  must  know  because  there  are  also
 many  groups,  I  know,  in  his  Ministry, and  probably  his  own  friends  are  not
 very  happy  with  him  I  also  know  that
 But  specific  instructions  were  sent  that
 answer  to  this  question  on  Deoras  need
 not  be  covered  But  on  Sanjay  Gandhi’s
 trip  to  UP  by  special  train,  both  the
 question  and  the  answer  in  Parhament
 were  broadcast,  but  the  question  on
 Deoras  got  blacked  out  Is  this  not
 mususe  >  I  would  like  to  pose  thy  qucs- tion  Is  it  misuse  of  mass  media  or  38
 it  at%  proper  use?

 Now  there  s  a  gentlk.man  called
 Mr  Baleshwar  Agarwal  who  is  chara-
 cterised  as  the  virtual  boss  of  the  Sama-
 char  news  agency  He  was  brought,  when
 thi,  Minister  came,  into  the  Managin Commuttee  along  with  Dr  Singhv:  an
 Mr  PC  (Gupta  Initially  his  hono- rarium  was  Rs  200  and  it  wae  raised
 subsequently  to  Rs  r000-  Mr
 Baleshwar  Agarwal  ss  the  onlyjournalist inths  country  who  works  in  Samachar news  agency  andal  ५  accredited  cr  behalf of  another  news  agency  on  behalf  of Bh

 4
 a  Varta’  We  was  accredited  on

 t2th  April  1977,  He  can  get_  things done  on  telephone  He  works  in
 Samachar  He  is  a  Member  of  its
 Mai maging

 Committee,  a  member  of  the
 Staff  Committee  and  he  i5  also  simul-
 taneously  accredited  on  behalfof  an  agency called  Yuga  Varta’  because  they  also
 krtow  that  this  show  cannot  go  on  and  if
 this  show  has  to  go  on  parallel  arrange-
 ments  have  to  be  simultaneously  made
 So,  in  violation  of  the  practice  of  accredi-
 tation  rules,  Mr  Baleshwar  Agarwal whois  the  knigpin  of  Samachar  network
 today  andis  the  505९  who  decides  what 3९  to  be  given  und  what  need  not  be
 given,  and  he  was  accredited  concurrently on  rath  April,  ३977  You  change  the
 accreditation  rules  If  you  think  it  i8
 Proper  to  accredit  any  one,  the  more
 the  merrter!  I  have  mo  personal

 —  डर but  Samachar  under  his  bemgn
 ship  has  established  a  new  record  of
 concocting  stories,  distorting  news  acting
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 as  a  willing  instrument  of  mis-use  of  mass-
 media,  which  you  have  condemned,
 which  I  condemn  and  all  of  us  condemn
 on  this  side.  Thatis  the  perfection  of
 a  technique  which  Mr.  Sanjay  Gandhi
 and  his  friends  sought  to  impose  on  this
 country,  which  we  condemn.  We  shall
 notallow  youor  Mr.  Baleshwar  Agarwal
 to  repeat  this  in  this  country  again  That
 is  precisely  what  you  are  trying  to  do.
 CInterruptions)

 You  must  listen.  If  you  do  not  listen,
 You  do  not  deserve  anyspecial  treatment.
 I  have  expressed  my  views.  The  whole
 technique  perfected  after  the  Emergency,
 is  to  support  the  idea  ofa  monolithic  news
 agency.  And  [I  shall  give  you  another
 example.  There  is  a  case  going  on  in
 the  Delhi  High  Court.  One  advocate,
 one  R.  K.  Jain  of  Madhya  Pradesh
 has  filed  a  petition  in  the  Delhi  High
 Court  in  the  bench  of  Justice  Gill.
 Hearing  is  going  on  in  a  case  challenging
 the  order  of  withdrawal  of  what  is  known
 as  the  Baroda  Dynamite  Case.  The
 Solicitor  General  argued  for  three  full
 days,  and  the  defence  arguments  went
 on.  A  man  was  sent  on  the  beat  ;
 but  instructions  came  saying  ‘Nothing
 about  this  shall  be  published.?  Matters
 of  public  importance  are  not  to  be
 published.  Thearguments  ofthe  govern-
 ment  in  this  vital  and  very  important
 case  should  not  be  published  by  Samachar
 or  broadcast  over  All  India  Radio.
 Samachar  does  not  cover  it,  though  the
 beat  reporter  goes  there  every  day  to
 coverit.

 I7  59  hrs.

 [SHRI  M  SATYANARAYAN.  RAO  in  the
 Chair]

 This  is  what  I  said  is  the  continuing
 misuse  of  mass  media.  I  am  sure  the
 Minister  will  enlighten  the  House
 about  how  all  this  is  happening  in
 Samachar,  and  in  the  All  India  Radio.
 As  far  as  Samachar  is  concerned,  as  I
 have  said  earlier  this  kind  of  a  monolithic
 news  agency  would  have  been  possible
 only  under  conditions  of  Emergency.

 If  this  monolith  is  not  split  into  two
 or  more  agencies  and  if  it  is  allowed  to
 endanger  the  pluralsystem  of  communica-
 tion,  we  cannot  get  better  service.
 Newspapers  cannot  get  a  better  service.
 To-day,  whatever  you  may  say  about
 parliamentary  coverage,  most  of  the
 reporters  and  others  are  not  interested,
 because  the  moment  anything  is  handed
 Over,  it  is  transmitted  at  I0-30  or  I  00
 It  mever  reaches,  in  many  cases.  But
 if  there  were  two  agencies  or  more,  there
 would  becompetition.  If  youeleminate
 this  competition,  you  cannot  build-up
 afree  Press  inthis  country.  Itisa-very
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 vital  thing  ;  the  whole  concept  of  a  mono-
 lithic  agency  is  alien  to  the  system  that
 we  want  to  build  in  this  country.  We
 may  have  other  differences  about  the
 mature  of  the  system.  As  long  as  it
 remains  a  monopoly,  there  is  temptation
 also  to  misuse  it,  as  the  monopolies  of
 communication  will  always  be  misused.
 It  will  be  used  by  Shukla  this  day,  by
 Advani  the  next  day  and  by  a_  third
 person  on  the  third  day.

 In  this  connection,  I  would  like  to
 quote  from  an  eminent  journalist.  Haroid
 Evans  who  was  a  famous  British  jour-
 nalist.  and  Editor  of  “Sunday  Times.”’

 *““Governments  cannot  govern  well
 without  reliable  reporting  and  criti-
 cism.  They  donot  havethe  knowledge.
 No  intelligence  system,  no  bureau-
 cracy.  can  offer  the  information  provided
 by  competitive  reporting.  The
 clever  secret  agents  of  the  Police
 State  are  inferior  to  the  plodding
 reporter  of  the  democracy.  It  is
 one  of  the  strength  of  a  society  with
 a  competent  plural  system,  the  free
 communication,  when  feed-back
 happens  automatically.”

 38.00  hrs.

 SHRI  HARI  VISHNU  KAMATH  :
 Did  you  quote  it  than  ?

 SHRI  K.  P.  UNNIKRISHNAN  :  I
 have.

 SHRI  SAMAR  GUHA  (contai)  :
 Iam  glad  you  are  undoing  your  own
 sin.

 SHRI  K.P.  UNNIKRISHNAN  :  I
 de  not  want  to  get  into  all  these  things:
 That  is  why  I  say  that  whatever  to  be
 problems  of  revenue,  whatever  be  the
 problems  ofresourcesMI  know  there  are
 you  should  never  allow  Samachar  to
 continue  in  its  present  from.  I  know
 the  Review  Committee  is  there.  I  hope
 the  Minister  will  share  his  views,  with  the
 House.  Probably  he  may  say  that  he
 will  not  be  able  to  do  that  until-he  receives
 the  report  of  the  Review  Committee.
 In  any  case,  I  hope  he  will  see  to  it  that
 two  or  more  agencies  come  inte  existence.
 That  is  a  very  crucial  point  दु  want  to
 make.  I  know  they  are  in  debts.  But,
 at  least  as  far  as  this  year  is  concerned,
 they  are  getting  Rs.  33  lakhs  more  than
 what  they  got  just  on  the  eve  of  the
 Emergency  ‘for  all  the  agencies  put
 together.  They  were  getting  about
 Rs.  47  lakhs  at  that  time.  “Now  they
 are  getting  more  than  Rs.  50  lakhs.

 व्‌  know  there  are  other  aspects  of  this
 problem.  Now  we  have  about  300
 Newspapers  subscribing  to  ‘Samachar.
 ‘Ifthe  newspapers,  particularly  the  bigger
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 ones,  are  compelled  to  pay  more,  say
 five  paise  for  each  copy  of  the  newspaper
 that  you  get,  and  charge  30  paise,  the
 news  agency  gets  only  one  paise  or  less
 than  one  paise,  whereas  the  distributor
 gets  I0  paise.  Thatis  the  way  we  have
 saworked  out  this  economy.  I  think
 if  the  Minister  is  determined,  he  will  be
 able  to  improve  their  revenue  so  that  we
 can  have  more  than  one  agency.

 Taznthereis.a  clear  link  also  between
 agency  and  newspapers.  You  have  now
 given  the  concession  of  duty  on  news-
 print,  which  has  enabled  most  of  the
 papers  to  have  a  surplus  margin  not  only
 to  imolement  the  Wage  Board  award
 but  also  to  go  beyond  and  help  in  the
 creation  of  one  or  more  agencies.

 Now  I  come  to  a  marginal  matter,
 about  the  Non-aligned  News  Pool.
 I  hope  he  will  continue  to  take  interest
 inthis  project  and  evolve  it,  because  I
 do  not  think  we  can  afford  to  have  an
 international  agency.

 Now  I  com2  to  the  All  India  Radio.
 ‘There  is  a  lot  of  material  and  it  has
 been  discussed  fora  longtime.  I  do
 not  want  to  go  into  the  question  of  the
 set  up  of  the  radio  from  the  time  of  the
 Chanda  Committee  Report  ;  a  debate
 has  been  going  on.  But  I  just  want  to
 draw  your  attention  to  page  69,  para  3
 of  the  White  Paper,  which  says  :

 “The  distortion  of  news  _  started
 immediately......  The  coverage  ड्  of
 news,  including  the  proceedings  of
 Parliament  by  AIR  became  one-
 sided’  with  the  focus  on  the  ruling
 party.  A»  sample.  survey.  recently
 undertaken  show  that  in  Depcember
 I976,  2,207  lines  in  AIR  bulletins
 were  pronouncements  of  the.  ruling
 party,  as  agaimst  only  54  lines  devoted
 to  the  Opposition.  -As  against  this,
 in  December,  5  1974  (before  the
 Hmergency)  577  lines’  were  given  to
 the  ruling  party  and  522  lines  to  the
 Opposition.”

 You  know  the  opposition  that  you
 had  at  that  time..  You.  were  60  in
 Lok  Sabha  altogether,  and  26  was  the
 major  group.  - Now  we  are  240  in  Lok
 Sabha.  And  the  biggest  group  de.
 ours,  is  arvund  ‘150.  I  would  like  Mr.
 Advani  t>  tell  -h»w  many-lines  he  has
 given  in  AIR  br  adcasts  during  this
 Parliament  session.  I  have  a_  very
 sorry  talet>  tell  onthispoint.  I  know
 the  Miii-ter  0f  Inf  rmation  &  Broadcast-
 ing  can  never  afff.rd  to  listen  to  all  the
 br  adcaits,  but,  I  think,  It  is  high  time

 .  tor  the..>::si  nis  ver,  he  li  tens
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 to  the  tapes  and  also,  if  it  is  possible
 Share  a  bit  with  some  of  us  at  this  side.
 I  do  not  want  to  say  much  on  this.  But
 what  heppened  this  morning  ?  I  had
 moved  a  motion  of  privilege  against  the
 hon.  Minister  cf  Information  &  Brced-
 casting.  Though  the  motion  was  dis-
 allowed,  my  charge  was  substantiated
 by  the  Speaker  in  his  decision.  It  is
 not  that  only  one  day  it  has  happened.
 The  other  day,  there  was  a  censure
 motion  here  and  Shri  C.  M.  Stephen
 made  a  Speech.  I  think,  it  was  cne  of
 his  best  parliamentary  perfcrmances.
 But  where  wasitin  the  Samachar,  AIR
 and  particularly  in  the  Hindi  wing  of
 Samachar  and  Today  in  Parliament  ?
 There  was  Industrial  Policy  debate  in
 this  House  and  J  initiated  the  debate.  I
 Spoke  for  40  minutes.  I  was  given
 only  a  quarter  line  whereas  Mr.  Madan
 Lal  Khurana  of  Delhi  who  spoke  some-
 where  else,  got  the  third  place.  Is  it
 not  abuse  of  the  mass  media  ?  Thatis
 why,  I  said  that  take  all  the  tapes,  news
 casts  and  tell  me  where  is  it  gcing.

 In  your  guidelines  you  had  said  and
 I  quote  :

 “(r).  It  should  be  status  quo  ante
 aS  it  obtained  before  25th  June,  1975.

 (2).  There  will  be  no  aggressive
 one-sided,  naked  propagandist  approach
 aS  in  the  past  in  discharging  their
 duties  in  project  Government  Policies.

 (3).  The  media  should  adopt  a
 balanced  approach.

 (4)  Various  points  of  view,  includ-
 ing  criticism  of  the  Government’s
 policies  and  programmes  and  their
 implementation,  should  find  a  place
 in  their  programmes  and  releases.”’

 Tamsorry,  Mr.  Advani  has  not  fulfilled
 these  guidelines.  Now,  there  was
 a  circular  letter  written  by  Mr.  Advani
 to  allthe  MPs  inviting  cur  attention  to
 a  programme  called  ‘Last  week  in  Parlia-
 ment’  in  TY.  The  less  said  about  this
 the  better.  On  one  specific  occasion,  not
 a  single  name  of  any  MP  from  both
 the  sides,  weS  mentioned.  Only  the
 Statements  of  Ministers  were  there.
 What  a  kind  of  sycophancy  is  going  on.
 My  chargeis  thatit  is  part  ofa  deliberate,
 pre-c-nceived  plan  in  focussing  a  parti-
 cular  line.

 This  is  true  also  of  the  publications
 Division.  Thereisamentionon  p.  87
 of  the  White  Paper  that  we  should  not
 allow  shistory  tc  be  tainted  at  its  source.’
 But  possibly  you  are  at  least  aware
 of  who  taints  what.  I  am  aware  of  the
 objecticn  teken  to  the  histcry  texts



 ‘a4r  Motion  re  Winte  SRAVANA  1,  899  (SAKA)  Paper  on  Misuse  742

 wri  tten  by  a  famous  histcnan  of  this
 country  of  whom  I  am  proud,  Miss
 Romila  Thapar  and  many  other  people with  whom  I  do  not  agree,  like,  Mr
 Bipin  Chandra  ‘TheSe  bocks  were
 objected  to  by  Mr  Nanay:  Deshmukh
 tn  a  letter  to  the  Prime  Minister

 That  i5  the  cructal  point  the  question
 हु

 of  intellectual  treedem  The  crucial
 Point  in  the  whole  exererse  ५  f  this  White
 Peper,  in  the  whole  excreise  of  Your
 approach  to  mass  media,  i5  the  question of  intellectual  4९०१९  m  right  to  dissent
 That  is  the  cructal  question  And
 te  day,  by  releasing  this  new  McCarthyism of  hounding  f  dissenters,  whether
 they  are  in  the  academic  circles  or
 elsewhere,  and  by  trying  ६  refuce  to
 provide  the  same  facilities  f  rthe  Oppcsi-
 tion,  Iwouldsay,  youarec  ntinwng  the
 process  «f  mususe  f  mass  media  I
 wisht  warn  the  House  against  it

 About  the  Accreditation  Committee, I  want  to  invite  the  Minister’s  attenuon—
 he  has  been  a  journalist  ,  I  have  also
 been  a  journalist—to  this  the  question about  the  Accreditatun  Cc  mmittee’s
 6  mpositicn  3६  very  important  There
 has  been  a  practice  and  it  has  been
 a  sound  practice  thatit  should  6  7950
 mostly  of  journahtsts  or  editors  frem
 Delhi  because  Delhi  being  the  capital, the  people  trom  Delhi  will  be  able  to
 assess  notonly  the  performance  of  corres-
 pondents  but  also  ५६  requirements  cr
 Situations  in  Delhn  While  reconstiuting the  Accreditation  Committce,  he  has
 decided  to  make  it  a  naticnal  bedy
 Apart  from  the  fact  that  you  can  pay
 them  the  travel  fare,  I  do  not  know
 how  it  3६  going  to  help  except  that  you can  accommodate  some  of  your  own
 people.  |

 This  Accreditation  Committee  has  a
 very  interesting  aspect  I  mentioned
 about  Mr  BP  Agarwal.  The  Com-
 mittee  has  been  abused  in  the  past It  was  sought  to  be  abuSed  inthe  past as  the  White  Paper  reveals  to  disaccredit
 some  people  Some  of  the  best  jour-
 nalists  were  dicaccredited  Mr  Inderpt who  is  the  editor  ¢f  INFA,  even  tho

 ugh he  waS  nominated  by  the  Speaker  of
 House  to  be  the  Secretary  of  the  Lek
 Sabha  Gallery  Committee,  was  dis-
 vacoredited  Mr  Pran  Sabarwal  was
 also  disaccredited  Mr  C  Raghavan
 of  the  PTI  was  disaccredited  Mr
 ‘V.P  Ramachandran,  Mr  Rajinder

 o  Mr.  Chandrakant  Shah  and  others
 were  disaccredited.  It  performs  a  vital
 function,  The  Accreditanon  Committee
 rales  १2  and  3  are  very  important
 Rule  73  gtves  a  lot  of  room  for  the
 Mansster  द  the  Ministry  to  manoeuvre.
 You  have  (०  change  the  rules  because
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 they  are  no  longer  relevant  If  you
 want  journalists  to  function  freely
 which  I  presume  i¢  your  objective,  then
 you  will  have  to  pay  alotof  moreattention to  all  these  things

 Then,  there  35  the  question  cf  editor-
 owner  nexus  This  is  28  very  vital
 question  The  first  charge  that  I  made
 earlier  in  this  session  als©  was  abcut
 an  editor  who  withst  od  the  onslaught of  these  people  and  You  permitted  him
 to  be  removed,  thatis,  Mr  दि  K
 Narasimhan  When  the  imte-barcn
 owner,  Mr  Ramnath  Geenks  was  था  the
 back  alleys  cf  Safdarjung  Read  trying
 to  operatethr  ugh  Mr  Kamal  Nath
 and  varus  other  intermediaries, Mr Narasamhan  wa*  having  a  battle  in  his
 rocm  Ycu  did  net  permit  himto  go and  attend  the  Amsterdc  m  Cc  nference

 Mr  Advani,  I  regret  to  say  that  you
 permitted  him  to  be  removed  because
 your  party’s  patron  Saint  lives  in  that
 Express  Tower  That  is  @  most  shame-
 ful  thing  that  the  man  who  stood  for  the
 freedom  of  the  press  and  tought  for  :t,
 was  allowed  to  be  thrown  out  from  his
 seat  You  know  abcut  Verghese  case
 I  do  not  have  the  judgement  but  you
 must  g>  through  it  You  must  take
 somcthing  trom  it  because,  as  I  said,
 judgement  in  this  ०8४५९१६  very  :mportant We  should  not  allow  it  and  I  am  sure  that
 a  substantial  number  of  people  would
 agree  that  oe  (Interruptions)
 AN  HON  MEMBER  You  please  say
 something  about  it

 (Interruptions)
 MR  CHAIRMAN  You  please  con-

 clude
 SHRI  K  P.  UNNIKRISHNAN

 The  most  :mportant  thing  mm  thisis  this
 I  would  invite  your  attention  to  delink-
 ing  and  =  diffusion  I  know  you
 do  not  share  my  views  on  the  delinking and  diffusion  There  are  some  people in  your  Party  who  share  my  views  But,
 there  is  no  other  alternative  for  you  ulti-
 mately  (Interruptions)  So,
 the  main  question  in  this  countrys  thatif
 you  want  to  ensure  freedom  of  the  press,
 then  you  have  to  ensure  freedom  of  the
 journalists,  freedom  of  the  employees,  not
 freedom  of  the  newspaper  barons

 Indian  monovoly  press  has  become
 socially  :rrelevant

 0८९86  7
 ‘ou  do  not  en-

 sure  freedom  of  the  jo’  ists,  you  have
 ensured  only  the  facilities  for  these  cpera-
 tors  like  Ram  Nath  Goenka  and  that  is
 hoW  arm  twisting  goes  on  and  because  of
 this  arm  twisting,  there  are  people  wha
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 are  interested  in  textile  industry,  chemical
 industry  and  they  want  to  give  a  publicity to  a  section  of  influential  le  in  the
 Government  set  up  on  gut doe  quo  and  a
 journalist  is  thrown  out  into  a  an  or
 hes  forced  to  become  a  public Pa ations
 or  contact  man,  and  the  entire  freedom  of
 the  press  and  :ts  structure  suffers  on
 accountofthat  We  have  to  ensure  moral
 and  professional  discipline  of  this  pro- fession  It  can  only  fe  ensured  if  you delink  or  at  least  diffuse  ownership  pat- tern

 The  basic  questionis  not  so  much  free-
 dom  of  expression  which  our  Constitution
 has  ensured  us  but  a  free  enquiry,  the
 right  to  know,  and  this  is  the  crucial  ele-
 ment  for  decision  when  you  deal  with
 mass  media  So,  I  conclude  by  saying this  I  quote  a  verv  famous  editor  who
 was  edwor  of  the  London  Ttmes—SIR,
 WILLIAM  HALEY  He  says

 ‘‘Words  are  mankind’s  only  trre-
 placeable  currency  All  those
 in  Broadcasting  and  Journalism,
 allofus  without  exception,  have
 a  trust  to  see  they  do  not  be-
 come  devalued  Words  are
 the  armaments  of  freedom  ?

 T  hope  you  will  keep  it  that  way
 SHRI  HUKMDEO  NARAIN

 YADAV  (Madhuban:)  ‘I  beg  to  move
 That  for  the  original  motion,  the

 following  be  substituted,
 namely

 “This  House,  having  considered
 the  White  Paper  on  Misuse
 of  Mass  Media  during  the  In-
 ternal  Em  cy,  laid  on  the
 Table  of  the  Fo louse  onthe  tst
 August,  ‘19775  directs  the  Go-
 vernment  to  take  immediate
 action  against  the

 pee  per- sons  under  the  Indian  Penal
 Code  coe  (a)

 SHRIS  KUNDU  (Balasore)  I  beg to  move
 That  for  the  original  motion,  the

 following  be  substituted,
 nemely

 ‘“Phis  House,  having  considered
 the  White  Paper  on  Misuse  of
 Mass  Media  during  the  In-
 ternal  Em  laid  on  the
 Table of  the  House  on  the  Ist
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 rule  in  the  country  and  to-
 wards  this  end,  they  used  the
 eral

 as  the
 ugly

 instrument
 evil  propaganda  to  project and  focus  Shrimat)  Indira

 Gandhi  and  Shri  Sanjay
 Gandhi,  to  spread  Lies,  hatred,
 calumny  against  the  opposi- tion  leaders  and  other  per- sons  who

 2000
 ed  =  Shrsmat:

 Indira  G  °s  rule  andina
 systematic,  planned  and  cal-
 culated  manner  to  obliterate
 intellectual  understanding  and
 dissent  and  paved  the  path tor  one  party  rule  and  there-
 by  commritted  gravest  crime
 against  democracy  and  hum-
 anity  and,  therefore,  recom-
 mends  to  the  Government
 to  identify  persons,  political and  non-political,  who  were
 responsible  for  this  notorious
 activity,  fix  up  responsibility and  institute  criminal  cases
 against  such  persons,  wher-
 ever  possible  ?  (2)

 इप्तारा  A  K  ROY  (Dhanbad)  I
 beg  to  move

 That  for  the  original  motion,  the
 following  be  substituted,
 namely

 “This  House,  having  considered
 the  White  Paper  on  Misuse
 of  Mas  Media  during  the  In-
 ternal  Emergency,  laid  on
 the  Table  of  the  House  on
 the  rst  August,  ‘19775  directs
 the  Government  to  take  im-
 mediate  action  to  diffuse  the
 ownership  of  the  Press  to  the
 Cooperatives  of  the  Press
 workers  with  full  autonomy both  from  the  Government
 and  also  from  the  monopoly houses  controlling  the  mass
 media  in  the  name  of  demo-
 cracy

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad)  I  beg  to  move

 That  for  the  original  motion,  the
 following  be  substituted,
 namely

 ‘°This  Hause,  having  comssdered
 the  White  Paper  on  Misuse  of
 Pinal  Media  os  =

 1
 i ‘erna!  siaidonthe

 Table  of  ihe  २72१ the  House  09  the  rst
 August,  s9772

 condepans  the

 om  pgm
 of  mass

 meta a  predegessor Government  headed  by  Shri-
 mati

 Indim  Gandhi  during
 Emergeacy  and  urges the  Government  to  take
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 necessary  and  adequate  mea-
 sures  to  compensate  the
 victums,  and  award  cond  gn
 punishment  to  those  who  mis-
 used,  or  abetted  the  misuse
 of  mass  media

 Saring
 that

 darkest  period  in  free  India’s
 history  .  (4)

 SHRI  SAMAR  GUHA  (Conta)  I
 beg  to  move

 That  for  the  omginal  motion  the
 following  be  =  substituted,
 namely

 “This  House,  having  considered
 White  Paner  on  Miuuse

 of  Mass  Media  during  the  In-
 ternal  Fmei

 gency
 laid  on  the

 Table  of  the  House  on  the  st
 August  977  expresses  its
 iMdignant  disapproval  of  the
 atrocious  measures  pursued
 by  the  former  Congress  Go-
 vernment  during  the  black
 davs  of  Emergency  in  muzzl-
 mg  the  organs  of  free  ex-
 pression  of  the  views  of  the
 people  and  the  opposition ties  and  prohibiting  un-
 fnaerea  publication  of  the
 proceedings  of  the  Parliament
 and  conspiratorially  abusing
 them  in  unabashed  justifi-
 cation  of  its  attempts  to  per-
 petuate  a  rule  of  tyranny
 over  the  Indian  people,  and
 urges  the  Government  to
 set  up  a  Committee  of  the
 Members  of  Parliament  with
 powers  to  recommend  to  the
 Government to  take  necessay
 steps  for

 (a)  undoing  the  mischief  com-
 mitted  in  misusing  the  mass
 media,

 tO)  restoration  of  freedom  of  the
 mass  media,  maimed
 mutilated  during  Emergency,

 (c)  taking  deterrent.  measures
 against  those  who  del:bera-
 tely  musued  or  willingly  abe-
 tted  such  misuse  of  the  mas”
 media,

 (d)  mitigating  various  injustice
 done  to  those  who  coura-
 geously

 resisted  or  refused  to
 |  the  ta

 and  partisan  policy  of  the
 former  Government  9  re-
 gard  to  misuse  of  mass  media
 as  a  whole”  (5)

 SHRI  UGRASEN  (Deorig)  I  beg  to
 move  :

 746०
 of  Mass  Media

 That  for  the  orginal  motion,  the
 following  be  substituted,
 namely

 “This  House,  having  considered
 the  White  Paper  on  Misuse
 of  Mass  Media  during  the  In-
 ternal  Emergency,  laid  on  the
 Table  of  the  House  on  the  rst
 August,  1977518,  of  the  opinion that  the  former  Congress Government  headed  by  the
 ex-Primv  Minister  —  had
 throttled  Constitution  de-~
 mocracy  and  all  established
 Parliamentary  conventions  in
 the  country  by  misusing these  media  and  resolves  that
 2))  those  responsible  for  it
 should  be  punished  oe  (7)

 SHRI  BRIJ  BHUSHAN  TIWARI
 (Khalilabad)  I  beg  to  move

 That  for  the  orginal  motion,  the
 following  be  substituted,
 namely

 “This  House,  having  considered
 the  White  Paper  on  Misuse
 of  Mass  Media  during  the  In-
 ternal  Emergency,  laid  on  the
 Table  of  the  Hi louse on  the  Ist
 August,  1977,  directs  the  Go-
 vernment  to  publish  the
 names  of  all  those  guilty  and
 ate  t  Officials  who  des-
 troyed  the  democratic  values
 by  misusing  the  mass  media
 and  to  take  drastic  action
 against  them  and  the  House
 may  be  apprised  of  the  action
 taken  ”  (8)
 KESHAVRAO  DHONDGE SHRI

 (Nanded)  I  beg  to  move
 That  for  the  original  motion,  the

 following  be  substituted,
 namely

 “This  House,  having  comsidered
 the  White  Paper  on  Misuse
 of  Mass  Media  during  the  In-
 ternal  Emergency,  |  aid  on
 the  Table  of  the  House  on  the
 Ist  August,  ‘19775  35  of  the
 opimion  that  strict  action  be
 taken  against  all  those  who
 musued  the  mass  media  after
 declaration  of  Emergency  19)

 SHRI  LAXMI  NARAIN  NAYAK
 (Kha:  yuraho)  I  beg  to  move

 That  for  the  origital  motion,
 the  following  be  substituted,

 “This  House,  ang  copsdered
 the  White  Paper  on  Misuse  of
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 Mass  Media  during  the  In-
 ternal  Emergency,  laid  on
 the  Table  of  the  House  on  the
 Ist  August,  1977s,  directs  the
 Government  to  take  imme-
 diate  action  under  Indian
 Penal  Code  against  the  guilty
 Person,  (r2)

 ft  मवाब  सिह  चोहान  (भलीगढ़)
 सभापति  महोदय,  मै  माननीय  मत्नी  जी  को
 इस  बात  के  लिए  धन्यवाद  देता  ह  कि  उन्होंने
 इस  स्वैत-पत्न  के  जरिए  से  ऐसी  तमाम  बातो
 पर  प्रकाश  डाला  है,  इस  पर  सदन  और  जनता
 के  सामने  उनको  लाए  है  जो  कि  प्रजातन्त्
 के  लिए  बहुत  ही  घातक  थी  श्रौरजो कि जो  कि  बहुत
 हो  घातक  सिद्ध  हुई ।  इमरजेंसी  के
 जमाने  में  मास-भीड़िया  को  किस  तरीके  से
 पार्टी  के  हित  से  इस्तेमाल  किया  गया  उसका
 उल्लेख  आपने  इस  स्वैत-पत्न  में  किया  है  !
 आपने  जिस  प्रफसर,  श्री  के०  के०  दास  को
 इस  काम  के  लिए  नियुक्त  किया,  मैं  व्यक्तिगत
 तरीके  से  उनको  जानता  हू,  वे  बहुत  ही  ईमानदार
 झफमर  हैं  जो  कभी  किसी  के  असर  में  नहीं
 बाते ।  इसलिये  उन्होने  जो  रिपोर्ट  दी  है,
 बहू  झवश्य  यथार्थवादी  होगी  ।  लेकिन  मुझे
 यह  अ्रवश्य  कहना  है  कि  अभी  ऐसी  बहुत  सी
 चीज़ें  है,  जिनके  ऊपर  प्रकाश  नहीं  डाला
 गया  है  !  मैं  मत्नी  महोदय  जी  से  पूछना  चाहता
 हू--श्सका  क्‍या  कारण  है,  उन  पर  प्रकाश
 क्यो  नहीं  पडा  है  ?  मैं  इस  बात  को  स्पष्ट
 करना  चाहता  हू---कि  भ्रभ्ी  भी  उनके  दफ्तर  में
 ऐसे  प्रधिकारी  मौजूद  है,  जो  उसी  समय  के
 है,  जो  रूप  बदल  कर  पड़े  हुए  है,  बातो  को
 छिपाना  चाहते  है--मैं  इस  बात  को  प्रमाण
 देकर  बतलाना  चाहूगा  |

 मत्  जी  ने  कहा  है--बहुत  सी  ऐसी
 चीजें  है  जो  इसमे  नहीं  भाई  है,  जिनके
 सुबूत  नहीं  मिल  सके  है  1  मैं  उनसे  कहना
 चाहता  ह--सुबृत  उनके  ही  कागज़ो  में  दिये

 हुए  हैं,  वहा  की  दीवारे  बोलती  है  कि  जुल्म
 किये  गये  है,  भ्रष्टाचार  किया  गया  है।  आप
 कहते  है  कि  एमर्जेंसी  के  ज़माने  मे  यह  सब  कुछ

 श्धा  पर  कहता  ईं--.एमजसी  तो  बहुत  बाद  मे
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 शाई  है,  उससे  पहले  ही  ये  तमाम  चीज़ें  शुरू
 हो  गई  थी  ।  जब  के  श्रीमती  इन्दिरा  गाधी
 झाई०  एप्ड  बी०  की  मिनिस्टर  बनी,  तभी
 से  उन्होंने  इन  तमाम  कामो  को  करना  शुरू
 कर  दिया  था  ।  उन्होने  देखा--  भट्ट  साहब
 यहा  के  डी०जी०  है,  ये  गजराती  है,  मोरारजी
 भाई  के  भ्रादमी  है,  फला  अ्रफंसर  वाजपेयी  जी
 से  सम्बन्ध  रखता  है--इसलिये  उन्होंने  तय
 कर  लिया  कि  सब  से  पहले  इनको  निकाला
 जाय  ब्रौर  निकाल  भी  दिया  |  इसलिये  पहले  से
 हीये  तमाम  चीज़े  वहा  शुरू  हो  गई  थी  इमजेंसी
 मे  तो  इन  चीज़ो  की  पराकाष्ठा  हुई,  हद  से
 ज्यादा  बढ़  गई  ।  एमर्जेंसी  शुरू  हुई--
 गुजराल  साहब  तो  एक  दिन  में  ही  हटा  दिया
 गया  ।  उनके  बाद  दूसरे  साहब  श्राये--
 उनका  नाम  सत्र  जानते  है--उन्होने  भ्राते  ही
 अपने  तरीके  से  काम  करना  शुरू  कर  दिया।
 गुजराल  साहब  को  क्‍यों  हटाया  गया--मेरे
 मित्र  लो  बतलाना  चाहिये  था  ?

 एक  भसामसोय  सदस्य  वे  सब  तो
 बाक-आाउट  कर  गये  |

 थी  मवाब  सिह  चौहान  :  वाक-प्राउट
 नहीं  कर  गये,  वे  सुनना  नही  चाहते  है,  सिर्फ
 अपनी  बातें  सुनाना  चाहते  थे  ।  उन्होंने
 कहा  कि  शुक्ला  जी  को  हमने  अपनी
 पार्टी  से  निकाल  दिया  है,  लेकिन
 जिन्होंने  गुजराल  साहब  को  हटा  कर
 शुक्ला  जी  को  बनाया,  उसको  क्यो  नही
 निकाला  ।  बोर  को  मारते  हो  लेकिन  चोर
 को  बनाने  वाले  को  वयो  नही  निकालते  हो  ?
 उस  बेचारे--मैं  उनके  लिये  बेचारा  शब्द  का
 प्रयोग  कर  रहा  हतों  क्यो  निकाल
 दिया,  जिसने  सत्र  तो  अपना  प्रौज्ञार  बता  कर
 रखा  था,  उसको  क्यों  नहीं  निकाला  ?

 मैं  बतला  रहा  था--शुक्ला  जी  यहां  भागे
 शौर  झपने  साथ  तीन  झफसरों  को  डिफेन्स
 से  लाये,  जिन  में  दो  प्राई०पी  ०एस०  के  भ्रफसर
 थे,  एक  भाई०ए०एस०  का  था  ।  एक
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 झाई०  पी०  एस०  का  यहा  पहले  से  ही  था--
 मैं  पूछता  हु--तीन  ब्राई०पी०एस०  भ्रफप्तरो
 की  क्‍या  जहूरत  थी,  बपा  यहां  कोई  डकैती
 पड़  रही  थी  ?  यह  कला  का  केन्द्र  है,  संस्कृति
 का  केख  है--यहां  पर  तीन  भाई०पी०एस०
 झफसरों  ककी  क्‍या  जरूरत  थी  ?  लेकिन  उन्हें
 तो  झपना  खेल  खेलना  था  और  किस  तरह  से
 उन्होंने  खेला--प्राप  सब  जानते  हैँ  ।  यहा
 पर  इन  लोगो  को  प्रपनी  पार्टी  के  लिये  इस्तेमाल
 किया  गया,  इतना  इस्तेमाल  किया  गया  कि
 पार्टी  श्रौर  सरकार  में  कोई  भेद  नहीं  रह  गया
 था  ।  श्ाई०  एण्ड  बी०  श्रौर  दूरदर्शन  के
 बहुत  से  प्रफमर  इनकी  पार्टी  की  तरह  से
 काम  करने  लगे  ny

 आप  यशपाल  कपूर  को  जानते  है--
 उन  की  एक  “कैम्पन  कमेटी”  थी  झर  उस
 कैम्पन  कमेटी  का  एक  “राइट्स  फोरम”  था।

 उस  फारम  मे  दूरदर्शन  के  बहुत  से  श्रधिकारी

 थे,  कोई  प्रैसिडेन्ट  था  कोई  कुछ  भर  था  और
 थे  झ्रभी  भी  मौजूद  है  |  ये  लोग  जैसा  समय
 देखते  है  वैसा  राग  झलापने  लगते  हँ  किन्तु
 झभी  भी  चोज़ो  को  प्रकाश मे  नहीं  आने  देते,
 छिपाते  है  7  मत्नरी  जी  को  इससे  सावधान

 हो  जाना  चाहिये  ।  ईनकौ  जाच  करानी

 चाहिए  ।  जाच  ऐसी  नहीं  होनी  चाहिये
 'कि  इन्ही  से  ज।ब  कराये  ।  मैंने  इनके  फोरम  के

 काम  करने  के  बारे  में  एक  प्रश्न  पूछा  था--

 उसका  जबाब  शाया  कि  ऐसा  कुछ  नही  है  ।
 मैं  चाहता  हू  कि  श्राप  इसमे  सी  ०बी  ०भाई०  की

 जाब  कराये  |  भाज  भी  वे  लोग  भ्रापके  यहा
 हैं,  लेकित  छद  रूप  से  उन  के  साथ  हैं  1  डर
 की  वजह  से  प्रापकी  बातें  करते  है--लेकिन
 दिल  से  उनके  साथ  हैं।  जब  तक  इन  की
 जाच  नही  करायेंगे  काम  नहीं  चलेगा,  ये
 लोग  प्रापकी  ग्रोज़नाशों  को  फेल  करायेंगे
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 इस  विभाग  मे  उस  काल  में  बहुत  से
 घोटाले  हुए,  भ्रष्टाचार  हुआ  भौर  लोगो  के
 साथ  हर  तरह  से  ज्यादती  हुई  ।  अच्छे
 झादमियों  को  निकाला  गया  भर  भपने  मन
 के  प्रादमियों  को  भरा  गया  ।  ट्रास्पोर्ट  में
 चोटाला  हुप्ा--डी०एल०वाई०  की  टैक्सिया
 किराये  पर  ली  जाती  थी,  जब  कि  सरकारी
 कारो  की  कमी  नहीं  थी  ।  दोस्तो  को  कारे
 दे  दी  जाती  थो  भौर  वे  काश्मीर  की  सैर
 करते  थे  ।  कहा  जाता  था  कि  टी  ०वी०  के  काम
 से  जा  रहे  है  !  तेल  कमर  भराया  जाता  था,
 रसीद  पूरी  ली  जाती  थी  ।  लौग-बुक  नहीं  भरी
 जाती  थी--इस  तरह  का  भ्रप्टाचार  लाखो
 तक  नहीं,  करोड़ो  तक  पहुच  गया  था  1  जब
 इस  पर  सवाल  हुआ  ता  975  म  जाच  शुरू
 हुई  भ्रौर  वह  जाच  भी  तक  पूरी  नहीं  हुई  at
 ai  मैं  कहता  ह  कि  वह  पूरी  नहीं  होगी
 जब  तक  ये  झ्धिकारी  लोग  यहा  पर  मौजुद  है
 जो  उन  तमाम  चीजों  को  दबाते  है  ।  मैं
 आपको  यह  भी  बताऊ  कि  वहा  जो  उस  वक्‍त
 के  डाइरेक्टर  थे,  जो  शुक्ल  जी  के  बड़े  चहेते
 थे,  जब  यह  लौग-बुक  का  सवाल  उठा  तो

 उन्होंन  एसिस्टेंट  डाइरेक्टर  श्री  गौड  से  कहा
 कि  इसको  दबा  दो  ।  उसने  कहा  कि  मैं  हिसाब
 नही  रखता  हू  गडबड़  करूगा  तो  मारा  जाऊगा।
 डाइरेक्टर  साहब  ने  इस  पर  उससे  कहा  कि

 तुम  इसकी  जिम्मेवारी  लो  श्र  इस  हिसाब
 को  कही  एडजस्ट कर  दी  तो  उसने  कहा कि  मैं
 इसकी  जिम्मेवारी  नहीं  ले  सकता  शौर  उसने
 चार  मजिल  से  कूद  कर  खुदकशी  कर  ली  1
 इस  तरह  से  आप  यह  देखें  कि  यह  केस  राजन
 झौर  सुन्दर  से  भी  खराब  केस  है  भौर  इसको
 इस  तरह  से  नहीं  छोडा  जाना  चाहिये  था
 क्योंकि  भ्राई०्पी०एस०  लोग  वहां  पर  शा
 गये  हैं  श्रौर  इस्पेक्टर  वगैरह  पर  सर  डालते

 हैं  ।  कोई  इंस्पेक्टर  झगर  इक्वायरी  करने
 जाता  है  तो  उन  भाई०  पी०  एस०  प्रधिकारियों
 के  सामने  कैसे  कुछ  कह  सकता  है  ।  इसलिए
 मैं  यह  कहना  चाहता  हू  कि  शुक्ल  जी  ते  इन
 सब  बातो  को  दबा  कर  रखा  था
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 [at  नवाब  सिंह  चोहान]
 इस  सम्बन्ध  मे  मैं  प्रापको  यह  भी  बता  द्‌

 कि  मैंने  22  जून  को  मती  जी  से  एक  प्रश्त

 पूछा  था  अर  बहु  प्रश्न  द्ास्सपोर्ट  के  केस  के
 बारे  में  था  ।  तो  उस  प्रश्न  के  उत्तर  में  मुझे
 यह  बताया  गया  था  कि  3  लोगो  पर  वह  केस
 चल  रहा  है  श्रौर  उस  केस  मे  3  सस्पेड  है
 शर  उन  में  से  2  बहाल  कर  दिये  गये  हैं  t
 फिर  6  जलाई  को  मैंने  इसके  बारे  मे  पूछा  तो
 बताया  कि  भ्रष्टाचार  के  चार  श्ारोप  इन
 तीनो  पर  बनते  है  जिनमे  लौग-बुक  को  जलाने
 का  भी  एक  श्ारोप  है।  इस  पर  भी  मुझ  से
 नहीं  रहा  गया,  तो  मैंने  फिर  20  जुलाई
 को  एक  प्रश्न  किया  ।  फिर  मुझे  बताया  गया
 कि  3  नही  भ्रधिकारी  9  है,  जिन  मे  से  5
 राजपत्नित  हैं  भौर  4  भ्रराजपत्तित  है  ।  फिर
 भी  उनके  नाम  नहीं  बताये  गये  ।  इसलिए
 मैं  कहना  चाहता  हू  कि  बार  बार  पूछने  पर  भी
 तमाम  चीज़ें  नही  बताई  जाती  है  क्योकि  यह
 अधिकारी  ठीक  सूचना  नही  देते  हैं  1  इसलिए
 मैं  यह  कहना  चाहता  हु  कि  जब  तक  ये  झधिकारी
 इस  विभाग  में  रहते  हैं,  तब  तक  कोई  काम
 नहीं  हो  सकता  भौर  इनको  यहा  नहीं  रहने
 दिया  जाना  चाहिए  ।

 कई  सालनीय  सदस्य  :  इन  को  हटा
 देना  चाहिए

 sft  mere  सिह  चौहान  :  जब  तक  झाप
 इन  लोगो  को  नहीं  हटायेंगे,  नो  काम  ठीक
 ढंग  के  नहीं  हो  सकता  |

 मैं  एक  चीज़  शौर  कहना  चाहता  हूं
 यहां  पर  दूरदर्शन  मे  जो  पाग  लग  गई  थी,
 उस  के  बारे  में  मैंने  एक  प्रश्न  पुछा  था।
 26  जन,  975  को  इमर्जसी  डेकलियर  हुई

 भौर  27  जून  को  भाग लग  गईं  झौर  आकाश-
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 वाणी  के  न्यूज  बुलेटिन  से  यह  घोषणा  हुई
 कि  यह  सेबोटेज  का  काम  हैजो  कि  इस
 विद्रोही  लोगो  ने  किया  है  1  इस  घोषणा
 के  होते  ही  हजारो  भ्रादमियों  को  पकड़  कर
 जेलखाने  मे  डाल  दिया  गया  ।  किसी  ने  नहीं
 पूछा  कि  ऐसा  क्यों  किया  गया  ।  मैने  जब
 माननीय  मत्री  जी  से  इस  बारे  मे  प्रश्न  पूछा,
 तो  उत्तर  आया  कि  20  लाख  रुपये  की  हाति
 हुई  है  भौर  केस  दाखिल-दफ्तर  कर  दिया
 गया  है  ।  इन  बाज  ट्रोटेड  एज  झसदूरथ ।
 सी०  बी०  आई०  से  इसके  बारे  से  जाब  नहीं
 कराई  गई  ।  20  लाख  रपये  की  हानि
 हुई  ट्लौर  इतने  झादमियों  को  जेलखाने  में
 बन्द  कर  दिया  गया  झौर  गलत  सूचना  दी
 गई,  क्या  इसके  बारे  में  मत्नी  जी  कुछ  बताएंगे,
 मैंने  जो  प्रश्न  पूछा  था  उसका  ठीक  जवाब
 मुझे  क्‍यों  नहीं  दिया  गया  ?  मैं  सदन  को  यह
 बताना  चाहता  हु  कि  इस  तरह से  ये  चीजो  को
 छिपाते  थे।  मैंने  फिर होम  'लिनस्टर  साहब  को
 लिखा  झौर  यहा  पर  सूचना  श्रौर  प्रसारण
 मल्नी  जी  से  भी  पूछा  था,  तो  उन्होंने  हमे
 यही  जवाब  दिया  कि  सेबोटेज  की  सभावना
 भी  हो  सकती  है  लेकिन  होम  मिनिस्ट्री  से  हमे
 यह  ज़वाब  मिला  कि  न  तो  यह  सेबोटेज  था
 शौर  न  बिजली  से  ही  भ्राग  लगी  ।  इस  पर
 हमने  कहा  कि  इस  की  इकक्‍्वायरी  होनी  चाहिए
 इस  पर  उन्होने  कहा  कि  हम  सी०  बी०  झ्नाई०
 से  जाल  कराएंगे  ।  हम  मत्ी  जी  के  आभारी
 हैं  कि  झब  झ्राकर  उन्होंने  मजूर,  कर  लिया  है
 कि  सी०  बी०  झ्ाई०  हारा  इसकी  जाय  कराई
 जाएगी  लेकित  मैं  यह  कहना  चाहता  हू  कि
 सी०  Wo  urge  इब्वायरी  मे  इन्ही  झफ़सरों
 से  पूछा  जाएगा  जो  लोग  इस  रहस्य  को
 छिपाते  रहे  हैं।  इसलिए  जब  तक  इन  झफ़्सरों
 को  नहीं  निकाला  जाएगा,  सी०  बी०  श्ाई०  की
 इंक्यायरी  का  कोई  खास  फामदा  नहीं  होगा
 am  का  लौग-बुक  व  स्टिंगस  से  चनिष्ठ
 सम्बन्ध है।  कहते  थे  कि  लोग-बुक है  ही  नही  v
 कुछ  छोटी  छोटी  फिल्में  भी  धनाई  जाती  थी  ।
 लेकिन  कुछ  बनती  ही  नहीं  थी,  लेकिन  यह
 कह  दिया  जाता  था  कि  उनमें.  इतना  रुपया
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 लगा  ।  जिन  छोटी  फिल्‍मों  को  स्टिंग  कहते

 है  उन  पर  लाखो  रुपया  भ्रधिकारियों  ने  खर्च

 हुआ  दिखाया  वेयातोथीही  नहीं  या  फिर

 दिखाने  योग्य  नहीं  थी  ।  सभी  को  इस  भाग  मे

 जला  हुभा  दिखला  दिया  गया  ?  कहा  गया

 कि  लौग  बुक  वहा  रखी  हुई  थी  भौर  सब  फिल्‍मो

 के  साथ  श्राग  में  जल  गई  ।  लाखो  का  घोटाला

 इनमे  था  ।  फिल्‍मे  बनतो  नहीं  थी  भौर

 बनती  भी  थी  तो  बहुत  ज्यादा  उनके  लिए  पैसा

 दे  दिया  जाता  था  |  वास्तव  में  इस  श्ाग  का  भी

 अ्रप्टाचार  से  सम्बन्ध  हैं  1  एक  झादमी  मर

 भी  गया  था  यह  कोई  मामूली  बात  नहीं  है

 इसकी  झाप  को  ठीक  ढ  ग  से  इनक्वायरी  करनी

 चाहिये  और  एक  कमिशन  झ्राप  बनाए  भर

 निष्पक्ष  प्रादमियों  को  जाच  का  काम  सौपे

 ऐसा  श्राप  करेगे  तभी  प्रापको  वास्तविकता

 क्रा  पता  चल  सकता  है  ।

 मैने  एक  प्रश्न  क्या  था  ।  इडस  टू  इ  दिरा

 एक  फिल्‍म  बनाई  गई  थी  1  बारह  लाख  रुपये

 देकर  फिल्म  मिली  t  इसको  मद्रास  से  बनवाया

 गया  था  झौर  उसके  प्रदर्शन  के  ठेके  के  लिये

 पचास  साल  का  ठेका  किया  गया  था  |  क्या

 हू  दिरा  जी  यह  समझती  थी  कि  वह  पत्तास  साल

 तक  गद्दी  पर  बनी  रहेगी  कोई  भी  प्रिंट  क्या

 पचास  साल  तक  सही  रह  सकता  है  ia  इसको

 कलर  फिल्‍म  भी  बनाया  गया  1  भारत  मे  टी  वी

 पर  झा  तो  जानते  हो  है  कि  कलर  फिल्म  नहीं

 दिखाई  जा  सकती  है  वह  ब्लेक  एड  व्हाइट
 में  ही  दिखाई  ।  ज्यादा  पैसा  देना  था  इसलिए

 इसको  रंगीन  बनवाया  गया  ,  जहा  तक

 अगतान  का  सम्बन्ध  है  मैंने  पूछा  था  कि  एमरजेंसी
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 में  इसका  भुगतान  किया  गया  या  हार  जाने
 के  बाद  किया  गया  ।  मुझे  यह  बताया  गया
 कि  .4  जनवरी  को  किया  ग्रया  if  मैं  मत्री
 जी  से  कहना  चाहता  हू  कि  इस  चीज़  को  बहू

 खुद  देखे  -  इस  में  बहुत  कुछ  छिपा  हुआ  उनको
 मिलेगा।  मेरी  इत्तिला  यह  है  कि  4  जनवरी
 को  तो  काट्रेक्ट  किया  गया  था  श्रौर  पेमेट
 जो  किया  गया  वह  हार  जाने  के  बाद  किया
 गया  |  शायद  विदेशों  मे,  श्रीमती  इंदिरा
 के  नाम  के  प्रचार  के  लिए  ही  इस  इडस  टू
 डदिरा  फिल्‍म  को  बनाया  गया  था  हार  जाने
 के  बाद  की  गई  ये  तमाम  ऐसी  बाते  है  जो  ईमान-
 दारी  के  हिसाब  से  मेलाफाइडी  समझी  जाती  है  a

 एवं  और  बात  मै  स्टिगर्ज  के  बारे  में  प्रापको
 बताता  ह  |  भ्रनेंक  तामो  से  बेतामी  को  फिल्म
 कम्पनिया  इन्होने  बनवा  रखी  थी  ध्रौर  उन्ही
 के  जरिये  फिल्‍मों  के  निर्माण  का  काम  करवाया

 जाता  था  a  प्रापके  पास  जो  बहुत  से  बौमरे

 है  स्टूडियो  है  ।  सव  कुछ  है  किन्तु  वहा  पर

 नही  बल्कि  फिल्मे  इतके  जरिये  बनवाई  जाती
 थी  ?  “पीपल्ज  मैडेट'  फिल्‍म  बनवाई  गई

 एशियन  फिल्‍म  कम्पनी  से  ।  वहा  पर  टी०

 बी०वे  रिटायर्ड  डायरेक्टर  श्री  रामेश  चारली

 नौकर  हो  गये  थे  ।  उनके  जरिये  से  ही  सब

 सौदा  होता  था  |  दो  लाख  रुपया  इस  फिल्म

 के  लिए  दिया  गया  था  ।  यह  भी  रगीन

 फिल्म  थी।  क्यो  रगीन  बनाई  गई  जब  टी ०  बी०

 पर  श्वेतश्याम  रग  ही  चलता  हैं,  यह  समझ

 में  नही  भ्राता  ।  फिर  इसका  35  मिलोमीटर

 का  बनाया  गया  जबकि  यहा  fo  वी०  पर

 सोलह  मिलीमीटर  को  ही  दिखाया  जा  सकता

 हैं  ।  यह  लूट  हुई  हैं।  इसकी  भ्रापको  जाच
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 करनी  चाहिये  ।  लाखो  रुपया  इस  तरह  से

 भ्रष्टाचार  मे  गया  है।  इस  तरह  से  धन की
 होली  खेली  गई  है,  साथ  ही  साथ  ईमानदारी
 व  चरित्र  की  होली  खेली  गई  है।
 और  भी  बहुत  से  ठेके  बिना  टैडर के  टी०  बी०

 न्यूज़ एंड  फीचस  श्रादि क ेके  दिए  जाते  थे।

 भ्रब  श्राप  नियुक्तियों  की  बात  को  ले  ।

 इस  मे  भी  बड़ी  घाधलिया  की  गई  है  ।

 घाधलिया  एमरजेसी  से  पहले  तो  हुई  ही  थी

 किन्तु  एमरजेसी  मे  वे  चरम  सीमा  पर  पहुच
 गई  ।  ठी०  वी०  मे  प्रोड्बसर  शौर  प्रोडक्शन

 असिस्टेट्स  को  सैकडो  की  तादाद  में  नियुक्त
 किया  गया  जो  झधिकतर  झयोग्य  थे  1

 गैर  कानूनी  तरीके  से  भ्रस्सी  प्रोड्यसर  टी०  बी०
 मे  रखे  गए  जिन  में  अधिकतर  लडकिया  थी
 वे  झब  भी  है  प्रोड्यूसर  इस  प्रकार  प्रासानी

 से  नहीं  बनते  है।  बडी  मुश्लिक  से,  बड़ी
 छान  बीन  के  बाद  बडी  देरी  भे  बनते  हैं  1  लेकिन

 शुल्क  जी  ने  एक  दम  श्रस्सी  बना  दिए,

 किन्तु  एक  भी  नया  टी.  बी०  स्टेशन  नहीं
 खोला  ।  जहा  पहले  एक  डिप्टी  डायरेक्टर
 जनरल  हुआ  करता  था  वहा  सात  ऐसे  ही
 अफसर  बना  दिए।  उनका  उद्देश्य  एक  ही
 था  कि  किसी  तरह  से  चहेते  लोगो  को  भरती
 कर  लिया  जाए।  इसलिए  यह  स्थान  कला

 शौर  सासकृति  का  केन्द्र  न  रह  कर  दुराचार
 और  भ्रष्टाचार  का  अड्डा  बन  गया  |

 इसकी  जाच  होनी  चाहिये  ।  जो  भी  ऐसे  लोग

 हैं  उनको  भाषको  निकालना  पड़ेगा,  अन्यथा
 आप  सुधार  नहीं  कर  सकते  है  |  यहा  भ्रजीब

 हालत  है  प्रोडफशन  असिस्टेट्स  कैजुभल
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 लेबर  की  तरह  रख  लिये  जाते  हैं  4  4  दिन

 के  लिये,  और  जो  बाबू  वहा  काम  करते  है

 उन्ही  की  जान  पहचान  के  लोगो  व  लडके

 लडकियो  को  रख  लिया  जाता  है  ag  बाद

 में  धीरे-धीरे  ऊची  से  ऊची  जगहो  पर  पहुच
 जाते  हैं  जिसका  नतीजा  यह  होता  है  कि
 वास्तविक  कलाकार  आ्ागे  नही  बढ  पाते  है  ny

 जो  कलक  वर्गरह  धीरे  धीरे  तरक्की  करते  हुए
 ट्रासमिशन  एक्जीक्टिव  बन  कर  ऊपर  को
 चलते  है  वही  ऊची  जगहो  पर  पहुच  जाते  हैं।
 इसी  प्रकार  रेगुलर  काडर  में  बहत  गलतिया

 हुई  है  और  स्टाफ  आर्टिस्टो  की  बड़ी  उपेक्षा

 हुई  है  ।  आपको  इस  झोर  विशेष  तौर  से

 देखना  'ज्वाहिये  ।

 इन्दिरा  जी  के  जमाने  के  पाश्चात्य  सस्कृति
 के  मानने  वाले  कुछ  ऐसे  लोग  जो  इमरजेसी
 के  बड़े  भक्त  थे।  वह  रिटायर  हो  गये
 अब  वही  लोग  रूप  बदल  कर  इस  शोर  श्राना

 चाहते  है।  उन्होने  अग्रेजी  के  आर्टिकिल
 समाचार  पत्नों  मे  निकालने  शुरू  कर  दिये  है
 झौर  वह  इससे  यह  दिखाते  है  कि  वह  ही  सब

 कुछ  टी०  बी०  और  आकाशवाणी  के  बारे
 में  जानते  है  1  मैंने  मत्नी  जी  को  पत्र  लिखा  था
 कि  इनसे  होशियार  रहे।  इसलिये  मेहरबानी
 कर  के  ऐसे  लोगो  को  हरगिज  न  अाने  दें

 सुना  है  कि  बकिन्‍्ग  ग्रुप  बनने  वाला  है
 अगर  ऐसे  लोग  उसमे  पुन.  झा  गये  तो  वही
 खल  खेलेगे  श्रौर  पुरानी  रगत  मे  भा  जायेंगे  ।

 इसलिये  मेरी  मत्री  जी  से  पुन.  प्रार्थना  है  कि

 ऐसे  लोगों  को  नही  भ्राने  दे  ।  साथाही  इमरजेसी
 के  दौरान  जितने  भ्रपोइटमेट्स  हुए  है  उनकी

 एक  निष्पक्ष  कमीशन  के  जरिये  जाल  होनी
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 लाहिए  ।  क्योंकि  प्रागे  चल  कर  झाप  जो
 बी०  ate  सी०  की  तरह  से  इसे  कारपोरेशन

 का  रूप  देता  चाहते  हैं  वह  नहीं  दे  सकेंगे
 झगर  ऐसे  ही  क्लर्क  लोग जो  ऊचे  पदों  पर

 चापलूसी  व  चोर  द्वार  से  वहा  पहुच  गये  है
 सब  कुछ  बने  रहे  ।  इस  प्रकार  झापकी  नई
 योजना  सफल  नहीं  हो  पायेगी  ।

 चूबि  समय  नही  रहा,  मैं  केवल  श्रन्त  मे

 यही  निवेदन  करूगा  कि  हमारे  मत्री  जी  जो

 ईमानदार  व  कर्मठ  कार्यकर्ता  हैं,  हमारा
 कर्तव्य  था  कि  उनके  सामने  चीजा  को  रखे  ।

 और  जो  भी  चीज़े  हमन  उनके  सामने  रखी

 है  उनको  उन्होने  कया  है  1  इसलिये  मैं

 उनके  इस  कार्य  का  स्वागत  करता  हू  शौर

 चाहता  हु  कि  ऐसी  शेप  चीजे  भी  विचारार्थ

 इसमे  ले  आये  जो  किसी  प्रकार  छूट  गई  है
 ताकि  जो  यज्ञ  श्रापने  शुरू  किया  है  उसमे

 पूर्ण  आहुति  दी  जा  सके  तभी  कत्याण  हो
 सकेगा  |

 SHRI  SOMNATH  CHATTERJEE
 (JADAVPUR)  We  instened  with
 scme  interest  to  Mr  Unmkrihn  ns
 Speech  He  hasstudied]y  avesded  2c  fcrr-
 mg  tothe  White  Paper  cacept  shc  wing
 some  sort  of  a  lipservice  to  what  hes
 been  stated  here

 He  stated  abcut  hie  Perty’s  s  -called
 commitment  to  freedem  cf  speech
 freedom  of  expressiin  and  ycu  kinaly
 See  the  Congress  Benches  Ni  ta  ‘ingle
 member  35  present

 SHRI  S.  KUNDU
 prnsible  Oppositicn  ?

 SHRI  SOMNATH  CHATTERJEE because  they  de  not  wantto  listen
 (Unterruptions)

 Is  this  a  res-

 MR.  CHAIRMAN  If  you  disturb
 Mr  Cha  it  wall  be  9  loss  to

 ce own  party  Why  do  you  bother  about

 of  Mass  Metta
 them?  After  all  his  speech  3४  on
 record

 SHRI  SOMNATH  CHATTERJEE
 Itshows  that  what  Mr  Ur mkrishnan
 said  35  completely  holltw  He  did  oct
 beheve  in  at  He  referred  to  seme
 cases  after  Janata  Party  came  into
 power  If  there  are  any  such  instances
 y  u  will  go  into  them  and  Satisfy  elicf  us
 that  such  8  thing  has  nct  happened  end
 if  any  cuch  thing  has  happened  you. should  take  proper  steps  so  thot  we
 must  be  char  in  our  mind,  thet  the
 people  «f  the  country  must  be  clear
 in  their  =minds

 SHRI  S  KUNDU
 Lakkappa  did  not  &  ycott

 MR  CHAIRMAN  Mr  Lakkappa’s
 presence  35  more  than  enough

 SHRI  SOMNATH  CHATTERJEE  :
 The  Minister  according  tc  me,  has  dene
 :

 great  Service  by  publishing  the  White
 aper
 It  has  given  us  an  cpportunsty  of  know- ing  in  greater  details  the  distcrtic  ns

 that  hed  taken  place  I  welcome  this
 epprrtumty  to  have  discusun  cn  this
 White  Paper  We  find  that  this  White
 Paper  unfolds  many  unteld  stc  ries  ९६  vile
 musdced  ,  black  acts  of  subversion  &
 aberintion  There  waS  a  great  misuse
 of  p  wer  and  auth  nity

 Only  Mr

 When  one  goes  through  the  White
 Paper,it  hasa  stunning  cfiect  Speaking
 for  mysclf,  I  for  one  had  the  feeling
 that  these  perscns  whe  ere  caprble  cf
 Such  sordid  acts  their  proper  plece  is
 inside  the

 fe
 and  nt  outside  and

 these  whem  I  call  marruders  ¢f  public
 rights,  they  «culd  700  be  alk  wed  agem
 to  get  an  opprtumsty  to  crussh  the
 pe:  ple  and  denude  them  ¢  f  theiy  valuable
 rights  and  freed¢m  We  have  ‘ave
 the  people  of  this  ccuntry  frem  the
 clutches  of  such  perscns  whe  are  now
 trying  to  stage  a  ~  me  beck  by  machine-
 toms  and  manuvrs  through  =  their
 stcoges  and  henchmen  by  means  cf
 orgamsing  dinners  and  what  mt  The-
 retore,  we  have  tc  be  very  cautic  us  abc  ut
 these  people  and,  therefcre,  it  38  70  0९५५६१४ that  the  people  of  this  ccuntry  should
 have  the  fullest  details  as  to  hcw  ell
 the  institunons  m  this  ccuntry  hase  teen
 musused  fcr  the  purpose  c  fone  individual
 and  afamily  and  hcw  all  the  mrme  of
 political  behaviour  were  pclluted  during
 Mineteen  or  twenty  mnths  ¢f  belck
 rule  in  this  country

 One  would  ask,  who  were  the  ree}
 targets of  those  attacks  in  vile  msdeeds
 There  38  no  doubt  that  the  real  targets
 were  the  people
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 The  Congress  party  under  the  leader-

 ship  of  Shrimati  Indira  Gandhi  was
 equated  with  this  country  with  the
 drum  bearing  of  Dev  Kent  Barocah,  he
 and  his  leader  have  been  sent  inte
 oblivien.  They  wanted  a  mute  and
 muzzied  Pe

 te  why  would  be  denied
 truth  and  wi  im  be  fed  with  deliberate
 urtruth  so  that  thse  people  who  had
 let  Loose  a  reign  of  terror  in  this  country
 culd  avoid  the

 People’s
 wrath  and  anger.

 Kindly  see  how  they  have  proceeded
 from  one  evil  to  an  ther  to  avoid  the

 ce  nsequences  Of  a  judicial  verdict.  They
 declared  a  fake  and  spurious  emergency. ७  justify  that  spuri  us  emergency  they
 hid  to  go  cn  misinf  rming  people,  to
 keep  them  ignorant  of  the  real  state  of
 affairs,  To  do  that  they  had  to  think
 of  dracynian  cens-rship  laws  and  to
 maintain  that  censership  of  laws  they
 had  ६१  use  MISA  and  what  net  in  this
 country.  They  let!  «  se  false  propeganda and  we  remember  how  these  Chief
 Ministers  f  different  States  in  this
 country  owing  allegiance  to  the  C  ngress
 Party  hid  th  se  days  descended  to  the
 Nidir  of  sycophancy.  Was  it  not
 crwardice  ?  To  eulogise  her  they
 tried  t>  bolster  up  their  lagging  morale
 with  the  m  st  calculated  and  rempant abuse  of  the  muss  media  and  by  taking
 recourse  to  the  Giebblesian  method
 Of  representing  fulsch  od  they  _  tried
 ६१  justify  and  m»ke  believe  people  the
 situ  iti  nin  favour  -f  wht  I  call  the  great-
 est  monstr  sity  in  the  country,  viz.,
 emergency.  Everything  was  dene  for
 one  individual  and  her  immature  product. Tris  was  the  9040  nin  this  country.

 Allof  us  would  remember  in  those  days that  officially-sp-ns  red  and  officially-
 organised  dem  nstrations  cf  so-called
 Supp  ort  to  the  then  Prime  Minister  were
 held  in  front  of  N»,  I,  Safdarjung Road,  by  f  rcing  pe  ‘ple  like  cattle  inside
 the  DTC  buses  and  dropping  them  bef  ore
 that  building.

 We  also  rem:mber  how  the  mass-
 media  was  utilised  to  drum-beat  the
 S)-called  achievements  of  their  leader.

 We  also  remember  how  the  then  Prime
 Minister  was  soughtto  be  projected  to  be
 n>tonly  infallible,  but  also  indispensable to  this  country.

 We  also  remember  how  she  was  equated with  the  country.  We  also  remember
 how  even  a  half-educated  play-boy ‘was  projected  as  a  ‘Rising  Star’  of
 the  cruntry,  and,  lster  on,  as  a  “National
 Leader’.

 ‘We  have  seen  all  these  things.  We  have
 Seen  how  the  mass-media  was  this-
 utilised  ia  this  country.
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 Therefore,  we  believe  and  we  have
 felt  and  now  we  have  gct  the  opportunity to  say  this  openly,  Shri  ्  C.  Shukia
 and  his  like,  (including  those  who  were
 Sitting  in  the  Treasury  Benches  then  and
 who  are  sitting  in  the  cppoosition  today) behaved  as  shameless  infantile  parasites and  c  wards  under  the  leadership of  their  Mafia-chief  and  aS  traitors  to  the
 basic,  constitutional  humen  rights  of
 the  poeple  of  this  country.  Sir,  thet
 was  their  attitude.  Thet  was  their
 Stand  during  that  period.

 We  have  seen  freed’m  in  every  sense
 being  denied  to  the  people.  We  have
 Seen  hi  w  4९९१  का  cf  the  pecple  had
 become  an  anathema  to  the  congress
 regime  and  to  en  indivdual  in  this
 country,  They  were  afraid  of  free
 people.  Thatis  why  they  tcok  away
 freedom  of  thc  ught,  per  ple’s  personal
 freed’)  m,  freedom«f  Speech,  freed  m
 of  expression—ind  lest  but  mt  the
 least,  the  freedom  cf  the  Press  in  this
 c  untry.

 What  is  it  that  they  wanted  to  av  id  2
 They  wanted  te  avoid  the  scrutiny  cf
 their  8९३६  rs  by  the  free  pet  ple  cf  this
 country.  They  wented  to  avoid  the
 Scrutiny  of  their  8९५१६  by  the  Press.
 They  wanted  to  aw  id  the  Scrutiny  of their  actions  by  the  Ccurts,  They  did
 m  tleave  even  the  Courts  alone,  In  she  rt,
 they  wanted  ६७  hide  fi  cts  frc  m  the  pec  ple. I  fecl  that  nly  those  pecple  want  to  hide
 facts  ficm  the  people  whe  heve  facts  to
 hide,  because,  therwise,  there  was  nc
 reas.  n  whatstever  to  hide  facts.

 These  are  the  things  which  we  have
 seen  during  th:  se  twenty  months  of
 emergency,  It  is  necessary  to  remind
 the  people  ofthis  ccuntry  that  we  should
 not  enly  get  rid  of  the  past,  but  that
 we  chould  also  encure  and  be  careful  in
 future  that  such  cccurrences  do  not  take
 place  at  all,  for  ever,  under  no  circum-
 stances,  whether  Mr.  Sathe  wants  it
 Or  not.

 Then,  Sir,  they  stifled  all  vehicles
 of  exchange  cf  thought.  They  stifled
 all  vehicles  of  expression  of  opinion  and
 all  channels  of  communication.  We
 have  seen  all  fcrms  of  freedom  getting
 obliterated.

 Sir,  the  a
 of  the

 painisus  of ion  an
 eae Besa  of  one  of  Mr,  Sathe’s  great

 mentors,  Shri  द  C.  Shukla,  provides,
 according’  to  me,  the  most  inglerious
 chapter  of  Governmenta}  functioning  in
 this  country.



 161  ‘Motion  re  White  SRAVANA  I7,  809  (SAKA)  Paper  on  Muuse  62

 It  was  proved  clearly  that  during  that
 period  only  lip-service  was  paid  to  the
 constitution,  to  parhamentary  system
 and  democracy  and  the  mghts  of  the
 people

 With  your  kind  permission,  Sir,—~it
 I  may  encroach  upon  the  time  of  the
 hon  Members,—I  would  like  to  quote
 what  I  had  occasion  to  speak  in  this
 House,  in  regard  to  the  Demands  of the
 Ministry  of  Information  and  Bradcast-
 ing,  in  April,  7976  Ithengaid  and  I
 quote

 “Mr  Shukla  will  have  the  unenviable
 distinction  of  master-minding,  in  the
 company  of  some  more-eminent  and
 sone  dess-ert  Mane  ५  Cite  neni.
 hilation  of  and

 bing
 an  indeceat

 burial  to  some  o  the  870  concepts of  free  people  in  this  country

 What  we  call  the  freedom  of  thought,
 the  freedom  of  speech  and  fre  on of  expression  have  become  his  victims
 The  record  of  this  Mimstry  for  the
 year  under  review  38  the  record  of
 partisan  propagands  and  censorship
 of  false  calumny  against  the  political
 opponents  of  the  ruling  party  and  of
 sickening  eulogies  of  some  of  their
 leaders  including  those  unelected  and
 offi  ally  glorified  of  suppressing  truth
 and  encouraging  make  believes  ce

 I  had  the  occasion  to  say  :m  the  last
 House  while  we  were  discussing  the
 Information  and  Broadcasting  Mimistry
 Intern:

 singe
 and  I  only  read  it  because

 find  that  the  White  Paper  had  justified
 everything  that  we  had  tried  to  say
 We  were  getting  inadequate  information
 and,  of  course,  we  had  experienced  how
 our  party  people  the  CPMs  had  been
 their  victims  mn  Mr  V  6  Shukla’s
 time

 SHRI  VASANT  SATHE  I  do  not
 know  how  much  information  he  was
 getting  from  China?

 SHRIMATI  AHILYA  P  RANGE-
 NKAR  fo]  peu  4  —

 Do
 not  worry  about  that  You  worry about  India

 SHRI  SOMNATH  CHATTERJEE Mr  Sathe,  kindly  think  of  r  own
 motherland  Kindly  consider  how  long
 you  had  that

 i;
 Sir,  the  Infor-

 ty
 of  Inexactitude  and  the  Ministry

 Browbeating  and  its  functioning  are
 Publicity  Wing  of  the  then

 of  Mass  Media
 Ruling  Party  in  this  country  by  means

 censorship  which  was  applied
 indiscrimynately  and  comprehensively
 agninst

 all  excepting,  of  course,  the
 mbers  from  Rulsng  Party  who  had

 been  number  one  like  Shri  V  P  Sathe
 They  singled  out  their  own  favourites
 with  the  object  of  this  kind  of  freedom
 of  speech  sn  this

 spa!
 and  the  freedom

 of  expression  and  also  freedom  of  press We  have  witnessed  here  that  our  voices
 were  not  allowd  to  be  heard  outside
 the  precincts  of  the  House  what  we
 said  here  could  not  be  published  We
 had  not  the  liberty  of  publishing  or
 circulating  our  own  speeches  and
 we  had  to  wait  until  the  Lok  Sabha
 debates  were  printed  and  were  made
 available  to  us  only  a  few  months  back

 We  did  not  have  that  much  of  freedom
 as  the  rep:  ives  of  the  people  of
 this  country  Have  they  declared  a  war
 on  the  people  (६  this  country  That
 was  their  attitude  Not  only  that
 A  series  of  legislations  were  made  We
 have  seen  how  Feroze  Gandhi  Act
 was  repealed  showing  great  obcisance
 or  great  respect  for  that  great Parliamentarian!  Then,  by  the  Preven~
 tion  of  Publication  of  Objectionable Matters  Act  and  then  the  Immumty
 regarding  Parliamentary  proceedings  Act
 the  freedom  was  taken  away  Then
 the  Press  Counci]  was  repealed  Last
 but  not  the  least,  the  Press  Censorship was  enacted  which  was  illegal  I  do  not
 think  even  from  Shri  Unnike rishnan  who
 has  knowledge  of  journalism—he  now
 says  he  38  a  journalist—we  have  heard
 any  protests  as  a  journalist  inside  the
 House  He  was  only  sometimes  raising both  his  hands  and  probably  his  two
 feet  and  when  the  time  of  voting  came,
 they  were  competing  amoung  themselves
 by  showing  their  allegiance  and  obsisence.
 to  their  great  leaders  who  were  reminding
 us  always  (Interruptions  )

 SHRI  K  P  UNNIKRISHNAN
 Sir,  on  the  question  of  censorship,  I
 said  earlier  I  did  not  get  detracted

 poet the  debate  and  I  had  gone  on
 not  only  in  this  House,  you  can  go  through
 it  but  also  in  the  Committee  of  Parlia-
 mentarians  (Interruptions)

 MR  CHAIRMAN)  Mr  Unnikrish-
 flan,  you  had  already  made  your  pos:tion
 clear  while  speaking  that  you  oppore
 this  bil}

 SHRI  SOMNATH  CHATTERJEE
 Today  Mr  Unnikirshnan  comes  and
 says—I  am  not  joining  issue  with  him  on
 this—that  even  after  the  new  Government
 has  come  into  force,  the  masa-media  has
 been  misused  =  It  38  now  the  duty  of  the
 Minister,  as  I  said  earher,  that  he  t

 proper
 steps  to  see  that  this  xs  not  misus-

 I  have  said  that  We  are  discussing
 today  White  Paper  which  deals  with  the
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 [Shri  Somnath  Chatterjee}
 misuse  of  the  mass-media  during  those
 nineteen  months  Mr  Unnikrishnan
 says  he  ts  a  yournalist—I  believe  he  is  a
 journalist of  repute  and  of  nobility—but
 Wwe  did  not  see  that  expression  of  nobility
 during  those  nineteen  months  I  am  not
 making  any  personal  aspersion  He  As,
 one  oF  my  good  frends  What  I  am
 saying  is  how  his  independence  was  lost
 and  how  his  thought  process  was  moulded
 and  polluted  by  the  ‘great’  leader

 Sir,  we  have
 80677  gel  lin  pind

 pro-
 ceedings  were  cens  »  judicial  proceed-
 ings  were  censored  Anything  and
 everything  mot  to  be  likened  by  the
 ruling  party  was  censored  during  those
 mineteen  months  We  felt  and  I  said  it
 in  the  last  House  also  that  those  were
 the  actions  of  a  government  in  panic
 Only  those  who  knew  that  their  actions
 would  not  be  supported  by  the  people if  they  were  allowed  free  excercise  of
 their  franchise  that  is  why  they  acted
 in  panic  because  they  wanted  to  avoid
 the  say  of  the  people  They  wanted  to
 perpetuate  their  hegemony  by  inconceiv-
 able  types  of  draconian  powers  That  24
 why  they  extended  the  period  of  this
 House  from  five  years  tos!x  years  They wanted  to  avoid  the  electorate  of  this
 country  whom  they  kept  at  the  receiving end  for  all  those  nineteen  months  of
 black  period  of  this  country  All  news
 about  the  legitimate  grievances  of  the
 working  class  and  the  peasants  in  this
 country  could  not  be  published  We
 could  not  publish  anvthing  about  the
 problems  and  the  miseries  of  the  common
 people  of  this  country  Nothing  could
 be  published  in  the  newspapers  except what  was  directed  towards  drum  beating of  the  so-called  achievements  of  one
 and  a  half  persons  in  this  country  This
 was  the  position  The  people  of  this
 country  became  the  people  who  were
 un-informed  or  ill-informed  The
 true  information  mever  came  to  the  people of  this  country  Even  the  people  could
 not  know  what  their  representative  were
 doing  im  Parliament

 SHRI  PRASANNBHAI  MEHTA
 (Bhavnagar)  Sir,  may  I  say  a  word?  I
 published  a  hook  containing  the  speeches made  by  the  Members  both  in  this  House
 and  the  other  House  ‘That  book  was
 forfeited  the  workers  who  distributed
 that  book  were  arrested  and  my  house
 was  searched  by  the  police  This  was  the
 condition

 SHRI  SOMNATH  CHATTERJFE I  am  sure  Mr  Unnikrishnan‘s  journalist heart  goes  towards  the  miseries  that  were
 faced  by  Mr  Prasannbha:  Mehta
 There  are  certain  things  in  the  White
 Paper  which  I  would  like  to  highlight One  thing  is  veryimportant  The  Prime
 Munister  of  a  country  saying  I  do  not
 understand  what  credibility  means.  “What
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 is  the  credibility  of  the  newspapers which  day  in  and  day  out  printed  false-
 hood”’  Sir,  what  did  not  suit  her  perso- nal  ends  or  her  party  ends  or  her  political ends  and  which  did  not  suit  the  end  of
 that  ‘great’  son  everything,  according  to
 her,  was  falsehood  This  25  according to  her  false  I  do  not  know  what  credi-
 bility  means  The  Government  lost
 credibility  They  say  that  the  credsbib  ty of  the  Government  stands  and  no  wonder
 we  did  not  know  of  this  ‘great’  utterance
 of  a  Prime  Minister  of  this  ccuntry  who
 had  said  that  we  got  to  know  of  it  only when  this  White  Paper  was  out

 So  far  as  censorship  is  concerned,
 many  things  could  have  been  said, which  had  not  been  said

 29  brs.
 MR  CHAIRMAN  I  have  given  you

 more  time  Please  concludc

 SHRI  SOMNATH  CHATTIRJFE What  happencdtothenewspaper  ‘Yana
 Shakt’,t  fe  Fvening  Daily,  against  whom

 47  Show  Cause  Notices  were  issued
 during  this  period  २  Twice  their  issues
 were  forefeited  On  both  occasions,  the
 newspa  went  to  court  for  interven-
 tion  T! he  Chiet  Justice  Mr  Mitra  asked
 the  Government  lawyer  whethcr  anything
 wrong  had  becn  published  which  had
 gone  wrong  How  could  you  object  to
 the  publication  of  something  which  was
 true  The  Government  lawyer  admitted
 that  what  was  published  was  true  even
 then  they  :ssued  un  order  for  forefeiture
 of  the  newspaper  What  were  the  news
 items  ®  The  news  items  were  with  regard
 to  the  stoppage  of  trams  m  a  railway
 $tation  and  it  was  true,  but  according  to
 them  it  was  an  objectionable  matter
 Now,  some  persons  were  actually  killed
 in  the  Presi  deny  jail  in  a  police  firing
 That  was  a  correct  statement  and  for
 that  reason  the  newspaper  was  forefeited
 One  news  paper  was  left  alone

 39°03  hrs.
 \

 (MR  SPEAKFR  ont  the  Chair]
 They  have  made  up  with  Mr  K  K

 Birla,  They  have  made  up  with  Mr
 S  P  Jain  It  was  an  interesting  and  a
 spectacular  scene  to  see  Mr  K  Birla
 leading  a

 proaeen.
 to  I,  soe Road,  side  by  side  with  a  Congress  M

 ta
 hey  Shomer

 to  the  “great”  Indira
 Gandhi  And  now  today  we  are  hearing
 about  the  concern  frr  the  journalists
 When  the  journalists  had  been  dismissed.
 not  a  single  protest  was  rased,  Where



 365  Motion  re.  White  SRAVANA  1,  899  (SAKA)  Paper  on  Misuse  766

 was  the  leader  of  the  Opposition  who  38
 n  wth.  leader  ४  the  Opp  isition  ?  Where
 was  our

 great
 champion  of  the  freed  m

 of  press  ?  Where  were  they  ?  We  never
 heard  them  utter  a  single  word  of  protest. We  have  seen  how  cur  friends  and  the

 press
 have  lost  accreditation

 a  had en  barred  frm  entering  the  Central
 Hall  of  the  Parhament  House,  not  a  single
 pritest  was  raned.  When  )  urnalists
 were  arrested  and  put  in  jail  under  dra-
 conan  law,  y  u  never  pr  tested  You  are
 suddenly  trying  t  find  out  with  magni-
 iying  glasses  what  Mr  Advani  had  fatled
 t  achieve  or  has  not  achieved  during
 these  4  or  §  months  I  shall  not  hold
 any  brief  fur  Mr  Advani  If  there  3५  any-
 thing  remiss  in  his  Ministry,  he  must
 rectify  it  or  otherwise  he  must  tace  ur
 eriticism  That  will  nt  8)  But  the
 point  is  thereby  y  u  cannot  wish  away
 or  wash  away  your  sin  Y  u  must  take
 the  full  responsibility  as  accomplices, as  the  abetters  t»  the  crime  and  today
 you  pose  that  yu  arethe  savi  urs  f  the
 people  of  this  ९  untry,  this  pose  $  what
 I  expressed  an  an  ther  occasion  as  a
 pose  of  an  injured  innocence  That  does
 Not  fit  in  well  with  your  activities  during
 those  39  toz0  months  Then,  in  the  name
 of  guidelines,  kindly  see  the  report

 I  refer  to  page  28  guidelines  which
 were  issued  t)  replace  the  censorship
 order,  it  said  that  nothing  shoulf  be
 published  without  pre-censorship  rclat-
 ing  to  Bangladesh  =  procecdings  =  in
 Parhament  and  Legislatures  and  Supreme
 Court  proceedings  onthe  petition  of  Smt
 Indira  Gandhi  Kindly  sec  what  kind
 of  attitude  had  developed  Parliamentary
 proc.edings  could  not  be  publi  hed,
 Supreme  Court  arguments  could  not  be
 published  because  she  has  to  somchow
 win  Mr  Frost  was  told  in  the  inti  rview
 that  there  was  no  doubt  If  so,  what  was
 the  difficulty  in  publishing  what  was
 taking  place  in  the  Supreme  Cou  t  the
 arguments  that  were  advanced,  the  (  hser-
 vations  of  the  Judges,  she  was  sayir  g  that
 there  was  no  doubt  about  the  judgement
 Those  were  the  ways  in  which  the  entire
 system  of  administration  was  polluted

 T  am  happy  that  hon  Prime  Muster
 38  here  and  I  should  particularly  draw  his
 attention

 lp
 ara  2I,  where  a  reference

 has  been  le  as  to  how  censorship  was
 introduced  in  a  form  in  the  precincts  ot
 this  House  I  am  happy,  Mr  Speaker,
 Loa

 you  are  back  in  the  Chair  It  says
 ere
 “All  these  guidelines  were  framed  with
 the  approval  of  the  Minister  (I  &  B)
 He  wrote  to  Shn  huramiah  on
 January  I,  7976  to  obtain  clearance  of
 the  Speaker  of  the  Lok  Sabha  and  the
 Chairman  of  the  Rajya  Sabha  to  pre-~
 censorship.  There  is  nothing  available
 to  show  what  happened  thereafter
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 Shortly  afterwards,  a  room  in  Parlia- ment  House  was  set  aside  fir  this
 purpose  ad

 We  do  not  know  if
 2  oar

 inside  this
 House  was  introduced  stealthy  and  if
 so  whether  the  then  Speaker  had  know-
 ledge  of  it  If  at  the  instance  of  the
 Munster  of  Parliamentary  Affairs  and  the then  Prime  Minister  Shrimati  Indira
 Gandhi,  censorship  had  been  introduced
 inside  the  precincts  of  this  great  House, then  it  6  a  matter  which  calls  for  inquiry. I  req  the  Speaker  to  take  u
 this  matter  scriously  and  I  am  sure  wit
 cooperation  from

 everbody
 you  will  be

 able  to  find  out  how  suddenly  a  room
 an  Parhament  House  was  set  aside  tor  the
 purpose  of  arranging  pre-censorship  of
 what  was  happening  in  the  House  This
 matter  cannot  be  deemed  as  a  formal
 executive  Act  of  a  draconian  nature, this  is  a  deliberate  attempt  to  take  away the  au

 cepen  dence
 of  this  House  and  inter-

 fere  with  the  independence  of  the  House
 which  is  the  guardian  of  the  nghts  of  the
 pcople  of  this  country  Kindly  institute
 an  inquiry  into  the  matter  and  the  hon
 Leader  of  the  House  will,  I  hope,  agrec with  our  suggestion  You  must  take  up  this
 mattcr  in  all  seriousness

 We  have  scen  how  quotations  from
 Rabindianath,  Sarat  Chandra,  Marx,
 lenin,  Engels  and  even  of  Pandit  Nehru
 and  Mahatma  Gandhi  were  deleted  and
 were  not  allowed  to  be  published Ihe  excuse  was  why  should  you  quote
 when

 out  of  context  ?  Jawaharlal  Nehru
 sal

 To  my  mand  treedom  of  press  35
 not  just  an  empty  slogan  Frem  the
 larger  point  of  view  it  Is  an  essential
 attribute  to  democratic  process  I
 would  rather  have  a  completely  frec
 Press  with  all  the  dangers  involved  in
 the  wrong  use  of  the  freedom  than  a
 suppres  ¢d  or  regulated  Press  *

 This  was  supposed  to  be  out  of  conteat
 and  was  not  allowed,  great  respect  had
 been  paid  to  the  father  by  the  daughter

 So  far  as  we  are  concerned,  we  know
 that  the  Press  did  not  play  tar  wath  us
 always,  in  3967  and  .969  in  West  Bengal and  even  during  the  last  clections  and
 even  now  some  newspapers  specialise  in
 spreading  calumny  and  maki:  g  false  pro-
 paganda  against  CPM  and  «ther  frontal
 organisations  of  the  party  We  believe
 in  the  form  of  government  and  we  also
 beheve  that  in  our  society  freedem  of
 press  8  an  essential  attribute  to  the  frec-
 dom  of  the  pecple  That  is  why  we  say that  we  must  have  a  free  press
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 {Shri  Somnath  Chatterjee]
 With  regard  to  stoppage  of  advertise-

 ments,  one  should  know  as  to  how  at-
 tempts  were  made  to  impose  economic

 ag:  papers  Some
 newspapers,  small,  medium,  and  even
 big  newspapers,  who  were  not  toeing  their
 lines,  were  deprived  of  Government
 advertssements  I  know,  Sir,  that  Govern-
 ment  advertisements  are  not  intended  to
 be  a  matter  of  patronage,  executive  pat- I  feel  it  283  essential  But  the
 DAVE  has  a  very  important  job  2n  trying not  only  to  inform  people  through advertisement  but  making  such  a  selection
 that  really  small  and  me  sr  neWspapers
 get  the  advantage  and  through  those

 pubheutrat  also  takes  place
 they  were  singled  out  But

 por hike  ‘Hindustan  Times’,  “Times  of  India’, ‘The  Hindu’,  ‘Surya’  and  80  on  and  so
 forth—a  list  is  there  in  the  White  Paper—
 got  special  rates  I  do  not  know  how
 much  Mr  Unnikrishnan’s  paper  got  I
 do  not  know  with  which  paper  he  is
 associated  I  do  not  know  whether  he
 got  special  rates  But  ‘Surya’  got  under
 the  editorship  of  a  ‘great’  journalist  in
 this  country—again  the  word  ‘great’ within  inverted  commas

 I  am  sure,  Mr  Advani  will
 assure  the  House  that  adver-
 tusements  will  not  be  utilised  in  future
 for  the  purpose  of  granting  executive
 patronage  or  a8  an  economic  sanction
 against  any  newspaper  in  this  country

 If  you  believe  in  freedom  of  the  press
 as  an  article  of  faith,  a8  I  do  expect,  you
 must  assure  that  there  will  be  proper
 utilisation  of  the  tunds  available  to
 DAVP  and  the  so-called  ‘Sarju’  and  the
 so-called  new  journals  do  not  get

 MR  SPEAKER  Mr  Chatterjee,  you have  only  two  minutes  more

 ae  botnet  CHATTERJFE  | ing  the  arrest  of  pressmen  an:
 their  harassment,  we  have  seen  how  their
 housing  faculties  were  withdrawn  I  have
 said  loss  of  accreditation  The  other  thing I  wanted  to  mention  i8  about  how  some
 of  our  journalist  friends  started  crawling when  they  could  only  bend  This  has
 happened  Among  some  newspapers,
 we  Lave  seen,  how  the  competition  had
 started  in  eculogizing  the  so-called  great leader  We  have  also  seen  how  a  painter

 painted  three  gs——I  do  not
 care  to  remember  them—end  how  they were  exhibited  with  such  fanfare  in  the
 Central  Hall  and  were  even  transported to  USA  for  the  purpose  of  educating  or
 mus-educating  the  people  there  or  mis»
 raformmg  the  people  there.  Sor,  thess
 types  of  aberrations  must  be  done  away with  and  done  away  with  for  ever,
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 The  Government  machinery  cannot  be
 utilised  for  the  purpose  of  jecting
 falsely  a  person  as  a  saviour  of  the  country when  she  was  the  real  destroyer  of  the
 cherished  norms  and  goals  of  the  people of  this  country

 About  Samachar,  I  hope,  illegible  my
 journalist  friends  will  try  to  maintain  their
 new-born  freedom  or  the  freedom  which
 has  been  restored  to  them  They  will
 remember  that  in  future  by  surrendering to  dracoman  power,  by  surrendering  to
 ruthless  power,  they  do  not  en!
 themsclves  nor  the  reputation  of  the  pro- fession  to  which  they  belong

 With  regard  to  Samachar,  it  is  a  matter
 which  requires  close  enqury  and  we
 are  awaiting  the  result  of  that  Enquiry
 Commuttee,  ‘Kuldip  Nayar  Committee
 Report’  and  what  was  attempted  there
 was  a  deliberate  and  forcible  fusion  and
 it  Was  given  out  to  be  a  voluntary  uni-
 fication  Such  deformities  came  in  We
 have  seen  how  Radio  and  TV  were  mis-
 utilised  I  need  not  go  into  details  I
 would  request  the  hon  Minister  to  look
 mto  the  case  of  one  Officer  of  All  India
 Radio  or  TV,  Mr  Narula,  who  seems  to
 have  been  feeling  of  being  deprived  of
 all  his  legitamate  dues,  similarly,  Mr
 Raghavan’s  case  and  other  cases—I  do
 not  want  to  mention  here  the  names
 Mr  Raghavan  of  PTI  and  some  other
 yournalist  friends  have  obviously  been
 given  a  raw  deal

 What  should  be  done  ?  We  demand
 that  there  should  be  such  ushment

 ventothe  guilty  persons  t  nothing ke  this  can  ever  happen  in  this  country n  Jt  8  not  a  question  of  compassion
 ose  persons  who  have

 played
 with  the

 lives  of  the  people,  who  have  mus-
 used  the  const:  Rigeat  powers  for  their
 own  purposes,  who  have  polluted  the
 streams  of  thought  and  channels  of  ex-
 pression,  those  people  who  have  done
 such  sordid  acts—their  only  place  is
 behind  the  bars  They  cannot  be  allowed
 to  remain  outside  to  go  on  with
 depredations  in  future  This  is  not  a
 matter  which  can  be  ignored  by  publish-
 ing  a  white  paper  or  by  having  a  five-
 hour  discussion  m  the  Lok  Sabha  or
 Rayya  Sabha  We  want  that  condign
 punsshment  should  be  given  to  all  persons
 so  that  they  can  realise  that  nobody  can
 get  away  with  playing  with  the  hves  and
 munds  of  the  peop Ye

 at
 also  want  to

 —  Paina
 action  the

 ernment  is  going  to  against  per-
 sons  hike  Mr  £  Pd  Nehru  who  were
 mususing  their  diplomatic  oosition  You
 have  yourself  quoted  an  extract  from  hus
 speech  Will  th  ey  be  placed  m  positicrs
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 of  power  and  influence  ?  Forget  about
 ;conoassion  Compassion  for  whom  ?
 Where  s  your  compassion  for  the

 peopl
 le

 ि  have  been  deprived  of  bonus,  Ss
 and  other  dues  ?  Where  is  your  com-
 passion  for  pzople  who  are  unemployed in  this  country  >  I  take  it  that  you  are
 trying  to  do  something  for  them.  What
 ts  the  compassion  you  are  trying  to  show
 for  psople  who  have  been  guilty  of  acts
 like  these  ?  You  owe  a  duty  to  the  people of  this  country  You  must  take  adequate
 steps  against  them  so  that  nobody  in
 Peg

 can  think  on  these  lines,  far  less
 It.

 About  diffusion  and  42
 Farcd

 »  We
 have  a  surfeit  of  assurances  Mr  Guyral’s
 regalar  duty  was  to  give  assurances  Hs
 was  not  allowsd  to  do  anything  He  was
 shunted  off  to  M>scow  and  was  replaced
 by  that  playooy  I  reqasst  the  Mimster
 to  tell  us  what  is  the  policy  of  this
 government  about  delinking  You  cannot
 got  rid  of  all  the  aberrations  in  the
 Newspapers  unless  you  really  diffuse  the
 owiership  and  delink  them  Till  today in  this  cou

 ary
 those  who  marched  in

 procuuon
 under  the  leadership  of  Mr

 K_  Birla  for  th  purpose  of  paying their  ob  isance  and  tribute  to  the  former
 Prim  Munster,  drump2ating  hir  achieve-
 ments  and  congratulayng  h  r  on  the  dec-
 laration  of  the  en  rgency  and  taking
 away  the  rights  of  the  people—they  are
 stull  in  control  of  newspapets  You  cannot
 really  solve  the  fate  of  the  journalist
 friends,  protect  them  and  bring  about
 proper

 journalistic  ethics  unless  there  38
 diffusion  and  delinking  I  do  not  want
 you  to  control  them,  but  you  must  create

 a  situation  where  the  press  is  Not  control-
 led  by  a  handful  of  people  in  the  country who  are  controlling  the  sugar,  jute  and
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 Mother  industries  The  jute  barons  and
 other  barons  cannot  be  allowed  to  control
 the  press  any  more  So,  I  would  like  to
 know  from  the  Minister  what  is  the  policy of  this  government  m  this  regard  We
 should  create  a  situation  when  nothing like  this  can  happen  in  future  We  have
 appreciated  the  steps  so  far  taken  by  the
 Janata  Party  and  I  must  thank  the
 Munster  for  restoring  the  freedom  of
 press  and  freedom  of  thought  But  there
 are  still  many  things  to  be  done  and  I
 request  the  Government  and  Mr  Advam
 for  whom  I  have  the  greatest  personal
 regard,  to  please  see  that  these
 ties  which  are  there  in  different  fields, are  removed  and  certain  essential  things like  diffusion  and  delinking  take  place and  propesr  punishment  i8  given  to  the
 guly  quanta  Toank  you

 SHRI  VASANI  SATHE  Sir,  I!
 have  a  serious  matter  to  bring  to  the
 notice  of  Mr  Advani  While  we  are  dis-
 cussing  this  here  today,  we  had  a  valedic-
 tory  meeting  of  our  General  Body  I  am
 yust  now  informed—and  that  ४8  why  I
 cam>  here—that  the  Samachar  has  mis-
 represented  and  twisted  and  put  words
 in  the  mouth  of  Mr  Chavan  which  he
 had  never  uttered  I  would  request  Mr
 Advani  to  kindly  verify  this  even  before
 it  38  pubshed  Otherwise  it  will
 be  another  blatant  proot  of
 these  things  are  done  ((Interrupttons)

 Akashvani  is  still  with  him,  I  believe
 MR  SPBAKER  Now,  the  House

 stands  adjourned  sine  dee

 39°22  hrs.
 The  Lok  Sabha  then  adjourned  sine

 iy


